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a short while to express its sorrow

The Members then stood in silence for a 
short while

The Ld( Sabha met at Eleven ai the Clock 

[MR. SPEAKER in the Chati]

[English]

OBITUARY REFERENCE

MR. SPEAKER: Honourable Members, 
I have to inform the House of the sad demise 
of Shri K. Ramakrishna Reddy who was a 
member of the Fifth Lok Sabha during 1971 - 
77 representing Nalgonda constituency of 
Andhra Pradesh.

An agricultunst by profession, he worked 
untiringly for the devek>pment of rural areas 
and promotion of education. A social and 
political worker, he was associated with 
various organisationji in different capacities.

I

A philanthropist, Shri Reddy actively 
participated in the, Bhoodan movement and 
donated 1/4th of his property to the move
ment.

Shri Reddy passed away on 26th No
vember, 1989, at Hyderabad at the age of 
71.

We deeply mourn the k>ss of this friend 
and I am sure the House will join me in 
conveying our condolences to the bereave<< 
family.

The House may now stand in silence for

11.02 hrs.

ORAL ANSWERS TO QUESTIONS 

[English]

Opening of Bank Branches in Rural 
Areas

*83. SHRI ANADICHARAN DAS: Will 
the Minister of FINANCE be pleased to state:

(a) the guidelines of the Reserve Bank 
of India for opening bank branches in rural 
areas under the Branch Expansbn Pro
gramme;

(b) the district-wise number of bank 
branches in rural areas recommended for 
opening t>y the Government of Orissa, 
number in respect of whteh lk:ences have 
been issued, the branches actually opened 
atongwith its break-up into commercial banks 
and regional rural banks during the last two 
years ending on November, 1989; and

(c) whether Government are contem
plating to review the policy of opening of 
bank branches in rural areas so as to cover 
more and more rural areas?

THE MINISTER OF FINANCE (PROF. 
MADHU DANOAVATE): (a) to (c). A State
ment is given bekm.

STATEMENT

(a) The aim of the current Branch Li
censing Polfcy for 1985-90 is to achieve a 
coverage of 17,000 populatton (as per 1961
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census) per bank office in rural and semi- 
urban areas of each development block and 
make available at least one bank office within 
a distance of 10 kms. from every village. Hilly 
tracts/tribal areas and sparsely populated 
regions have been given special considera
tion by relaxing the population norms from
17.000 to 10,000.

(b) Districtwise number of bank 
branches in rural areas recommended by 
the State Government of Orissa, number of 
licences issued and branches actually 
opened by commercial banks and Regional 
Rural Banks dunng the current Plan penod 
ending November, 1989 are indicated in the 
Annexure

(c) On the basis of list of identified 
centres received from the State Govern
ment. Reserve Bank of India has allotted a 
total number of 366 rural and semi-urban 
centres in the State of Orissa under the 
current Branch Licensing Policy period. The 
banks have opened branches at 146 centres 
upto 30th November, 1989. The banks are 
required to open the remaining branches at 
220 centres. Besides, 20 urban/port town 
centres have been allotted to the banks and 
they have opened branches at 17 centres. 
No more identification of any additional 
centres is contemplated As such, there is no 
proposal to allot further centres to banks 
during the remaining period of the Seventh 
Five Year Plan.
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SHRI ANADI CHARAN DAS: Mr.
Speaker, Sir, I have gone through the State> 
ment laid on the Table of the House and I am 
glad that the hon. Union Minister for Finance 
has been F>leased to furnish the information 
as I required.

Nationalisation of banks and opening of 
branches in suburban and rural areas aims 
at liberalisation and protecting the common 
people from the exptoitation of the private 
moneylenders and facilitate infrastructural 
initiatives in agriculture and business etc. 
Keeping in view the real objective of this 
policŷ  the Government of Orissa have rec> 
ommended 53 branches to be opened in all 
the 36 districts out of which the Reserve 
Bank of India has issued licences to 366 and 
the concerned commercial banks have so 
far opened only 146 branches. May I know 
from the hon. Finance Minister whether he 
will direct the concerned commercial banks 
to open the rest of the branches to whom 
licences were issued by the Reserve Bank of 
India during the financial year, that is, up to 
March 1990?

eratfon with the State Government of Orissa 
to improve the infrastructural facilities and 
try to complete the 366 centres as far as 
possible.

SHRI ANADI CHARAN DAS: Sir. I am 
glad that prevbusly it was decided that within 
the populatbn area of 17,000 one branch 
should be there. But in the tribal areas, it was 
considered to give some relaxation, that is, 
within the population area of 10,000 one 
branch should be opened. As you are aware, 
Orissa is a very backward State and particu
larly our population that is Adivasis and 
Harijans are there about 40 per cent. We are 
being expbited by the private sahukars and 
money-lenders. It is still continuing in the 
hilly areas and rural areas. Keeping this fact 
in view. I wouki like to know whether the 
Government proposes to direct the Reserve 
Bank of India to issue the remaining 167 
licences to the concerned commercial banks 
to open their branches in the rural areas. I 
also request the hon. Finance Minister that 
more branches should be opened in the 
tribal areas.

PROF. MADHU DANDAVATE: Sir, it is 
a fact that the Orissa State Government had 
recommended opening of 533 banking 
centres and the Reserve Bank of India had 
issued licences only for 366. Though there is 
a gap between the two. it is an accepted 
fact—even the State Governments realise 
that if they want to achieve a certain target, 
it is better to make a larger demand. There
fore 533 were demanded. The Reserve Bank 
of India carefully scrutinised the demand 
and decided that 366 could be considered. 
As the hon. Member has rightly pointed out, 
actually 106 commercial banks and 40 re
gional rural banks have been opened whbh 
comes to 146. There is again a gap between 
the 366 licences and the number of banks 
actually opened which is 146. In spite of the 
fact that 366 licences were issued, the gap is 
there because of inadequate infrastructural 
facilities like the availability of buildings and 
other facilities. But, I can assure the hon. 
Member it will be our constant endeavour to 
see that whatever the number of licences 
that are issued, we will try our best in coop-

PROF. MADHU DANDAVATE: Sir, we 
woukJ like to take a special note of the 
backward areas. The recent electbns in 
Orissa have proved that though Orissa is 
politically advanced, it is financially and 
economically backward. We will take note of 
the fact that there are large sectors of tribal 
areas in Orissa. Therefore, we have decided 
to relax the populatbn limit of 17,000 to
10,000 in the case of tribal areas. In tune with 
this new relaxed criteria, I can assure the 
hon. Member that we will expeditbusly try to 
complete the quota of those centres whbh 
are given licences by the Reserve Bank of 
India.

SHRI HANNAN MOLLAH: Sir, regard
ing these regional rural banks one high- 
powered committee was appointed headed 
by the Additional Secretary to the Govern
ment of India, Ministry of Finance anr* that 
committee opined that there is no substitute 
for regional rural bank for the rural areas. 
it not a fact that All India Regional Rural Bann 
Employees Association has demanoea
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"Rural Indiafor Rural Bank” to serve the rural 
poor people under the new concept of Serv
ice Area Approach? The new Government 
has atso declared that 50 per cent of their 
budget will go to-the rural people. Now, 80 
per cent of the people are living in rural 
areas. In spite of all this, the Reserve Bank 
of India, without changing their branch 
licencing policy, have stopped giving new 
licences. I would like to know whether the 
Government will direct the Reserve Bank 
that they should leave the urban areas and 
open new branches in the rural India; or

(b) whether the Government will con
sider a proposal to form a national rural bank 
or rural banking corporation so that a sepa
rate banking system like IDBI, Housing Bank, 
Exports Bank, Small Scale Industries Bank, 
rural bank will serve the rural India.

PROF. MADHU DANDAVATE: Mr.
Speaker, Sir, keeping in mind the banking 
interests of the rural sector, it has already 
been decided to adopt the service area 
approach under which each bank will be 
requested to adopt certain number of vil
lages, about 15 in number. They will be 
supplied the necessary facilities. If the banks 
are able to get attached about 15 to 20 
villages, in that case, special consideration 
will be given as far as redit facilities and other 
assistance are concerned. Now this will be a 
more effective step ratherthan forming some 
Corporation at the national level which will 
be only top heavy and as a result of that, 
advantages will not accrue to the villages. 
Our service area approach will be more 
beneficial and I can assure the hon. Mem
ber. keeping in mind the rural areas, we will 
try to implement it effectively.

SHRI N. TOMB! SINGH: As the Gov
ernment is aware, Northeastern areas are 
difficult areas in many respects, particularly 
in the banking field. The Lead Banks are 
there in different small States of the North
eastern Area and with particular reference to 
the State of Manipur, its Lead Bank is the 
United Bank of India. But the licences issued 
by the Reserve Bank of India have not been 
utilised and they are on the verge of being

surrendered, although there is so much need 
for the opening of these branches in different 
district headquarters and town committee 
areas of the North-eastern States particu
larly in foot hill areas of the State of Manipur.

May I know from the hon. Minister 
whether the Government will make an as
sessment of the total situation in the small 
State where the requirement of branches 
and the number of licences issued by the 
Reserve Bank of India and the utilisation of 
these licences so far. Will the Government 
make an assessment and pursue that at 
least, the licences issued should be fully 
utilised instead of surrendering.

PROF. MADHU DANDAVATE: Mr.
Speaker, we will take a special note of the 
requirements of the hill States and smaller 
States many of which are also incidentally 
backward.

I agree with the hon. Member that in 
such hill areas and hill regions, the Lead 
Bank will play a very crucial and important 
role. We accept that particular role of the 
Lead Banks and particularly in such hill areas, 
we will request the Lead Bank to take up the 
role of coordinating the credit activities of 
various banks. There will be special Lead 
Bank committee which will be the coordina
tion committee on which different interests 
will be represented. The Collector of that 
particular area will be the president of that 
committee and the Lead Bank will be the 
convenor of the coordination committee. We 
shall see to it that not only the difficulties 
regarding licences will be removed but we 
will also ask the Lead Bank to play an effec> 
tive role in rural areas to bring about coordi
nation of the credit institutions.

DR. BIPLAB DASGUPTA: One of the 
problems with the functioning of the rural 
banks is that their style of functioning is not 
much different from the style of functioning of 
the ordinary banks. Althpugh all these banks 
have been set up to serve the rural people, 
actually the rural population has not bene
fited much from these because the style of 
functioning has not changed. That-is why,
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my first questions is, whether there would be 
any sort of action taken to reorient the whole 
method of functioning of the bank or the 
attitude of the personnel working in the rural 
regional banks. Without changing this, sim
ply giving money would not serve the pur
pose of the rural population. There is also 
another thing, to ensure that a certain per
centage of saving mobilised through the 
banking institutions is actually spent in the 
rural areas. The previous government has 
already fallen short of the targets which it 
had set for itself. Would you be able to 
actually improve tbe amount allocated to the 
rural areas'? The credit deposit ratio should 
improve as far as the rural areas are con
cerned. Can you do something about it?

(a) whether Government have a pro
posal to set up more steel plants in the 
country during the Eighth Plan Period; and

(b) if so. the details thereof including 
their number, locations and the estimated 
cost?

THE MINISTER OF STEEL AND MINES 
AND THE MINISTER OF LAW AND JUS
TICE (SHRI DINESH GOSWAMI): (a) and
(b). Yes, Sir. There are proposals to set up 
two steel plants, one near Bellary in Karna
taka and other near Daitari in Orissa. These 
proposals would be considered for finalisa- 
tion along with other investments in the VIII 
Plan.

PROF. MADHU DANDAVATE: I fully 
share the perspective of the hon. Member 
that the style of functioning in the rural sector 
IS to be basically different from the style of 
functioning of the bank which is in the urban 
areas. For instance, in rural areas, it is nec
essary that their specific conditions are to be 
understood while granting them credit facili
ties. It is exactly because of this reason that 
the lead banks had been set up as a coordi
nating agency and on that various interests 
in the rural areas are represented. I do 
concede that the style has not sufficiently 
changed but it will be our constant endeav
our to see that in keeping with the habits and 
the perspective of the rural population, au
thorities connected with the lead bank will be 
required to change their style of functioning 
so that they will be more in tune and in 
consonance with the habits and the per
spective of the rural population.

New Steel Plants during Eighth Pian 
Period

*85. SHRI SRIKANTA DATTA 
N A R A S I M H A R A J A  
WADIYAR:

SHRI P.O. THOMAS:

Will the Minister of STEEL AND MINES 
be pleased to state;

SHRI SRIKANTA DATTA NARA
SIMHARAJA WADIYAR: I am glad to learn 
from the reply of the hon. Minister that two 
steel plants, one near Bellary in Karnataka 
and another near Daitari in Orissa are pro
posed to be set up during the 8th Plan. In this 
connection, I would like to know from the 
hon. Minister what are the estimated cost of 
these two steel plants and whether invest
ment decision has been taken.

As far as I know the previous Congress 
Government had set up Vijaynagar Steel 
Ltd. and Nilachal Ispat Nigam for expediting 
the establishment of steel plants near Bel
lary and Daitari respectively. I would like to 
know what progress has been made by 
these two public limited companies with 
regard to land acquisition, construction of 
township, staff quarters and other related 
matters and how long the Government would 
take to complete these projects.

SHRI DINESH GOSWAMI: I want to 
make one thing clear. I have never said that 
these steel plants are being set up. What I 
am saying is that these are proposals for 
setting up these two steel mills. The hon. 
Member knows that so far as the two steel 
plants near Vijayanagar in Karnataka and 
Daitari in Orissa are concerned, these have 
chequered carriers. In fact, Vijayanagar plant 
was conceived as early as in 1970 and in 
1971, even before the techno-economk:
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fsasibility r«poit was prepared, foundation- 
Slone was laid and after the foundation was 
laid, land was acquired, but when the original 
report wai prepared, it was found that there 
was no resource available in the country to 
carry these projects through. In 1982 some 
•hemative strategies or aHernative technol
ogy was thought of and an allocation of Rs. 
400Cfores were asked for the Seventh Plan. 
But in the entire Seventh Plan Period, the 
Planning Commission provided for only Rs. 
10 crores new Steel Plants with the result 
that the projects remained a dream for the 
people. I do not want to raise the expecta
tions of the people. But the projection of our 
Ministry is that by the terminal year of the 
Ninth Plan, we will have a deficit of 2 million 
tonnes of steel unless we produce steel 
through these new mills. Therefore we wilt 
be sending the proposals before the Plan
ning Commission to set up these two mills. 
The hon. friend has asked what may be the 
investment required. According to our pro
jection for the investment, if we can have an 
investment of about Rs. 1000crores for each 
of the mills during the next Plan period then 
probably we can go ahead. We are not in 
favour of making an investment of Rs. 10 
crores or so and make some nominal exer
cises. We will not be in favour of that. If we 
can persuade the Planning Commission and 
of course my friend Dandavate-ji, for an 
investment of Rs. 1000 crore for cash then 
only we go ahead with these projects.

SHRI SRIKANTA DATTA NARA- 
SIMHARAJA WADIYAR: My second sup
plementary is that the Government of Kama- 
taka have offered water and necessary power 
connections that are required for setting up 
of the steel plant. Almost about 60,000-
70,000 acres of land has been acquired. In 
view of this, does the Government propose 
to go ahead with the completnn of this 
project as soon as possible?

SHRI DINESH GOSWAMI: It is not a 
question of land that has been acquired but 
the question is whether we woukJ be having 
sufficient resources to have an additional 
investment of about Rs. 2000 crores for new 
•«m | mills in the coming plan i.e. in the Eighth

Plan. We have already committed in the 
process of nwdemisation a few thousand 
crores of rupees. In the background of the 
alk)catk>n of Rs. 10 crores in the entire 
Seventh Plan Perkxi for two new steel mills, 
obviously we wouW have to do a lot of 
persuasion with the Planning Commission 
and the Finance Ministry. Steel is one of the 
most major items of infrastructure for eco
nomy development. It will be unfortunate 
that in the terminal year or the end of the 
Ninth Plan period we will not have sufficiency 
in the matter of demand and supply. There
fore, we will put our projectbns through. But 
it will all depend on as to how the ultimate 
resource position is for the Eighth and the 
Ninth Plan periods.

SHRI P.C. THOMAS: Sir, Kerala is 
industrially a backward State. Can the Gov
ernment take efforts to start a steel industry 
or some allied industries there?

SHRI DINESH GOSWAMI; Well, as I 
saki earlier, there are two projects—one 
conceived in 1970 in Kamataka and the 
other one conceived in 1980 in Orissa. 
Foundaton has been laid in the case of one. 
In both establishments same staffs are 
working. We do not have the resources to 
carry it through. Our survey shows that there 
are only two green fields i.e. in Kamataka* 
and in Orissa where steel mills can be set up. 
Therefore, I do not think I am in a posKton to 
satisfy my hon. friend.

SHRI BHABANI SHANKAR HOTA: Sir,
I want to put a pointed question to the hon. 
Minister whether the Steel Ministry has 
considered any Steel plant in Orissa. I am 
very happy that he has categorically an
nounced about a steel mill in Orissa. I would 
like to know whether it will be in the place 
whk;h he has just now given or it will be a 
shore-based plant. I wouki also like to know 
whether he has any time-bound programme 
because the people of Orissa have been 
cheated twk:e bv the two former Prime Min
isters. Now the people are totally restive and 
the people of Orissa are not prepared to be 
cheated again. There must be a time-bound 
programme that has to be announced by the
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hon. Minister. I want an answer whether it 
can be shore-based plant or in the place in 
which he has announced.

SHRI DINESH GOSWAMI: I will have 
to clarify again that I am not assuring the 
people of Orissa a Steel mill If they have 
been cheated by the two previous regimes, 
I do not like to cheat them for the third time. 
Therefore, I am very clear. I have furnished 
some reply. It is a fact that near Daitari in 
Orissa a steel mill was conceived I have 
also pointed out that there are two green 
fields sites today in which steel mills can be 
set up and one is near Daitan in Orissa. 
According to the estimates of the demand 
and production of iron and steel in the coun
try, there will be a deficit of two million tonnes 
by the terminal year of the Ninth Plan We will 
try to persuade the Planning Commission to 
give us sufficient investment to set up a steel 
mill at Orissa. But we will not like to go ahead 
if only Rs 10 crores or so is given, as was 
given dunng the 7th Plan period because we 
do not want to cheat the people Therefore if 
we can persuade them—our effort will be to 
persuade the Planning Commission—obvi
ously so far as my Ministry is concerned, we 
are keen that in these two green field sites 
steel mills should be set up But that is not 
dependent on my Ministry alone, that will be 
dependent on many other factors and an 
overall assessment by the Planning Com
mission about the resource position of the 
country

SHRI A.N. SINGH DEO* The hon. 
Minister does not want to give an assurance 
to the House that there will be a second steel 
plant in Orissa in the 8th Plan period. But 
taking into consideration the backwardness 
of Orissa State of which our Finance Minister 
has just mentioned and taking into consid
eration that as far back as 1980 the then 

 ̂ Prime Minister not only promised the people 
of Orissa in big banners during the Pooja 
holidays, she also wrote that this is the 
Durga Pooja gift to the people of Orissa, he 
should do something. For ten years we have 
waited for the second steel plant. Mr. Speaker. 
Sir, you are also from Orissa and you must 
be concerned with Orissa. Therefore for two

consecutive elections the people of Orissa 
voted for the Congress Party on the assur
ance of the then two Prime Ministers. Now I 
want a categorical answer from either the 
Steel Minister or the Finance Minister that in 
the 8th Five Year Plan, Orissa shall have a 
second steel plant.

SHRI DINESH GOSWAMI: The hon. 
Minister is unhappy that I have not been able 
to give a straight assurance that a steel mill 
will be set up in Orissa. If the hon. Prime 
Minister, the powerful Prime Minister of the 
country, after giving Pooja gift has not been 
able to carry it out. how do you expect a poor 
Steel Minister to give that assurance to the 
Hon. Member? I have made it very clear that 
so far as our Ministry is concerned we will try 
to persuade the Planning Commission and 
the Finance Ministry to revive this project. 
But that is all dependent as to how ultimately 
the next Plan is drawn up. At this stage it is 
too premature for me to make an assurance. 
The only assurance that I can give is, so far 
as my Ministry is concerned, we will try to 
persuade the Planning Commission to give 
us sufficient allocation to revive this project.

SHRI R. GUNDU RAO: As far as I know 
this project, Vijayanagar Plant, has been 
pending for about one and a half decades. 
The foundation stone for this was laid by the 
then Prime Minister and many assurances 
were given by so many Fiance Ministers and 
the Steel Ministry; but so far nothing has 
been done. Even when I was the Chief 
Minister in Karnataka I persuaded with all my 
ability, but I could not get anything from the 
Steel Ministry or from the Finance Ministry.

I would like to know whether the hon. 
Steel Minister would categorically say—don’t 
say that you consider—^whether it is possible 
or not possible. If it is not possible, you find 
out the other means of getting finance. I 
know very well, the hon. Finance Minister is 
not in a position to say categorically that he 
is going to finance this project—I am confi
dent about it. So, my query to the hon. Steel 
Minister is that if the Planning Commission 
and the Finance Ministry are not in a position 
to come to your help, is there any other
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source and whether you feel like handing it 
over to private parties, if they come fon̂ fard 
to take up this project. Then, afterwards 
other modalities can be worked out in con- 
sultatbn with the State Government as well 
as the Finance Ministry. Otherwise, I am 
sure this answer will not help and the project 
will never be taken up for another five years.
So. I request the hon. Steel and Mines Min< 
ister to say whether he is thinking of handing 
over the project to any private concern. I 
want a categorical answer from the Minister.

MR. SPEAKER: Yes, Mr. Minister.

(a) whether any special scheme has 
been formulated by Government to promote 
tea industry in Uttar Pradesh; and

(b) if so, the details of assistance pro* 
vkied to the State under this scheme so far?

[English]

THE MINISTER OF COMMERCE AND 
TOURISM (SHRIARUN KUMAR NEHRU):
(a) and (b). A statement is given bebw.

STATEMENT

SHRI DINESH GOSWAMI: The hon. 
Member has asked, "Are you prepared to 
give it to the private sector?" That is a major 
polk^ decisbn, on which, I do not think. I am 
in a position to give you the answer right now, 
because, we have to bok into the Industrial 
Policy Resolution, the policy to be pursued 
by our Ministry. Therefore, you don’t expect 
me to give an answer right now. {\nterrufy 
tions) It IS a major policy decision. (Inten-up- 
tions)

MR. SPEAKER. I have not permitted 
anyone.

(Interruptions)

MR. SPEAKER. Mr. Minister, do you 
want to say anything more?

SHRI DINESH GOSWAMI: I appreci
ate what my hon. friend has said. But, that is 
a major policy decision. It is a shift in the 
policy itself. I am not in a position immedi
ately, to respond to it. (Interruptions)

SHRI R. GUNDU RAO: I only request 
you to pursue that matter.

[Translation]

Promotion of Tea Industry In U.P.

*87. SHRI HARISH RAWAT: Will the 
Minister of COMMERCE AND TOURISM be 
pleased to state:

The folbwing steps have been taken for 
promotbn of Tea industry in Uttar Pradesh.

(i) A Study was conducted by offbials 
from Tea Board of tea areas in Kumaon 
hilts and Doon Valley of Uttar Pradesh 
in September. 1987.

(ii) Based on the Study Report and the 
interaction with the State Government, 
a two-probnged strategy is being 
evolved for the development of the 
Tea industry in Uttar Pradesh in two 
phases. This includes:—

(a) rejuvenation of existing tea gar
dens after ascertaining the cause 
of their delay; and

(b) identifbation of new areas in the 
hilly distrbts of Uttar Pradesh, 
including the Terai region, which 
have the potential for growing tea. 
With this end in view and based on 
the suggestbn of the State Gov
ernment. Tea Board has sanc
tioned the cost of funding and an 
feasibility-cum-pre-investment 
study for growing tea in the State, 
and preparatbn of a rehabilitatbn 
Scheme for six sick tea units for 
subm issbn of financial institutions.

(iii) Tea Board has included the hilly areas 
of Uttar Pradesh in the schedule of 
non-traditional areas for the purpose 
of extending benefit underTea Board’s
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"New Tea Unit Financing Scheme”.

(iv) Existing tea growing areas of Uttar 
Pradesh have been declared as "Hilly" 
areas for the purpose of availing higher 
rates of subsidy under the Replanta- 
tion/Rejuvenatbn Subsidy Schemes.

(v) Tea Board has set up two nurseries in 
Dehradun and Pithoragarh during 
1988-89, with a capacity of 1 lakh and
0.50 )akh plants respectively.

(vi) 4000 ready tea plants and some quan* 
titles of Assam Tea Seeds have been 
provided by Tea Board to the Soil 
Conservation Departments. Almora.

(vii) Sanction for establishment of a tea 
nursery at Matela, at a cost of Rs. 4.35 
lakhs by the Soil Conservation Depart
ment. Almora.

[Translation]

SHRI HARISH RAWAT: Mr. Speaker, 
Sir, I would like to know from the hon. Minis
ter whether any study or survey has t>een 
conducted to rejuvenate the decaying tea 
gardens in the hilly areas of Uttar Pradesh as 
well as to tap the potential of the existing tea 
gardens there. Moreover is the Government 
going to take any sp^ial steps in order to 
increase the potential of the existing gar
dens?

How long will it take to rejuvenate the 
sick tea units and tap their full potential?

[English]

SHRI ARUN KUMAR NEHRU: Sir, the 
position Is. in 51, in Uttar Pradesh, there 
were a total of 71 tea gardens and the total 
hma under cultivation was 2,600 hectares. 
But, now, the position is that, there are only 
eight tea gardens left and there is only 884 
hectares of area under cultivation. As far as 
the hill areas are concerned, the Tea Board 
has instituted a study in 1987 in Kumaon hills 
and Doon Valley. As a result of the study, 
they have initiated two processes. One is to

bok after the tea garden. Now for that a 
Committee has been formed in the Centre 
and also in Uttar Pradesh. A massive survey 
is k>eing done and the report is expected by 
March 1990. We have also instituted a new 
scheme for new tea gardens, because in 
Uttar Pradesh* the consumptbn is about 61 
million kg. and this woub require a total area 
of 31,000 hectares. So, to encourage the tea 
growing in the hill areas, we have started a 
*New Tea Unit Financing Scheme*. So, in 
this a ban of Rs. 25,000 per hectare is being 
given at a concessbnal interest of 71/2 per 
cent and they are also giving a sut>sidy of Rs.
15,000 per hectare. In hon. Member’s Con
stituency itself—in Pethoragarh—tea nurs
eries have been set up. One is in Dehra Dun, 
with a capacity of one lakh plants and one at 
Pethoragarh, with a capacity of 50,000 plants. 
Now, the gestation period is about 18 months 
and I think a bt of actbn has been initiated in 
April-May 1988 and we have to see the 
results. In addition to this, we have also got 
a tea nursery at Matela. at a cost of Rs. 4.35 
lakhs. All this information, I have given in the 
Statement, in reply to the main questbn.

[Translation]

SHRI HARISH RAWAT: Mr. Speaker, 
Sir. I would like to congratulate the Tea 
Board and the hon. Ministerforthe steps that 
have been mentbned here. It is necessary to 
identify tea growing areas, partbularly in the 
hill areas of Kumaon and Garhwal because 
it will help in checking soil erosion. Besides 
there is no proper coordination between the 
steps taken by the Tea Board and the State 
Government because there is no unit of the 
Tea Board. I would like to know from the hon. 
Minister whether there is a proposal to open 
a small branch or an office of the Tea Board 
in the hilly areas of Uttar Pradesh so that 
there is proper coordinatbn between the 
St?,te Govemment and the Tea Board and 
between the old and new tea gardens?

[English]

SHRI ARUN KUMAR NEHRU: Sir. Tea 
Board has already opened an additbnal 
off be in Lucknow in 1988. As far as the hill
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dtatricts are concerned the District Magis> 
Irale in Dehradun and Joint Director in UP. 
Government have formed a committee. I 
think the most important thing is that tea 
must be grown. Opening an office is not 
nooessarily going to result in additional ar
eas coming under tea cultivation. A lot of 
assistance has been given in this area. We 
are already giving loan of Rs. 25,000/- at a 
concessional rate of 7 1/2 and a subsidy of 
Rs. 2000/-- I do not think priority at this 
moment is to open an office in the hill areas. 
The necessity is to increase production of 
tea and for that we have already given lot of 
incentive and we will watch the progress as 
it comes through.

Appointment of Directors in National
ised Banks

"90. SHRMNDRAJIT GUPTA; Will the 
Minister of FINANCE be pleased to state:

(a) the names of Directors newly ap
pointed in the Nationalised Banks after July 
1989, together with their knowledge and 
experience of banking industry;

(b) the criteria followed in appointing 
these Directors; and

(c) whether any of them belonged to 
any Banking Union prior to their induction 
into the Board of Directors and if so, the 
details thereof*^

THE MINISTER OF FINANCE (PROF. 
MADHUDANDAVATE);(a)to(c). A State- 
ment is given below.

STATEMENT

(a)to(c). The composition of the board 
of directors of the Nationalised Banks is 
provided in the Clause 3 of the Nationalised 
Banks (Management and Miscellaneous 
Fhovisbns) Schemes, 1970 and 1980. The 
said Schemes provide for appointment of 
not more than two whole-time directors 
(designated as Chairman and Managing 
Director and Executive Director), one direc
tor fiom the workman employees of the

bank, one director from the officer employ
ees of the bank and 9 non-official directors 
representing the interest of depositors, farm
ers, workers and artisans and from among 
persons having special knowledge or practi
cal experience in respect of matters likely to 
be useful for the working of the bank besidels 
RBI and Government Directors. The names 
of the directors other than RBI and Govern
ment Directors. The names of the directors 
other than RBI and Government Directors 
but including the whole-time director who 
have been appointed in the nationalised 
banks after 31st July, 1989 are indicated in 
the Annexure. Appointment of these direc* 
tors have been made in accordance with the 
provisions in the above statutory Schemes.

Presumably the information sought in 
part (c) of the question relates to appoint
ment of workman employee director on the 
boards of the Nationalised Banks. The statu
tory Schemes have laiddown detailed pro
cedure for appointment of workman em
ployee director. In terms of the provisions 
contained in these Schemes, the workman 
employee director is to be appointed from 
the workmen employees of the bank from 
out of the panel of 3 such employees fur
nished to the Government by the represen
tative union. The details of appointment of 
the workman employee directors made after 
31 St July, 1989 have also been furnished in 
the statement at Annexure.

Annexure

Details of non-official Directors appointed 
on the Boards of Nationalised Banks after

31.7,1989

Note: Extracts of Clauses referred to in 
Column 4 as appearing in the Nation
alisation Schemes 1970 and 1980 
are given below:—

Clause 3 (d): one Director, who in the opin
ion of the Central Government 
is competent to represent the 
interests of depositors, to be 
appointed by the Central 
Government afterconsultatbn
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with the Reserve Bank from 
among the depositors of the 
bank.

Clause 3 (e): three Directors, who. In the 
opinion of the Central Gov
ernment, are competent to 
represent respectively the 
interests of farmers, workers 
and artisans, to be appointed 
by the Central Government 
after consultation with the

OraSAnswms 26 

Reserve Bank.

Clause 3 (f): not more than five Diradoriw 
to be appointed by the Central 
Government afterconsuHalion 
With the Reserve Bank, from 
among persons having spe- 
cial knowledge or practic  ̂
experience In respect of one 
or more matters whch are 
likely to be useful for the work
ing of the nationalised bank.

SI. No. Name of the Bank Name of the non-official 
Director appointed

Clause of 
Nationalised Banks 
(Management and 
Miscellaneous 
Provisions) 
Scheme under 
which appointed

1 2 3 4

1. Allahabad Bank 1) Smt. Suman Lata 3(d)

II) ShriA.N Jaggi 3(e)

HI) Shn Pradeep Kumar Sharma 3(f)

IV) Shri Pradyumana Natvarlal Shah 3(f)

V) Prof. Mohammad Shabbir Khan 3(f)

Vi) Shn M. Narayanappa 3(f)

VII) Smt. Rehana Begum 3(e)

2. Andhra Bank i) Smt. Pushpa Vijayrao Bonde 3(d)

ii) Prof. Ram Pal Kaushik 3(0

ill) Shri Raj Kumar Nagrath 3(f)

iv) Shri Priti Pal Singh 3(0

V) Shri P. Rajagopal NaMu 3(e)

3. UCO Bank i) Shri Subhas Oatta 3(0

«) Shri Mohanjit Singh 3(f)
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4. Punjab Natibnal Bank

C«ntralBankof India

6. Bank of India

Canttra Bank

iii) Shri R.T. Rymbal 3(f)

iv) Smt. Tara Gupta 3 («)

V) ShriManojJoshi 3(d)

Vi) Shri Vkram Valjibhai Desai 3 (f)

i) Shri Irshad Hussain 3 (e)

ii) Shri Bansi Lai Dogra 3 (f)

iii) Dr. Surindar P.S. Pruthi 3 (!)

iv) Shri Salamat Ullah 3 (d)

V) Smt. Krishna Koul 3(f)

i) Shri Ram Lai Thakar 3 (f)

ii) Dr. Bhupandra Chandra Jain 3 (f)

Hi) ShriT.T.Vasu 3(f)

iv) Shri Aziz Guiamhussain Lalani 3 (0

I) Shri Sohari Lai Passay 3(f)

ii) Shri Swatantra Singh Kothari 3 (f)

iii) Shri Girish Ramanugrah Shastri 3 (f)

iv) Mrs. Monika Das 3 (f)

v) Shri Bali Ram Rai 3 (d)

vi) Shri Samsher Singh DuHo 3 (a)

i) Shri Umash Chandra 3 (f)

ii) Shri Vipin Malik 3(f)

iii) Smt. Shagufta Khan 3 (f)

iv) Shri Omprakash Shankaranand 3 (d)
Kanagali

V) Shri Sujan Singh Pathania 3 (a)

vi) Smt. Sharayu Daftary 3(f)



1 2  3 4

8. BankofBaroda i) Smt. Indira Mayaram 3(d)

ii) Shri Rabindra Prasad Joshi 3 (e)

iii) ShriBahuraEkka 3(f)

iv) Shri Asfaqua Ahmad Waziri 3 (a)

V) Shri Ravi Shankar 3(f)

Vi) Shri Srinath Chaturvedi 3 (f)

9. VijayaBank i) Smt. Chandraprabha Urs 3(d)

ii) Shri Lakkavaili Rangappa Ananth 3 (o)

iii) Shri M.G. SasMharan 3 (e)

iv) Shri Bhandari Kamaiakar Rao 3 (f)

V) Shri Jagmohan Singh Kochar 3 (f)

10 Punjab and Sind Bank i) Smt. Santosh Chowdhary 3(d)

ii) Shri Chandrakant Annasaheb 3 (0
Thobde

iii) Shri Acharya Bhagwan Dev 3 (f)

11. Oriantal Bank of Commarcai) Smt. Kartar Devi 3 (d)

ii) Shri Habibur Rahman Nomani 3(e)

iii) Shri Balwant Rai Kapoor 3 (f)

iv) ShriAshokVij 3(f)

V) Prof. Madhu Gargav 3 (f)

vi) Shri Gajanand Deroliya 3 (f)

vii) Shri Rattan Lai Dewan 3 (e)

12. New Bank of India i) Shn Bhupinder Singh IHooda 3(a)

ii) Shri Prabhu Narayan Jha 3 (f)

iii) Shri Brij Ktohan Sarin 3 (f)

iv) Miss Seija Kumari 3 (f)
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13. Corporation Bank

14.

15.

16.

18.

Indian Overseas Bank

United Bank of India

Dena Bank

17. Syndicate Bank

Union Bank of India

v) Shri Jagpat Dube 3 (d)

i) Shri Rajguru Dayaram Tulsiram 3 (d)

ii) Shri S.T. Padmanabha 3 (e)

iii) Shri Yugraj Bhadauria 3 (f)

iv) Shri Prabhakar Damodar Dalai 3 (f)

v) Col. Bhartendra Singh 3 (f)

vi) Shri Venkataramana Setty 3 (e)

i) Shri Budur A. Venugopal 3 (e)

ii) Shri B. Sitaram Achari 3 (e)

iii) Dr. Miss S. Vijayalakshmi 3 (f)

iv) Shri C.B. Mouli 3 (f)

v) Dr. Ittekhar Ahmad Khan 3 (f)

i) Shri Chandra Prakash Mehra 3 (d)

ii) Shrf Jagannath Sinha 3 (f)

i) Shri Dipankar Chatterji 3 (f)

ii) Shri Karshanbhai Nanjibhai Patel 3 (f)
(Chaudhary)

iii) Shri Vijaya Goverdhandas 3 (f)
Kalantri

iv) Dr. Dharmendra Bhandari 3 (f)

i) Ms. Jaya Arunachalam 3 (d)

ii) Shri Peerzada Wajih-Ur-Rehman 3 (e)
Safwi (Wajih)

iii) Shri Prafulla Kumar Pradhan 3 (f)

iv) Shri Dinesh Mehta 3 (f)

i) Shri M. Kalyanasundram 3 (f)

ii) Shri Vivek Mehra 3 (f)
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1 2 3 4

lii) Shri Shalabh Sharma 3(f)

IV) Shri Dinakarrao Govindrao Patil 3(f)

V) Shri Shripal Singhi 3(e)

Vi) Smt. Mallajamma 3(e)

19. Indian Bank i) Shri Subhkaran Luharuka 3(e)

ii) Shri P.L Subbiah 3(f)

ill) Smt. Motamma 3(f)

iv) Shn Karuna Kant Dutt 3(f)

V) Shn Sanjiv Kapoor 3(f)

20. Bank of Maharashtra i) Smt. Vinita Goswami 3(d)

ii) Shri Rajkumar Nandlal Dhoot 3(f)

lii) Shri Nirmal Ghosh 3(f)

iv) Shri Madan Varma 3(f)

V) Smt. Mukul Jha 3(e)

Details of whole-time Directors appointed on the Boards of Nationalised Banks after
31.7.1989

Note: Extracts of Clause 3 (a) referred to in column 4 as appearing in the Nationalisation
Schemes 1970 and 1980 are given below:—

Clause 3 (a ); not more than two whole-time Directors, of whom one shall be the Managing
Director to be appointed by Central Government after consultation with the 
Reserve Bank:

SI. No. Name of the Bank Name of the Whole-time Director Clause of the 
appointed Nationalised Banks

(Management and 
'  MisceUaneous 

Provisions) 
Schemes under 
which appointed

1. Bank of Maharashtra

2. Punjab and Sind Bank

Shri T.K.K. Bhagavat, 
Chairman & Managing Director

Shri S.D. Nayar 
Executive Director

3(a)

3(a)
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Details of workman employee directors appointed on the Boards of Nationalised Banks
after 31.7,1939

Note: Extracts of Clause 3 (b) referred to in column 4 as appearing in the Nationalisation 
Schemes 1970 and 1980 are given below:—

Clause 3 (b) (I): one Director, from among the employees of the nationalised bank who are 
workmen, to be appointed by the Central Government from out of a panel 
of three such empbyees furnished to it by the representative Union:

SI. No. Name of the Bank Name of the workmen empbyee Clause of the
director appointed Nationalised Banks

(Management and
Miscellaneous
Provisk^ns)

 ̂Schemes under 
' whhh appointed

1 2 3 4

1. Allahabad Bank Shri Dhanar\jay Tiwari 3(b)

2. Oriental Bank of
Commerce Shri Yog Raj G^pta 3(b)

SHRI INDRAJIT GUPTA: The state
ment which has been supplied gives the 
names of non-official directors of 20 nation
alised banks who have been appointed after 
Julŷ  1989. I would like to know whether 
these non official directors whose names 
are given in this statement include or ex
clude some 60 persons who it is reported 
were chosen by the previous government to 
become directors of various natbnalised 
banks but whose letters of appointment have 
been heki up by the present Government?

Secondly I would like to know whether in 
the case of these 60 persons whose appoint
ment letters have not been issued by the 
present government it is because these 
appointment were found to be or reported or 
alleged to have been on political grounds or 
It Included people who are even involved in 
certain mal-practices and frauds connected 
with these very banks.

PROF. N4ADHU DANDAVATE: IwouW 
like to inform the hon. Member that the list 
whk:h has been mentioned In this reply in

cludes all those whose have been appointed 
by the prevbus government. They also In
clude those members about whom publbly 
some controversy has taken place. I woub 
like to assure the hon. Member that we are 
going to have a thorough review of the entire 
list. And after fixing up well-defined norms 
and criteria, we will try to have the reappoint
ments of all those. That will be the consbera- 
tion before the Government.

SHRI INDRAJIT GUPTA: I webome 
this assurance given by the hon. Minister. I 
presume that it will include the definitbn and 
what special qualifications are required for a 
non-official director to be appointed apart 
from the very vague type of criteria which 
were in existence up to now.

I woub like to know whether it Is a fact 
that according to a notification issued on the 
30th of December. 1988, the right of the 
Central Government to sack any director of 
a bank, who is found to be unsuitable or 
working against the interests of the banking 
system, has been taken away. If so, will that
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position be rectified?

PROF. MADHU DANDAVATE: I have 
already indicated that whatever mistakes 
and blunders were committed, they will be 
rectified and this will be one among them.

I would also like to point out to the hon. 
Member, since he has referred to the expe- 
hence, actually according to the nationalisa* 
tion schemes, 1970 and 1980, thefoltowing 
criteria are fixed up: (i) As far as Board is 
concerned, there will be one director, who in 
the opinion of the Central Government—that 
means, our Government now—is compe
tent to represent the Interests of depositors;
(ii) three directors, who will represent re
spectively the interests of farmers, workers 
and artisans; and (Hi) from among them, 
there will also be five persons or five direc
tors from among the persons having special 
knowledge or practk;al experience in re
spect of one or more matters which are likely 
to be useful for the working of the national
ised banks.

SHRIINDRAJIT GUPTA: Will it include 
those who have taken k>ans from that bank 
and defaulted in the matter of repayment? If 
such people are found to be directors of 
those banks, what actbn will you take?

PROF. MADHU DANDAVATE: I have 
made it very clear that as far as willful defaul
ters are concerned, they will neither get 
credit norwill they get the directorship. (Inter- 
ruptions)

SHRI K S. RAO: I wish to know from the 
hon. Minister whether there are several 
vacancies in regard to the employee direc
tors lying vacant for the last several years. 
The earlier Government as well as this 
Government have committed very clearly for 
the participative management,

I wish to know categorically from the 
Minister by what date or month, whatever it 
is, the vacancies connected with the em- 
pbyees and the off bers of the various banks 
will be filled and how they will circumvent the 
litigation that was going on in regard to the

procedure of representing these empk>y- 
ees. ShoukI it be as directed by the off k̂ ial or 
majority union or any union irrespective of 
whether it is majority or non-majority union?

PROF. MADHU DANDAVATE: Sir, 
there was a controversy about this point and 
the matter had gone to the court of law. 
There were only two optbns. One option 
was to pk:k up workers’ representatives from 
the majority unk>n and the second method 
was—Irrespective of whether it was a major
ity unton or the minority unwn— t̂o pick up the 
representatives and in that case, the author
ity should make the chok:e.

Now. we are in favour of pk:king up the 
representatives from the majority union. For 
that, we will ask for a panel of three names. 
From among that panel, according to the 
competence, we will select the candklates.

[Transfation]

SHRI RAM NAIK: I woukj like to know 
the names of the workers’ representatives? 
How many of such representatives have 
been appointed as directors so far*> Will the 
hon. Minister say something in this regard?

[English]

PROF. MADHU DANDAVATE: I must 
say that their representatton was not ade
quate. One of the reasons was that contro
versy was going on. As hon. Member pointed 
out, that litigation dragged on for a very k>ng 
time. As a result of that, the chok;e coukj not 
be made but I assure the hon. Member that 
we will scrupt̂ lously (olbw the procedure 
which I have mentioned in this House

SHRI V. SREENIVASA PRASAD: Sir, 
since It is a constitutional obligation. I want to 
know as to whetherthe hon. Ministens going 
to consider the people belonging to the 
Scheduled Castes and Scheduled Tribes at 
the time of appointing the Directors in the 
various nationalised banks

PROF MADHU DANDAVATE: Mr.
Speaker, Sir, when there is a provisk̂ n for
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the people of various interests like farmers, 
workers and artisans, we will ensure that a 
proper representation is given to the weaker 
sections and minorities while picking up these 
representatives.

[Translation]

Outstanding Taxes against big Busi
ness Houses

(a) the names of 20 business houses 
topping in the list of income-tax and other 
central tax arrears alongwith the amount 
outstanding under each head against each 
business house and since when the said 
amount is outstanding; and

(b) the reasons for delay in not recover
ing the outstanding amount?

*91. SHRI HUKUMDEO NARAYAN 
YADAV; Will the Minister of FINANCE be 
pleased to state:

THE MINISTER OF FINANCE (PROF. 
MADHU DANDAVATE): (a) and (b). A state
ment is given bebw.

STATEMENT

CENTRAL EXCISE

(a) The names of 20 business houses topping in the list of Central Excise arrears, 
amounts due and dates since when the amounts are pending.

As on 30.9.89 
Amounts in Croras

SI. No. Name of the businoss 
house

Approximate 
amounts due

Dates since when the amounts 
are pending

1 2 3 4

1. ITC 121.77 Different amounts pending from differ
ent dates since 1985 onwards.

2. Modi 33.79

3. TATA 15.82

4. BIRLA 12.94

5. Mafatlal 7.83

6. J.K. Singhaina 6.46 Demands for payments for Central 
Excise duty are raised on the basis of

7. Lohia Machines 6.33 production and clearances. Total 
amounts indicated against each

8. Hindustan Lever 5.92 business Ijpuse thus relate to vark>us 
demands against their companies

9. Sri Ram S.90 raised on different dates.

10. Mahindra & Mahindra 5.52

11. Bajaj 5.30
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1 2 3 4

12. MRF 4.54

13. Godrej 4.22

14. Sarabhai 3.76

15. Kasturbhai Lalbhai 3 34

16 Garware 3.22

17. Kirloskar 2 83

18 Ashok Leyland 2.55

19 ACC 1.16

20 Madura Coats 1.14

(b) In most of the cases, the amounts outstanding are linked with Court cases where the 
recovenes have been stayed by the Courts or other Appellate authorities. Administrative, legal 
and other measures, as are considered necessary continue to be taken. Special counsels are 
engaged in important cases to defend the Government’s stand The Courts have been 
approached for early heanngs.

INCOME-TAX

List of top 30 undertakings registered as on June 30, 1987, under MRTP Act, 1969 
(ranked in order of Income-tax arrears due from them)

SI. No. Name of address Amount of Income 
tax arrears as on 
30.9.89 
(Rs. in crore)

1 2 3

1. GTC Industries Ltd., Bombay (GOLDEN TOBACCO) 104.35

2. J.K. Synthetics Ltd . Bombay (J.K. SINGHANIA) 50.66

3. Modi Rubber Ltd., Modinagar (MODI) 41.86

4. Escorts Ltd., Delhi (ESCORTS) 33.30

5. Modi Pon Ltd., Modinagar (MODI) 20.96

6. TELCO Ltd., Bombay (TATA) 19.32

7. Godrej & Boyce Mfg. Ltd., Bombay (GODREJ) 12.61
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8. National Organic Chemicals Industries Ltd., Bombay (MAFATLAL) 18.64

9. Southern Petro-chemical Ind. Corpn. Ltd., Madras 17.12
(M.A. CHIDAMBARAM)

10. Orkey Silk Mills Ltd., Bombay (ORKEY SILK MILL) 15.28

11. India Hotels Co. Ltd., Bombay (TATA) 13.58

12. Mysore Wine products Ltd., Bangalore (UNITED BREWERIES) 11.69

13. Hindustan Levers Ltd., Bombay (HINDUSTAN LEVER) 11.41

14. Escorts Tractors Ltd.. Delhi (ESCORTS) 11.14

15. Duncon Tobacco Ltd.. Hyderabad (K.P. GOENKA) 11.12

16. Dalmia Cement (Bharat) Ltd., Delhi (J. DALMIA) 10.95

17. Modi Industries Ltd., Modi Nagar (MODI) 10.04

18. Nirlon Synthetics Fibres & Chemicals Ltd., Bombay 10.01
(NIRLON SYNTHETICS)

19. V.M. Salgaocar & Brothers Pvt. Ltd., Bangalore (SALGAOCAR) 9.76

ZO. Brooke Bond India Ltd., Calcutta (BROOKE BOND) 7.33

(b) The income-tax derpands are out
standing primarily because a major portion 
thereof (80.3%) is disputed in appeals and 
either recovery of demand had been stayed 
orthe stay petitions are under consideration. 
In some cases payment of tax in suitable 
instalments has been allowed. In afewcases, 
adjustments of taxes paid, rectifications and 
giving effect to appellate orders are pending.

SHRIHUKUMDEO NARAYAN YADAV; 
Mr. Speaker, Sir, I wanted to know from the 
Government the amount outstanding against 
top 20 business houses under various heads. 
I am a simple villager and not an expert in 
cateulations. But I think it is about Rs. 500 
crore. I had also “since when the saki amount 
is outstanding”. The Government has fur
nished in the reply information as on 
30.9.1989. On the one hand such big

amounts are outstanding against these 
business houses while on the other the 
Govemment is saying that in many cases, 
the recoveries of the amounts outstanding 
are stayed by the courts and the court cases 
are going on. Why has the Government not 
thought of any measures to suitably change 
those laws which are creating hinderance in 
the recovery of these outstanding amounts? 
Does the Government intend to bring a 
change in those laws? If so, when is it 
proposed?

PROF. MADHU DANDAVATE: Sir, it is 
my firm opinton that the existing provision in 
the law is not creating any hinderance. If we 
have will to work, nothing can forbkl us. The 
question is that in some cases people have 
complained that the amounts outstanding 
against them are not corract. Whan any
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busioMS house or an individuai makes such 
a complaint, it is a convantton—not a legal 
obligation—that we should investigate the 
matter and then take a decision. IwouMlike 
to assure the hon. Member that the Govern
ment will not delay the matter any further and 
there will be no toss of Government revenue.

SHRIHUKUMOEO NARAYAN YADAV: 
Mr. Speaker, Sir, all citizens have been 
provkled equal rights underthe Constitution.
I wouW like to submit to the hon. Minister of 
Finance and the socialist leader Shri Madhu 
Dandavate, who has been jailed a numberof 
times tor leading agitations against these big 
business houses and tax evaders that we 
have always demanded early recovery of 
outstanding amounts. These big' business 
houses have evaded taxes by appealing in 
different courts. On the other hand, if an 
amount of Rs. 500, 200 or 400 remains 
outstanding against a farmer, a warrant is 
immediately issued against him and he is 
arrested and handcuffed. His land is auc
tioned, I dare say that these courts and 
appellates authorities have been set up to 
give protectton to these business houses 
and Government appoints only those offi
cials to recover the direct taxes and other 
taxes who are favorites ten'orists. As there is 
a nexus between them they don’t take any 
strong action againstthesebusiness houses. 
The Government should review the whole 
system. Everybody is equal before the law. 
A farmer is punished under the Indian Penal 
Code while a capitalist goes scof-free. Why? 
It is not good if capitalists get more protection 
under the law. Why is it so, that the Indian 
Penal Code is implemented on us and not on 
them?

PROF. MADHU DANDAVATE: I as
sure the hon. Member that as Minister of 
Fiance, I will not compromise my socialistic 
Ideas and a farmer will be treated at par with 
a business house in so far as justice is 
concerned. There will be no discrimination 
between the two. If any provision of law 
creates hinderance in this work, we will 
change that provision, but not our attitude. 
[English]

DR. DEBI PROSAD PAL: I wouW re

quest the hon. Minister to inform the House 
about the arrears df income tax and exdss 
duties pending against the big Houses. The 
important questton is at what stage the ar
rears are. It has been found by experience 
that over-pitched assessment is made at the 
initial stage and If the person concemed has 
to prefer an appeal, there are varous proce
dures for that. At what stage are the various 
appeals pending? What steps are being 
taken for expeditious disposal of such ap
peals? If that is not done, the arrears cannot 
be realised until the final appeals are dis
posed of. Will the hon. Minister inform the 
House at what stages,theappeallate stages, 
assessments of the vark>us big Houses are 
pending? What steps are being taken to 
reduce these cases and dispose them within 
a reasonable time?

Not only that, when the amounts are 
refundable to the assesses, what steps are 
being taken for refunding that amount, which 
othenwise are payable to them within a rea
sonable time?

PROF. MADHU DANDAVATE: I con
cede the point of the hon. Minister that be
cause of litigation and proceedings when the 
matter goes in appeal, very often consider
able amount of time is spent and as a result 
of that, we are not able to clear the arrears in 
time. But we shall try to tighten up our ma
chinery. We will use our good offices to 
ensure that undue delay in the settlement of 
the cases is avoided. It will be beneficial not 
only to the people concerned, but it will be 
beneftoial to the exchequer also. I can take 
the suggestion that has been given by the 
hon. Member. We will spell out the details 
and implement them effectively.

[Translation]

SHRI RAGHAVJI: Mr. Speaker, Sir, I 
would like to seek clarification on one point. 
When the names of Shri Dharam Teja and 
Suku Narayan Bakhia do not figure in the list 
of persons having income of more than Rs.
10 crore, are they not covered under the list 
of business houses? Secondly, arrears of 
more than Rs. 100 crore are outstanding 
against Gokfen Tobacco. I want to know
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whether proceedings have been initiated to 
confiscate their property and whether some 
arrears have been recovered from them 
during the last five years; if so, the amount 
thereof?

PROF. MADHU DANDAVATE: Sir. the 
list which I have given contains the names of 
such persons whom the hon. Member has 
referred. If he goes through he list the will find 
that it contains the names not of big business 
houses only, but the names of those also 
who are involved in or are facing charges of 
smuggling. It includes the name of Dharam 
Teja who has since died. Thus he has got rid 
of the trouble and so we have. Therefore, in 
his case the question does not arise. But so 
far as other houses are concerned, we have 
noted down their names and I think that, 
barring the pending cases, stringent legal 
action would be taken against all others.

SHRIDAU DAYALJOSHl: Mr. Speaker, 
Sir, will the hon. Minister be pleased to state 
whether there are arrears of about Rs. 500 
crores against big business houses and in 
spite of the fact that Supreme Court has 
given verdict in favour of the Government, 
there are cases in respect of which the 
arrears have not been recovered? If so. the 
action proposed to be taken against the 
officials who failed to recover the arrears'^

PROF. MADHU DANDAVATE: Mr.
Speaker, Sir, I would like to assure the hon. 
Member that thorough inquiry will be or
dered against the officers responsible for not 
recovering the arrears in respect of the cases 
which have been finally decided by the court. 
If some officers are found guilty, action would 
certainly be taken against them.

[English]

Opening of Rubber Research Centre

"92. SHRIN. DENNIS; Will the Minister 
of COMMERCE AND TOURISM be pleased 
to state:

(a) whether there is a proposal to open 
a regional station of Rubber Research Insti

tute in Kanyakumari district of Tamil Nadufor 
the promotion and development of rubber 
production; and

(b) if so, the details thereof?

THE MINISTER OF COMMERCE AND 
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) and (b). There is already a Rubber 
Research Institute at Kottayam with a rubber 
breeding station at Kanyakumari, Tamil Nadu. 
There is. therefore, no proposal under con
sideration at present to set up a separate 
rubber research institute at Kanyakumari.

SHRI N. DENNIS: Sir. the per unit 
production of rubber in Kanya Kumari is the 
highest in the country. Qualitatively also, it 
occupies the highest position. But compara
tively, lesser attention is paid towards rubber 
growers of Kanya Kumari District. There are 
small rubber growers, big estate holders and 
government owned rubber plantions also. 
The interests of the rubber growers, particu
larly those of the small holders should be 
protected. Subsidies and other incentives 
should be given to these small rubber grow
ers. May I know from the hon. Minister 
whether a Regional Rubber Research Insti
tution could be set up there? In his answer, 
the Minister has stated that there is no pro
posal at present. But there is a necessity for 
such an institute in that district. Will the 
Minister reconsider the decision and take 
appropriate steps for setting up a Research 
Centres at Kanyakumari?

SHRI ARUN KUMAR NEHRU; Sir, the 
position is that we take the total area under 
rubbercultivation. In Kerala we have 350,000 
hectares whereas in Tamil Nadu it is 17,000. 
In the non-traditional areas where we are 
encouraging the growth of rubber, it is 24,000 
in the North Eastern States, and in Orissa, 
Madhya Pradesh, Andhra Pradesh and 
Maharashtra, it is 14,000. Now for all these 
places, we have the Rubber Research Insti
tute at Kottayam which is In the heart of the 
rubber belt. In all the other places, we have 
experimental stations including Kanyakumari 
and we feel that It is adequate for the mo
ment. As far as development rebate, subsi
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dies, etc. are concerned, these are appii* 
cable to Kanya Kumari also. Whatever as
sistance Is given, will certainly be given to 
Kanyakumari also. I would also like to men
tion that 77 of the total production of rubber 
is by 3,65,000 farmers with small holdings. 
So, that consideration we are taking into 
account.

SHRIN. DENNIS: The rubber produc
tion has improved during the past 25 years, 
and the per-unit production has also im
proved, but the per-unit production of rubber 
in our country is less than that of Malaysia 
and Sn Lanka. The per-unit cost of produc
tion IS also higherthan in these countries. To 
achieve self-sufficiency, may I know from 
the hon. Minister whether rubber production 
would be extended to non-traditional areas 
and also whether subsidies and other en
couragements would be given to the rubber 
growers, so that self-sufficiency is achieved? 
May I know the steps taken by the Govern
ment to achieve self-sufficiency in rubber in 
the noar future'^

SHRI ARUN KUMAR NEHRU: The 
production in the current year is 291,00 
tonnes, which is a record increase over the 
previous year. We have a gap just now, and 
we are importing rubber; but I think that by 
the end of the century, we should be able to 
meet this gap. The immediate problem is 
that there is not enough land available to 
bnng under rubber cultivation; and here, as 
far as rubber is concerned, every possible 
effort will be made to get additional areas 
uficier cultivation, wherever land is available. 
This is why we have gone into the non- 
traditional areas also. If we have additional 
land available in Tamil Nadu which we can 
bring under cultivation, we will certainly do it.

WRITTEN ANSWERS TO QUESTIONS 

[English]

Ros;ructuring of Banking Sector

84. SHRI NARSING SURYAVANSI: 
Will the Minister of FINANCE be pleased to 
state:

(a) whether in the process of rapid 
expansion In the banking sector during the 
last few years there has been unhealthy 
competition between banks due to their 
multiplicity and overlapping areas of opera
tions: and

(b) if so, the steps proposed to be taken 
by Government for restructuhng and con
solidation of the banking sector?

THE MINISTER OF FINANCE (PROF. 
MADHU DANDAVATE): (a) and (b). It may 
not be correct to state that there is any 
widespread unhealthy competition among 
banks. No doubt, the commercial banks have 
been shown phenomenal expansion, spe
cially since the nationalisation of major banks 
in 1969, in terms of branch expansion, de
posit mobilisation and credit deployment. 
Steps are initiated, from time to time, by the 
Government of India and the Reserve Bank 
of India to improve operational efficiency in 
banks and consolidate gams of the banking 
system. There is no proposal, at present, for 
restructuring of the banking system.

Telecast of Children’s Films

*86. PROF. P. J.KURIEN: Will the Minis
ter of INFORMATION AND BROADCAST
ING AND PARLIAMENTARY AFFAIRS be 
pleased to state:

(a) whether there is a shortage of good 
children’s films in the country;

(b) the number of films both in Hindi and 
regional languages shown on T.V. during 
the last one year and the number of chil
dren’s films out of them; and

(c) the steps proposed to be taken to 
screen more children’s films both in Hindi 
and regional languages?

THE MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI P. 
UPENDRA): (a) to (c). The replies to ques-



51 W f^K iA nsm n OECEMe£R2».19d9 W riUtnAtmma 52

tons v«  given below ad seriatim:

(a) There is a general shortage of good 
qual^ chiidran’s fitms in the country

162 feature films were telecast on 
the Noticmat netvwwkof Doordarshan during 
the period from 1.12.1988 to 30.11.1989 out 
of which 12 were children’s films.

(c) A spedalchunit on every third Satur
day from 2.15 p.m. to 3.30 p.m. has been 
reserved for telecast of children’s fitms on 
the National network of Doordarshan. All 
Doordarshan Kendras have been instructed 
to telecast children’s films in the regional 
languages on a fixed frequency. Besides, a 
number of children's films are telecast on 
special occasions like the Children's Day.

Office of Development Commissioner 
of Iron and Steel in Calcutta

*88. SHRIJAI PRAKASH AGARWAL: 
Will the f\<inister of STEEL AND f l̂NES be 
pleased to slate'

(a) whether Government have decided 
to abolish the office of the Deveiopmenf 
Commissioner of Iron and Steel in Calcutta;

(b) tf so, the reasons therefor; and

(c) whether Government propose to 
have an alternative organisation for the 
purpose?

THE MINISTER OFSTEELANDMINES 
AND THE MINISTER OF LAW AND JUS
TICE (SHRI OINESH GOSWAMI): (a) No, 
Sir.

(b) and (c). Do not arise.

AiloeatlMi of Additional Resourets to 
Agricuttur*

•89. SHRI ARWID NETAM: WII tt>e 
Mlfttoter of FINANCE be pleased to state*

(a) whether Government propoa* to 
divert fifty per cent of resources towards 
agricuftural sector;

(b) if so, when the proposal would be 
implemented, and

(c) the details of the measures pro
posed to be taken in this regard?

THE MINISTER OF FINANCE (PROF. 
MADHU DANDAVATE); (a) to ic). The 
Reserve Bank of India has issued instrua- 
lions to all commercial banks advising them 
to raise the proportion oi advances to priority 
sector to 40 of their total advances. The 
banks were further advised to ensure that 
direct finance extendeo to agriculiure (in
cluding allied activities) reached a feel of at 
lea.st 15% of the total credit by March. 1985 
and at l«»acl 15% by March, 1^87. These 
norms were Turther reviewed and banks were 
advised to step up ihe direct finance ex
tended to o t̂iculturs so as to teach a feel of 
dt least 17% ot their total credit by March, 
1989 and 18% by March. 199C.

So far as the albcation of lesoutces to 
agricultural sector is concerned, the Plan
ning Commissbn proposes to channelise 
nearly fifty percent of tne Government's 
investment outlay forthe development of the 
rural areas in future plans.

Transfer of Profit to Chin* Worlcers 
Welfare fund

‘93. SHRI ERA ANBARASU: Will the 
Minister ot INFORMATION AND BROAD
CASTING AND PARLIAMENTARY AF* 
FAIRS t>e pleased to state:

(a) the amount of profit earned by the 
National Film De>»k^m«nt Corporation 
(NFDC) through screening of ‘Gandhi fHm'; 
and

<b) ttw amount transferred to the Cino
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Woiltsrs Wetfar« Fund as per agrasment 
entered into by the NFDC and film maker 
providing for transfer of 5 per cent profit 
earned?

THE MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI P. 
UPENDRA): (a) National Film Devebpment 
Corporation earned a profit of Rs. 2.83 crores 
upto 21.12.1989 after recoupment of its 
investment and interest thereon

(b) The Co-production and Finance 
Agreementfor the film "Gandhi” executed on 
10th April 1981 provides for crediting of 5% 
of net profits from the film to the Cine Artists 
Welfare Fund of India Total amount due to 
tiansferto Cine Artists Welfare Fund is 9.81 
lal<hs Pound Sterling (approx. Rs. 2 65 
crores) but this has not been done so far 
because Sir Richard Attenborough, one of 
the participants in the Agreement, has raised 
certain issues regarding the Fund existing in 
India While the title of the fund referred to in 
the Agreement is Cine Artists Welfare Fund 
of India, the title of thef und in operation in the 
country since Nov 1984 is the Cine Workers’ 
Welfare Fund.

Shortage of Iron Scrap

‘94. SHRI P.R. KUMARAMANOALAM: 
Wili the Minister of STEEL AND MINES be 
pleased to state;

(a) whether Unton &>vernment are 
considering any steps to deal with shortage 
of Iron scrap in the country;

(b) if 80, the details thereof; and

AND TWE MINISTER OF LAW AND JUS
TICE (SHRI DINESH GOSWAMI): (a) and
(b). Carbon Steel Melting Scrap is the pri> 
mary raw material for the mini steel plants In 
the country, it is a scarce item. To augment 
indigenous supply, it is being imported 
through the Metal Scrap Trade Corporation 
(MSTC) which isthecanalising agency. Since 
the entire demand of the mini steel plants is 
not met through these two sources. Govern
ment have altowed import from rupee pay
ment area countries of scrap by consumers 
against direct import licences. In addition, 
scrap has also been included as one of the 
Items that can be imported under the 'import 
replenishment scheme!

(c) The foregoing steps are expected to 
sutsstantialiy assist m easing the shortage 
situation

Setting up of Cashew Board

•95. SHRI MULLAPPALLY RAMA- 
CHANDRAN- Will the Minister of COM
MERCE AND TOURISM be pleased to state:

(a) whether there is any proposal to set 
up Cashew Board on the lines of Cofee 
Board and Tea Boaid; and

(b) if so, when the decision is likely to be 
taken by Government ’

THE MINISTER OF COMMERCE AND 
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) and (b). The proposal to set up a Cashew 
Board is under conskferatkin.

Code of Conduct for Adventure Tour
ist*

(e) if not. what other steps are being 
consfd̂ fittd to pmvi(to alternativ* raw mate
rial to the mihi*ste«ri plants and roHIng mills in 
tndin?

tHEMir«IS1H!OPS7]KLANOMlNES

•96. SHRI BANWARI LAL PUROHIT; 
Wlit the Minister of COMMERCE AND 
TOURISM be (leased to stitte;

{a}'M4)atfMR'UnlDfi Government 
16 tlqr doMpn « conduct «iHl
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adventure tourists to prevent environmental crores or more are pending and since when;
pollution in the country; and

(b) if so, the details thereof?

THE MINISTER OF COMMERCE AND 
TOURISM (SHRIARUN KUMAR NEHRU):
(a) and (b). There is no proposal at present 
under the consideration of Government to 
lay down aformal code of conduct and ethics 
for adventure tourists to prevent environ
mental poliutbn in the country. However, 
campaigns have been launched to create 
awareness and motivation for prevention of 
environmental pollution at tourist sites.

The Ministry of Environment have pre
pared guidelines for tourism in Beach Areas 
and Tiger Reserves. In addition, a Working 
Group was set up by the Ministry of Environ
ment and Forests and the Group has already 
submitted the draft report giving guidelines 
for Tourism Projects. To maintain the sanc
tity and beauty of the Indian Boaches and to 
prevent environmental pollution in the coast
line, an Inter-Ministerial Committee was set 
up in 1985 to clear projects which are to be 
set up in areas beyond 200 meters from the 
high tide line. Recently, the Ministry of Envi
ronment and Forests has proposed to give 
legal backing to its enforcement orders and 
administrative directives on this subject.

The Indian Mountaineering Foundation 
(IMF) has also brought out a booklet, namely 
“Do’s and Don'ts while in Himalayas” for 
controlling the ecological balance of the 
mountains.

Outstanding Income-Tax and Excise 
Duty

*97. SHRISHANKERSINGH VEGHELA 
: Will the Minister of FINANCE be pleased to 
state;

(a) the individuals and companies 
against whom Income tax arrears of Rs. 10

and

(b) the companies against whom Cen
tral Excise Duty to the tune of Rs. 10 crore or 
more is pending and since when?

THE MINISTER OF FINANCE (PROF. 
MADHU DANDAVATE): (a) and (b). A state
ment is given bebw;

STATEMENT

SI.No. Name of the Company/ 
Individual

INCOME TAX

1. A.P. State Civil Supply Corpn., 
Hyderabad.

2. Bharat Heavy Electricals Ltd., Delhi

3. Bank of India, Bombay

4. Bansal Exports (P) Ltd, Delhi.

5. Bharat Petroleum Corpn. Ltd., 
Bombay

6. Continental Construction Ltd., Delhi

7. D.S. Constructton Pvt. Ltd., Delhi

8. DalmiaCement (Bharat) Ltd., Delhi

9. Duncan Tobacco Ltd., Hyderabad

10. Escorts Ltd., Delhi

11. Escorts Tractors Ltd., Delhi

12. G.T.C. Industries Ltd., Bombay

13. Godrej & Boyce Mfg. Ltd.. Bombay



57 Written Answers PAUSA8,1911 (SAKA) Written ̂ sw ers  58

14. Gannon Dunkerly & Co. Ltd., 
Bombay

15. Hindustan Lever Ltd., Bombay

16. Indian Hotels Co.Ltd., Bombay

17. I.C.I.CI Ltd.. Bombay

18. Indian RIy. Construction Co. Ltd., 
Delhi.

19. Indian Oil Corpn. Ltd., Bombay

20. J.K. Synthetics Ltd., Delhi

21. Dr. J.D Dharm Teja, Switzerland

22. Linde A.G., Bombay

23. Modi Industries Ltd.. Modinagar

24. Modi Pon Ltd., Modinagar.

25. Modi Rubber Ltd., Modi Nagar

26. Mysore Wine Products Ltd., Ban
galore

27. Mehsana Distt. Co-op. Milk Pro
ducers Corpn., Ahmedabad

28. Microperi SPA Bombay

29. Shri Mohmad Akhtar Hussain Alie 
Alias Kadar Ahmed Bhatti

30. NatbnalOrganicChemicals Indus
tries Ltd., Bombay

31. Nirton Syrrthetics Fibres & Chemi
cals Ltd., Bombay

32. N«w India Assurance Co. LM.,

Bombay

33. Orkey Silk Mills Ltd., Bombay

34. Parekh Brothers, Bombay

35. Pure Drinks (ND) Ltd., Delhi

36. Southern Petrochemical Ind. 
Corpn. Ltd., Madras

37. Shri Sukar Narain Bakhia, Ahme
dabad.

38. Telco Ltd., Bombay

39 United Bank of India, Calcutta

40. Shri Vinod Kumar Didwania, Ma
dras.

Except in the case of S.No. 21 and 
37, the demand had been raised, at 
different points of time, from the 
year 1983-84 onwards. In the case 
of S.No. 21 and 37, part of the 
demand had been raised prior to 
1983-84.

CENTRAL EXCISE

41. M/s. I.T.C. Limited-Different 
amounts pending from different 
dates since 1985 onwards.

42. M/s. Bombay Tyre International 
Limitod—since 1985

43. M/s. Modipon Limited— Different 
amounts pending from different 
dates since 1970 onwards.

44. M/s. Shf«e Vallabh Glass Wbiks 
Ud.-since 1978.
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Separate Channel for Regional Pro* 
grammes

• 98. SHRIJANARDHANA POOJARY: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state:

(a) whether Government propose to set 
up a separate channel exclusively for re- 
gfonal programmes; and

(b) if so, the details thereof'̂

THE MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI P. 
UPENDRA). (a) and (b). Second channels 
already sixty in the TV stations at Delhi, 
Bombay, Calcutta and Madras. But setting 
up second channels exclusively for regional 
programmes would involve a lot of time and 
money. However, the Govt, is proposing to 
inciease regional programmes on the sec
ond channel.

Recommendation of law Commission 
regarding iludicial Reforms

* 99 CH. JAGDEEP DHANKHAR; Will 
the Minister of LAW AND JUSTICE be 
pleased to state:

(a) whether the recommendations of 
tlie Commission retjarding Judicial 
Reforms have since been considered by 
Government;

(b) if so, the outcome thereof and the 
action taicen or initiated thereon; and

(c) it not, ths reasons for the delay?

MINiSTEROFSTEEL ANDMINES 
JMD MINISTER OF U W  AND JUSTICE 
(SHRI DiNESH QOSWAMI); (a) and (b). 
The recommendations of the Law Commis- 
^on regarding Judidat Reforms are con
tained in Its 114th to 129the and 131st

Reports. Copies of all the Reports have been 
laid on the Table of both Houses of Parlia
ment. The recommendations contained in 
the 119th Report had not been accepted by 
the Government. The remaining recommen
dations of the Law Commission are at vari
ous stages of consideration by the Govern
ment.

(c) The recommendations of the Law 
Commission are being examined in consul
tation with the various Ministnes, the State 
Governments, the Bar Counal of India and 
the Judiciary.

Import of Steel Skull Scrap by MSTC

*100. SHRIMATIGEETAMUKHERJEE: 
Will the Minister of STEEL AND MINES be 
pleased to state;

(a) whether Metal Scrap Trade Corpo
ration Limited (MSTC) imported 28,000 ton
nes of steel skull scrap from Qatar in hard 
currency without pre-shipment inspection;

(b) whether any pre-shipment inspec
tion was made by the MSTC or approved 
inspection agency thereof;

(c) whether the entire quantity was aHot- 
ted to a private party without pre-registratton 
of demand;

(d) if so, the reasons therefor;

(e) whether the internal vigilance of 
MSTC indicated the deal; and

(f) whether Qovemmem have taken or 
contemplate any action in the matter and If 
so, the details thereof?

THE MINiSTEROFSTEEL ANDMMES 
AND THE MINISTER OF U W  AND JUS
TICE <SHRI DINESH GOSWAMi): (a) and
(b). During 1968-89, Metal Scrap Trade 
Coiporatlon (MSTC) pieced onlers for tlie
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d  88,000 tonnes of steel skull scrap 
from Qatar of which aiwut 35,000 tonnes 
were actually shipped Under the prevalent 
system preshipment inspection of scrap is 
not done by MSTC but by inspection agen
cies. In addition, the actual users are also 
free to do so. Out oi the above, inspection of
21.000 tonnes was to be do.ne by actual 
useis and the balance by inspection agen
cies.

(c) and (d). Pre-registratbn of any par- 
ticulat variety of cat bon steel melting scrap is 
not a pte-requisite (or altatment purposes. 
Based un actual registration made by the 
consomors, vaiious kinds of scrap can be 
allocated to them depending uoon their 
preference and availability In 1988-89. 
MSTC imported 35,000 tonnes of steel skull 
scrapf rom Qatar. It wasgiven to M/s. Mukand 
Ltd. and 8 other consumers. M/s Mukand 
Ltd. was alkjted about 27,000 tonnes of this 
material.

at Alloy Steels Plant at Durgapur»  one of the 
alternatives cun^ntly being examined by the 
Government for establishing indigenous 
facilities to hot roll stainless steel slabs for 
further cold rolling at Salem Steel Plant.

World Bank Senior Vice President’s 
Statement Regarding Foreign Ex

change Constraint

*102. SHRI L.K. ADVANI: Will the Min
ister of FINANCE be pleased to state:

(a) whether the attention of Govern
ment has been drawn to a statement stated 
to have been made by the Senior Vice- 
President for Policy, Planning & Research in 
the World Bank to the effect that foreign 
exchange constraint was hindering Indian’s 
development:

(b) if so, the reaction of Government 
thereon; and

(e) The internal vigilance of MSTC had 
examined the matter, but hand not found any 
malafide.

(f) The Government is examining the 
issue afresh.

Hot Rolling MUI at Alloy StssI Plant, 
Durgapur

*101. DR. SUDHIR RAY: Will the Minis
ter of STEEL AND MINES be pleased to 
state:

(a) whether there ts any proposal to s«t 
up a Rolling Mill at Alloy Steel Plant 
Duigapur; and

0>) if so, the details thereof?

THEMiNiSTEROFSTEELANDMiNES 
AND THE MINISTER OF LAW AND ,HIS> 
TICE (SHRi DMESH QOSWAMO: (a) and
(b). piaposai to set up a Hot Rolfing ftim

(c) the corrective steps, If any, proposed 
to be taken in this regard?

THE MINISTER OF FINANCE (PROF. 
MADHU DANDAVATE): (a) to (c). In astat*' 
ment published in the book entitled ‘'The 
Indian Economy-Recent Devetopment and 
Future Prospects’, Dr. David Hopper. Senior 
Vice PresMent for Policy, Planning and 
Research in the WorM Bank has observisd 
as foltows:

*From my vantage point, that ̂  WoiM 
BanklendkigandthefuncttoningoftlNi 
Consortium for asstetanM to India. I 
am obviously deeply concerned «vM) 
the rala of Am fM»ign SKdianga con
straint on Indian devetopment The 
T0reignexcnarigec0n8uaini»ri0inew, 
H was there right from tfie Iw i^ ln s  of 
the independence period.*

The book nfarrad to above trai odlad (y
Mr. RelMMt £. 8. Lucw el Boakm UntaHsity
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and Mr. Gustav f .  Papanek of Centre for 
Astan Development Studies, and published 
in 1988 in the USA by M/s. West View Press 
In Cooperation with the Centre for Asian 
Development Studies, Boston University. 
This book contains several articles and state- 
ments of economists, academicians and 
officials of international organisations. The 
book is a private publication and the views of 
the authors are personal and not necessarily 
of the organisations to which they belong.

The foreign exchange constraint in 
India’s growth and development process 
has been sought to be alleviated by meas
ures which promote exports, increase invis
ible earnings through tounsm promotion and 
private remittances, imports containment, 
curtailment of budgetary deficits and through 
effective domestic demand management.

FICCI request to Permit Innport of 
Caprolactum

294. SHRIMADH AVRAO SCINDIA: Will 
the Minister of COMMERCE AND TOUR
ISM be pleased to state.

(a) whether the Federation of Indian 
Chambers of Commerce and Industry 
(F.I.C.C.I.) has urged Government to permit 
need based import of caprolactum to tide 
over its present shortage;

(b) if so, the position regarding availa
bility, demand and supply of the commodity; 
and

(c) the action proposed to be taken in 
this regard*̂

THE MINISTER OF COMMERCE AND 
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) Yes, Sir.

(b) Currertl annual demand for Caprolac
tum, has been assessed to be around 80000 
MTt m¥i <lom«siic supply is of the order of

20,000 MTs. The gap between the demand 
and supply is met through imports.

(c) Import of Caprolactum is permitted 
from time to time based inter alia on import 
requirements of various consuming indus
tries and the domestic production.

Income-Tax Notices to Co*Operative 
House Building Societies In Dellil

295, SHRI YADVENDRA DATT: Will 
the Minister of FINANCE be pleased to state;

(a) whether Government are aware that 
Income-tax Department has asked the 
Cooperative House Buikiing Societies in 
Delhi, who have been allotted land by Delhi 
Development Authority, to furnish the details 
of amount deposited with them by the 
members of the Societies;

(b) wether the members of such Socie
ties have been issued notices by the In
come-tax Department to indicate if such 
deposits were reflected in their income-tax 
assessment returns of to account for such 
deposits; and

(c) whether Government propose to 
exempt the salaried class members of Coop
erative Group Housing Societies who have 
applied forLIG/MIGflatsfrom thesun/ey and 
inquiries of the Income-tax Department?

THE MINISTER OF FINANCE (PROF. 
MADHU DANDAVATE): (a) The concerned 
Income-tax Authorities have required cer
tain Co-operative House Building Societies 
of Delhi to furnish details of the amounts 
deposited with they by their members.

(b) Nottee have been Issued to the 
memt>ers of some of the Co-operative House 
Buikfiryg Societies refen̂ ed to in reply to part
(a) above, for verifying whether the sources 
br Invesiment of the deposits made by them 
with the respective societies are exptained
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and in case of oxisting assesses the same 
are reflected in their assessment record.

(c) There is no such proposal under 
consideration.

TV Relay Station In Ganjam, Orissa

296. SHRI A.N.SINGH DEO: Will the 
Minister of INFORMATION & BROADCAST
ING AND PARLIAMENTARY AFFAIRS be 
pleased to state the number of television 
relay stations telecasting Telugu programme 
bcated In Ganjam district of Orissa and the 
area being covered by each station?

THE MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI P. 
UPENDRA): Three Low Power (100 W) TV 
transmitters are at present functioning in 
Ganjam district of Orissa. None of these 
transmitters relay Telugu programmes. 
These transmitters relay programmes fed 
from Doordarshan Kendra, Delhi, via INSAT 
in their respective coverage areas indicated 
below:-

MERGE AND TOURISM be pleased to statti

PAUSA 8 ,1d11 (SAKA) Written An$w»rs 66

Transmitter Atea covered 
(Sq. Kms.)

1.LPT, Bhanjanagar 2000

2.LPT, Berhampur 1700

3.LPT, Parlakhemundi 700

Weak signals from the high power TV 
transmitter at Visakhapatnam, which relays 
Telugu programmes produced at Ooor- 
darshan Kendra, Hyderabad, are however, 
received in some parts of Orissa.

Devatopnwnt of Tourist Plaots in 
Marathwada Region of Maharashtra

297. SHRI ASHOK ANANDRAO 
DESHMUKH: WiH the Minister of COM-

(a) whether there is any proposal to 
develop more tourist spots in Marathwada 
region of Maharashtra: and

(b) if so, the details of pending propos
als with the centre in this regard?

THE MINISTER OF COMMERCE AND 
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) and (b). There are no proposals pending 
with the Central Department of Tourism for 
development of more tourist spots in Mara
thwada regbn of Maharashtra.

[Translation]

Transmission Range of T.V. Pro* 
gramme In IMadhya Pradesh

298. DR. LAXMINARAYAN PANDEY: 
Will the Minister of INFORMATION AND 
BROADCASTING AND PARLIAMENTARY 
AFFAIRS be pleased to state;

(a) whether T.V. programmes are not 
being received even in nearby areas due to 
Ultra High Frequency T.V. Towers in Mand- 
sour, Neemuch and Rajgarh area of Madhya 
Pradesh;

(b) whether a converter is to be installed 
for coverage in Black and White T.V; and

(c) the steps Government propose to 
take for installatron of high power transmit
ters In these places ?

THE MINISTER OF INFORIMATiON 
AND BROADCASTINO AND MiNiSTEROF 
PARLIAMENTARY AFFAIRS (SHRI P. 
UPENDRA): (a) Low Power TV transmittsr 
at Mandsaur, Neemuch and ftajgarh operat
ing in UHF provide service within their nor
mal range ofabout15kms,sut îecttoterrain 
condifons. Coverage of the idwv» men*
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tiooed transmitters is limited in certain direc
tions due to hiliy features.

(b) For receiving signals from a UHF TV 
transmitters, a TV receiver (colour or black & 
white) IS required to be equipped with a UHF 
tuneL These sets are available m the mar
ket. In case of TV sets having only VHF 
tuners, a UHF-VHF convertor is required to 
be used.

(c) There is no approved scheme, at 
present, to set uphiqh power TV tranonntlofs 
at Mandsaur, Nowmuch ond Rajgarh.

[English]

Projects to Attract Foreign Tourists In 
Aurangabad (Maharashtra)

299. SHRI MORESHWAR SAVE: Will 
the Minister of COMMERCE AND TOUR
ISM be pleased to state the new tourist 
projects likely to be developed in Auran
gabad district (Maharashtra) to attract more 
loreign tourists'^

THE MINISTER OF COMMERCE AND 
TOURISM (SHRI ARUN KUMAR NEHRU): 
The Department of Tourism in consultation 
with the State Government of Maharashtra 
have kJentrfled three tourist travel circuits in 
the State of Maharashtra for a phased devel  ̂
opment of tourist infrastructure and facilities 
through combined resources of the Central 
Government, the State Government ar̂ d 
private sector. Aurangabad has already been 
ir)ctuded in one of the travel circuits.

[Translation]

Repayment ol Foreign Debt

300. SHRI RAM LAL RAHI: Will the 
Minister of FINANCE be pleased to state:

(a) the measures proposed to be 
adopted by Goverrwnent to increase foreign

excange earnings in order to repay foreign
debt; and

(c) the details of help extended or con* 
lempldted for setting up more units of indus
tries as are exporting more than eighty per 
cent of their products?

THE MINISTER OF FINANCE (PROF. 
MADHU DANDAVATE): (a) The measures 
include export promotion, import compres
sion on a selective basis, increased invisible 
earnings through tourism promotion and 
private remittances, domestic demand 
management and curtailment of budgetary 
deficit.

(b) The facilities granted to units ap
proved under the 100% EOU scheme are 
given in the Statement below:-

STATEMENT

Facilities and Incentives

1. 100% Export Oriented units can 
be set up in locations at the choice 
of the entrepreneur subject to 
the locational polk:y of the Govt.

2. Import of capital equipment, raw 
materials, components, consum
ables and spares required forthe 
export productk)n is free from 
Custom Duty and can be im
ported under OGL.

3. Indigenously available capital 
goods, components & raw mate
rial wilt be allowed without ps^- 
ment of central Excise duty. 
Central Exdse duty Is not pay
able on products exported.

4* AH clearances (le« permisston 
for Industrial Licence/foreign 
collaboration tpprovais and 
import of capital equipment) are
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given at on© single point,

5. Permission is granted for trans
fer of material manufactured by 
100% EOU or a unit in Free Trade 
Zones to other 100% EOU or a 
unit in Free Trade Zones subject 
to certain conditions.

6. The supplies of capital goods, 
raw jnaterials, components, 
material handling equipment 
such as fork lifts over-head 
crancGS, consumable and spares 
to 100% EOUs shall be treated 
as "DtfeMED EXPORTS” and 
will be eligiblo for import replen' 
ishment licence in accordance 
with the Import Policy for regis- 
toied exporters provided follow
ing conditions are fulfilled;

A) The goods supplied have 
been manufactured in India;

6) The supplies have been 
made at international price;

C) The supplier is registered 
exporter and is otherwise 
eligible to the import replen
ishment licence under the 
Policy in force*

D) Supplies made do not com 
prise semi-finished goods;

E) Disclaimer certificate Is is
sued by 100% EOU in the 
favour of DTA unit.

7. The suppliers of goods can also 
claim other benefits namely;

a) Import replenishment under 
registered ^x^^orters Policy;

b) IXedimge of export obljga*

tion against capital goods 
licence or industrial licence 
or foreign coliaboration 
approval and

c) Other benefits as admissible 
from time to time.

8. The 100% EOUs will be permit' 
ted to sub-contract part of their 
production fo» job work to units in 
the Domestic Tariff Area on a 
case to case basis. Request will 
be considered by the concerned 
collector of Customs and Central 
Excise having junsdiction over 
the unit on the basis of factors 
such as the feasibility of bonding 
of operations, fixation of input 
output norms, furnishing of under
taking/bonds by the concerned 
units.

9. Sale of goods manufactured by 
an approved 100% EOU may be 
allowed to the DTA against valid 
Import Licence if the Item sought 
to be supplied to the DTA require 
an import Licence In accordance 
with the Import Policy force. Sale 
into domestic market of the items • 
allowed for import under OGL be 
albwed subject to the oonditk>ns 
laki down for import under OGL 
Provisions.

10. Sale (upto 25%) will be albwed 
under spedal permission ao 
corded in select cases in accor* 
dance with the procedure pre- 
scribed.

11. The sale under 9 and 10 shaHbe 
effected only with the prior per
mission of the Export Commto* 
sioner in the off be of the CCi&E 
New Delhi In accordance mMi 
the procedure pmcrtbedL
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12. 100% EOUs may also b« permit
ted unless specificalty prohibited 
in the Letter of Intent/Approval 
the sale of rejects upto 5% of 
production or such percentage 
as may be fixed by the Board.

13. Sale of scrap/waste/remnant 
material arising during the course 
of production involving indige
nous or imported raw materials 
or both in DTA on payment of 
appropriate Customs and excise 
duty and other taxes would also 
be allowed by the Board of Ap
proval.

14. Green Card holding approved 
100% EOU are provided one 
T emporary telephoneAelex facil
ity for their Regd./Head Office 
and factory by the Telecommu
nication department.

15. 100% EOUs are granted cash 
compensatory support (CCS) on 
physical exports at 50% of the 
rate applicable to units in the 
DTA on the final output of the 
100% EOU. This facility will be 
as an alternative to the scheme 
whereby supplies made from 
DTA to 100% EOUs are eligible 
for deemed export benefits at the 
rate of 75% of what is admissible 
on physical exports. Units may 
exercise a one time option for 
either of the scheme.

16. CST reimbursement is also al
lowed by regional licensing au
thority. Procedures have been 
laid down for this purpose.

17. Tax holiday for any continuous 
block of 5 years within 8 years of 
the commencement of produc
tion of 100% EOUs, has been

given effect from the budget of
1988-89.

18. Customs Bonding charges for 
individual units having bonding a 
arrangements have been re
duced to 100% of the cost of 
customs staff from the earlier 
level of 150% after the restruc
turing of the Scheme.

19. 100% EOUs have been ex
empted from the operatton of 
Export Control Order on a case 

.by case basis. This relaxation 
does not cover textile items cov
ered by bilateral agreements.

[English]

ttem of Import Involving Highest 
Amount

301. SHRI KUSUMA KARISHNA 
MURTHY: Will the Minister of COMMERCE 
AND TOURISM be pleased to state the item 
of import on which Government are span
ning the highest amount at present?

THE MINISTER OF COMMERCE AND 
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) Item of import on which Governfnent are 
spending the Highest amount at present i« 
"Ptroieum, Crude and Products’.

[Translation]

Scham* for Dsvelopm«nt of Kumhrar 
Tourist Resort

302. PROF. (DR). SHAILENDERNATH 
SRIVASTAVA: Will the Minister of COM
MERCE AND TOURISM be pleased to stê e;

(a) whether any scheme has been for
mulated for the development of Kumhrar 
(Patna) tourist resort;
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(c) if not, the reasons therefor?

THE MINISTER OF COf^MERCE AND 
TOURISM (SHRIARUN KUMAR NEHRU):
(a) to (c). The Central Department of Tour
ism has not received any scheme from the 
State Government for the development of 
Kumhrar as a Tourist Resort.

[English]

Establishment of a permanent bench of 
Bombay High Court at Pune

303. SHRI V.N. GAOGIL: Will the Minis
ter of LAW AND JUSTICE be pleased to 
state:

(a) whether Government propose to 
establish permanent Benchersof High Courts 
at places other than the seats of the High 
Courts;

(b) whether Government propose to 
establish a permanent Bench of the Bombay 
High Court at Pune; and

<c) if not, the reason therefor?

THEMINISTEROFSTEELANDMINES 
AND MINISTER OF LAW AND JUSTICE 
(SHRI DINESH GOSWAMI); (a) The Central 
Government consider establishment of per
manent Benches of High Courts away from 
its principal seat as and when specific, 
complete proposals are received from the 
concerned State Governments.

(b)No, Sir.

Expansion programme of Doordarsfian

304. SHRI SATYNARAYAN JATIYA: 
Will the Minister of INFORMATION AND 
BROADCASTING AND PARLIAMENTARY 
AFFAIRS be pleased to state:

(a) the State-wise transmission capac
ity of each Doordarshan Kendra and the 
areas covered by each of them;

(b) the present posttton of Doordarshan 
studios and the future programmes in regard 
to setting up of more studios; and

(c) the future expansion programme in 
regard to Doordarshan telecast, the period 
thereof and the amount likely to be spent 
thereon?

THE MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI 
P.UPENDRA): (a) The requisite information 
is given in the Statement laid on the Table of 
the House. [Placed in Library See No. LT— 
247/89]

(b) and (c). Doordarshan programme 
production facilities are, at present, avail
able at 18 places of the country. On comple
tion of the VII Plan schemes of Doordarshan 
the number of places having programme 
production facilities would increase to 48. 
Extension of this facility to other places 
depends upon the availability of resources 
under future plans for TV expansion.

VIII plan proposals of Doordarshan with 
regard to expansion of TV service are still in 
the process of formulatbn.
Setting up of an Aluminium Factoty in 

Bihar

(c). No proposal has been received from 
the Govemment of Maharashtra in thi$ re> 
gard.

305. SHRI UPENDRA NATH VEFMA: 
Win the Minister of STEEL AND MINES bs 
pleased to state:
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(a) whether thera ara huga daposita d  
ba ifl^  in Lataiiar sub-dhrision of Palamua 
disMct <n Bihar

whatharGovarnmant propose to set 
up an aluminium factoty ttiara; and

(0) if so, trie details thereof?

THE MINISTEROFSTEEtANDMINES 
AND MINISTER OF LAW AND JUSTICE 
(SHRI DINESH GOSWAMI); (a) and (b). 
The reserves of metallurgicat grade bauxite 
suitidaie for manufacture of aluminium in 
Latahar sub-division of Paiamau district in 
Bdiar are not adequate to sustain an alumin
ium plant.

(c) Does not arise.

Mining of NBCA In Bihar

306. SHRI R L P. VARMA Will the 
Minister of STEEL AND MINES be pleased 
to state:

(a) whether mining of mica in Bihar is 
oomĤ g downday by day rendenng the miners 
unemployed;

(b) whether the Mica Trading Corpora
tion of India and E.M.M.C. have undertaken 
mining work »n S-e acres out of 3300 acres 
and 8*10 acres out of 6500 acres respec
tively and thus have ruined the workers;

(c) if so, whether the lease for mining is 
proposed to be given to other interested 
mining traders on the same terms and eon- 
dHens after cancelltng the mining lease of 
^e$etwobigcompanies;tf so, by when; and

(d) if not, there reasons therefor?

THEMINISTEROFSTEELANDMJNES 
AMO MtNISTER OP U W  AND JUSTICE 
(3H»t OtNESH Q08WAMI): (a) Tlw provi' 
abwil f^ura of pmdueliQn of

January to Novambar, 1989 was 9243 ton
nes as compared to 3S72 tonnes durii^ tha 
con’esponding period in 1988 and Indicittaa 
a marginal dedina. The provisional figures 
of average daily amptoyment show a decline 
from 2039 in 1988 to 1607 in 1989.

(b) Mica Trading Corporation has no 
mining lease for mea in Bihar. The mines of 
Eastern Manganese and Minerals Ltd, over 
an area of 3300 acres in Nawada district ia 
worked by the Bihar State Mineral Devatop- 
ment Coiporatnn Ltd and is under produc
tion.

(c) and (d). Do not arise.

Setting up of a Doordarahan Kandra in 
Jahanabad

307. SHRI RAMASHRAY PRASAD 
SINGH: Will the Minister of INFORMATION 
AND BROADCASTING AND PARLIAMEN- 
TARY AFFAIRS be pleased to state:

(a) whether Government propose to set 
up a Doordarshan Kendra in Jahanabad 
district of Bihar; and

(b) if so, by when and the details in this 
regard'?

THE MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI 
P.UPENDRA): (a) and (b). Jahanabad dia- 
trict of Bihar lies within the coverage area of 
the high power (10KW) TV transmitter func* 
tioning at Patna There Is, therefore, no 
approved Scheme at present to st up a 
separate TV transmitter in the District

Setting up of a T.V. Centra in JtMU|{liar> 
iHif Distficl. Bihftf

308. SHRI DEVENORA PRASAD 
VADAV; W« ihe Mmitier iNPORMATION 
ANDBi=DADCAST1NGA»IOfABtWMa«- 
TARV AFFAIRS b«



, ■■ ;<aj wh»thW-Cio^^ 
tg> a t.y. centra in Jhaf>^ari>ur district in 
N «^  Bihar; and

(b) it so. by whan and details in this 
ragard?

THE MINJSTER OF INFCtfiMATiON 
AND BROADCASTING AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI P. 
UPENDRA): (a) and (b). No. Sir. There is. at 
present, no approved scheme to set up a 
T.V. transmitter in Jhanjharpur sub division 
of Madhubani district of Bihar.

Caaes pending In Patna High Court

309. SHRI YUVRAJ: Will the Minister of 
LAW AND JUSTICE be pleased to state:

(a) the number of cases pending in the 
Patna High Court;

(b) whether some posts of judges are 
tying vacant in the Patna High Court; and

(c) if so, the time by which judges will be 
appointed there and if not, the reasons there
for?

THE MINISTER OF STEEL ANDMINES 
AND MINISTER OF LAW AND JUSTICE 
(SHRI DINESH GOSWAMIj; (a) As on 
30,6.1389, 6622t cases were pending in 
patna High Court.

and (c). y«s. Sir, The Chief Minister 
of Ĝ har was requested to send recommen-

: m «vith#ia of ihe
'It *® #01.

Appokitiwnt of Port Agont by SetiMfti 
Stum  Nsvlgation Company UmllMl

310. SHRI HANNAN MOLLAH: Witttha 
Minister of FINANCE be pleased to state:

(a) whether Government are aware of 
the problems faced by Sclndia Steam Navi* 
gation Company Limited and whether th* 
management has reduced the number of Ka 
employees;

(b) whether the management Is now 
planning to appoint a port agent at Calcutta 
rendering the emptayees out of sen/ice; and

(c) if so, the action proposed to be taken 
by Government to safeguard the interest of 
the workers?

THE MINISTER OF FINANCE (PROF. 
MADHU DANDAVATE): (a) Shipping Credit 
& Investment Company of India Limited 
(SCICI) have reported that since the com
pany has saapped 9 old vessels and Is 
presently operating a fleet of 13 vessels on 
time charter basis, the staff strength has 
been nationalised, 360 employees have 
accepted the voluntary retirement scheme 
offered by the Company. Thus the s t^  
strength has recuded from 552 emptoyeas 
to 192 emptoyees.

(b) and (c). Keeping' in view the scals of 
operations at Calcutta the Company ha* 
considered various altefnatives. includitg 
that of appointment of a Port Agent at Cat- f 
cotta. The Board of Directors of the Com- . 
pany has not yet taken any specific decision, . J

., Aitaara'in Si^pfenw'CoiMar^
'Courta

311, O a A.KPATEL: Wtii the
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mentation of suggestions made by the Law 
Commission and other concerned quarters 
In regard to clearance of arrears In Supreme 
Court and High Courts.?

THE MINISTER OF STEEL AND MINES 
AND MINISTER OF LAW AND JUSTICE 
(SHRI DINESH GOSWAMI): (a) The sum
mary of the recommendations contained in 
the Report of three Chief Justices Commit
tee 1984 and as accepted by the Govern* 
ment has been sent to ail the State Govern
ments/High Courts for necessary action. The 
recommendations made by the 11th Law 
Commission in its various Reports are at 
different stages of examinatbn. Government 
have also recently constituted a Committee 
of three Chief Justices of High Courts to 
study the problem of arrears in Courts and to 
suggest remedial measures.

Purchase of Residential Commercial 
Properties by Executives of Punjab and 

Sind Bank

312.SHRIMATIGEETAMUKHERJEE: 
Will the Minister of FINANCE be pleased to 
state:

(a) whether some exectives of the 
Punjab and Sind Bank purchased residen
tial/commercial properties from the borrow
ers of the Bank;

(b) if so, the details of the executives 
and borrowers, alongwith credit facilities 
enjoyed by them and the particulars of prop
erties Including their location, area and the 
rates at which these were purchased;

(c) whether some of these properties 
have been rented out by the executives to 
the Bank;

(d) if so. the details of the owners and

the rate of the rent charged and

(e) the actbn taken or contemplated by 
Government in this regard?

* THE MINISTER OF FINANCE (PROF. 
MADHUDANDAVATE):(a)to(c). Accord
ing to informatbn received from Punjab & 
Sind Bank some executives of the bank 
purchased properties from the borrowers of 
the bank. The names etc. of the executives 
and the borrowers and the details of the 
properties purchased are given in statement 
below. The credit limits enjoyed by the 
borrowers have not been indicated as these 
cannot be disclosed in terms of the the 
provisions contained in Banking Companies 
(Acqulsitk>n & Transfer of Undertakings) Act 
1980 and the customs and usages prevalent 
amongst the bankers. The bank has further 
reported that none of these properties have 
been rented out to it.

(d) Does not arise.

(e) The bank has reported that one Shri 
C.S. Rajwant, DGM had purchased proper
ties from a borrower of the bank at much less 
than the market rates and the bonower was 
also accommodated unauthorisedly much 
beyond discretionary powers. He was placed 
under suspension on 13.9.85 and the sus
pension was revoked on 2.5.89. A charge- 
sheet was issued to him on 10.3.86 for 
various allegations including the allegation 
that he obtained flats, one each for this wife 
and daughter, from the client of the Bank M/ 
s. Kamal Builders at much bwer price than 
what was pakJ by the other purchasers. The 
departmental enquiry was ordered on 
16.4.1986. Commissioner for departmental 
enquiry is the Inquiry Officer. In the mean
while the Central Beureau of Investigatbn 
have taken up the case for investigation.



81 W rtm A /u m tit PAUSA8. 1911 (SA M ) W iH ^A nsw w s 82

1

§

m

ai
t

SP .
C« CM

M li.

s '5  
I  s
i l  CO

CC jg
«  s
o  5

1Q.
, « rm
8
CO

ir>
g  CM

i s

il
B I*C CD 
^  ir>

Z >
X
I*.
0^

■g
3CO
E10

( O

tr

wc
<3

</)

5

U .
= )
X
w

c
a

( O

x:iO



83 Writt6n Answers DECEMBER 29,1989 MMMen^UNWfs 84

CO

CM

1 .

?■§I*
w cu
.45 d

i9 (/)
L L  CC

0
1
3m
■(5
E<0

S -s
jc: —VCO a  
(/) • 
2  <3

jC
0>
o> 1)

<35 <«c 55 «
OS
s -S 2

J  g
3  . 2

I  «

1 - 2CO 8* <  g>
CO ir ai CC

(00)

8
« til 
<  s:
| 5

CD 2  l l

&

2 §

CM CO



85 W ^en Answers PAUSA8,1911 iSAKA) WrIttM Answers 86

I

CO

CM

UJ

I
SI

4
§

ts

S «  °-I 5̂ 
| g £

a>
32
3
CD

s
2
(2

z
5 {2  «
U. ■4 ’ OC

I
.fH

>

CM

s
CO
ir>

i

^  $  

r ^ . S
§

z  S ' S

L L  x r  QC LL

1(02
IZa
COI
(/>

m

s
COCC

&

\

. §

-ti
*

■ s

z
CO

s
CO

I
&

S tS

§ 4

I

40



87 WriUtnAmwwm DECEiylBER29.1980 Wrlttmi Anmtms 88

CO

CU

O H?

I

S
inCC

- i
STf8

Cx:(0
CO
x:
g*
(A

isz
ai

to

</>
±

i

I
8i
( £

s 1 COo 110 t i <D in H—
OJ

^  g*

I s
V>
QC

T5
UL

O
IS £

S

0)

I
£

I S'JS
JS h- u.

in
CO(T

0?



89 m u n A m m tm PAU8A8.1»11(S«C4) W ritttnAnmms M

I
a

CO

ca

i t i

Si

u.
<0 CO

OA

i£

STS

§<£

I

to
w

0)

£

^4 §
I S . 2

•fSa

CO

tfi



91 Answers DECEMBER 29.1989 M -ktm Answtn  82

CO

CM

I
&s

i
SIS » u. cc

to

S3
CO
^  SBif
E o

ifi S 
GC Ol

£
UJ

| l  t & 
S "  g» i

1 ^ 1

I s ”-

i l  rS cr

{2o
32
5m

£

i

CO±s

CO

CO

i
E
<s

«
.<3

s

dg

IS_ to 
Vt DC

UJ

I  I  

&

« S »Ju. tC t t



93 WrittgnAnawars PAUSA8.1911 (SAKA) Written Ansmis 94

CO

CM

UJ

<DO
V)

I
SI
(0 cc

1 ^ 1<  ^  to
13 S’ *̂
1  g  « EE S cc

CM



wfiRtwn MnSWVfb DECEMBER 20 .1 Se» WWwHMWwt nrl9WWI9 W%9

PropoMlto Daotora ’̂ aiinoldcani" in 
Tamiftwdu u  a Custom* Port

313. OR. V. RAJESHWARAN: WiU the 
Mnislsr of FINANCE be pleased to state:

(a) wtiether there is any proposal to 
dadare -VH.INOKKAM* a fishing hartXNir in 
Tamlnadu as a Customs port: and

(b) if so. when?

THE MINISTER OF FINANCE (PROF. 
MAOHU DANDAVATE): (a) and (b). No. Sir. 
The anticipated import and export traffic at 
Valnokkam port is not significant to declare 
it as acusloms port. So far only requests for 
Import of ships for the purpose of breaking 
were received. Administrative arrangements 
forcustomsdearanceof these vessels have 
t)een made at the neatt>y Tuticorin port, 
which is presently not utilised to its full ca
pacity. Govt, do not, therefore, find it justifi
able to declare Vaiinokkam as a customs 
port.

Development of Tourist Places In 
Jammu

314. SHRI JANAK RAJ GUPTA: WHI 
the Minister of COMMERCE AND TOUR
ISM be pleased to slate:

(a) whether there are a number of tourist _ 
piaoas in Jammu. Raipuri and Poonch dis- 
trids in the J & K State;

if so, the details thereof, and

(c) the steps being taken to develop 
tttese places for the tounsts?

THE MINISTER OF COMMERCE AND 
TOURISM (SHRI ARUN KUMAR NEHRU);
(a) and (b) Yes, Sir. There are a number of 
places of scenic and cultural importance in 
tfWM districts.

(c) Following pioiects have beeh 
tioned by the Central Dapartmertt of Tourism 
to develop tourist infrastructure in Jammu 
district;

1. DevelopmentoffacilitiesaftBaeh- 
e-Bahu.

2. Yatri Niwas at Jammu

3. Kiosk at Nandni

4. WaysWefacilHiesalMansar

The Department have r»t received aiy 
proposal for the devetopment of tourist infra- 
strudure in Rajouri and Poonch distrids 
from the State Government

Non*ScrMnlng of Foatura FHm on 9 
December, IM S

315. SHRIMATI M. CHAN
DRASEKHAR: WHI the Minister of INFOR> 
MATION AND BROADCASTING AND 
PARLIAMENTARY AFFAIRS be pleased to 
stale:

(a) whether Government had cancelled/ 
postponed telecast of a partnular feature 
film on 9th December. 1989;

(b) if so, the reasons therefor, and

(c) whether Government propose to 
frame a new %ei of norms for seleding the 
feature films for telecast?

THE MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTEROF 
PARLIAKiENTARY AFFAIRS (SHRI P. 
UPENDRA): (a) to (c). No film was sched
uled to be telecast on December S. 1989.

Measures for Price Control

316. DR. THAMBI DURAI: Will the 
Mmister of FINANCE be pleased to stats:



97 W rit^  /̂ nsMWfS PAUSA 8,1911 (SAKA) WMtt0/> Arawwa 98

(a) the time by which the package of 
measures for price control wrii tie announced;

(b) how far the State Governments will 
be involved in these measures; and

(c) the details of articles that would be 
brought within the package?

THE MINISTER OF FINANCE (PROF. 
MADHU DANDAVATE). (a) to (c). The 
Gtovemment have already appointed a 
Cabinet Committee on Prices to review the 
price situation and take necessary meas
ures to contain rise in prices of essential 
commodities.

Modernisation of Indian Iron and Steel 
Company Ltd. at Kulti

317. SHRI CHITTA BASU: Will the 
Minister of STEEL AND MINES be pleased 
to state:

(a) whether Government have under 
consideration a Japan-collaborated Project 
for the modernisation of the Indian Iron and 
Steel Company Ltd. at Kulti (Asansol) in 
West Bengal; and

(b) if so, the present stage of its imple- 
mentatfon’

THE MINISTER OFSTEELANDMINES 
AND THE MINISTER OF LAW AND JUS
TICE {SHRI DINESH GOSWAMI): (a) and 
(Jo). There is no proposal for collatwration 
with Japan for the modernisatton of Kulti 
V\torks of IISCO which have basicaily foun
dry facilities However, a proposal to mod
ernise iron and steel works of ilSCO at 
Bumpur with Japanese credit is currently 
under examination in the Government. Pre
liminary and site preparatkm works are in 
progress in Bumpur

Payment of Intarlm Grant for Bontbay

318. SHRI RAM NAIK; WHIthe Minister 
of FINANCE be pleased to state;

(a) whether the Ninth Finance Commis
sion has recommended payment of interim 
grant of Rs. 50 crores for Bombay to be 
matched by similar grant of Rs. 50 crores by 
State Government with a conditbn that it 
should be utilised before 31st March, 1990;

(b) if so. whether the payment has been 
made;

(c) if not. the reasons therefor; and

(d) whether any time-bound actton is 
proposed by Government in this regard?

THE MINISTER OF FINANCE {PROF, 
MADHU DANDAVATE): (a) to (d). The 
Ninth Finance Commissbn has recom* 
mended In its First Report for 1989*90 a 
grant of Rs. 50 crores to Government of 
Maharashtra for slum clearance and envi* 
ronmental improvement of slums and provi- 
sk>n of bask: amenities in the city of Bombay 
with an equal matching contributk>n by the 
State Government

The State Government have proposed 
a number of schemes with a total outl^ of 
Rs. 136.74 crores (which will be limited to 
Rs. 100 crores for purpose of utilising the 
above mentioned grant). Of these, schemes 
whh an outlay of Rs 97.55crores have no far 
been approved

An amount of Rs 1219 crores. have so 
far been released to the State Government 
on 'on -account’ base and the balance 
amount will be released on the basic of 
report of expenditure and physk»l progress 
to be submitted by the State Govt.

The State Government have been ad
vised to utilise the above mentioned grant



99 Wr'Ht9n Answers DECEMBER 29.1989 V M ^ A n s w ts  100

within the current financial year.

Opening of Regional office of Bank of 
India In Kerala

319. SHRI G.M. BANA7WALLA: Will 
the Minister of FINANCE be pleased to state:

(a) whether Kerala is reported to be the 
only State without any administrative office 
of the Bani( of India;

State was not considered a viable proposi
tion by the Bank. The Reserve Banltof India 
has reported that it has recently given its ‘in 
principle* approval to the Bank of India to the 
opening of a regional office in the State of 
Kerala. The office would become opera
tional as and when the bank-opens more 
branches in that State.

Criminal and Civil cases pending In 
Delhi High Court

(b) whether Government propose to 
open a regional office of the Bank in Kerala.

(c) if so, the steps taken in this regard 
indk:atlng proposed location and the time by 
which the regional office would be estab
lished; and

(d) if not, the reasons therefor"?

320. SHRI VUAY KUMAR MALHOTRA: 
Will the Minister of LAW AND JUSTICE be 
pleased to state;

(a) the total number of criminal and civil 
cases pending in Lower, District and High 
Court in Deihifor over a perbd of 3 to 5 years, 
5 to 7 years, 7 to 10 years and above 
separately;

THE MINISTER OF FINANCE (PROF. 
MADHU DANDAVATE); (a) to (d). The re- 
gk>nal offk;es are opened by the public sec
tor banks keeping in view the level of busi
ness, the branch spread in the command 
area, cost benefit analysis and administra
tive exigencies. The tocation of the proposed 
office is decided by the banks, for whk:h they 
obtain ik:ence from the Reserve Bank of 
India. Bank of India has at present only 14 
branches in the State of Kerala and, there
fore, setting up of a regional offce in the

(b) whether Government propose to 
provide legal assistance and facilities to the 
poor and weaker sections of the society for 
disposal of their cases expeditiously; and

(c) if so, the details thereof?

THE MINISTEROFSTEELANDMINES 
AND MINISTER OF LAW AND JUSTICE 
(SHRI DINESH GOSWANI): (a) The
pendency of cases in the Delhi High Court as 
on 30.6.89 is as foltows:

Civil Criminal

3 to 5 years 15438 615

5 to 7 years 9427 530

7 to 10 years 8151 736

Over 10 years 7236 337

Similar informatbn in respect of the Lower and District Courts is being collected and will be 
lAkl on the Table of the House.
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(b) and (c). Free legal-aid and assis
tance is already being provided to the poor 
and weal<er sections of the society in all law 
courts in Delhi by the Delhi Legal Aid and 
Advice Board and the Supreme Court Legal 
Aid Committee. So far over 78,000 persons 
have availed themselves of legal aid and 
advice in Delhi law courts.

[Translation]

Minarals based Industries bi Rajasthan

321. SHRIDAULATRAMSARAN: Will 
the Minister of STEEL AND MINES be 
pleased to state:

(a) the names of minerals being ex
ploited and the industnal units set up in 
Rajasthan based thereon in the central public 
sector;

(b) if 80, the action proposed to be taken 
thereon; and

(c) when the high power transmitter is 
likely to be installed?

THE MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRl P. 
UPENDRA): (a) Requests to this effect 
have been received from time to time.

(b) arKl (c). Three low power (1OOW) TV 
transmitters, one each at Surat, Kosamba 
and Songarh, and a very low power (2x1 OW) 
transmitter at Kakrapar are, at present, func
tioning in Surat district. Further expansion of 
T.V. coverage in the district can be carried 
out in a phased manner depending upon the 
availability of resources for this purpose in 
the future plans of TV expansion.

(b) the financial assistance being pro- 
vkled by Union Government to the State 
Government in this regard and the basis 
thereof;

(c) whether the State Government have 
suggested any changes in this regard; and

[English]

Import of Rubber

323. PROF. K.V. THOMAS: Will the 
Ministerof COMMERCE AND TOURISM be 
pleased to state:

(d) if so, the details thereof?

THE MINISTER OF STEEL AND MINES 
AND MINISTER OF LAW AND JUSTICE 
(SHRIDINESHGOSWAMI): (a)to(d). The 
information is being collected and will be laki 
on the Table of the House.

Conversion of LP.T. to HPT In Surat, 
Gujarat

322. SHRIKASHiRAMRANA; Will the 
Minister of INFORI^TION AND BROAD
CASTING AND PARLIAMENTARY AF
FAIRS be pleased to state:

(a) whether there is a persistent de
mand for a high power T.V. relay centre in 
Surat, Gujarat;

(a) the quantity of rubber imported 
during the last five years;

(b) the internal production and con
sumption of rubber during the last five years;

(c) the price of the natural rubber in the 
international market and internal market 
during the last five years; and

(d) the policy of the Government re
garding rubber imports?

THE MINISTER OF COMMERCE AND 
TOURISM (SHRl ARUN KUMAR NEHRU): 
{a)and0}). Details of productton. Consump
tion and imports during the last five years 
have iMen as under:-
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Y*mr Production Consumption
(intonnaa)

Import
(BySTC)

t984-85 186450 217510 32408

1M5-86 200465 237440

19BM7 219520 257305 40228

1867-88 235197 287480 41984 (P)

1S88-89 259172 313830 51367 (P)

{P)» Provtolonal.

(e) Pricas of natural rubbar in tha Intar- 
oatlOAal mart(et and domastic market during

the last fiva yaars have bean as under;

y«ar International Markat Domastic maika4 
(Priea in FIs. par quM ti for RSS—UI In tha ln$amational maikat and 
RMA—4 in tha domastic mailtat)

19 84^ 961 1655

1985-86 902 1732

1986-87 1035 1660

1t»7-86 1297 1791

1988-89 1654 1815

19^-90 14S4 
^Waraga for April-~Nov.)

2136

{(i) ThepoHqrofthsQovemmantisto 
IffifXMt only as muich quantit'ws of rubb«r m  
wouW be n«c«ssary to briege the gap b«- 
tWMMfi damand and surely.

Ooerdarahan Kandraa

324. 8HRI/W 8. SHASTRi: Witt tht 
Mlnictar of Btf̂ JRMATION AND BROAD- 
CASrTWQ AND PAHLlAfĉ ENTARY AF- 
rAmSbapiaaawitottate;

(a) tha numbar of towns in tha country 
witf> cufturai harttaga 8ka Varanasi having 
Ooofdarslwn Kandraa; and

Cb) tha slaps baing comamplatad to 
incraata tha numbar of Doordarahan Kan< 
dras in such towns and partfcutarly in Var
anasi?

THE MiNi8TEfl O F INFORMATION 
ANDBROAOCASnNQANOM»H87&|OF
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affairs (shri p .
iH%NORA): («} and Whtraas TV 
transmissjon facffltos air««iy v iiH  M s 
ewHtibar of .cuttural oantr®®. ifjduding Var
anasi, the V{|p|an of Doordarshan incudes 
a schemas for •stabiishment of TV Studio 
fadUties at six cuiturat centres. This scheme, 
however, does not provide forestablishment 
d  a TV Studio Centre at Varanasi. Expan
sion of such facilities to other cultural centres 
depends on availability of resources under 
future plans for TV expansion.

Indiana having accounts in Foreign 
Banks

325 SHRI NATHU SINGH: Will the 
Minister oi MNANCE be pleased to state;

(a) whether Government are aware that 
niaity Indians havo illegal accounts tn for
eign banks:

lwv« of^ad auisstamiŝ  invMUmaht in |Eti» 
oDiinUy for the development power. «ri|d

0>) if 80, the amount thereof and 
the money is proposed to be utitbad.

THE MINISTEf  ̂OF FINANCE {PROF. 
MADHU OANDAVATE): (a) Periodica%, 
varnus Non-Resident Indian organisations 
have raised the issues of permitting NRI 
Investment In the power sector.

(b) No specific amounts have been 
indicated.

[Trans/aihn]

Licences for Poppy Cultivation in Uttar 
Pradesh

327. SHRI RAM SAGAR: Will the 
Minister of FINANCE be pleased to state:

(b) if so, the details thereof; and

(c) the action taken or contemplated 
against such accounts holders?

(a) whether a large number of poppy 
cultivators of Uttar Pradesh have demand 
for renewal of their licences for 1989-90 for 
cultivation of poppy;

THE m inister o f  FINANCE (PROF 
<«!ADHU OANDAVATE): (a)to<c). Enlorce- 
ment Directorate initiates action under FERA 
against resident Indians who maintain ac
counts in foreign banks without the permiis- 
ston of the R.B.I. Such action is taken on 
re<^^ of information regarding specific 
indivtduals and companies. Details of cases 
which have been finalised durcng.̂ e last two 
years ive being collected and wiHbe laid on 
^e Table of the House.

HRtliiyastrneiit towardspavaiopmant 
of--Electrlcltyv

1: SHRI S A M /^  KUNDU:

(b) if so, the details thereof; and

(c) the time by which the pcwY cultiva
tors are l̂ ety to be given ticenoes for darting 
poppy cultivation?

THE MINISTER OF FINANCE (PROF. 
MM)HU DANDAVATE); (a)to(c). Inaccor- 
dance with the ptovlsions of the Narootic 
Drugs and Psychotropic Substances Rules, 
1985, pc^py cultiyation may be Iksehsed 
sutsject to the gert^al conditions relsrtirtg fo 
grant of such licences notified by the Centnii 
Oovemlriant every year. As per the a>rid  ̂  ̂
.tipnahOt^iadfor^rantoflbsm^forthecnQp

' than 34 ;df''̂ ofHam:î
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damage have also been given appropriate 
reliefs, in respect of tendering the minimum 
qualifying yield. All such cuttivators, who had 
applied or licence for poppy cultivation for 
the crop year 1989-90 and who were other
wise eligible in accordance with the general 
condittons for grant of licence for 1989-90 
notified by the Central Government, have 
been issued licence for cultivating opium
poppy.

Kaul and Tandon Committee Recom* 
mendation on Development of Kandia

Free Trade Zone

328. SHRIBABUBHAIMEGHJiSHAH: 
Will the Minister of COMMERCE'AND 
TOURISM be pleased to state:

(a) whetherthe recommendations made 
by Kaul and Tandon Committee set up by 
Government for expediting the development 
of Kandia Free Trade Zone have not been 
fully jrfiplemented till now; and

(b) if so, the details of recommenda
tions which have since been implemented 
and the steps conemplated by Government 
for implementing the remaining recommen
dations?

THE MINISTER OF COMMERCE AND 
TOURISM (SHRIARUN KUMAR NEHRU);
(a) and (b). The Tandon Committee was set 
up to examine the problems faced in the 
working of Free Trade Zones and the Scheme 
of 100% Export-Oriented Units. The Com
mittee made a number of recommendations 
for accelarating the process of these 
schemes. The main recommendations were 
to set up five or six new EPZs and to allow 
EPZ Units to sell 25% of production in 
Domestic Tariff Area. These recommenda
tions have been implemented.

The Kaul Committee was set up to look 
into the problems of the Kandia Free Trade 
Zone with a view to suggest measures to

ensure a miyor export thrust from this zon*. 
The major recommendattons of the Kaul 
Committee included extenston of Income- 
Tax HolMay for a pernd of five years; per- 
misston to sell a part of the production of 
Kandia units in Home-Market; reimburse
ment of Central Sales Tax; provWing of 
permanent import-policy frame work; work
ing capital atconcesskmal rates; payment of 
transport subskiy on percentage basis etc. 
Ail these recommendattons have been im
plemented by the Government. Units in 
Kandia FTZ, as in other zones, enjoy corpo
rate tax holiday for a perkxJ of 5 years in a 
bk)ck of 8 years; Central Sales Tax paki on 
purchase from outskle the State is reim
bursed by the Zone Administratton, import of 
capital goods, raw materials, consumables 
etc. are permitted in the zone under OGL on 
a regular basis and working credit facility is 
available for a penod of 180 days without 
production of export orders.

While the Kaul Committee recom
mended a separate Act for Kandia Trade 
Zone, theTandon Committee recommended 
creation of a Central Unified Authority for the 
development and administratnn of all the 
Export Processing Zones, including Kandia. 
This suggestton is under consideration of 
the Government.

TjlanSDort facilities for Tourist places in 
M.P.

329. SHRI RAGHAVJI: Will the Minis
ter of COMMERCE AND TOURISM be 
pleased to state:

(a) the names of places of tourist impor
tance in Vadisha and Raisen districts of 
Madhya Pradesh.

(b) whether adequate transport facili
ties for visiting tfw said places has been 
provkled; and

(c) if not, the time by whteh these
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facititids are likely to be provided?

THE MINISTER OF COMMERCE AND 
TOURISM (SHRIARUN KUMAR NEHRU):
(a) The places of tourist importance in these 
districts of Madhya Pradesh are Sanchi, 
Udayagiri, Bhimbetka and Vidisha.

(b) and (c). The Central Department of 
Tourism has no scheme under which trans
port facilities are provided at various tourist 
centres.

and devetoping countries. US Government 
have not yet approached us for negotiattons 
in the context of Super 301 decision. We 
have, however, made it clear that Govern
ment of India will not participate in any nego- 
tiatkjns, bilateral or otherwise, under threat 
of retaliation. Government is also opposed 
to negotiations establishing linkages between 
multilaterally agreed concessions in trade in 
goods and changes in policy lying within the 
domain of autonomous national economic 
policies.

[English]

Removal of Itidia’s Name under provi
sion of Super 301

330. SHRI MADHAVRAO SCINDIA; 
Will the Minister of COMMERCE AND 
TOURISM be pleased to state;

(a) whether efforts were made to en
sure that the name of India is removed fnim 
the US trade list under Super 301, provision 
of US Trade and Competitiveness Act;

(b) if so, the details thereof and further 
steps proposed to be taken in this regard; 
and

(c) USGovernment’sresponsethereto?

THE MINISTER OF COMMERCE AND 
TOURISM (SHRI ARUN KUMAR NEHRU);
(a) to (c). Out strategy has been to put as 
much international pressure as possible to 
deter the USA from pursuing the path of 
unilateralism. This is being done by taking up 
the matter in the meetings of the GATT 
Council and the Uruguay Round Negotiating 
Groups as well as in the Surveillance Body 
• 0tablished under the Uruguay Round to 
voice our concerns. We are also eliciting 
support from other countries bilaterally, 
whenever there is an opportunity India’s 
stand has received wide support and the US 
action has been criticised by both developed

No further action has so far been taken 
by the US Government since the initiation of 
investigation in June, 1989.

Closing of Mines in Tribal Districts of 
Orissa

331. SHRI ANADICHARAN DAS; Will 
the Minister of COMMERCE AND TOUR
ISM be pleased to state;

(a) whether the Minerals and Metal 
Trading Corporation has reduced procure
ment of iron ore from non-captive mines for 
the purpose of export to the extent of fifty per 
cent or even more;

(b) whether several such mines have 
been forced to close down in the three tribal 
districts of Orissa; and

(c) if so, the steps proposed to be taken 
not to reduce the procurement of iron ore in 
order to avoid retrenchments there?

THE MINISTER OF COMMERCE AND 
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) While procurement of iron ore by MMTC 
from Barajamada and Gandhamardan sec
tors was r^uced in 1988-89dueto very high 
opening stocks virhich were sufficient tomeet 
the export commitments during 1988-89, 
there is no reductbn in procurement during 
the current year. MMTC has asked the mine- 
owners to supply as much of iron ore as 
possible.
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(b) No, Sir.

(c) Does not arise 

Measuros to Curb inflation

332. PROF. P.J. KURIEN: Will the 
Minister of FINANCE be pleased to state:

(a) the annual rate of inflation during the 
past three years and the current year with 
year-wise breal<-up; and

(b) the specific measures proposed to 
be undertaiten to check inflation'̂

THE MINISTER OF FINANCE (PROF. 
MADHU DANDAVATE) (a) The requisite 
information is given oelow.

Year Annual Rate of inflation m 
terms of WPi (1981 
82̂ =100)

1986-87 5.1

1987-88 10.7

1988-89 57

1989-90 6,1
(Upto 9 12.1989)

(b) The steps taken/proposed to be 
taken to contain inflation include removing 
imbalances in the demand and supply of 
t«f>sential commodities, mopping up excess 
liquidity in the economy ,tnd vigorous en
forcement of existing laws against hoarding 
and profiteenng.

UgteM lon to ftegutat* ChK Punda  ̂
Privats Finanoars

333. SHRI MULLAPPALLY RAMA- 
CHANDRAN; Will th« Minister of FINANCE 
b« plaasAd to state:

(a) whether Government propose to 
bring about uniform legislation throughout 
the country to regulate the activities of chit 
funds, private financers; and

(b) if so, the details thereof?

THE MINISTER OF FINANCE (PROF. 
MADHU DANDAVATE): (a) and (b). While 
the activities of chit fund companies are 
regulated by ‘Chit Funds Act, 1982’, the 
deposit acceptance activities of the unincor
porated bodies etc. are regulated in terms of 
the provisions of Chapter lil-C of Reserve 
Bank of India Act, 1934. Government nave 
no proposal to brmg out any fresh legislation 
in this behalf.

Circulation of top five Dallies in Maiay- 
aiam

334. SHRI MULLAPPALLY RAMA- 
CHANDRAN: Will the Minister of INFOR
MATION AND BROADCASTING AND 
PARLIAMENTARY AFFAIRS be pleased to 
state the details of the circulatbn of each of 
tfie top five dailies and periodicals published 
m Malayaiam?

,  THE MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI P. 
UPENDRA): The requisite details are given 
in the statement below.

STATEMENT

Name of the Paper Place of publication Periodicity
(1988)

Circula^n

Malay ala Manoiama 
(4 editions)

Calicut

Koltiyam

Daily

-do-

2,04.203

1,95,362
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Nam»ofth0 Pap»r Pkn» of publication PBfkxSdfy
(1988)

dnuUSon

Cochin -d o - 1 .5 2 ^

Trivandrum -d o - 9 3 ^ 1

Mathrubhoomi 
(3  editions)

Caficut - do- 1.82,710

Cochin -do - 1,57,907

Trivandrum -do- 1,10,477

Kerala Kaumudi Trivandrum -do- 1,16,919

Oeshabhimani 
(2  editions)

Cochin - do - 64,190

Calicut -do- 53,691

Express Trichur

PERIODICALS

-do- 57,321

Mangalam Kottayam Weekly 12,23,963

Malayala Manorama -do- -do- 8,70,731

Balarama — do - fortnightly 2,24,889

VanHha -do- -do- 2,24,880

Manorajyam -do Weeidy 1,59,767

Import of Raw Rubb«r

335. SHRI MULLAPPALLY RAMA- 
CHANDRAN; Will the Minister of COM
MERCE AND TOURISM be pleased to state:

(a) whether Government propose to 
import raw rubber;

(b) if so, the main reasons therefor; and

(c) the quantity of raw rubber proposed

to be imported and the names of courttries 
from where it will be imported?

THE MINISTER OF COMMERCE AND 
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) to (c). Yes Sir, in view of the indigenous 
production being insufficient to meet the 
demand, the gap between demand and 
supply is proposed to be bridged by imports. 
For the present STC has been seised to 
contract for 10,000 tonnes o i natural rubber 
as the first instalment. Natural rubber Im
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ports are mainly from Malaysia, Thailand, 
Singapore and Sri Lanka.

P»pper Export

336. SHRI MULLAPPALLY RAMA- 
CHANDRAN; Will the Minister of COM
MERCE AND TOURISM be pleased to state:-

(a) the total quantity and value of pep
per exported during the period January to 
October, 1989; and

(b) the share of Kerala In the total 
exports?

THE MINISTER OF COMMERCE AND 
TOURISM (SHRI ARUN KUMAR NEHRU);
(a)

QTY (MTs.)

24379

VALUE (Rs. in lakhs)

12341

(b) Figures of exports are not main
tained statewise.

Election reforms

337. SHRI ERA AMBARASU: Will the 
Minister of LAW AND JUSTICE be pleased 
to state:

(a) the number of persons filed nomina- 
tlorrs as rndependent candidates for the Lok 
Sabha Elections held recently;

(b) the number out of them elected and 
the number who lost their deposits; and

pendent candidates filed their nominations 
for the Lok Sabha Elections, 1989.

(b) 13 independent candidates were 
elected. Number of candidates who forfeited 
their deposits Is being collected from the 
concerned Chief Electoral Officers.

(c) This is among the proposals pres
ently under the consideration of Govern
ment.

Mines and Minerals (Regulation and 
Development) Act

338. SHRI ANADICHARAN DAS: Will 
the Minister of STEEL AND MINES be 
pleased to state:

(a) whether as a result of the amend
ment to the Mines and Minerals (Regulation 
and Development) Act, 1957, the Union 
Government have taken away the residual 
powers of the State Governments in the 
matter of mineral concessions etc,;

(b) whether the minerals like dolomite, 
limestone, bauxite, gypsum, kyanite etc. are 
now included or proposed to be included In 
the First Schedule in addition to atomic 
minerals and precious metals;

(c) whether Government contemplate 
to examine the whole issue afresh in order to 
empower the State Governments for grant of 
control/concessions for the benefit of the 
local and rural masses; and

(d) if not, the reasons therefor?

(c) whether Government are consider
ing to introduce reforms in the electoral laws 
aimed at discouraging non-serious candi
dates?

THE MtNISTEROFSTEEL AND MINES 
AND MINISTER OF LAW AND JUSTICE 
(SHRtDlNESHGOSMANI): (a) 3634 inde-

THE MINISTER OF STEEL AND MINES 
AND MINISTER OF LAW AND JUSTICE 
(SHRI DINESH GOSWAMI): (a) No, Sir.

(b) In 1987 amendments were made in 
the Mines and Minerals (Regulatbn and 
Devebpment) Act, 1957 primarily to ensure 
systematic and scientific devek>pment of
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minerals with special emphasis on conser
vation and protGction of environment and 
ecology. Twelve minerals such as bauxite, 
barytes, dolomite, kyanite, limestone except 
when it is used in kilns forthe manufacture of 
lime as building material, magnesite and 
sillimanite, which had since assumed na
tional importance, were added to the First 
Schedule.

While the State Government continues 
to be vested with the power to grant minerals 
concessions in respect of all Scheduled 
minerals, the aporoval of the Central Gov
ernment has to be obtained before grant of 
mineral concessions in such cases. This has 
been done to regulate the development of 
these important minerals from an all-India 
point of view.

(c) and (d). The power to grant mineral 
concessions in respect of minerals already 
vests with the State Governments.

THE MINISTER OF FINANCE (PROF. 
MADHU DANDAVATE): (a)to(e). During 
the last 3 years namely 1987, 1988 and 
1989, in one case relating to M/s Keshoram 
Rayons and M/s.Keshoram Industries & 
Cotton Mills Ltd., Calcutta, a show cause 
notice for contravention of the provisions of 
FERA.m 1973 was issued on 1.9.1989.

Pension Scheme for employeee of 
Insurance Corporations

340. SHRI HARISH RAWAT: Will the 
Minister of FINANCE be pleased as to state:

(a) whether Government propose to 
introduqe a pension scheme for the employ
ees of various Insurance Corporations;

(b) if so, when this proposal will be 
Implemented; and

(c) if not, the reasons therefor?

[Translation]

Violation of FERA by Birla Group of 
Companies

THE MINISTER OF FINANCE (PROF. 
MADHU DANDAVATE): (a) No, Sir.

(b) Does not arise.

339. SHRI HUKMDEO NARAYAN 
YADAV: Will the Minister of FINANCE be 
pleased to state:

(a) whether there was violation of the 
provisions of the Foreign Exchange Regula
tion Act by Birla Group of Companies during 
the last three years;

(b) if so, the details thereof;

(c) whether any action was taken by 
Government against these companies for 
these violatbns;

(d) if so, the details thereof; and

(e) If not, the reasons therefor?

(c) Liberal retirement benefits already 
exist in the form of gratuity and contribution 
to the provident fund at the rate of 10% each 
by the employee and the employer. There is 
therefore no proposal to introduce a third 
retirement benefit.

Himalayan Tourism Development 
Authority

341. SHRI HARISH RAWAT: Will the 
Minister of COMMERCE AND TOURISM be 
pleased to state:

(a) whether Government propose to set 
up a Himalayan Tourism Development Au
thority;

(b) if so, the details thereof; and
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(c) if not,the stepsproposedtobetaken 
t>y Government for the development and 
expansion of tourism in the areas adjoining 
the Himalayas?

THE MINISTER OF CX)MMERCE AND 
TOURISM (SHRIARUN KUMAR NEHRU):
(a) No, Sir.

(b) Question does not arise.

(c) Department of Tourism has set up a 
Voluntary forum called Himalayan Tourism 
Advisory Board (HIMTAB) which provides a 
common platform for mutual inter-action 
between the representatives of the public 
and private sectors in the Himalayan States 
from time to time with regard to tourism 
programmes and activities, which can be 
undertaken through inter-state co-operation.

Opening of Branches of Punjab Na
tional Bank in Hill Areas of Uttar 

Pradesh

342. SHRI HARISH RAWAT: Will the 
Minister of FINANCE be pleased to state:

(a) whether the Punjab National Bank 
has opened a regional office in the hill areas 
of Uttar Pradesh:

(b) the number of its branches functkin- 
ing in the three districts of this area; and

(c) whether the Bank proposes to open 
some more branches in the area and if so. 
Ihe locationthereof and when these branches 
are likely to be opened?

THE MINISTER OF FINANCE (PROF. 
MADHUDANDAVATE): (a)and(b). Punjab 
National Bank has reported that it has set up 
two Regtonal Offices at Dehradun and Ka- 
shipur to look after its 74 branr 'les k>cated in 
the districts of Almora, Nainital, Pithoragarh, 
Rampur, Chamoli, Dehradun, PauriGarhwal, 
Tehri Garhwal and Uttatkashi.

(c) According to Punjab Natbnal Bank, 
it has itoeocm pending for opening of 
branches at Akhori (Tehri Garhwal), Mukkhu 
(ChwnoiO, Trishula (Chamofl) and Rudoli 
(Uttar-Kashi). The bank proposes to open 
these branches by 31.3.1990.

Curtanmant of Non*Davatopnwnt 
Expenditure

343. SHRI HARISH RAWAT: Will the 
Minister of FINANCE be pleased to state:

(a) whether Government have decided 
to take some comprehensive measures to 
curtail non-devek)pmental expenditure; and

(b) if so, the details thereof and the 
extend to which this expenditure is proposed 
to be curtailed?

THE MINISTER OF FINANCE (PROF. 
MADHU DANDAVATE): (a) and (b). Gov
ernment are continuously making efforts to 
reduce non-devek>pmental expenditure to 
the barest minimum. A number of measures 
have been taken to bring about reducton in 
the expenditure. These include curbs on 
creatton of posts, travel expenses, entertain
ment, inessential seminars, conferences, 
publbations. purchase of furniture/furnish
ings, fuel consumptnn etc. Further Minis
tries and Department of Government have 
been instructed to review all their pro
grammes and prnritise them adopting the 
zero t>ase budgeting technique so that ex
penditure on k>w priority items can be re
duced/eliminated. The results of all these 
efforts can be assessed only over a period of 
time.
[English]

Improvement In Programmes of Ra'dk> 
Station at Nagarcoil

344. SHRI N. DENNIS: Will the Minis
ter of INFORMATION AND BROADCAST
ING AND PARLIAMENTARY AFFAIRS be 
pleased to state:
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(a) wh«th»r Govmnnwnt propose to 
incrsase A. I. R. coverage and make improve
ments in tiie programmes broadcast from 
A.i.R. Stalbn, Nagarcoll;

(b) if so. the details thereof; and

(c) If not, the reasons therefor?

THE MINISTER OF INFORMAtlON 
AND BROADCASTING AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI P. 
UPENDRA): (a)to(c). The c9ncept of Local 
Radio Station has been developed to serve 
a small area. It being a Local Radio Station, 
there is no proposal to increase the cover
age area of AIR, Nagarcoil. However, it has 
been the endeavour of AIR to improve the 
programmes keeping in view the k>cat needs 
and communk»tk)n imperative.

[Tnmsto^n]

Import and Export of Foodgraina, Sugar 
and Edible Oils

345. SHRISATYANARAYANJATIYA: 
WIN the Minister of COMMERCE AND 
TOURISM be pleased to state the total 
quantity of foodgralns, sugar and edible oHs 
imported and exported during 1989 and per 
unit price thereof in Indian currency?

THE MINISTER OF COMMERCE AND 
TOURISM (SHRI ARUN KUMAR NEHRU): 
Total quantliy and value of Foodgrains viz. 
wheat and rice, pulse and other cereals, 
sugar and edible oil imported and exported 
during 1988-89 and April '89-Aug.. ’89 Is as 
under:-
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non-essential imports, and augnwnt foreign 
exchangefbws through higherreceipts from 
invisibles.

346. SHRIP.R.KUMARAMANGALAM: 
Will the Minister of STEEL AND MINES be 
pleased to state wtiether the Government 
propose to go ahead with the backward 
integration programme of Salem Steel Plant; 
and to include the same in the Eighth Plan?

THEMINISTEROFSTEELANDMiNES 
AND THE MINISTER OF LAW AND JUS
TICE (SHRi DINESH GOSWAMI): The 
question of estsMishing facSities for hot roll- 
ingof stainless steel slabs at the mosttechno- 
economically suitable site is presently under 
consideration of the Government. In case 
these facilities are established at SSP, itwill 
result in t>ackward integration of the plant. 
The facility is proposed to be set up in the VIII 
Plan period.

Plana to Improve Exports

347. SHRI P R. KUMARAMANGA-
LAM:

PROF. PJ. KURIEN:

Win the Minister of COMMERCE AND 
TOURISM be pleased to state the plans of 
Government to improve the export perform
ance and to mal(e the t>alance of payments 
situation favourable?

THE MINISTER OF COMMERCE AND 
TOURISM (SHRI ARUN KUMAR NEHRU): 
The plans of Government to improve export 
performance include making exports com
mercially viable, upgrading industrial capa- 
t)Hity, ensuring the supply of raw materials at 
competitive prices, strengthening infrastruc
tural areas such as power, and simplifying 
the procedures. To tkle over the difficult 
balance of payment situation, the Govern
ment has formulated a number of measures 
to generate additonal exports with empha
sis on higher vahje added items, contain

Expioratkm of Tungsten

348. SHRI BANWARILAL PUROHIT: 
Will the Minister of STEEL AND MINES be 
pleased to state:

(a) whether Government propose to 
boost exploration of Tungsten in Kuhi-Ta- 
luka in Maharashtra; and

(b) if so, the details thereof?

THEMINISTEROFSTEELANDMINES 
AND THE MINISTER OF LAW AND JUS
TICE (SHRI DINESH GOSWAMI): (a) and
(b). Yes, Sir. Detailed Exptoration of the 
Khobna Tungsten deposit in Kuhi Taluka in 
Maharashtra has been taken up by the 
Mineral Exptoratton Corporation Limited.

Setting up Mini Steel Plant* In Nagpur

349. SHRI BANWARI LAL PUROHIT: 
Will the Minister of STEEL AND MINES be 
pleased to state:

(a) whether Government propose to set 
up mini steel plants in Nagpur in Maharash
tra State during the Eighth plan period; and

(b) if so, the k)cations where these 
plants are likely to be set up?

THEMINISTEROFSTEELANDMINES 
AND THE MINISTER OF LAW AND JUS
TICE (SHRI DINESH GOSWANI): (a) No, 
Sir.

(b) Does not arise.

Demand and availability of steel

350. SHRIJANARDHANAPOOJARY: 
Will the Minister of STEEL AND MINES be 
pleased to state:
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(a) whethsr the attention of Union 
Government has been drawn to the news 
Hem captioned *Steel output may fall short of 
expectations'’ appearing in the Hindustan 
Tunes of 24 August, 1989;

meet the demand?
THE MINISTEROFSTEELANDMINES 

AND THE MINISTER OF LAW AND JUS
TICE (SHRIDINESHGOSWAMI): (a) Yes, 
Sir.

(b) if so, the total demand and availabil
ity of steel; and

(c) the steps proposed to be taken to

(b) The total demand and production of 
steel as projected recently by the Eighth 
Plan Working Groupon Iron and Steel Indus
try is as under:-

(U^ion tonnes)

1989-90 1999-2000

Demand 14.80 31.00
Production 13.43* 28.21

* As per current indications, production is likely to be somewhat tower.

(c) The domestic availability of steel is 
sought to be augmented through imports, in 
the short run. For the tong run, productnn is 
sought to be increased through various mod- 
emisatton/expanston programmes of main 
producers and adequate capacity creatton in 
the secondary sector.

AvailabiUty of Raw Materials to Re- 
Rolling Units

(b) Availability of raw material (billets 
and rerollable scrap) within the country is not 
adequate to meet all the demand of the 
rerolling industry. It consistence wKh foreign 
exchange availability, imports of steel melt
ing scrap are arranged through MSTC. 
Imports of ships for breaking into scrap have 
recently been made easier.

VIJayNagar Steel Plant

351. SHRIJANARDHANAPOOJARY: 
Will the Minister of STEEL AND MINES be 
pleased to state:

352. SHRIJANARDHANAPOOJARY: 
Will the Minister of STEEL AND MINES be 
pleased to state:

(a) whether the attentton of Govern
ment has been drawn to the news-item 
captnned ‘More Steel rerolling units face 
ctosure’ appearing in 'Hindu’ dated 22 Octo
ber, 1989; and

(a) whether Union Government pro
pose to start work on Vijay Nagar integrated 
Steel Plant in Karnataka;

(b) if so, when;

(b) if so, the steps taken pr contem
plated to meet the requirement of raw mate
rials of the rerolling units?

THE MINISTER OFSTEELANDMINES 
AND THE MINISTER OF LAW AND JUS
TICE (SHRIDINESH GOSWAMI): (a) Yes, 
Sir.

(c) the steps Government propose to 
take to complete the projects early; and

(d) the total investment likely to be 
made?

THE MINISTER OFSTEELANDMINES
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AND THE MINISTER OF LAW AND JUS
TICE (SHRIDINESH GOSWAMI): (a) to (d). 
Alternative proposals are under formulation 
with a view to arriving at a viable project. The 
final decisbn would depend on the resource 
position which would be known when the VIII 
Plan is finalised.

Bank Note Press at Mysore

353. SHRIJANARDHANAPOOJARY: 
Will the Minister of FINANCE be pleased to 
state;

(a) whether Government propose to set 
up a Bank Note Press at Mysore;

(b) if so, whetherthelandforthe project 
has been acquired; and

(c) the total investment involved and the 
latest positten in regard to setting up of the 
Press?

THE MINISTER OF FINANCE (PROF. 
MADHU DANDAVATE): (a) Yes. Sir.

(b) Sanction for purchase of the requi
site land through Karnataka Industrial Areas 
Development Board has been issued.

(c) Setting up of the Bank Note Press at 
Mysore will involve a financial outlay of Rs. 
410.40 crores. In course of exploratkin of 
various alternative sources of funding. Govt, 
fund that the Reserve Bank of India was 
willing to set up the press. In view of this RBI 
has been entrusted with the execution of the 
project.

Enforcsment of Legal Servloss Authorl* 
ties Act, 1987

ties Act, 1987 has not yet been brought into 
force; and

(b) if so, the reasons for the delay?

THE MINISTER OF STEEL ANDMINES 
AND LAW AND JUSTICE (SHRI DINESH 
GOSWAMI): (a) Yes. Sir.

(b) Government had received in Octo
ber, 1988 certain proposals from the former 
Chief Justice of India (Shri Justk:e R.S. 
Pathak), based on the recommendations 
made by conference of the Chief Justices of 
the various High Courts as also the confer
ence of the State Law Ministers and Execu
tive Chairman of the State Legal Aid and 
Advice Boards, with regard to modification of 
certain provisbns of the Act. Since the entire 
legal-aid movement is judicially monitored. 
Government was keen that the unanimous 
view point of the judbiary should be exam
ined indepth before the Act is enforced. The 
matter has since been considered and it is 
now proposed to move a comprehensive 
amendment bill in the Parliament very soon 
based on the recommendations of the for
mer Chief Justice of India.

Developnwnt of Tourism in Shekhawatl 
Area of Rajasthan

355. CH.JAGDEEPDHANKHAR; Will 
the Minister of COMMERCE AND TOUR
ISM be pleased to state:

(a) whetherthere is any scheme for the 
devek)pment of tourism and tourist complex 
in Shekhawatl area in Sikar and Jhunjhunu 
distrkrts of Rajasthan; and

(b) if so, the details thereof?

354. CH.JAGDEEPDHANKHAR: Will 
the Minister of LAW AND JUSTICE be 
pleased to state;

THE MINISTER OF COMMERCE AND 
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) Yes, Sir.

(a) whether the Legal ServKesAuthori- (b) The Department of Tourism have



133 Written Answers PAUSA8,1911(S4/C4) Written Answers 134

sanctioned the following projects for the of Rajasthan:
development of tourism in Shekhawati area

(Rs. in lakhs)

S, A/0. Name of the Scheme Amount Sanctioned

1. Tourist Complex at Fatehpur 16.09

2. Kiosk at Mandawa 0.64

3. Cafeteria at Mahensar 2.16

4. Shekhawati Festival 1.25

Fixation of Lawyers’ fee

356. CH.JAGDEEPDHANKHAR; Will 
the Minister of LAW AND JUSTICE be 
pleased to state;

(a) whether the views of thie Bar Council 
of India have been received as regards Law 
Commission’s 128th report pertaining to fixa
tion of minimum and maximum fee charged 
by lawyers; and

(b) if so, the action tai<en by Govern
ment thereon?

THE IVIINISTER OF STEEL AND MINES 
AND MINISTER OF JUSTICE (SHRI Dl- 
NESH GOSWAMI): (a) Yes. Sir.

(b) The matter is under consideration of 
the Government.

develop Madhubani as an attractive tourism 
spot during the Eighth Five Year Plan;

(b) if so, the time by which it would be 
developed; and

(c) if not, the reasons therefor?

THE MINISTER OF COMMERCE AND 
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) The Government have not received any 
proposal to develop Madhubani as a tourist 
spot from the State Government of Bihar.

(b) and (c). Does not arise.

[English]

Purchase of a Residential Flat In 
Calcutta by MSTC

[Translation]

Dsvelopment of Tourist Spot In North 
Bihar

357. SHRI DEVENDRA PRASAD 
YADAV: Will the Minister of COMMERCE 
AND TOURISM be pleased to state:

(a) whsthsr Government propose to

358. SHRIMATI GEETA MUKHER- 
JEE: Will the Minister of STEEL AND MINES 
be pleased to state;

(a) whether the Metal Scrap Trade 
Corporatbn Ltd. (MSTC) purchased in 1986 
a residential flat for its Managing Director at 
176, Sarat Bose Road. Calcutta-700019, 
within a few months after the present incum
bent had taken over;
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(b) if so, the rate at which it was pur- 
chaswl.

(c) whether tenders were invited and 
prior assessment from any accredited valuer 
made;

(d) whether the super-built area of the 
flat is far beyond the admissible upper limit;

(e) whether before receipt of clearance 
on legal encumbrances about the ownership 
of the flat, the MSTC made advance pay
ment in this regard, if so, the reasons there
for; and

(f) whether any independent enquiry is 
proposed and if so. when?

THE MINISTEROFSTEELANDMINES 
AND THE MINITEROF LAW AND JUSTICE 
(SHRIDINESHGOSWAMI): (a)to(e) MSTC 
purchased a flat at Sarat Bose Road. Cal
cutta in 1986. The prescribed procedure of 
issue of advertisements etc. was followed 
and out of the 17 offers received, the flat at 
176, Sarat Bose Road, was purchased since 
it was available on cheque payment basis. 
The flat was purchased within the specified 
limits of carpet areas as provided in the 
Bureauof Public Enterprisesguidelines. The 
flat was purchased at the negotiated rate of 
Rs. 660.00 per sq. feet. According to the 
practice prevailing in the State, checking of 
legal encumbrances about any immovable 
property was^possble only after making an 
advance payment and hence this was done 
The CBI had also made a secret investiga- 
tton into this matter and concluded that there 
was no irregularity in the above purchase.

(f) In view of the above, does not arise.

Payments in Foreign Exchange

359. OR. A.K. PATEL: WiH the Minister 
of FINANCE b pleased to state:

(a) the details of the subecriptions. 
contributions and aid given in foreign ex
change durirtg the Seventh Five Year Plan 
showing <i) names of the Ministry, and State/ 
Unk>n Territory which deaH with the matter in 
each case, (ii) name of the foreign country to 
which it was given, and (ii) reasons for giving 
the aid; and

(b) whether there have been cases 
where such contributtons have been discon
tinued, if so, the details thereof and the 
reasons for discontinuance in each case?

THE MINISTER OF FINANCE (PROF. 
MADHU DANDAVATE): (a) and (b). The 
informatnn is being collected and will be laid 
on the table of the House.

New policy to develop Ship Breaking 
Industry

360. DR. V. RAJESWAIRAN: Will the 
Minister of STEEL AND MINES be pleased 
to state:

(a) wfiether Union Government pro
pose to adopt any new policy to devetop Ship 
Breaking Industry in the country; and

(b) if so. the steps proposed to be taken 
by Government in this regard?

THE MINISTER OFSTEELANDMINES 
AND THE MINISTER OF LAW AND JUS
TICE (SHRIDINESH GOSWAMI): (a) No, 
Sir.

(b) Does not arise.

Excise Duty Evasion by Colour and 
Processing labs

361. DR.V.RAJESHWARAN: Will the 
Minister of FINANCE be pleased to state:

(a) the number of rakls conducted to 
detect Excise Duty Evaston at Colour and
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PiocMsing Labs (Cinema) in tlie country 
during th« 1988-89;

(b) tii« number of Excise Duty Evasion 
detect^ during the raids State-wise in 
Tamiinadu, Bombay, Andhra Pradesh and 
Karnataka; and

(c) the action taicen against the persons 
evading Excise Duty?

THE MINISTER OF FINANCE (PBOF. 
MADHU DANDAVATE): (a) 4 searches 
were conducted during the year 1988-89 to 
detect evasion of Central Excise duty by 
Cobur and Processing Laiss (Cinema) in the 
country.

(b) Number of cases and amount of 
duty evasion detected State-wise is as fol
lows;

State No. ofcaaes Amount o l wasion 
(Rs. in lsJ(hs)

Tamiinadu 2 610.28

Maharashtra 1 0.53

Andhra Pradesh 1 0.94

Karnataka Nil Nil

(c) 5 Show Cause Notices alleging 
evasion of Central Excise duty to the tune of 
Rs. 612.72 lakhs were issued. Adjudication 
prcx»edings have been completed in 3 cases 
confirming Central Excise duty of Rs. 2.44 
lakhs approximately and imposing penalty of 
Rs. 50,000 approx. Goods worth Rs. 16,000/ 
- have also been ordered to be confiscated.

Recovery of Bank Loane

362. OR. THAMBI DURAI; Will the 
FINANCE MINISTER be pleased to state;

(a) whether any bank-wise, study has 
been made of the quantum of loans remain
ing outstanding from big mdustrialists and 
businessmen to the nationalised banks; and

(b) if so, the details thereof and the 
action taken to recover the tong outstanding 
bans from them?

THE MINISTER OF FINANCE (PROF. 
MADHU DANDAVATE): (a) and (b). RBI

has reported that it ot>tains from all put>lic 
sector banks periodkaliy outstandings of 
borrowers enjoymg working capital limit of 
Rs. 10 crores and more. The outstandings 
represent dues in accounts which are regu
lar as well as those which are not regular. 
Bulk of the bank credit is provkled for meet
ing working capital requirements on a roll 
over basis. The amounts out-standing to all 
the banks from non-SSI snk industrial units 
(as defined in the Srak Industrial Companies 
(Special Provisnns) Act, 1985) as at the end 
ofDecember, 1987wereRs.2801.79crores.

The possibility of certain bans going 
bad to inherent in banking operatbns. 
However, banks do take measures for 
monitoring loans and recover overdue bai is. 
This includes post disbursement supervi- 
sbn and foibw up reporting system and 
periodicai reviews. Public Sector banks have 
also instituted a system of classificatbn of 
bans into certain defined categories accord
ing to the health of advance at a given point 
of time for the purpose of their effective
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monitoring and follow up. Whenever con
duct of an individual account reveals irregu
larities, steps are taken to regularise the 
advance and if they fail, loans are recalled 
and various measures taken to recover the 
dues including resorting to legal proceed
ings against the borrower and the guarantor, 
If any.

3. Rameswaram- Madurai Kodaika- 
nal- Pudukottah- Tiruchirappally- 
Thanjavur- Mamallapuram (Ma- 
habalipuram)- Madras.

(c) No, Sir. We have not received any 
proposals from the State Government in this 
regard.

Comprehensive Scheme for Tourism In 
Tamil Nadu

363. DR. THAMBI DURAI: Will the 
Minister of COMMERCE AND TOURISM be 
pleased to state;

(a) whether any comprehensive scheme 
has been prepared for the development of 
tourism in Tamil Nadu:

(b) if so, the details thereof: and

(c) whether any survey has been made 
for developing Oganekal area in Dharmapuri 
district as a tourist centre and if not, the 
reasons therefor?

THE MINISTER OF COMMERCE AND 
TOURISM (SHRI ARUN KUMAR NEHRU:
(a) and (b). The Central Department of 
Tourism in consultation with the State Gov
ernment have identified the following Tourist 
travel circuits in Tamil Nadu for a phased 
development:

Madras-Mamallapuram (Mahabali- 
puram)- Thirukazhulkundram- 
Kanchipuram- Tiruchirapalli- 
Thanjavur- Pudukottai- Madurai- 
Rameswaram- Kanyakumari- 
Courtallam- Madras/Trivandrum.

2. Madras-Krishnagiri-Hogennakal- 
Yercaud-Coimbatore- Uthaga- 
mandalam- (Bandipur- Mysore- 
Bangalore}- Madras,

Money Supply

364. SHRI G.M. BANATWALLA: Will 
the Minister of FINANCE be pleased to state:

(a) whether Government propose to 
take effective fiscal measures to regulate 
and control money supply including proper 
determination of the quantum of printed 
money as also of the criteria governing public 
debt; and

(b) if so, the details of the new meas
ures under consideration of Government?

THE MINISTER OF FINANCE (PROF. 
MADHU DANDAVATE): (a) and (b). Yes. 
Sir, Government seeks to moderate the 
growth in money supply and public borrow
ing through appropriate fiscal and monetary 
measures.

Air and Doordarshan Advertisements
Propagating Non-Vegetarian Diet

365. PROF. VIJAY KUMAR 
MALHOTRA: Will the Minister of INFORMA- 
TION AND BROADCASTING AND PAR
LIAMENTARY AFFAIRS be pleased to state:

(a) whether certain programmes and 
advertisements on AIR and Doordarshan 
directly as well as indirectly convey advice to 
the people to take non-vegetarian diet of 
meat, eggs and alcohol;

(b) whether such programmes and 
advertisements tend to hurt the sentiments 
of such sections of the people as have faith 
in vegetarianism; and
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(c) if so, whether Government propose 
to discontinue such programmes and adver
tisements?

THE MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHR! P. 
UPENDRA): (a) to (c). Adverttsements on 
All India Radio and Doordarshan conform to 
a prescribed code. Unless it is proved that 
the consumption of a particular item is inju- 
nous to health, its advertisement is not 
banned. Items such as alcohol and tobacco 
are not advertised on that ground However, 
the efficacy of vegetarian diet is also high
lighted in the various programmes of AIR 
and Doordarshan

Cases settled by Lok Adalat in Delhi

366. SHRIVIJAY KUMAR MALHOTRA: 
Will the Minister of LAW AND JUSTICE be 
pleased to state the number of cases settled 
so far by the Lok Adalat in Delhi’

THE MINISTER OF STEEL ANDMINES 
AND MINISTER OF LAW AND JUSTICE 
(SHRIDINESHGOSWAMI). So far, 12 Lok 
Adalats have been organised m Delhi includ
ing the one for cases pending in the Su
preme Court. The total number of cases 
settled IS 4,162 including 189 cases at the 
Supreme Court Lok Adalat,

Export Targets

367. SHRIVUAY KUMAR MALHOTRA: 
Will the Minister of COMMERCE AND 
TOURISM be pleased to state:

(a) theexporttargetsfixed and achieved 
for 1986-87,1987-88 and 1988-89:

(b) the reasons for shortfall, if any;

(c) whether any target for 1989-90 and 
1990-91 has also been fixed and if so, the 
details thereof; and

(d) the effective steps being taken to 
fulfil the targets?

THE MINISTER OF COMMERCE AND 
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) The export targets fixed, and actual 
achievement during the Years 1986-87, 
1987-88 and 1988-89 are as under:—

(Value: Rs. Crores)

Year Targets Achieve-
mer)t

1986-87 12203 12451.95

19R7-88 13800 15741.23

1988-89 18795 20295.15

(b) Does not arise.

(c) An export target of Rs. 28025 Crores 
has been set by the Commerce Ministry for 
1989-90. The export target for the year 1990- 
91 has not t>een formulated.

(d) The plans of Government to im
prove export performance include making 
exports commercially viable, upgrading in- 
dustnal capability, ensuring the supply of 
raw matenals at competitive prices, 
strenhthening infrastructural areas such as 
power and simplifying the procedures.

Implementation of recommendation of 
Law Commission

368. SHRI P.C. THOMAS: Will the 
Minister of LAW AND JUSTICE be pleased 
to state:

(a) whether the Ninetieth Report of the 
Law Commission has recommended for 
amending section 10 of the Indian Divorce 
Act;

(b) if so, the steps taken by Government 
thereon;
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(c) whether attention of Govsrnmant 
has bmn drawn to a judgamant given by 
Karala High Court in this regard; and

(d) if so, the steps being talten to 
impleinent the court judgement?

THE MINtSTEROF STEEL ANDMINES 
AND MINISTER OF LAW AND JUSTICE 
(SHRI DINESH GOSWAMI): (a) and (b). 
Yes, Sir. The Law Commission in its nineti
eth report has recommended for the amend
ment of section 10 of the Indian Divorce Act, 
1869. Some representations from Christian 
individuals and Associations have also been 
received for the amendment of Christian 
marriage and divorce laws. The policy of the 
Government in this regard has been not to 
effect any changes in the laws of minority 
communities unless sufficient initiative there
for comes from the communities themselves.

(c) and (d). In the absence of sufficient 
details of the case to which the judgement 
relates, it will not be possible for Government 
to give its reaction thereon.

Setting up of a Second Steel Plant in 
Orlaea

369. SHRI A.N. SINGH DEO: Will the 
Minister of STEEL AND MINES be pleased 
to state:

(a) whether the Government are pro
posing to establish a second steel plant in 
Orissa; and

(b) if so, the details thereof?

THE MINISTER OF STEEL AND MINES 
AND THE MINISTER OF LAW AND JUS
TICE (SHRI DINESH GOSWAMI): (a) and
(b). Thera is a proposal for setting up a new 
steel plant at Daitari in Orissa. Project details 
are under formulation.

Tatocaal of T.V. Sw^M ‘BIbia’

370. PROF. K.V. THOMAS: Will the 
Minister of INFORMATION AND BROAD
CASTING AND PARLIAMENTARY AF- 
FAnS be pleased to state:

(a) whether the production of the T.V. 
serial 'Bible’ has been started; and

(b) If so, when this serial is Nkely to be 
telecast?

THE MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI P. 
UPENDRA): (a) Yes, Sir. The production of 
a TV serial on Biblical stories has started.

(b) The producers have, presently, 
submitted the ‘pilot’ episode of this serial for 
preview by the Screening Committee. Final 
approval for telecast of a serial under the 
sponsored category is accorded only after 
the ‘pibt’ programme is previewed and 
approved by the Screening Committee. 
Telecast schedule is finalised later when the 
first four episodes have been received and 
found satisfactory by Doordarshan.

Central Financial Aaaistance for the 
Davetopment of Tourism in Kerala

371. PROF. K.V. THOMAS; Will the 
Minister of COMMERCE AND TOURISM be 
pleased to state;

(a) the projects in Kerala getting central 
financial assistance for the tourist develop
ment during the last three years;

(b) the progress made in the implemen
tation of completing of these projects; and

(c) the statistics of tourist inflow to 
Kerala during the last three years?

THE MINISTER OF COMMERCE AND
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TOURISM (SHRIARUN KUMAR NEHRU):
(a) and (b). With a vi«w to davaloping tourist 
infrastructure in Kerala, the Central Depart
ment of Tourism has sanctioned financial 
assistance to the State Government for 
various projects, during the last three years. 
These include Yatri Niwases, Beach Re
sorts, Forest Lodges. Luxury Cruises, Way

side amenities, Equ^entsforwater sports. 
Floating Restaurant, etc. These projects are 
at various stages of implementation.

(c) The statistics of tourist inflow to 
Kerala as reported by the State Government 
during the last three years and first 8 months 
of 1989 are given as under—

Y»ar Doimstic R>mign Total

1986 10,46,568 95.567 11,42,135

1987 10.66,445 88.842 11,55,287

1988 12,03,198 95,611 12,98,809

1989
(Upto Aug.)

8,69,572 75,010 9,44,582

MPEDA Assistance for Fish Farming 
and Exports

372. PROF. K.V. THOMAS; WiH the 
Minister of COMMERCE AND TOURISM be 
pleased to state:

(a) the assistance given by Marine 
Products Export Development Authority 
(MPEDA) for fish farming, processing and

sources survey, micro level survey, subsidy 
assistance for upgrading the cold storages/ 
freezing units «md upgrading of processing 
plants and grant of cash compensatory 
support to exporters for specified items of 
export of marine products.

(b) The foreign exchange earned dur
ing the last five years by the export of marine 
products were as indicated below:

export; and
Yoar ExpofT VaHj0

fin Rs. Crons)
(b) the foreign exchange earned during

the last five years by the export of fish
products? 1984-85 UC4.29

1985*86 398.00
THE MINISTER OF COMMERCE AND

TOURISM (SHRI ARUN KUMAR NEHRU): 1986-87 460.67
(a) The assistance given by the Marine
Products Export Development Authority 1987-88 531.20
(MPEDA) for fish farming, processing and
export include subsidy assistance for new 1988-89 597.85
prawn farm development, establishment of
seed banks, prawn hatcheries, seed re- (Source: MPEDA, Cochin)
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[Translation]

Mistakes in Telecasting Hindi News by 
Doordarshan

373. DR. SHAILENDER NATH SHRI- 
VASTAVA: Will the Minister of INFORMA
TION AND BROADCASTING AND PAR
LIAMENTARY AFFAIRS be pleased to state:

(a) whether grammatical and other 
mistakes have come to the notice of Govern
ment in display of names of the Artists, 
Directors and other information before and 
after the telecast of Hindi news, music, plays 
etc. by Doordarshan; and

(b) If so, the remedial measures pro
posed to be taken by Government to im
prove the position in ttiis regard?

THE MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI P 
UPENDRA): (a) Yes. Sir.

(b) The remedial measures taken by 
Doordarshan include scrutiny of graphics by 
experts and a stricter supervision of trans
mission. Besides, a ‘Presentation Section’, 
headed by an Officer of the rank of Deputy 
Director, checks all the details before the 
programmes are telecast.

Setting up of a TV Centre at Patna

374. DR. SHAILENDRA NATH SHRI- 
VASTAVA: Will the Minister of INFORMA
TION AND BROADCASTING AND PAR
LIAMENTARY AFFAIRS be pleased to state:

(a) when a Television Centre will be set 
up at Patna; and

PARLIAMENTARY AFFAIRS (SHRI P. 
UPENDRA): (a) and (b). A high power (10 
KW) TV transmitter with a service range of 
about 120 kms. inclusive of areas in the 
periphery receiving weak signals, is, at pres
ent functioning at Patna. A full fledged TV 
Studio Centre, equipped with modern and 
sophisticated programme production facili
ties, is also under implementation at Chajju 
Bagh, Patna. The Project Is expected to be 
commissioned into service during 1991-92.

[English]

Deliii Judiciary Services

375. SHRI L.K. AD VAN I: Will the 
Minister of LAW AND JUSTICE be pleased 
to state:

(a) whether Government propose to 
reorganise and increase the strength of the 
Delhi Judiciary in view of the enormous 
increase in laws, litigatbn and population in 
Delhi and to implement the recommenda
tions of Law Commission so as to give quick 
and efficient justice to the people of Delhi;

(b) if so, whether Government propose 
to create more, judicial districts in Delhi; and

(c) if so, the details thereof?

THE MINISTER OF STEEL AND MINES 
AND THE MINISTER OF LAW AND JUS
TICE (SHRI DINESH GOSWAMI): (a) 
Government proposes to augment the 
strength of Delhi judk:iary to cope with in
crease in litigation.

(b) No. Sir.

(c) Does not arise.

(b) the location, capacity and range of 
the proposed TV Centre?

THE MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER OF

Family Courts in Delhi

376. SHRI L.K. ADVANI: Will the 
Minister of LAW AND JUSTICE be pleased 
to state when Government propose to set up
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Family Courts in Delhi under the Family 
Courts Act 1986?

THE MIN ISTER OF STEEL AND MINES 
AND THE MINISTER OF LAW AND JUS
TICE (SHRI DINESH GOSWAMI): Efforts 
are being made by the Delhi Administration 
to establish Family Courts in Delhi as early 
as possible.

Steel Consumption In India

377. SHRISAMRENDRAKUNDU: Will 
the Minister of STEEL AND MINES be 
pleased to state;

(a) the per capita consumption of steel 
in India. China, Japan, Pakistan and South 
Korea;

(b) whether there is any scheme to 
import steel; and

(c) if so, the details thereof'^

THE MINISTER OF STEEL AND MINES 
AND MINISTER OF LAW AND JUSTICE 
(SHRI DINESH GOSWAMI): (a) The per 
capita steel consumption as given in the 
steel statistical year book 1989 of Interna
tional Iron and Steel Institute, Brussels is 
given below.—

Country 1988 
(Kg. crude steel 
per head)

INDIA

CHINA

JAPAN

20.5

64.6

706,1

are in short supply in the country, or are not 
manufactured domestically, are imported 
from time to time.

Quality of T.V. Serials

378. SHRI BANWARI LAL PUROHIT: 
Will the Minister of INFORMATION AND 
BROADCASTING AND PARLIAMENTARY 
AFFAIRS be pleased to state:

(a) whether the quality of Doordarshan 
programmes telecast on the National net* 
work has been deteriorating; and

(b) if so, the steps Government propose 
to take in this regard'^

THE MINISTER OF INFORMATION 
AND BROADCASTING ANDMINISTEROF 
PARLIAMENTARY AFFAIRS (SHRI P. 
UPENDRA): (a) and (b) There have been 
complaints to that effect. Efforts are being 
made to improve the programmes. It is a 
continuous process.

[ Translation]

Setting up of a Doordarshan Kendra in 
Kutch

379. SHRI BABUBHAIMEGHJI SHAH: 
Will the Minister of INFORMATION AND 
BROADCASTING AND PARLIAMENTARY 
AFFAIRS be pleased to state:

(a) whether Government propose to set 
up a full fledged Doordarshan Kendra in 
border district of Kutch in Gujarat; and

(b) if so, the steps taken so far to set up 
the Doordarshan Kendra in this area?

PAKISTAN 17.6

REPUBLIC OF KOREA 369.1

(b) and (c). Essential steel items that

THE MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI P. 
UPENDRA): (a) A scheme for the replace
ment of the existing low power (100 W) TV
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transmitter at Bhuj by a high power (10 KW) 
TV transmittar with a 300 Mtr high tower is 
ufMler implementaiion in Kutch district of 
Gujarat. There is, however, no approved 
scheme at present to set up TV Programme 
Production Facilities in the district.

(b) The site for the proposed high power 
TV transmitter at Bhuj has been tal(en over. 
Civil works for the construction of the tower 
and building have commenced. Orders for 
the transmitter and other allied equipment 
have also been placed on the manufactur
ers.

Bank Dapoalta in Kutch DIatrlet in 
Gujarat

380. SHRIBABUBHAIMEGHJISHAH: 
Win the Minister of FINANCE be pleased to 
stale:

(a) the total amount of deposits in the 
scheduled commercial banks in Kutch dis
trict in Gujarat as on September 30.1989;

(b) the sector-wise, amount of loans 
granted by these banks; and

placed on the table of the House to the extent 
available.

Caaea pending In M.P. High Court

381. SHRIRAGHAVJI: WiU the Minis
ter of LAW AND JUSTICE be pleased to 
state:

(a) whether H is a fact that one of the 
reasons for so many pending cases in 
Madhya Pradesh High Court is not filling the 
vacancies of Judges; and

(b) if so, the total number of vacancies 
of Judges in Madhya Pradesh High Court; 
the reasons therefor and the time by which 
these vacancies are likely to be filled?

THEMINISTEROFSTEELANDMINES 
AND MINISTER OF U W  AND JUSTICE 
(SHRI DINESH GOSWAMI); (a) As 
pendency of large number of cases is due to 
several complex factors like increased insti
tution of court cases, enactment of numer
ous laws creating new rights and obligation, 
increase in industrial development, trade 
and commerce, etc.

(c) the ratk) of toans given in the district 
to the total deposits?

THE MINISTER OF FINANCE (PROF. 
MADHU DANDAVATE): (a) to (c). The 
deposits, advances and credK-deposit ratio 
of all scheduled commercial banks in District 
Kutch as at the end of June, 1989 (latest 
available) were as under:

Deposits

Credit

C : D Ratk>

Rs. 552.04 crores

Rs. 100.71 crores

18.2%

The sector wise break up of credit de
ployment is not readily available. However, 
the infonnation is being collected and will be

(b) As on 26.12.89, there were 7 vacan
cies of permanent/Additional Judges in the 
Madhya Pradesh High Court in the sanc
tioned strength of 30 Judges. The Chief 
Minister of Madhya Pradesh has been re
quested to send recommendations in con
sultation with the Chief Justice of Madhya 
Pradesh High Court and tlie Government for 
filling up the vacancies expeditk>usly. k is 
however, not possible to indicate any defi
nite date by which these vacancies are likely 
tobefiUed.

Eatabllshmant of a Bench of High Court 
at Bhopal (M.P.)

382. SHRIRAGHAVJI: WiH the Minis
ter of t^W AND JUSTICE be pleased to 
state:
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(a) the names of State Head quarters in 
the country where there is no High Court or 
its Bench;

(b) whether Bhopal, capital of Madhya 
Pradesh, had no Bench of High Court and if 
so, the reasons therefor; and

(c) whetherthe State Government have 
submitted any proposal for setting up of a 
Bench of High Court in Bhopal and if so, the 
action taken in this regard?

THE MINISTER OF STEEL AND MINES 
AND MINISTER OF LAW AND JUSTICE 
(SHRI DINESH GOSWAMI): (a) Kanagar, 
Gandhinagar, Trivandrum, Bhopal, Aizawl 
and Bhubaneswar.

(b) and (c). The principal seat of Madhya 
Pradesh High Court is at Jabalpur; two per
manent Benches thereof are at Indore and 
Gwalior. The Government of Madhya 
Pradesh had proposed establishment of two 
more Benches at Bhopal and Raipur. The 
Jaswant Singh Commission examined the 
proposal and recommended establishment 
of one Bench at Ra^ur. The State Govern
ment were requested for views/comments 
on the recommendations of the Commission 
in consultation with the Chief Justice of the 
High Court. No reply has been received.

[English]

Advance by Reserve Bank of India to 
States

383. SHRISRIKANTHADATTANARA- 
SIMHARAJAWADIYAR: Will the Minister of 
FINANCE be pleased to state:

(a) whether some States are fadng the 
protHem of ways and means difficulties and 
therefore had requested to permit an i(r 
crease in availability of ways and means 
advance from the Reserve Bank of India;

(b) if so, the names of the States who 
have made request in this regard; and

(c) the steps taken to grant the request 
of those States?

THE MINISTER OF FINANCE (PROF. 
MADHU DANDAVATE); (a) to (c). Dur^i 
the current financial year (1989-90) some 
States have faced ways and means prob> 
lem. Two States viz. Nagaland and Tamil 
Nadu have requested the Ministry of Fi
nance to increase their ways and means 
limits with the Reserve Bank of India. As the 
ways and means limits of the State Govern
ments with the Reserve Bank of India were 
last revised from 1st March, 1988, further 
reviston is not contemplated at this stage.

Retrenched Emptoyees of the BauxH* 
Project of BALOG

384. SHRISRIKANTHADATTANARA- 
SIMHARAJAWAOIYAR: Will the Minister of 
STEEL AND MINES be pleased to state:

(a) the approximate numlMr of workers 
and empkiyees retrenched due to the do- 
sure of the Bauxite Project of Bharat Alumin
ium Company Limiled at Gandhamardan In 
Orissa;

(b) whether any arrangement has been 
made to provkte suitable jobs elsewhere to 
the retrenched workers and emptoyees; and

(c) if so, the details thereof?

THE MINISTEROF8TEELANDMMES 
AND MINISTER OF LAW AND JUSTICE 
(SHRI DINESH GOSWAMI): (a) The num
ber of regular employees and the number of 
Nominal Muster Roll Workers Gandha
mardan Bauxite Project irf Bharat Akmktium 
Company Ltd. who have been retrenched is
42 and 38 respectively'

(b) and (c). Since Bharat Ahiminkim
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Company Ltd. is overstaffed, it has not been 
possible to absorb the retrenched employ
ees/workers of the Gandhamardan Bauxite 
Project in the other existing Units of the 
Company. Accordingly, Public Sector Under
takings like SAIL. Oil India Ltd., NALCO, 
Indian Rare Earths Ltd., Indian Oil Corpora
tion Ltd., South Eastern Coal Fields Ltd., 
Hindustan Zinc Ltd. and Fertilizer Corpora
tion of India Ltd. and certain State Govern
ment Undertakings operating in the State of 
Orissa have been requested to absorb the 
retrenched employees/workers of the Gand
hamardan Bauxite Project in their organisa
tions on humanitarian grounds to the extent 
possible.

International Tourist Beach Resort at 
Belekere in Karnataka

385. SHRISRIKANTHADATTANARA- 
SIMHARAJA WADIYAR: Will the Minister of 
COMMERCE AND TOURISM be pleased to 
state:

(a) whether there is any proposal to 
form Indian Judicial service;

(b) if so, the details thereof; and

(c) if not. the reasons therefor?

THE MINISTER OF STEEL AND MINES 
AND MINISTER OF LAW AND JUSTICE 
(SHRIDINESH GOSWAMI): (a) to (c). The 
11th Law Commission in its 116th Report 
had recommended the formation of All India 
Judicial Service. The proposal did not, 
however, find favour in the Chief Justices’ 
Conference held in October, 1988. Most of 
the States, whose comments have been 
received on the subject, have opposed the 
formation of such service. As such, the pro
posal for creation of All India Judicial Service 
has been dropped.

Declaration of Elaveezha PoonchIra 
Centre of Kerala as a National Tourist 

Centre

(a) whether Government had a pro- 
posaltoset up an International Tourist Beach 
Resort at Belekere in North Kanara district in 
Karnataka; ai)d

(b) if so, the steps taken in this regard?

THE MINISTER OF COMMERCE AND 
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) Yes, Sir.

(b) The proposal has not been consid
ered by the Department to the non-availabil
ity of suitable land for the project.

Introduction of Indian Judicial Service

386. SHRI P.C. THOMAS: Will the 
Minister of LAW AND JUSTICE be pleased 
to state:

387. SHRI P.C. THOMAS: Will the 
Minister of COMMERCE AND TOURISM be 
pleased to state:

(a) whether Government propose to 
explore the possibility of declaring Elaveezha 
Poonchira Centre in Kerala as National 
Tourist Centre; and

(b) if so, the time by which the decision 
is likely to be taken?

THE MINISTER OF COMMERCE AND 
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) and (b). It is not the practrce of the Central 
Department of Tourism to declare any place 
of tourist interest as a Natbnal Tourist Centre. 
However, the Department of Tourism pro
vides financial assistance for the develop
ment of tourist infrastructure In the State 
based on specific proposals received from 
the State Governments.
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Declaration of Erumety, Karala, as a 
National Pilgrim Centre

388. SHRI P.C. THOMAS: Will the 
Minister of COMMERCE AND TOURISM be 
pleased to state:

(a) the number of pilgnmsAourists vis
iting Erumely in Kerala every year;

(b) whether there is any proposal to 
declare Erumely in Kerala as a pilgrim centre 
or a tourist centre; and

(c) if so, the time by which decision is 
likely to be taken'^

THE MINISTER OF COMMERCE AND 
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) Erumely is an important pilgnm centre in 
Kerala. However, accurate statistics of pil
grims visiting this centre are not available

(b) and (c). There is no system of 
declanng any centre as a pilgnm centre or 
tourist centre for the purpose of tourism 
development On the basis of proposals 
received from the State Government, the

Central Government provides assistance for 
the development of tourist/pilgrim centres, 
keeping in view the inter-se priorities and 
availability of resources.

[J ranslation]

Central Assistance for the Development 
of Tourism in Uttar Pradesh

389. SHRI RAM LAL RAHI: Will the 
Minister of COMMERCE AND 
TOURISM be pleased to state:

(a) whether any assistance has been 
sought by Government of Uttar Pradesh for 
the development of tounsm in Uttar Pradesh 
and if so, the details thereof; and

(b) whether Government propose to 
develop more tourists centres in Uttar 
Pradesh and also provide more facilities in 
Sitapur district, Uttar Pradesh' '̂

THE MINISTER OF COMMERCE AND 
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) Yes, Sir. The details of projects sanc
tioned during the Seventh Plan are as un
der—

(Rs. in faiths)

S/. No. Name of the Project Amount Sanctioned

1 2 3

1. Tourist Complex, Kosi Kalan 39.13

2. Renovation of Restaurant at Kosi 19.80

3. Tourist Complex, Sravasti 63.00

4. Tourist Bungalow at Mathura 27.64

5. Water Sports at River Gomti, Lucknow

6. Trekking equipment for Garhwal

7. Forest Lodge at Dhangarhi

3.10

11.47

33,27
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1 2 3

8. Mini buses for Corbett, Chilha and Dudhwa 5.15

9. Lucknow Mahotsav 2.05

10. Wayskle facilities and Open air theatre at Ayodhya 26.80

11. F.R.P. Huts, Garhwal 37.75

12. Swiss Cottages at Kumbh Mela. Haridwar 17.48

13. Fast Food Centre, Allahabad 3.18

14. Developement of Nehru Ghat. Allahabad 37.18

15. Master Plan of Sankasia 3.12

16. Wayskfe facilities at Fatehpur Roshnai 
and Maharajpur in Kanpur.

19.86

17. Toilet and drinking water facilities at Sarnath, 
Kushinagar, Sravasti and Fatehpur Sikri 
(through A.S.I.)

6.00

(b) Development of tourtsm is a con
tinuous process. The Central Department of 
Tourism provides financial assistance for 
tourism proiects based on their merit, sub
ject to availability of funds and inter-se priori
ties. As regards the development of tourist 
facilities in Sitapur district, on proposal has 
been received from the State Govenment.

[English]

Problems of Tobacco Growers

390. SHRIKUSUMA KRISHNA MUR- 
THY: WilltheMinlsterofCX)MMERCEANO 
TOURISM be pleased to state;

<a) whether Government have identi
fied the problems of tobacco growers in 
Andhra Pradesh; and

(b) if so, the con̂ ectĥ e steps taken by 
Government in this regard?

THE MINISTER OF COMMERCE AND 
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) and (b). Yes, Sir. Government is aware 
of the problems of tobacco growers in Andhra 
Pradesh. Availability of adequate quantities 
of seeds of approved varieties, inputs like 
coal, fertilisers, chemicals and credit, and 
realisation of fair and remunerative prk»s 
are major problems of the tobacco growers. 
Nece^ary steps are taken by the concerned 
Govemment agencies to help the farmers in 
all these matters.

Import* under EsMntlat ConsunMr 
Products

391. SHRI KUSUMA KRISHNA MUR-
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THY: WHItheMinistorofCOMMERCEANO 
TOURISM be pleased to state:

(a) the number of items that are being 
imported under Essential Consumers Prod
ucts; and

(b) the amount spent on import during 
the last three years; itemwise?

THE MINISTER OF COMMERCE AND 
TOURISM (SHRIARUN KUMAR NEHRU):
(a) The principal items which are imported 
under Essential Consumer Products include 
Wheat/Rice, Edible Oil, Pulses, and Sugar.

(b) The amount spent on import of the 
above Items during the last three years are 
as under:—

(Rs. crons)

SI. No. Principal items 198&87 1987 88 (P) 1988-89 (P)

1 2 3 4 5

1. Wheat 44.05 3.50 378.16

2‘. Rice 1.70 2.21 193.46

3. Edible Oils 634.32 920.04 726.53

4. Pulses 233.66 254.46 383.50

S. Sugar 223.75
•

17f11 0.13

P .  Provisional

Source: DGCI&S, Calcutta.

Olsplaoed Families of Vlukhapatnam 
Steel Plant

392. SHRI KUSUMA KRISHNA MUR- 
THY: WdltheMinisterofSTEELAND MINES 
be pleased to state:

(a) the number of families left out with
out providing proper rehabilitation after dis
placing them from the areaof Visakhapatnam 
Steel Plant; and

(b) the number of displaced families, 
provided with some itind of empioymera 
opportunities in the Stsol Plant Itself?

THE MINISTER OFSTEELANDMINES 
AND MINISTER OF L, -. * * '0 Jt I'iTICE

(SHRI DINESH GOSWAMI): (a) Of the 
14,186 families identified as displaced as a 
result of acquisition of land for Visakhapatnam 
Steel Project, the State Government have 
shifted 14,176 families to the rehat>ilitation 
centre. Shifting of the remaining 12 families 
is in progress.

(b) As on 30.11.1989,4224 displaced 
persons have been given emptoyment in 
Visakhapatnam Steel Plant. In additk>n, 1802 
persons were employed with the various 
contracting agencies engaged in the Plant.

Water RecpJlrement In V.S.P.
393. SHRI KUSUMA KRISHNA MUR- 

THY: WilltheMinisterof STEEL AND MINES 
be pleased (o state:
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(a) th© present position regarding sup» 
ply of required water supply for the operation 
of Visakhapatnam Steel Plant (V.SP.) at 
optimum capacity;

(b) the time by which the expected 
water supply would reach from the Yeleru 
reservoir to the Steel Plant; and

(c) the reasons for the delay in building 
the Yeleru Project?

VASTA VA: Will the Minister of COMMERCE 
AND TOURISM be pleased to state:

(a) whether any scheme to make the 
banks of Ganges beautiful, attractive and 
useful at Patna as a tourist centre is pending 
with Government; and

(b) if so, the outlines thereof and the 
time by which It is expected to be imple
mented?

THEMINISTEROFSTEELANDMINES 
AND MINISTER OF LAW AND JUSTICE 
(SHRI DINESH GOSWAMI): (a) Required 
water supply for the commissioning of the 
Blast Furnace and operation of the 
Visakhapatnam Steel Project is not yet 
available.

(b) The State Government has so far 
not committed a confirmed date for supply of 
water from the Yeleru reservoir.

(c) Th© reasons for delay in completing 
the Project by the State Government include 
the following:—

(I) Inordinate delay in completion of 2 
Km. long tunnel which was critical 
right from the beginning;

(ii) Slow progress of work by the con
tractors and State Government 
agencies executing the deep cut 
reaches of canal adjoining the tun
nel;

THE MINISTER OF COMMERCE AND 
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) and (b). There is no scheme pending with 
the Central Department of Tourism for fur
ther development of the Ganges banks at 
Patna.

Telecast of UGC’s Programmes on 
Higher Education

395. DR. SHAILENDRA NATH SHRI- 
VASTAVA: Will the Minister of INFORMA
TION AND BROADCASTING AND PAR
LIAMENTARY AFFAIRS be pleased to state:

(a) whether while giving prior informa
tion about the University Grants Commis
sion’s Programmes on higher education of 
T.V. the subject matter of the programme is 
also intimated so that the viewers can see 
the programmes of their choice;

(b) if not, the reasons therefor and the 
action proposed to be taken in this regard; 
and

(iii) Delay by the State Government in 
finalising the agency for executing 
the cut and cover section of the 
Yeleru Canal.

[Translation]
Schema to make Banks of Ganges 

BsautHul and Useful at Patna

394. DR. SHAILENDRA NATH SHRI-

(c) the total number of programmes on 
higher education telecast during the last one 
year and the total number of such pro
grammes telecast in Hindi?

THE MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI P. 
UPENDRA): (a) and (b). Yes. Sir. Suffteisnt 
announcements giving summary of pro
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grammes are made on Doordarshan before 
telecast of UGC Programmes.

(c) 694 programmes on higher educa
tion were telecast during 1 /1 /89 to 30/11 /89. 
No programme in Hindi has been telecast so 
far.

[English]

Price-Page Schedule tor Newspapers

396. SHRI V.N. GADGIL: Will the 
Minister of INFORMATION AND BROAD
CASTING AND PARLIAMENTARY AF
FAIRS be pleased to state:

(a) whether Government propose to 
introduce the concept of price-page sched
ule as recommended by the First Press 
Commission in order to protect the interests 
of small and medium newspapers; and

(b) if so, when do the Government 
propose to bring the necessary legislation?

THE MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI P. 
UPENDRA): (a) and (b). With a view to 
implementing this recommendation, the 
Newspaper (Price and Page) Act. 1956 was 
passed in September, 1956. The Act con
ferred power on the Central Government to 
make an order, if considered necessary, 
providing for the regulation of the prices 
charged for newspapers in relation to their 
maximum number of pages, size and the 
proportion of the space allotted to advertis
ing matter. The order was promulgated in 
October, 1960, but could not be enforced as 
a writ petition was filed in the Supreme Court 
by the Sakai Newspapers Private Limited 
and others challenging the constitutional 
validity of the Act and the order. The court 
Struck down both the Act and the Order as 
being unconstltuttonaL

Measures for Protection of Interests of
Small and Medium Newspapers

397. SHRI V.N. GADGIL: Will the 
Minister of INFORMATION AND BROAD
CASTING AND PARLIAMENTARY AF
FAIRS be pleased to state:

(a) whether the growth of big newspa
per houses have affected small and medium 
newspapers; and

(b) if so, the steps Government propose 
to take to protect the interests of small and 
medium newspapers?

THE MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI P. 
UPENDRA): (a) and (b). Small and medium 
newspapers have many problems in their 
growth which cannot be attributed only to the 
growth of big newspapers houses. The 
Government are alive to the problems of 
small and medium newspapers and have 
taken various steps to mitigate them. The 
Ministry of Information and Broadcasting 
and its media units extend a number of 
facilities to small and medium newspapers, 
which are not available to the big newspa
pers. These include: concessions relating to 
newsprint; advertisements from Directorate 
of Audio Visual Publicity and accreditation 
and other facilities from the Press Informa
tion Bureau. AIR also broadcasts slow-speed 
bulletins for the benefit of these newspa
pers.

Establishment of a permanent bench of 
Supreme Court in South

398. SHRI V.N. GADGIL: Will the 
Minister of LAW AND JUSTICE be pleased 
to state:

(a) whether there is demand for estab
lishing a permanent Bench of the Supreme 
Court In the South; and
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(b) if so,thedecision taken bythe Union 
Government In this regard?

THE MINISTEROFSTEEL AND MINES 
AND MINISTER OF LAW AND JUSTICE 
(SHRIDINESH GOSWAMI): (a) Yes, Sir.

(b) The Central Government can take a 
dadsnn in this regard only on a reference 
from the Chief Justice of India under article 
130 of the Constitutbn. No such proposal 
has been received from the Chief Justice of 
India.

Depostts Mobilised by Nationalised 
Banks in Jammu and Kashmir

399. PROF. SAIF-UD-DIN-SOZ: Will 
the Minister of FINANCE be pleased to state:

[Transbaiorii

Assistance by Nstlonallssd Bsnlwto 
Unemployed Parsons

400. SHRISATYANARAYANJATIYA: 
Will the Minister of FINANCE be pleased to 
state:

(a) the details of the targets fixed in 
each scheme of Unk>n Government for the 
year 1989 for provkling finandal assistance 
to literate and illiterate unemptoyed persons 
through the nationalised banks and the pres
ent positnn of achievements in this regard. 
State-wise; and

(a) the annual deposits mobilised by the 
nationalised banks operating in Jammu and 
Kashmir over a perkxj of three years ending 
on September, 1989, year-wise; and

(b) the percentage of these deposits 
invested by these banks in the State during 
the same period, year-wise?

THE MINISTER OF FINANCE (PROF. 
MADHU DANDAVATE): (a) and (b). The 
aggregate deposits and the credit-deposit 
ratk) of all Pubik; Sector Banks in Jammu 
and Kashmir as'at the end of September, 
1987,1988 and June. 1989 (latest available)
are given below:

Deposits C : D Ratio
(Rs. in croms) (%)

September, 1987 577.56 30.5

September, 1988 669.96 30.8

June, 1989 732.72 33.0

(b) the targets fixed and" achievements 
there against during the year 1989 for pro- 
vMIng beneftts to Scheduled Castes and 
Scheduled Tribes under the above men- 
tk>ned schemes. State-wise?

THE MINISTER OF FINANCE (PROF. 
MADHU DANDAVATE): (a) and (b). The 
IHon’ble Member is presumably referring to 
the Scheme for provklbtg Self Emptoyment 
to the Educated Unemptoyed Youth (SEEUY) 
and Self Emptoyment Programme for the 
Urban Poor (SEPUP), and the targets fixed 
thereunder.

The physk»l target for 1988-89 in 
of SEPUP'has been fixed at one beneficiary 
for every 300 populatton of the centre as per 
1981 census, incased SEEUY the phvvk^i 
target fixed for the year 1988-89 Is 2.50 lakh 
beneficiaries for the country and the same is 
distributed amongst the different States. 
Thirty percent of the target under both the 
schemes is reserved for benefksiaries be
longing to Scheduled Caste/ScheduMTribe.



The Statft-wisa position of physical targets position of physical targets and achiave-
and achievements in respect of SEEUY ments for the SEPUP Scheme including the
Scheme alongwith the share of SC/STs is share of SC/STs is given in statement II
given in statement I below. The State-wise below.
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Davctopmwrt of Naterhat as a TourM 
Owrir* in BHwr

401. SHRIUPENORA NATH VERMA: 
Will th« Ministar of COMMERCE AND 
TOURISM be plaasad to state:

(a) whether Government propose to 
develop Neterhat in Palamau district of Bihar 
as an attractive tourist centre;

(b) H so, the time by which it is likely to 
be developed; and

(c) if not, the reasons therefor?

THE MINISTER OF COMMERCE AND 
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) to (c). The Department of Tourism in 
association with the State Government have 
identified three tourist travel circuits in the 
State of Bihar for a phased development of 
tourist infrastructure through tlie oomt>ined 
resources of the Central, State and the pri
vate sectors. Neterhat has already been 
included as one of the places in the three 
tourist travel circuits.

TV Relay Station In Kodemta, Bihar

402. SHRI R.L.P. VARK4A: WiH the 
Minister of INFORMATION AND BROAD
CASTING AND PARLIAMENTARY AF
FAIRS be pleased to state:

(a) whether Government propose to set 
up a high power T.V. relay centre at 
Dhajadhari hiR in Koderma sut>-division for 
workers in mk» mines and the other rural 
people; and

(b) if so, when?

THE MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI P. 
UPENDRA): (a) and (b). No. Sir. There is, at 
present, no approved scheme to set up a TV

transmitter in Koderma sub-dMtion of Haz* 
aribag district of Bihar.

[EngSsh]

ModemlMtlon of Ferro Chrome Plant In 
Orissa

403. SHRI ANADICHARAN DAS: WiH 
the Minister of FINANCE be pleased to state:

(a) whetherthe Industrial Development 
Corporation of Orissa Limited had furnished 
a proposal to Unbn Government for mod
ernisation and diversif icaton of Ferro Chrome 
Plant at Jajpur Road in Orissa seeking exter
nal assistance from Japan as special ban 
out of the Overseas Economk: Cooperatkx) 
Fund (OECF), in response to a proposal 
invited by the Unk>n Government; and

(b) If so, the decision taken by Union 
Government thereon?

THE MINISTER OF FINANCE (PROF. 
MADHU DANDAVATE): (a) Yes, Sir.

(b) This proposal, abngwith other pro
posals, is under conskleratton for 1990-91 
Overseas Economic Cooperation Fund 
(OECF) ban assistance from Japan.

NRI Investment

404. SHRI MADHAVRAO SCINDIA: 
Will the Minister of FINANCE be pleased to 
state:

(a) the details of investment of non
resident Indians savings in the new and 
existing industries in the country; and

(b) the percentage of such investment 
to total investment?

THE MINISTER OF FINANCE (PROF. 
MADHU DANDAVATE): (a) Investment by 
NRIs in varbus schemes upto 30th Novem-
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bar, 1969 as undar:

I. Diroct Investmant in 
Industry

H. Portfolio Investment

PAUSA8.1911(SMXM) wwrmmn ̂ tm^WwW

(In fis. avn s) 

1672.69

73.16

(b) It is not possible to work out percent
ages as NRI investment specially in Portfolio 
investment is, at market price whereas total 
investments are in terms of face value.

{Intarruptions)

MR. SPEAKER: Now we take up Short 
Notice Question No. 1.

Prof. K.V. Thomas.

(Interruptions)

MR. SPEAKER; I have gone to the next 
questnn.

{Interruptions)

MR. SPEAKER; Prof. Thomas is not
here.

{Interri^ions)

MR. SPEAKER; Please take your seats.
(Intem^Oons)

MR. SPEAKER; Please take yourseats. 
I am on my legs. Please take your seats. 

(lnterrt4>tions)

SHORT NOTICE QUESTION

Bombay-Coohln FUqM

S.N.Q. No. 1. PROF. K.V. THOMAS: 
Will the Minister of CIVIL AVIATION be 
pleased to stale:

(a) whether a number of |ti 1h« 
Bombay*Cochlnaeclor have been canoalad;

(b) if so. the reasons therefor;

(c) when these flights wiil be rMlorad;

(d) whether the DeRii-Goa-Cochin-Tri> 
vandrum Ugh! continues to land at Cochin;

(e) II not. the reasons therefor, and

(f) whetherthe timing ofthisfRght win be 
rescheduled eo that it may land at Cochin?

THE MINISTER OF ENERGY AND 
CIVIL AVIATION (SHRI ARIF MOHD. 
KHAN); (a) to (c): Till the 19th of November, 
1989, Indian Airlines was operating three 
daily B-737 services between Bombay and 
Cochin. Due to the non-avaiiabttity of B-737 
aircraft on account of the strike ^  the Air
craft Maintenance Engineers, with effect from 
the 20th of Novemt>er, 1989, Indian AMInes 
started operating only one daily scheduled 
flight on the Bombay-Cochin sector. With the 
improvement in the availability of aircrall, 
Indian Airiines, with effect from the 18th of 
December 1989, introduced the second daily 
service between Bombay and Cochin. The 
third service on this sector wW be re-intro
duced as soon as the B-737 operating air
craft positbn improves further.

(d)to(O. Priortothe20lhofNovemt>er. 
1989, Indian Airlines was operating a daily 
B-737 service on the DeM-Qoa-Cochin-Tri- 
vandrum aador and return. Due to the strike 
by the Aircraft Maintenance Engineers and 
the consequent non~availabiHty of B-737 
aircraft, this servne was withdrawn. WMi 
effect from the 22nd of December, 1989, 
Indian Airlines has restored the Delhi-Goa- 
Cochin service.



197 Bu^kmsOfthaHousB OECEMBEn 2ft. 1989 

BUSINESS OF THE HOUSE 12/I4 lir».

PaftonUmi 118

12.03 hrs.

[EngSah]

MR. SPEAKER: Hon. Members: As 
you are aware, today is the last day of this 
Session, and we have a heavy agenda. In 
order to enable the House to dispose of all 
the items listed in today’s Order Paper, I 
suggest that the items listed at serial Nos. 4 
to 14 regarding laying of papers, item 15 
regarding Message from Rajya Sabha and 
items 16 to 19 regarding introduction of Bills 
may now be taken up immediately.

The House may adjourn for a short 
hinch break from 1 to 1.30 p.m. Thereafter, 
the Constitutbn (Sixty-thIrd Amendment) Bill 
listed as item 20 may be taken up for consid
eration and passing. Voting on this Bill which 
has to be by Divisk>n by slips, will take ab>out 
30 to 45 minutes. If the House agrees to take 
up the three clauses of the Bill together for 
purposes of voting, it should be possible to 
dispose of this item by 3.30 p.m. when the 
Private Members' Business will be taken up, 
as listed.

Other items of business such as Mat
ters under Rule 377 and discussions under 
Rule 193 may be taken up at 18.00 hrs.

I think the House agrees.

SOME HON. MEMBERS: Yes.

(Interruptions)

MR. SPEAKER; Now Papers to be
Uid.

Piof. Madhu Oandavate.

[EngKstH

PAPERS LAID ON THE TABLE

Notifications under Wealth*tax Act,
19S7, Gin-tax Act, 1958, Income-tax Act, 

1961, Central Excises and Salt Act, 
1944, etc., etc.,

THE MINISTER OF FINANCE (PROF.
MADHU OANDAVATE): I beg to lay on the
Table:-

(1) AcopyeachofthefoltowingNotifi- 
cattons (Hindi and English versions) 
under sub-sectton (4) of section 46 
of the Wealth tax Act. 1957:-

(i) The Wealth-tax (Third Amend
ment) Rules, 1989 published 
in Notif icatton No. 8.0.720 (E) 
in Gazette of India dated the 
13th September, 1989.

(i) The Wealth-tax (Fourth 
Amendment) Rules, 1989 
published in Notification No.
5 .0 .976 (E) in Gazette of India 
dated the 30th November, 
1989. [Placed in Library. See 
No. LT-155/90)

(2) A copy each of the following Notifi
cations (Hindi and English verstons) 
under sub-sectk>n (4) of section 46 
of the Gift-tax Act, 1958:-

(i) The Gift-tax (Second Amend
ment) Rules, 1989 published 
in Notificatton No. S .0.721 (E) 
in Gazette of India dated the 
13th November, 1989.

(H) The Gift-tax (Third 
Amendment)Rules, 1989 
published in NotificMton No.
5 .0 .977(E)inQazette of India 
diMed the 30th NovemtMr, 
1989. {Placed in Library. See 
No. LT—156/901
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(Si A«opyttachofth«f(rilowingNotifi- 
catfcms(HindiandEngiishv«tsbns) 
und«r SACtion 296 of the income- 
tax Act. 1961:-

(i) The Income-tax (Eighth 
Amendment) Rules, 1989 
published in Notification No.
S .0 .669 (E) Gazette of India 
dated the 23rd August, 1989.

(ii) The Income-tax (Ninth Amend
ment) Rules, 1989 published 
in Notification No, S 0 .675 (E) 
in Gazette of India dated the 
16th August, 1989.

Seplatnber, 1989tDgeth«rwilh 
an explanatory memorandum 
regarding exemption to fire
works from the basic customs 
duty in excess of 10 per cent 
advaiorem.

G.S.R. 871 (E) published Ip 
Gazette of India dated the 3rd 
October, 1989 together with 
an explanatory memorandum 
regarding exemption to unex
panded polystry rence t>eds for 
use in malaria control activi
ties from whole of the duty of 
excise leviable thereon.

(ill) The Income-tax (Tenth 
Amendment) Rules, 1989 
published in Notification No.
5 .0 .719 (E) in Gazette of India 
dated the 13th September, 
1989.

(iv) The Income-tax (Eleventh 
Amendment) Rules. 1989 
published in Notification No.
5.0.675(E) in Gazette of India 
dated the 30th November, 
1989. [Placed in Library. Sea 
No. LT-157/90]

(4) A copy each of the following Noti
fications (Hindi and English ver
sions) under sub-section (2) of 
section 38 of the Central Excises 
and Salt Act, 1944:-

(I) G.S.R. 757 (E) published in 
Gazette of India datedthe 16th 
August, 1989 together with an 
explanatory memorandum 
making certain amendments 
to Notificatton No. 202/88-CE 
dated the 2(»h May, 1988 so 
as to modify the deeeriptton of 
ceitain iron and steel products 
specified in the Table annexed 
to the said notification.

(iv) G.S.R. 872 (E) published in 
Gazette of India dated the 3rd
October, 1989 together with 
an explanatory memorandum 
making certain amendments 
to Notification No. 87/89-CE, 
dated the 1st March, 1989 so 
as to prescribe the limits to 
screen size of co tour TV set for 
levying different rates of du
ties.

(v) G.S.R. 873 (E) published in 
Gazette of India dated the 3rd 
October, 1989 together with 
an explanatory memorandum 
regarding exemptton to parts 
and accessories of air-guns, 
air rifles and air-pistols, from 
the whole of the excise duty 
leviable thereon.

(vi) G.S.R. 874 (E) published in 
Gazette of India dated the 3rd 
October, 1989 together with 
an e;4>lantfory memorandum 
making certain amendments

the Notificatton No. 96/86- 
CE^dated the 10th February,
1986 SQ̂ as to exempt placing 
cards frotn ttie whole of the 
excise duty leviable thereon.

00 a s .a  839 (E) published in 
Oazetteof bidiadaiedthe 18th

(vii) G.S.R. 895 (E) pubUslVed h  
Q«z«tteofindi«<ial«ith«16th



191 Pap0nLaid DECEMBER 29.1989 P tp m L M  192

OctoiMr, 1989 togttthar witti 
an explanatory memorandum 
making certain amendments 
to Notification No. 69«9-CE, 
dated the 1st March, 1989 so 
as to inaease the t>a8lc excise 
duty on bars and other tods of 
Aluminium wrought frorn 20 
per cent ad valorem plus Ite. 
2500 per tonne to 35 per cent 
ad vabrem.

(viii) G.S.R. 915 (E) published in 
Gazetteof Indladatedthe 24th 
October, 1989 together with 
an explanatory memorandum 
regarding exemption to ploy- 
ester filament yarn or polyes
ter dtaple fibre from the duty of 
excise in excess of 50 per cent 
ad valorem.

(ix) G.S.R. 937 (E) published in 
Gazetteof Indladatedthe 30th 
October,'1989 together with 
an explanatory memorandum 
seeking to rescind the Notifi
cation No. 186/89-CE, dated 
the 30th October, 1989.

(x) G.S.R. 938 (E) published in 
Gazetteof Indladatedthe30th 
October, 1989 together with 
an explanatory memorandum 
regarding exemption to 
paraxyiene from whole of the 
duty of excise leviable thereon.

(xi) G.S.R. 939 (E) published in 
Gazetteof Indladatedthe30th 
October, 1989 together with 
an explanatory memorandum 
making certain amendments 
to Notification No. 40/85-CE, 
dated the 17th March, 1985 so 
as to omit serial No. 13 from 
the said Notification.

(x«) G.S.R. 952(E) published in 
Gazette of India dated the 1st 
November. 1989togetherwith 
an explanatory memorandum

making certain amendments 
to Notlfk^tton No. 201/87-CE, 
dated the 3rd September. 1987 
so as to extend the scope of 
the concesston by exempting 
the printing frames if used In 
any other factory of the same 
mamifacturer.

(xiii) G.S.R. 936 (E) published in 
Gazette of India dated; the 3nl 

'Novernber. l989togetherwlth 
an explanatory memorandum 
making certain amendments 
to Notification No. 144/89-CE, 
dated the 17th May. 1989 so 
as to exempt fuses ceiling 
roses and lamp hoklers when 
made by hand operated ma
chines without the aid of power 
as is available to switches, 
plugs and sockets in this re
gard.

(xiv) G.S.R. 1013(E) published in 
Gazette of India dated the 18th 
November, l989togetherwith 
an explanatory memorandum 
regarding exemption to fly ash 
bricks containing more than 
50 per cent fly ash from the 
whole of the duty of excise 
leviable thereon.

(XV) G.S.R. 1014 (E) published In 
Gazetteof Indladatedthe 16th 
November, 1989 together with 
an explanatory memorandum 
making certain amendments 
to Notilicatton No. 64/88-OE 
dated the 1 st March. 1988 so 
astodelete the refundant entry 
in Notificatton No. 64/88-CE, 
datedthe 1st March. 1988.

(xvi) The Central Excise (Ninth 
Amendment) Rules. 1989 
published in ftotiflcatkMi No. 
G.S.R. 938 (E) In Gazette of 
India dated the 30th October. 
19189. (Placed In Ubiary. Se* 
No. LT-158«0]
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A copy «ach of the following Notifi
cations (Hindi and English varsions) 
undar S0ction159 of the Customs 
Act, 1962:-

(i) The Baggage (Amendment) 
Rules! 1989 published in Noti
fication No. G.S.R. 749 (E) in 
Gazetteof Indiadatedthe 14th 
August, 1989 together with an 
ex^anatory memorandum.

(il) G.S.R. 805 (E) published in 
Gazette of India dated the 1 st 
September. 1989togetherwith 
an explanatory memorandum 
regarding exemption to the 
goods specified in column (2) 
of the table annexed to the 
notification when imported into 
4ndia from the countries listed 
in the Appendix 1 to the Notifi
cation from so much of portion 
of the standard rate of duty of 
customs as is specified in col
umn (4) of the said Table!

(11) G.S.R. 809 (E) published in 
Gazette of India dated the 1 st 
September, 1989together with 
an explanatory memorandum 
malting certain amendments 
to Notificaibn No. 65/88-Cus., 
dated the 1st March, 1988 so 
as to extend the existing 
concesstonal rate of customs 
duty to specified medical 
goods.

(iv) G.S.R. 859 (E) published ip 
Gazetteof Indiadatedthe 26th 
September, 1989together with 
an explanatory memorandum 
extending the validity of Notifi
cation No. 210/82-Cus., dated 
the 30th December, 1986 upto 
the 31st December, 1989.

(V) G.S.R. 860 (E) published in 
Gazette of India dated the 26th 
September, 1989togetherwHh 
an explanatory memorandum

making certain amendments 
to Notification No. 169«8- 
Cus.,datedthe 13th May. 1988 
so as to continue the conces- 
sional rate of import duty of 
103 per cent on PU foil film for 
finishing of leatherfor one more 
year i.e., upto 30th Septem
ber, 1990.

(Vi) G.S.R. 868 (E) published in 
Gazette of India dated the 3rd 
October, 1989 together with 
an explanatory making certain 
amendments to Notification 
No. 60/88-Cus., dated the 1st 
March, 1988 so as to author
ise officers of the Department 
of Telecommunicattons also to 
issue certificates.

(vii) G.S.R. 869 (E) and 870 (E) 
published In Gazette of India 
dated the 3rd October, 1989 
together with an explanatory 
memorandum regarding ex- 
emptnn to specified items 
imported for the manufacture 
of laser and laser based in
strumentation from the whole 
of the bask:, auxiliaiy and 
addittonal duties of customs.

(viii) G.S.R. 875 (E) published in 
Gazette of India dated the 3rd 
October, 1989 together with 
an explanatory memorandum 
making certain amendments 
to Notificatton No. 317/87- 
Cus., dated the 17th Septem
ber, 1967 so as to specify the 
list of machinery/equipment 
required to be imported by the 
paper machinery industry and • 
to add certain items of machin
ery to the list of specified 
machineiy altowed to be im
ported by the Textile machin
ery industry.

(ix) G.S.R. 876 (E) published in 
Gazette of India dated the 3rd
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October. 1989 together with 
an explanatory memorandum 
making certain amendmentso 
Notification No. 10/84-Cus., 
dated the 12th January, 1984.

(X )  G.S.R. 891 (E) published in 
Gazette of India dated the 18th 
October, 1989 together with 
an explanatory memorandum 
making certain amendments 
of Notification No. 87/89-Cus., 
dated the 1st March, 1989 so 
as to increase the basic cus
toms duty on polyester film 
required for the manufacture 
of magnetic tapes from 40 per 
cent ad valorem to 40 per cent 
ad vahrom plus Rs. 15 per 
kilogram.

(xi) G.S.R.892(E)andG.S.R 893 
(E) published in Gazette of 
India dated the 16th October, 
1989together with an explana
tory memorandum regarding 
exemption to specified raw 
materials when imported for 
the manufacture of Oopper-T 
contraceptive from the whole 
of basic, additonal and auxil
iary duties of Customs.

(xii) G.S.R. 896 (E) published in 
Gazette of India dated the 16th 
October, 1989 together with 
an explanatory memorandum 
making certain amendments 
to Notifkjatton No. 343/87- 
Cus., dated the 27th October,
1987 so as to inaease the 
basic customs duty on alumin
ium ingots from niltoS percent 
ad valorem plus Rs, 2500 per 
tonne.

(xlii) G.S.R. 905 (E) published in 
Gazette o< [ndiadatedthe 18th 
October, .1989 together with 
an explanatory memorandum 
regarding revised rate of ex
change for conversion of

Russian Rouble into Indian 
Currency or vka-vorsa.

(xiv) G.S.R. 916 (E) published in 
Gazetteof India dated the 24th 
October, 1969 together with 
an explanatory memorandum 
making certain amendments 
to Notificatk>n No. 38/78-Cus- 
toms, dated the 1st March, 
1978 so as to presaibe basic 
customs duty of 120 per cent 
ad valoromon cuprammonium 
filament yarn.

(XV) G.S.R. 917 and G.S.R. 918 
(E) published in Gazette of 
India dated the 24th October. 
1989together with an explana
tory memorandum seeking to 
prescribe basic customs duty 
of 100 per cent ad valorem 
and 45 per cent ad valorem 
auxiliary duty on polyester 
films.

(xvi) G.S.R. 953 (E) published in 
Gazette of India dated the 1st 
November, 1989 together with 
an explanatory memorandum 
making certain amendments 
to Notification No. 8/89-Cus., 
dated the 16th January, 1989 
so as to extend the power of 
certificatton of Additronal In
dustrial Advisers in the DGTD 
of the Government of India.

(xvii) G.S.R. 954 (E) published in 
Gazette of India dated the 1st 
November, 1989 together with 
an explanatory memorandum 
making certain amendments 
to Notifk»t»n No. 333/88- 
Cus., dated the 31st Decem
ber, 1989 so as to make it clear 
that the concessnnal rate of 
customs duty is available only 
to the specified goods imported 
for on-shore oil operations and 
not to the component parts of 
such specified goods.
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(xviii) G.S.R. 955 (E) published in 
Gazette of India dated the 1 st 
November, 1989 together with 
an explanatory memorandum 
making certain amendments 
to Notification No. 213/89- 
Customs, dated the 1st Au
gust, 1989 so as to exempt 
consumable goods imported 
I dv public funded research 
institutions under the Depart
ment of Defence, Research 
and Development from the 
whole of the basic and addi
tional duty of customs.

(XIX) G.S.R. 956 (E) and G.S.R. 
957 (E) published in Gazette 
of India dated the 1st Novem
ber, 1989 together with an 
explanatory memorandum 
regarding exemption to speci
fied goods for use in leather 
industry from the basic cus
toms duty in excess of 40 per 
cent ad valorem and auxiliary 
duty in excess of 5 per cent ad 
valorem.

(XX) G.S.R. 959 (E) published in
Gazette of India dated 1st
November, 1989 together with 
an explanatory memorandum 
making certain amendments 
to Notification No. 116-Cus., 
dated the 30th March, 1988.

(xxi) G.S.R. 960 (E) published in
Gazette of India dated the 1 st 
November, 1989 together with 
an explanatory memorandum 
making certain amendments 
to Notification No. 117/88- 
Cus., dated the 30th March,
1988 so as to enable the bene
ficiaries of Import Export Pass 
Book Scheme to take

(xxii) S.O. 972 (E) published in 
Gazette of India dated the 30th 
November, 1989 together with

an explanatory memorandum 
regarding revised rates of 
exchange for corrersion of 
Danish Kroner Deutsche 
Marks and Dutch Guilders into 
Indian currency or vice-versa.

(xxiii) S.O. 979 (E) published in 
Gazette of India dated the 1 st 
December, 1989 together with 
an explanatory memorandum 
regarding revised rates of 
exchange for conversion of 
Austrian Schillings, Belgium 
Francs, and French Francs Into 
Indian currency or vice-versa,

(xxiv) S.O. 987 (E) published in 
Gazette of India dated the 6th 
December, 1989 together with 
an explanatory memorandum 
regarding revised rate of ex
change for conversion of Ital
ian Lire into Indian currency or 
vice-versa.

(XXV) G.S.R. 1005 (E) published in 
Gazette of India dated the 10th 
November, 1989 together with 
an explanatory memorandum 
making certain amendments 
to Notification No. 110/86- 
Cus., dated the 17th Febru
ary, 1986 so as to notify ‘Gas 
pipeline projects of Gas Au
thority of India Limited’ as 
projects for the purpose of 
assessment.

(xxvi) G.S.R. 1006 (E) published in 
Gazette of India dated the 10th 
November, 1989 together with 
an explanatory memorandum 
socking to prescribe basic 
customs duty of 40 per cent for 
imports to be effected for Gas 
processing plant at Bijapur and 
Bombay City gas distribution 
project.

(xxvii) G.S.R. 1007 (E) published in 
Gazetteof indiadatedthe 10th
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November, 1969tog«(herwjth 
an explanatory memorandum 
making certain amendments 
tonotificationNo. 159«9^us., 
dated the 12th May. 1989.

(xxviii) G.S.R. 1010 (E) published in 
Gazetteof indiadaledthe 16th 
November, 1989togetherwith 
an explanatory memorandum 
seeking to provkte a oonces- 
stonal rate of bask: customs 
duty of 40 per cent ad vaktnm 
on copper mill scale.

(xxix) G.S.R. 1011 (E) published in 
Gazette of India dated the 16th 
November, 1989together with 
an explanatory memorandum 
seeking to reduce auxiliary 
duty of customs on such cop
per mill scale to 30 per cent ad 
valoremf

(XXX) G.S.R. 1012 (E) published in 
Gazetteof Indiadaledthe 16th 
March, 1989 together with an 
explanatory memorandum 
making certain amendments 
to notifeatran No. 208/81 -Cus., 
dated the 22nd September, 
1981 so as to include Fibrino
gen Dried in the exempted 
category of drugs and medi
cines.

(xxxi) The Customs and Central 
Excise Duties Drawback 
(Amendment) Rules. 1989 
published in Notifk»lton No. 
G.S.R. 880 (E) in Gazette of 
India dated the 5th October,
1989 together with an explana
tory memorandum. [Placed in 
Hbrary. See No. LT-159/90]

(6) Acopyeachof thefolkywingNotifi- 
catbns (Hindi and English verstons) 
under sectton 49 of the Finance 
Act, 1989:-

(I) G.S.R. 755 (E) pubNehed in

QazMleof Miadatedthe leth 
August, 1989together with an 
explanatory memorandum 
making certain amendments 
to Notifications No. 7/89-Cus.. 
da«ed the 30th June, 1989 so 
as to exempt passengers trav* 
effing on two spedfied routes 
In Lakshadweep* from ttie 
payment of Inland Air Travel 
Tax.

(ii) The Inland Air Travel Tax 
(Amendment) Rules, 1989 
published In Notiftoatton No. 
G.S.R. 881 (E) In Gazette c4 
India dated the 6th October. 
1989together with an explana
tory memorandum. [Placed In 
Library. See No. LT-160/90J

(7) AcopyeachofthefoltowingNotifi- 
catbns (Hindi and English verstons) 
under sub-sectk>n (11) of secton 
45 of the Banking Regulation Act, 
1949:-

(I) S.O. 878 (E) published In 
Gazetteof Indladated the 30th 
October, 1989 specifying the 
31st October, 1989 as the 
prescribed date in relation to 
the Scheme for the amalga- 
matton of the United Industrial 
Bank Limited, Cakujtta with 
Allahabad Bank.

(ii) S.O. 879 (E) published in 
Gazetteof Indiadaledthe30th 
October, 1989 regarding 
amalgamation of the United 
Industrial Bank Ltd., Cateutta 
with Allahabad Bank. [Placed 
In Library. See No. LT-161/90]

(8) AoopyofthePublicProvkientFund 
(Amendment) Scheme, 1989 (Hindi 
and English verstons) published to 
Notificatton No. Q.S.R. 793 (E) In 
Gazettee of India dated the 29th 
August. 1989 under seotton 12 of 
the Publto Provident Fund Act.
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1968. [Phtrad in Library. Sm  No. 
LT-162/90)

(9) A copy aach of thafolbwirtg Notifi
cations (Hindi and English wrsions) 
undarsub-saction (5)ofsaction 15 
of tha Qovammerrt Savings Bank 
Act. 1873:-

(i) The Post Offica Savings Ac
count (Fourth Amendment) 
Rules. 1989 published in Noti
fication No. G.S.R. 813 (E) in 
Gazette of India dated the 4th 
September, 1989.

(ii) The Post Office Savings Bank 
General (Amendment) Rules, 
1989 published in Notificatton 
No. G.S.R. 1000 (E) in Ga
zette of India dated the 8th 
November. 1989.

(iii) The Post Office Savings Ac
count (Fifth Amendment) 
Rules, 1989 published in Noti- 
ficatfonNo.G.S.R.1001 (E)in 
Gazette of India dated the 8th 
November. 1989.

(iv) The Natk>nal Savings Scheme 
(Second Amendment) Rules 
1989 published in Notifksation 
No. G.S.R. 1058 (E) in Ga
zette of India dated the 19th 
December, 1989. [Placed in 
Library. See No. LT-163/90]

(10) A copy of the Nattonal Savings 
Certificates (VII Issue) (Second 
Amendment) Rules, 1989 (Hindi 
and English versions) published in 
Notification No. G.S.R. 864 (E) in 
Gazette of India dated the 29th 
September, 1989 under sub-sec
tion (3) of section 12 of the Govern
ment Savings Certiftoates Act, 
1959. (Placed in Library. See No. 
LT-164/90)

(11) A copy cf the Nollficatton No. F.2J 
14/89-NS II (Hindi and English

varstona) published in Gazatta of 
India dated tha 10th August, 1989 
making certain amandmants to 
NotHk»tk>n No. F.2/14A9-NS. II 
dated tha 7th June, 1989. [Placed 
in Library. Sae No. LT-165/90]

(12) A copy of Notifk»tton No. F.2/14/ 
89-NS.II (Hindi and English ver> 
stons) published in Gazette of India 
dated tha 12th October, 1989 
making certain amendments to 
Notifk»tk>n No. F.2/14«9-NS II 
dated the 7th June, 1989. [Placed 
in Ubrary. S0O No. LT-166/90]

(13) (I) A copy of tha Annual Report
(Hindi and English verstone) 
of the industrial Reconstruc* 
tk>n Bank of India for the year 
1988-89 abng with Audited 
Accounts under sub-seetkm
(5) of section 29 and sub-sec- 
tk»n (5) of section 34 of the 
Industrial Reconstruction Bank 
of India Act. 1984.

(ii) A copy of the Review (Hindi 
and English verstons) by the 
Government on the working of 
the Industrial Reconstructbn; 
Bankof India, forthe year 1988- 
89. [Placed in Library. See No. 
LT-167/90]

[ Translation]

SHRIBRAHMDUTTfTehriGarhwal): I 
agree with the motion moved just now, but I 
would like to sut>mlt to the hon. Minister of 
Parliamentary Affairs that sub-sectk>n 2 of 
sectton 1 on page 1 whksh reads lhat it shall 
come into force on such date as the Central 
Government may, by notificatbn in the 
Central Gazette, appoinf should be amended 
as 'That it shall come into force w.e.f. Janu
ary 2, 1990, otherwise, it will serve no pur
pose and will remain only a propaganda. I 
wouki request that you should consider this 
and come prepared.
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Notification under Railway claims 
Tribunal Act, 1967

[English]

THE MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI P. 
UPENDRA): On behalf of Shri George Fern
andes, I beg to lay on the Table a copy each 
of the following Notifications (Hindi and 
Ertgllsh versions) issued under sub-section
(2) of section 30 of the Railway Claims 
Tribunal Act, 1987;-

(i) The Railway Claims Tribunal 
(Procedure) Rules, 1989 pub
lished in Notification No. G.S.R. 
842 (E) in Gazette of India 
dated the 19th September, 
1989.

(li) The Railway Claims Tribunal 
(Salaries and Albwances and 
Conditions of Services of 
Chairman, Vice-Chairman and 
Members) Rules, 1989, pub
lished in Notification No. G.S.R.
844 (E) in Gazette of India 
dated the 19th September, 
1989.

(iii) The Railway Claims Tribunal 
(Financial and Administrative 
Powers) Rules, 1989 pub
lished in Notification No. G.S.R.
845 (E) in Gazette of India 
dated the 19th September, 
1989 [Placed in Library. See 
No. LT-168/90]

Reviews on the working of and Annual 
Reports of Engineering Projects (India) 
Ltd., Hindustan Photo Films Manufac

turing Co., Ltd, Bharat Opthalmle Glass 
Ltd., Heavy Engineering Corporation 

Ltd.. etc.forig88-89.stc.
THE MINISTER OF INFORMATION 

AND BROADCASTING AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI P. 
UPENDRA): On behalf of Shri Ajit Singh I 
beg to lay on the Table:-

(c)

(1) AcopyeachofthefoHowingpapers 
(Hindi and English versions) under 
sub-section (1) of section 619A of 
the Companies Act, 1956:-

(a) (1) A statement regarding
Review by the Govern
ment on the working of 
the Engineering Projects 
(India) Limited or the year 
1988-89.

(ii) Annual Report of the 
Engineering Projects 
(India) Limited fortheyear 
1988-89 along with au
dited Accounts and the 
comments of the Comp
troller and Auditor Gen
eral thereon. [Placed in 
Library. See No. LT-2169/ 
90]

(b) (i) A statement regarding
Review by the Govern
ment on the working of 
the Hindustan Photo Films 
Manufacturing Company 
Limited for the year 1988- 
89.

(ii) Annual Report of the Hin
dustan Photo Films Manu
facturing Company Lim
ited for the year 1988-89 
atong with Audited Ac
counts and the comments 
of the Comptroller and 
Auditor General thereon. 
[Placed in Library. See. 
No. LT-170/90]

(i) A statement regarding 
Review by the Govern
ment on the working of 
the Bharat Ophthalmfc 
Glass Limited for year 
1988-89.

(ii) Annual Report of the 
Bharat Ophthalmic Glass 
Limited for the year 1988-
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89 atong with Audited 
Accounts and the com
ments of the Comptroller 
and Auditor General 
thereon. [Placed in Li
brary. See No. LT-171/ 
90]

(d) (i) A statement regarding
Review by the Govern
ment on the working of 
the Heavy Engineering 
Corporation Limited for 
the year 1988-89.

(ii) Annual Report of the 
Heavy Engineering Cor
poration Limited for the 
year 1988-89 along with 
Audited Accounts and the 
comments of the Comp
troller and Auditor Gen
eral thereon. [Placed in 
Library. See No. LT-172/ 
90]

(e) (i) A statement regarding
Review by the Govern
ment on the working of 
the Sambhar Salts Lim
ited for the year 1988-89.

(ii) Annual Report of the 
Sambhar Salts Limited for 
the year 1988-89 along 
with Audited Accounts 
and the comments of the 
Comptroller and Auditor 
General thereon. [Placed 
in Library. See No. LT- 
173/90]

(f) (i) A statement regarding
Review by; the Govern
ment on the working of 
the Hindustan Salts Lim
ited for the year 1988-89.

(ii) Annual Report of the Hin
dustan Salts Limited for 
th« year 1988-89 atong 
with Audited Accounts

(2)

and the comments of th® 
Comptroller and Auditor 
General thereon. [Placed 
in Library. See No. LT- 
174/90]

(g) (i) A statement regarding
Review by the Govern
ment on the working of 
the National Industrial 
Devetopment Corporatton 
Limited, New Delhi, forthe 
year 1988-89.

(ii) Annual Report of the 
National Industrial Devel
opment Corporation Lim
ited, New Delhi, for the 
year 1988-89 along with 
Audited Accounts and the 
comments of the Comp
troller and Auditor Gen
eral thereon. [Placed in 
Library. See No. LT-175/ 
90]

(h) (i) A statement regarding
Review by the Govern
ment on the working of 
the Cement Corporation 
of India Limited, New 
Delhi, for the year 1988- 
89.

(ii) Annual Report of the 
Cement Corporation of 
India, New Delhi, for the 
year 1988-89 along with 
Audited Accounts and 
comments of the Comp
troller and Auditor Gen
eral thereon. [Placed in 
library. See No. LT-176/ 
90]

(i) A copy of the Annual 
Report (Hindi and English 
versions) of the FluW 
Control Research Insti
tute, Palghat, for the year 
1988-89 atong with Au
dited Accounts.
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(ii) A statenwnt (Hindi and 
EnQllsh versions) regard
ing R«vi«w by th« Gov> 
•mmant on th« working 
of the Ruid Control Re- 
searcti Institute. Palghat, 
for the year 1988-89. 
(Placed in Lbrary.SeeNo. 
LT-177/90]

Annual Reporte of and Review on 
AhmedatMd Taxtllea Industry Research 
Association, Bombay, Textile Reeearoh 

Association, Bombay, South India 
Tsxtiie Resssrch Association, Coimba- 

lors and Northern India Textile Re
sssrch Assoclstion, Qhszisbsd for 

1988-89

[T fM sta^n]

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN
DUSTRIES (SHRISHARAD YADAV); I beg 
to lay on the Table:-

(1) (i) A copy of the Annual Report 
(Hindi and English versions) 
of the Ahmedabad Textile 
Industry Research Associatton 
for the year 1988-89 along with 
Audited Accounts. [Placed in 
Library. See No. LT-178/^]

(ii) A copy of the Annual Report 
(Hindi and English versions) 
of the Bombay Textile Re
search Association, Bombay, 
forthe year 1988-89 along with 
Audited Accounts. [Placed in 
Library. See No. LT-179/90]

(ill) A copy of the Annual Report 
(Hindi and English, versions) 
of the South India Textile 
Research Association, Coim
batore for the year 1988-89 
along with Audited Accounts. 
[Placed in Library. SeeNo. LT- 
180/90]

(iv) A copy of the /Vnnual Report 
(Hindi and English versions)

of the Northern India Tsxtiis 
Research Association, 
Qhszisbsd. forths yssr 1988- 
89 skmg with Audiisd Ac
counts. [PIsoed in Ubrary. Ses 
No. LT-181/90]

(2) A copy of the Review (Hindi 
and English versions) by the 
Government on the woridng of 
the Ahmedabad Textile IndiM- 
try Research Associstlon. 
Ahmedabad Bombay, Textile 
Research Association, Bom
bay, South India TextHe Re
search Associatton, Coimba
tore and Northern India Textile 
Research Association, 
Ghaziabad, for the year 1988- 
89. [Placed in Library. See No. 
LT-178-181/90]

Report of Conwnittee on Re-organlaa* 
tion of Delhi eet-up (Part I and H) and 

etetement giving reasons for not isying 
ehnultansously the Hindi verelon of the 

Report.

lEngUsh]

THE MINISTER OF HOME AFFAIRS 
(SHRI MUFTI MOHAMMAD SAYEED); I 
beg to lay on the TSble:-

(1) AcopyoftheR^rtofCommtttee 
on Reorganisation of Delhi Set-up 
(Part-1 and II) (English verstons).

(2) A statement giving reasons for not 
laying simultaneously the Hindi 
verston of the Report of Committee 
on Reorganisation of Delhi Set-up 
(Part-1 and II). [Placed in Library. 
See No. LT-182/90]

Notifioatlonc under Imports snd Ex* 
ports (Control) Aot, Rsvisw on snd 

AnnusI Rsport of Csshsw Oorporstlon 
of India Ltd., Cochin tor 198S49 ste.sle.

THE MINISTER OF COMMERCE AND 
TOURISM (SHRI ARUN KUMAR NEHRU): 
I beg to ley on ths TsMs:-
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(1) A copy of each of the following 
Notifications (Hindi and English 
versions) Issued under section 3 of 
the Imports and Exports (Control) 
Act, 1947:-

(i) S.O. 794 (E) published in 
Gazette of India dated the 6th 
October, 1989 making certain 
amendments in the Open 
General Licence No. 10/88 
dated the 30th March, 1988.

(ii) S.O. 910 (E) published in 
Gazette of India dated the 3rd 
November, 1989 making cer
tain amendments in the Opens 
General Licence No. 3/88 
dated the 30th March, 1988.

(ill) SO 911 (E) published in 
Gazette of India dated the 3rd 
November, 1939 making cer
tain amendments to the Open 
General Licence No. 15/88 
dated the 30tli March, 1988.

(iv) S.O. 912 (E) published in 
Gazette of India dated the 3rd 
November, 1989 making cer
tain amendments in the Open 
General Licence No. 16/88 
dated the 30th March, 1988. 
(Placed in Library. SeeNo. LT- 
183/90]

(2) A copy each of the following papers 
(Hindi and English versions) under 
sub-section (1) of section 619A of 
the Companies Act, 1956:-

(a) (i)Review by the Government on 
the working of the Cashew 
Corporation of India Limited, 
Cochin, for the year 1988-89.

(ii) Annual Report of the Cashew 
Corporation of India Limited, 
Cochin, for the year 1988-89 
atong with Audited Accounts 
and comments of the Comp
troller and Auditor General

thereon. [Placed in Library. 
See No. LT-184/90)

(b) (i)A statement regarding Review
by the Government on the 
working of the Indian Tourism 
Development Corporation 
Limited, for the year 1988-89.

(ii) Annual Report of the India 
Tourism Development Corpo
ration Limited for the year 
1988-89 atong with Audited 
Accounts and comments of the 
Comptroller and Auditor Gen
eral thereon. [Placed in Library. 
See No. LT-185/90)

(c) (i) Review by; the Government
on the working of the State
Trading Corporation of India 
Limited for the year 1988-89.

(ii) Annual Report of the State 
Trading Corporatfon of India 
Limited, for the year 1988-89 
along with Audited Accounts 
and comments of the Comp
troller and Auditor General 
thereon. [Placed in Library. 
See No. LT-186/90]

(d) (i) Review by the Government on
the working of the Project and 
Equipment Corporation of 
India Limited forthe year 1988- 
89.

(ii) Annual Report of the Project 
and Equipment Corporatton of 
India Limited for the year 1988- 
89 along with Audited Accounts 
and comments of the Comp
troller and Auditor General 
thereon. [Placed in Library. 
See No. LT-187/90]

(e) (i) Review by the Government on 
the working of the Spices Trad
ing Corporatton Limited, Ban- 
gatore, for the year 1988-89.
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(ii) Annual R«poit of the SpioM 
Trading Corporation Umitad; 
Bangalora, fortlie year 19S8- 
89 along with Audftad Aooounts 
and commants ol tha Comp
troller and Auditor Ganaral 
thereon. (Placed in Ubrary. 
See No. LT-188/90]

(3) (i)AcopyoftheAnnualRepoit(Hindi
and English versions) of the 
Marine Products Export De
velopment Authority for the 
year 1988-89 under sub-sec
tion (3) of section 22 of the 
Marine Products Export De
velopment Authority Act, 1972.

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working of 
the Marine Products Exports 
Development Authority for the 
year 1988-89.

(ill) A copy of the Annual Accounts 
(Hindi and English versions) 
of the Marine Products Export 
Devebpment Authority for the 
year 1988-89 together with 
Audit Report thereon. [Placed 
in Library. See No. LT-189/90]

(4) (i)Acopyofthe Annual Repoit(Hindi
and English versions) of the 
Tobbacco Board, Guntur, for 
the year 1988-89.

(ii) A copy of the Review (Hindi 
and English versions) the 
Government on the workiog of 
the Tobacco Board, Guntur, 
for the year 1988-89. [Placed 
in Library. See No. LT-190/90]

(5) (I) A copy of the Annual Report 
(Hindi and English verstons) 
of the Indian Institute of Pack
aging, Bombay, for the year 
1988-89 atong with Audited 
Accounts.

(II) A copy of the Review (Hindi 
and English verskxis) by tha 
Government on the working of 
the Indian institute of Packag
ing, Bombay, fortheyear 1988- 
89. (Placed in Library. Sae 
No. LT-191/90]

(6) (i) A copy of the Annual Report
(Hindi and English versions) 
of the Coffee Board for the 
year 1988-89.

(ii) A copy of the Review (Hindi 
and English versions) the 
Government on the working of 
the Coffee Board for the year 
1988-89.

(iii) A copy of the Audit Report 
(Hindi and English versions) 
on the General Fund Accounts 
of Coffee Board for the year 
1988-89.

(iv) A copy of the Audit Report 
(Hindi and English versions) 
on the Pool Fund Accounts of 
the Coffee Board for the year
1987-88. [Placed in Library. 
See No. LT-192/90]

(7) (i) A copy of the Annual Report
(Hindi and English versions) 
of the Rubber Board, Kot- 
tayam, for the year 1988-89.'

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working of 
the Rubber Board, Kottayam, 
for the year 1988-89.

(iii) A copy of the Annual Accounts 
(Hindi and English versiont) 
of the Rubber Board, Kot
tayam, for the year 1988-89 
together with Audit Report 
thereon. (Placed in Library. 
SeeNo. LT-193/90]

(8) (i) A copy of the Annual Report
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(Hindi and English vwsions) 
of the Export Inspection Coun
cil and Export Inspection Agen- 
vies, for the year 1988-89*

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working of 
the Export Inspection Counc9 
and Export Inspectton Agen
cies for the year 1988-89. 
[Placed in Ltorary. SeeNo. LT- 
194«01

(9) (i)AcopyoftheAnnualReport(Hindi 
and English versions) of )he 
Trade Development Authority, 
New Delhi, for the year 1988- 
69 along with Audited Ac
counts.

(ii) A copy of the Review (Hindi 
and English versions) tiy the 
Govemment on the working of 
the Trade Development Au
thority, New Delhi, fortheyear 
1988-89. [Placed in Library. 
See No LT-19&90)

10 (I) A copy of the Annual Report 
(Hindi and English versions) 
of the Cashew Export Promo
tion Council ̂ of India, Cochin, 
fortheyear 1988-89 atong with 
Audited Accounts.

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working of 
the Cashew Export Promotion 
Council of India, C-ochin, for 
the year 1988-89 [Placed in 
Ubrary. See No. LT-196/90]

(11) (i) A copf of the Annual Report 
(Hindi and English versions) 
of the Spices Board for the 
year 1988-89.

(li) A copy of the Annual Accounts 
(Hindi and English versions) 
of the S|Moes Board for the

year 1988-86 together wkh 
Audit Report thereon.

(iH) A copy of the Rwriew (Hindi 
and English verskms) the 
Govemment on the working of 
the Spioes Board for the year 
1988-89. Placed in Library. 
See No. LT-197/90]

(12) (i) A copy of the Annual Report
(Hindi and English versions) 
of the Shellac Export Promo- 
tk>n Council for the year 1988- 
89.

(ii) AcopyoftheAnnualAcoounts 
(Hindi and EngUsh veiskMis) 
of the SheRac Export Promo- 
tk>n Council for the year 1988- 
89 together with Audit Report 
thereon.

(in) A copy of the Review (Hindi 
and English verskms) by the 
Government on the working of 
the Shellac Export Promotion 
Council for the year 1988-89. 
[Placed in Library. See No. LT- 
198/90]

(13) (i) A copy of the Annual Report
(Hindi and English versions) 
of the Engineering Export 
Promotion Council for the year 
1988-89 ak>ng with Audited 
Accounts.

(ii) A copy of the Review (Hindi 
and English versions) liy the 
Govemment on the working 
of the Engineering Export Pro
motion Council for the year 
1968-89. [Placed in Ubrary. 
See No. LT-199/90]

(14) A copy of ttie Annual (Hindi and 
English versions) of SpiMS Board, 
Cochin, for the year 1987-88 to
gether wMi Audit Report thereon.

(15) A statemem (Hindi md Engliih
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versions) showing reasons for de
lay in laying tiie papers mentioned 
at (14) above [Placed in Library. 
S00 No. LT-200/90]

Memorandum outlining the detailed 
Action taken on the recommendations 
contained in the Fifth and Sixth Annual 
Reports of the Commissioner for SC & 

ST for 19S2-83 and 1983-84

THE MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI P 
UPENDRA)- On behalf of Shri Ram Vilas 
Paswan, I beg to lay on the Table—

(1) A copy of the Memorandum (Hindi 
and English versions) outlining the 
detailed Action Taken on the Rec
ommendations contained in the fifth 
Annual Report of the Commission 
<oi Scheduled Castes and Sched
uled Tribes for the year 1982-83 
[Placed in Library SeeNo LT-201. 
90]

12) A copy of the Memorandum (Hindi 
and English versions; outlining the 
detailed Action Taken on the rec
ommendations contained in the 
Sixth Annual Report of the Com
mission for Scheduled Castes and 
Scheduled Tribes forthe year 1 <?83- 
84. [Placed in Library. See No. LT- 
202/90]

Review on and Annual Report of 
Hindustan Organic Chemicals Ltd., for 

1988-89, Lubrizoi India Ltd., Bombay for 
1988-89, etc. etc.

THE MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI P 
UPENDRA) On behalf of Shn M.S. Guru- 
padaswamy, I beg to lay on the Table acopy 
each of the following papers (Hindi and 
English versions) under sub-section (1) of 
section 619Aof the Companies Act, 1956;-

(3)

the working of the Hindustan 
Organic Chemicals Limitedfor 
the year 1988-89.

(ii) Annual Report of the Hindus
tan Organic Chemicals Lim
itedfor the year 1988-89 along 
with Audited Accounts and the 
comments of the Comptroller 
and Auditor General thereon. 
[Placed in Library. SeeNo. LT- 
203/90)

(2) (i)Review by the Government on 
the working of the Lubrizoi India 
Limited, Bombay, for 
the year 1988-89.

(ii) Annua! Report of the Lubrizoi 
India Limited, Bombay, forthe 
year 1988-89 along with Au- 
drted Accounts and he com
ments of the Comptroller and 
Auditor General thereon. 
[Placed in Library. SeeNo. LT- 
204/90]

(I) Review by the Government on 
the working of the Biecco 
Lawrie Limited, Calcutta, for 
the year 1988-89.

(II) Annual Report of the Biecco 
Lawrie Limited, Calcutta, for 
the year 1988-89 along with 
Audited Accounts and the 
comments of the Comptroller 
and Auditor General Thereon. 
[Placed in Library. SeeNo. LT- 
205/90]

4 (I) Review by the Government on 
the working o the IBP Com
pany Limited, Cateutta, forthe 
year 1988-89 along with Au
dited Accounts and the com
ments of the Comptroller and 
Auditor General thereon. 
[Placed in Library. SeeNo. LT- 
206/90]

(i) Review by the Government on (ii) Annual Report of the IBP
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Company Limitad, Calcutta, for 
tha year 1988-89 atorfg with 
Auditod Accounts and the 
Comments of the comptroller 
and Auditor General thereon. 
[Placed in Library See No. LT 
206/90]

(5) (i) Review by the Government on
the working of the Cochin 
Refineries Limited, forthe year 
1988-89.

(ii) Annual Report of the Cochin 
Refineries Limited, forthe year 
1988-89 along with Audited 
Accounts and the comments 
of the Comptroller and Auditor 
General thereon. [Placed in 
Library. See No. LT-207/90|

(6) (i) Review by the Govemment on
the working of the Madras 
Refineries Limited, fortheyear 
1988-89.

(ii) Annual Report of the Madras 
Refineries Limited, forthe year 
1988-89 along with Audited 
Accounts and comments of the 
Comptroller and Auditor Gen
eral thereon. (Placed in Library. 
See No. LT-208/90] zyz

7. (i) Review by the Government on
the working of the Engineers 
India Limited, for he year 1988- 
89.

(ii) Annual Report of the Engineers 
India Limited for the year 1988- 
89 along with Audited Accounts 
and the comments of the 
Comptroller and Auditor Gen
eral thereon. [Placed in Lft>rary. 
See No. LT-209/90]

8. (i) Review by the Government on
the working of the Indian Oil 
Corporatton Limited, Bombay, 
fortheyear 1988-89.

(U) AnnualReportofthelndianOil

Corporation Limited, Bombay 
forthe year 1988-89 along with 
Audited Accounts and com
ments of the Comptroller and 
Auditor General thereon. 
[Placed in Library. SeeNo. LT- 
210/90]

9. (i) Review by the Government on 
the working of the Hindustan 
Petroleum Corporation Lim
ited, Bombay fortheyear 1988- 
89.

(ii) Annual Report of the Hindus
tan Petroleum Corporation 
Limited, Bombay for the year 
1988-89 ak>ng with Audited 
Accounts and comments of the 
Comptroller and Auditor Gen
eral thereon. [Placed in Library. 
SeeNo. LT-211/90]

10. (i) Review by the Government on
the working of the Bharat Pe
troleum Corporation Limited, 
fortheyear 1988-89.

(ii) Annual Report of the Bharat 
Petroleum Corporation Lim
ited, for the year 1988-89 along 
with Audited Accounts and the 
comments of the Comptroller 
and Auditor General thereon. 
[Placed in Library. SeeNo. LT- 
212/90]

11. (i) Review by the Government in
the working of the Bengal 
Chemicals and Pharamacecu- 
ticals Limited, Calcutta, forthe 
year 1988-89.

(ii) Annual Report of the Bengal 
Chemicals and Pharmaceuti
cals Limited, Calcutta for the 
year 1988-89 atong with Au
dited Accounts and comments 
of the Comptroller and Auditor 
General thereon. [Placed in 
L»>rary. SeeNo. LT-213/90]

12. (I) Review by the Government on
the worldng of the Indian Drugs 
and Pha-maoeiiticals Limited,
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00 Annual Report of tfte Indian 
Drugs and Pharmaceuticals 
Limitad. Gurgaon for the year 
1988^9 along with Audited 
Accounts and Comments of 
the Comptroller and Auditor 
General thereon. (Placed in 
Ubrary. See No. LT-214/90]

13. (I) Review t)y the Government on
the working of the Smith Stan- 
istreet Pharmaceuticals Lim
ited, Calcutta, for the year 
1988-89.

(li) Annual Report of the Smith
Stanistreet Pharmaceuticab 
Limited, Calcutta, for the year 
1988^89 along with Audited 
Accounts and the comments 
of the Comptroller and Auditor 
General thereof. [Placed in 
L«>rary. See No. LT-215/90]

14. A statement (Hindi and Eng
lish versions) (i)Correcting the 
reply given on the 25 July, 
1989 to Unstarred Question 
No. 1096 by Shri Syed 6ha- 
habuddin regarding IPG dis
tributorships in Bihar and (ii) 
giving reasons for delay M 
correcting the reply. (Plac^ in 
Library. See No. LT-216/̂ J

SlatMmants ahowing acHon taken by 
Oowmmant on various assurances, 

pioiwlaaa ele. given by Ministers during 
tht various seaalona of Seventh and 
BBiitti Lok Sabha, Annual Report of 
and Review on Film and Televlston 

InatHule of India, Pune for 1988-69, etc.

SHRI P. UPENDRA;
Table:-

I beg to lay on the

taken by the Government on 
various assurances, promises 
and undertakings given by the 
Ministers during the -varfous 
sesstons of Seventh and Eight 
LokSabha:-

P tp m tM  220

(1) A copy each of the tolfowing 
statements (Hindi and English 
verstons) showing the action

(a) (I) Statement No. XXI —
Sixth SesskM), 1981 S«v> 
enth- placed in Library. 
SeeNo.LT-217/90]

(ii) Statement No. XXV—
Fourteenth Sesston, 1984 
Lok Sabha. (Placed ki 
Library. SeeNo. Lt-218/ 
90}

(b) (i) Statement No. XXV—
Fifth Session, 1986 
(Placed in Lbraiy. SeeNo. 
Lt-219/90]

(ii) Statement No. XXIII— 
Sixth Session, 1986 
[Placed in Lbrary. SeeNo. 
LT-220«01

(i«) Statement No. XX—Sev̂  
enth Session 1986 
(Plaoed In Lbrary. SeeNo. 
LT-221/90J

(iv) Statement No. XX— 
Eighth Sessfon, igS7 
(Placed in Lbrary. SeeNo. 
LT-222/90]

(v) Statement No. XVK—II 
Part of Eighth Sesskm, 
1987 Eighth Lok Sibha 
[Placed In Library. See. 
No. LT-223«01

(vi> Statement No. XV—Ninth 
Sesston, 1987 (Placed In-̂  
Library. See No. LT-224/ 
90J

(vii) Statement No. XIII— 
Tenth Session, 1988



221 PapfsLald PAUSA8,1911 {SAKA) P a ffm L M  222

(Plac«dinLt>rafy.SMNo. 
LT-225/90] (Placed in 
Library. S«e No. LT-225/ 
90)

(viii) Statement No. IX—Elev- 
entli Session, 1988 
[Placed in Lbrary. SeeNo. 
LT-226/90]

(ix) Statement No. VI— 
Twelfth Session. 1988. 
[Placed in Lbrary. Sm No. 
LT-227/901

(x) Statement No. V—Thir
teenth Session 1989 
[Placed in Library. SeeNo. 
LT-228/90]

(X I )  Statement No. II—Four
teenth Session, 1989. 
[Placed in Library. SeeNo. 
LT-229/90)

(2) (i) A copy of the Annual
Report (Hindi and English 
versions) of the Film and 
Television Institute of 
India, Pune, for the year, 
1988-89.

(ii) A statement (Hindi and 
English versions) regard
ing Review by the Gov
ernment on the working 
of the Film and Television 
Institute of India, Pune, 
for the year 1988-89.

(iii) A copy of the Annual 
Accounts (Hindi and 
English vertlOfM) of the 
Film and Televition Insti
tute of India, Pune, for the 
year 1988-89 together 
with Audit Report thereon. 
[Placed in Lbrary. See No. 
LT-230/90]

(3) (i) A copy of the Annual
Report (Hindiand English

varslons)of the Children’s 
Film Society India, Bom
bay, for the year 1988-89 
along with Audited ac
counts.

(ii) A statement (Hindi and 
English versions) regard
ing Review by the Gov
ernment on the working 
of the Children’s Film 
Society India, Bombay for 
theyear 1988-89. [Placed 
in Library. See No. LT- 
231/90]

Notlflcattons under Representation of 
the People Act, Mines and Minerals 

(Regulatk>n and Development) Act, etc.

THE MINISTEROFSTEELANDMINES 
AND MINISTER OF LAW AND JUSTICE 
(SHRIDINESHGOSWAMI): I beg to lay on 
the Table:-

(1)

(2)

A copy of the Conduct of Elec
tions (Third Amendment) Rules, 
1989 (Hindi and English ver
sions) published in Notification 
No. S.O. 958 (E) in Gazette of 
Indiadated the 17th November, 
1989 under sub-section (3) of 
section 169 of the Representa
tion of the People Act, 1951. 
[Placed in Library. See No. LT- 
232/90]

A copy each of the following 
Notif icatk>ns (Hindi and English 
versions) under sub-section (1) 
of section 28 of the Mines and 
Minerals (Regulation and De
velopment) Act, 1957:-

The, Mineral Concession 
(Amendment) Rules, 
1969 published in Notifi- 
MUon No. G.S.R. 908(E) 
In Gazette of India dated 
the 19th October. V989.

(Ii) G.S.R. 786 (E) published
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in Gazette of India dated 
the 23rd August. 1989 
declaring certain miner
als specified in the notifi
cation to be minor miner
als. (Placed in Library. See 
No. LT-233/90]

(3) A copy each of the foltowing
papers (Hindi and English 
versions) under sub-section (1) 
of section 619A of the Compa
nies Act,-1956:-

(a) (I) Review by the Govern
ment on the working of 
the National Aluminium 
Company Limited for the 
year 1988-89.

(ii) Annual Report o f. the 
National Aluminium 
Ccmpnny Limited for the 
yoar 1988-89 along with 
Audited Accounts andthe 
comments of the Comp
troller and Auditor Gen
eral thereon. [Placed in 
Lihr;iry. See, No LT-234/ 
90]

(b) (i) Review by the Govern
ment on the working of 
the Sponge Iron India 
Limited forthe year 1988- 
89.

(ii) Annual Report of the 
Sponge Iron India Limited 
forthe year 1088-80 along 
with Audited Accounts 
and the comments of the 
Comptroller and Auditor 
General thereon. [Placed 
in Library. See No. LT- 
235/90]

(c) (i) Review by the Govern
ment on the working of 
the Neeiachal Ispat f4igam 
L imited for the year 1988- 
80

(ii) Annual Report of th« 
Neeiachal Ispat Nigam 
Limltad forthe year 1988- 
89 along with Audited 
Accounts and the com
ments of the Comptioller 
and Auditor General 
thereon. [Placed in Li
brary. See No. LT-236/ 
90]

(d) (i) Review by the Govern
ment on the working of 
the Vijaynagar Steel Lim
ited for the year 1988-89.

(ii) Annual Report of the
Vijaynagar Steel Limited 
forthe year 1988-89 ak>ng 
with Audited Accounts 
and the comments of the 
Comptroller and Auditor 
General thereon. [Placed 
in Library. See No. LT- 
237/90)

(e) (I) Review by the Govern
ment on the working of 
the Steel Authority of In
dia Limited for the year 
1988-90.

(ii) Annual Report of the Steel
Authority of India Limited 
forthe year 1988-89 atong 
with Audited Accounts 
and the comments of the 
Comptroller and Auditor 
General thereon. [Placed 
in Library. See No. LT- 
238/90]

(f) (i) Review by the Govern
ment on the workingx of 
the Mineral Exploration 
Corporation Limited 
the year 1988-89.

(ii) Annual Report of the
Mineral Exptoratton Cor
poration Limited for the 
yew 1988-89 aiona witli
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Audited Accounts and the 
comments of the Comp* 
trailer and AudKjr Gen
eral thereon. [Placed in 
Library. See No. LT-239/ 
90]

(g) (i) Review by the Govern
ment on the working of 
the Hindustan Steelworks 
Construction Limited for 
the year 1988-89.

(li) Annual Report of the Hin
dustan Steel works Con- 
strurtion Limited for the 
year 1988-89 along with 
Audited Accounts and the 
comments of the Comp
troller and Auditor Gen- 

■ era! thereon. (Placed in 
Library. Se« No. LT-240/ 
90]

(h) (i) Rpview by the Govern
ment on the working of 
the Manganese Ore (In
dia) Limited for the year 
1988-89.

(ii) Annual Report of the 
Manganese Ore (India) 
Limited for the year 1988- 
89 along with Audited 
Accounts and the com
ments of the Comptroller 
and Auditor General 
thereon. [Placed in Li
brary. See No. LT-241/ 
90]

(I) (i) Review by the* Govern
ment on the working of 
the Bharat Refractories 
Limited for the year 1988- 
89.

(ii) Annual Report of the 
Bharat Refractories Lim
ited for the year 1988-B9 
atong with Audited Ac
counts and the comments 
of the ComptroHer and

Auditor General thoraon. 
[Placed in Lfcrary. Sea No. 
LT-242/90]

(j) (i) Review by the Govern
ment on the working of 
the Metallurgical and 
Engineering ConsuKants 
(India) Limited fortheyear
1988-89.

(ii) Annual Report of the 
Metallurgical and Engi- 
neenng Consultants (In
dia) Limited
forthe year 1988-89 atong 
with Audited Accounts 
and the comments of the 

Comptroller and Audi
tor General thereon. 
[Placed in Library. See No. 
LT-243/90]

(4) (I) A copy of the Annual
Report (Hindi and English 
versions) of the Indian 
Law
Institute, New Delhi, for 
the year 1987-88 atong 
with Audited Accounts.

(ii) A statement (Hindi and 
English versions) regard
ing Review by the Gov
ernment on the working 
of the Indian Law Insti
tute, New Delhi, for the 
year 1967-88.

(5) A statement (Hindi and English 
verstons) showing reasons for de
lay in laying the papers menttoned 
at (4) above. [Placed in Library. 
See No. LT-244/90]

Notification under Pondiehmry Univer* 
•lty,Act

THE MINISTER OF INFORMATION 
AND mOAOCASTING AND M»1ISTER OF 
PARLIAMENTARY AFFAIRS (SHRI P. 
UPENORA): On twhalf of Prof. M.G.K. 
ktonon, I tMg to l«y on th«.T«bte a copy of the
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Notification No. PU/Aca. 4/3S5/89/7S59 
(Hindi and English vttrsions) pubiishod in 
Gazette of India dated the 9th Septemlier.
1989 inserting certain new statues and 
Mailing additions to the existing Statutes of 
the Pondicherry University Act, 1985 under 
section (5) of section 26 of the Said Act. 
[Placed in Library. See No. LT-245/90]

12.09 hrs.

MESSAGE FROM RAJYA SABHA 

[Er^Hah]

SECRETARY-GENERAL; Sir. ihaveto 
report the following message received from 
the Secretary-General of Rajya Sabha:-

“in accordance with the provisions of 
rule 127 of the Rules of Procedure and 
Conduct of Business in the Rajya 
Sabha, I am directed to inform the Lotc 
Sabha that the Rajya Sabha, at Its 
sitting held on the 28th December, 
1989, agreed without any amendment 
to the Representation of the People 
(Amendment) Bill, 1989, which was 
passed by the Lok Sabha at its sitting 
held on the 26th December, 1989.”

MR. SPEAKER: I have called Mr.
Poojary. Order, order.

SHRI JANARDHANA POOJARY 
(Mangalore): There is a serious situation in 
the country. Every day, we have been hear
ing about the abduction of political people. 
MPs and MLAs in this country. If there is no 
safety for MPs and MLAs what about the 
common man? Yesterday also there was a 
report about a sitting member of this House, 
who had taken the oath on the other day 
being kidnapped and he is reported to be 
missing. Daily we have receiving such re
ports. If there is no safety lor MPs and MLAs 
what about the common man?

MR. SPEAKER: You can apeak on the

Constitution Amendment Bill.

SHRI JANARDHANA POOJARY: The 
Home Minister shouM make a statement; 
today is the last day.

(Intwruptkma)

[Transition]

MR. SPEAKER: Please take your seat. 
As I requested you in the beginning and you 
agreed, we have a tight schedule today and 
we have to go by it.

THE MINISTER OF FINANCE (PROF. 
MADHU DANDAVATE): Members from 
Opposition parties have also been consulted.

[English]

SHRI BRAHM DUTT (Tehri Garhwal}: 
A sitting Member of this House Is missing, 
whether he has been murdered or abducted, 
we do not know. At least the tjome Minister 
shouM inform us what actk>n they are taking. 
Otherwise what is the use of our sitting here. 
{Intonruptions)

THE MINISTER OF HOME AFFAIRS 
(SHRI MUFTI MOHAMMAD SAYEED): It Is 
a fact that one of the Members who was 
elected from Punjab and who has taken 
Oath is missing and we are at it. We are 
fin<Ang his whereabouts whether he hae 
somewhere disappeared or whether he has 
been kkinapped. We will come to the House 
with facts. {Intorri^tlons)

[Translation]

MR. SPEAKER: Please take your seat. 
Whatever information was available with the 
Government, has t>een given by them.

{lntenruf3tions)

[English]

MR. SPEAKER: I cannot compel th« 
Government.
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(kitmrifH/ons)
SHRi BRAHM DUTT: Th« informtfion 

giv*n by the Horn* KMnlsttr is v»iy in^*> 
quats and h« has takan vary nonchalantly 
^  casually. Evan tha mattar of abduction 
of a sitting Mambar, ha has talcan so 
etm^...(lnt»mptbns)

SHRI AJIT KUMARi PANJA (Calcutta 
North East): You cannot taica ona sat of 
atapa whan Dr. Rubaiya was kidnappad and 
anothar sat of staps whan a sitting Mambar 
la misaing. Thara cannot Im different stan
dards. You must inform us what staps you 
have iak»n...{lnt»mjfytions)

[Tnm ktion]

SHRIHARISHRAWAT(Almora): ihava 
given notice of an Adjournment Motion of 
thlssut4act.

SHRI JAGPAL SINGH (Hardwar); This 
may happen with anybody, with you as well 
M  with us.

{Mamjptions)

[EngKsh]
SHRIAJITKUMARPANJA;Wawantto 

krww whether security men have been sent, 
whathar Central Intelligence men have been 
•ant to Punjab because president's Rule is 
thara, whether suffictont steps have been 
taken in this case as in the case of the other 
abduction. We want to know whether similar 
slaps have been taken or not for tracing a 
•Ming Member of this House, it does not 
matter whether he is from this sMe of the 
House orthat side of the House. Otherwise, 
next time you will find the House empty. ..{In- 
ttmjfOons)

MR. SPEAKER: The Minister wants to 
say something.

SHRI MUFTY MOHAMMAD SAYED: I 
have taken note of the sentiments of the hon. 
Members. At 6 O' CkxHt wa will make a

statement giving whatever informatton wa 
have... (Intem^ions)

MR. SPEAKER: He will make a state
ment at 6 O’ Ctock.

12.14 hra.

PRASAR BHARATI (BROADCASTING
CORPORATION OF INDIA) BILL*

[English]

THE MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI P. 
UPENDRA): I beg to move for leave to 
introduce a Bill to provide for the establish
ment of a Broadcasting Coiporatton for In
dia, to be known as Prasar Bharati, to define 
its compositton, f uncttons and powers and to 
provkfe for matters connected therewith or 
incklentat thereto.

Sir, while seeking the leave of the House 
to introduce the BHI, I have the satisf actk>n of 
fulfitling a promise that the National Front 
had made to the people of the country. We 
had gone to the people with a manifesto 
containing a poltey declaration to the effect 
that the Nattonai Froni Government wouk) 
liberate the electronic madia from the control 
of the Government. The roots of this policy 
are to be found in the universal perception of 
the rmportant role that Radk> and Televiston 
Play in the lives of our people and the influ
ence that they have come to wieM on the 
development and evokition of our society. 
Starting from humble beginnings, Radk> 
programmes have today become available 
to almost 97 per cent of the populatton of our 
country and even Televison, which started 
raiativaly recently, is now beaming its pro
grammes to almost 76 per cent of our popu- 
latton. These two media have, therefore, 
become the prime sources for. the dissemi- 
natton of infonnatton and for provkling edu
cation and entertainment to the people. In 
such a situatton, it is essential to zeatously 
guard the inalienable rights of our citizens to 
a free and unbiased fk>w of informatton and

'Published in Gazette of India Extraordinary, Ptrt II. sactton 2. dalMl 29.12.1989.
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[Sh. P. Upendra]

their right ̂ to be informed about what they 
wish to know and not only what others think 
that they should know. We believe that no 
matter how enlightened the Government is, 
any control would, be definitbn, be an en
croachment on this free flow of information 
and ideas. In a sense, therefore, the imposi
tion of such control represents the beginning 
of the destruction of a really free and demo
cratic society to the ideals of which we are 
firmly committed.

We have, in the recent past, seen the 
brazen and uninhibited misuse of these two 
media for narrow, partisan purposes, result
ing in the total destruction of their credibility, 
which is, and must always remain the most 
prized asset of any broadcasting system. 
There have been aberrations in the manner 
in which news and current affairs pro
grammes with political and social content 
have been presented. The media have too 
often been manipulated in total violation of 
the accepted norms. We had, in conse
quence, in keeping with ourdeterminatbnto 
bring in a fresh breeze of open comment, of 
atree flow of idea and information, promised 
to the people that we will not only stop such 
distortions and misuse, but, by law, free both 
the media from Governmental control. We 
have acted swiftly to end these distortions. I 
take pride in saying that even before the 
introduction of this Bill, we have taken deci
sive and energetic steps to free the broad
cast media from day to day governmental 
control as regards newscasting and pro
gramming. The change is clearly discern
ible. The introduction of this Bill is a demon
stration of our bonafides and our commit
ment to an ethos of true freedom and democ
racy.

I would like to draw your attention briefly 
to the background to the Bill which ) am 
presenting today and to some of its salient 
features. The perception that electronic 
media can function unbiased only when they 
are autonomous, is now new. In our country, 
however, thisperception hassharpened over 
the time, in keeping with the ever-inaeasing

reach of Radio and Tetevision. As far back 
as in 1964, the Government had appointed a 
committee under Shri A.K. Chanda which 
had examined the functbning of AIR, the 
only electronic medium broadcasting regu
larly at that time. This Committee had ob
served as follows;

“It is not possible in the Indian context 
for a creative medium like broadcasting 
to flourish under a regimen (sic) of 
departmental rules and regulations. It Is 
only by an institutional change that AIR 
can be liberated from the present rigid 
financial and administrative procedures 
of Government."

This Committee had recommended th’e 
constitution of a separate corporation for 
Akashvani with freedom to evolve its own 
methods of recruitment, regulated scales of 
pay and conditions of sen/ice according to its 
nees and devise a financial and accounting 
system appropriate to its creative activities.

In 1977, following the trauma of the 
Emergency, one of the major objectives of 
the Janata Government was the granting of 
autonomy to AIR and Doordarshan. A com
mittee had been appointed, under the Chair
manship of Shri B.G. Verghese, to examine 
the functioning of the two media and to make 
appropriate recommendatbns. On the basis 
of their recommendatbns. a Bill called the 
Prasar Bharati Bill was introduced in the Lok 
Sabha in 1979. This effort, however, cameto 
naught as the Bill lapsed with the dissolution 
of the Lok Sabha.

Since then, with the expansion and new 
projects which have been implemented in 
the recent past, he influence that the two 
electronk: media have come to wield, have 
assumed realty gigantic proportions. The 
present Bill, therefore, although borrowing 
from the earlier one, also, takes into account 
the changed circumstances and the present 
ethos.

In the present 8(11, we are proposing 
initially only one Corporatton to be set up, 
with twa wings, one for Radio and the other
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for Television. There wifi be a Board of 
Governors, with four full-time Governors, 
namely. Chairman, Executive Governor, 
Governor (Finance) and Governor (Person
nel). In additton, there will be six part-time 
Governors who will be people of eminence in 
vartous fields of relevance to the two media. 
The two Directors General—of Radio and 
Television—will report to the Executive 
Governor. We have provided for a method of 
appointment of the Chairman and Gover
nors, which virtually does away with the 
Government’s role in the process. They will 
be appointed by the President on the recom
mendations of a committee consisting of the 
Chairman of the council of states, the chair
man of the press council of India and a 
nominee of the President of India. The inde
pendence of the Board of Governors has 
been further strengthened by providing that 
the Chairman and Governors, before the 
expiry of their terms, can only be removed In 
the same manner as prescribed for the 
removal of the Chairman and some mem
bers of the Union Public Service Commis
sion in the Constitution.

Mr. Speaker, Sir, you will notice that we 
have been at pains to define, in some detail, 
the objectives which will guide the Corpora
tion in the discharge of its functions. This is 
necessary to ensure that the aspiration of 
the people of this country, belonging to di
verse cultures, languages and regions, are 
fully met in the programming of these two 
media so that the variegated culture of the 
country is allowed to evolve, flourish and 
grow. We have also been conscious of the 
need for incorporating, within the structure of 
the Bill, a mechanism which will ensure that 
the functioning of the Corporation is never 
allowed to stray away from these objectives.

It is equally necessary to ensure that the 
rights and sensibilities of individuals and 
groups of people, which could be hurt by 
insensitive or biased programming, are not 
allowed to be infringed. It is In this context 
that a provision has been made for the 
establishment of a Broadcasting Council. 
This Council will examine all complaints of 
unfairness and bias or those relating to pro*

grammes not being in conformity with the 
objectives of the Corporation. This Council 
will consist of a President who will function 
whole time. He will be assisted by ten other 
part-time Members, drawnfrom various walks 
of life, so that every aspect of programming 
could be brought under scrutiny. There Is 
also a provision which will enable this Coun
cil to set up Regional Councils to cater to 
regional needs.

All senior appointments within the Cor
poration will be made by the Board of Gover
nors and other appointments by Recruit
ments Boards to be set up by the Corpora
tion under the rules. We have also provided, 
protection to all categories of employees of 
AIR and Doordarshan, Including officers of 
Indian Information Service working with these 
organisations. It will be our endeavour to 
ensure that all employees are treated justly 
and are provided opportunities to grow and 
develop in their own fields. I would, however, 
like to emphasise that the primary objective 
at all times would be to achieve excellence 
and there will be no place for persons who 
cannot contribute to it in a positive manner.

Creativity and merit will have to be the 
focal point. Necessary steps will be taken to 
ensure this. The finances of the Corporation 
will be underwritten by the Government on 
the touch stone of public service. Neverthe
less, financial autonomy is to be promoted 
by providing that the Corporation shall have 
its own funds, into which shall be paid broad
cast receiver licence fee, if any, advertise*- 
ment revenue, service fees and other earn
ings.

The external broadcasting and monitor
ing servtees shall be a charge on the Gov
ernment. The capital budget, likewise, will 
form part of the plan expenditure. It is hoped 
that in due course Prasar Bharati will finsin- 
daily viable and financial liability will become 
a realisable objective.

A provision has been made to make the 
Corporatton accountable to the Parliament. 
Its Annual Report, incorporating a report by 
the Broadcasting Council also will be placed
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b«for« both th« Housm of Pariwm^ to 
enable this august body to exercise scrutiny, 
debate overthe manner in which the organi* 
aation has functioned, and to give the re
quired directions and guidance.

Sir, I am gratefui to ail the patties and 
their leaders, including the Leader of the 
Opposition, for their wholehearted support 
to the BHI, the main features of which have 
been discussed with them as well as several 
experts, in informal discussions.

Sir, we are conscious that we need to 
move fast to bring the Corporation into being 
and yet not be hasty In proposing a structure 
which does not achieve our stated goals. It is 
in this context thatduringthe nextfew months, 
before the Bill is actually taiten up for consid
eration, we have planned to encourage dif
ferent institutions and organisations to hold 
seminars, debates and discussions on ail 
aspects of the proposed Corporation in 
additional to the panel discussions on the 
two media at various levels. H will be our 
endeavour to generate a national det>ate 
and to benefit from the many suggestions for 
improvements that wilt emanate as a result 
of this debate. We do not have any inhibition 
on this matter and w|fll incorporate into the 
Bill such suggestions and ideas that further 
the aims and objectives that we have in 
mind. If the Bill is taken up for consideration 
and passed around May 1900, it win still take 
time to draft the rules and regulations, ap
point the governors, and other functionaries 
and placethem in position. We shall endrav- 
our to take the consequential steps foltowing 
the passage of the Bill as expeditiously as 
possible. Even so, the appointed day may be 
atiout a year away. In the inten’egnum, Mr. 
Speaker, Sir, it is not our tentkin to be klle or 
let things proceed as they are today. We are 
aware that much can be done immediately to 
ensure impartiality, objectivity and to give to 
the media the much-needed independence 
which will enable them to improve the quality 
of programmes. We intend, therefore, to 
undertake a comprehensive review of the

programmes being bnadewt and tatooMt 
by AIR and Dooidarahan. We wW examine 
ail procedures and reconatitule.the varioua 
Committees and other bodiat Involved with 
programming, wharevar naoasaary. Maw 
kinds of programmas will be oonaidered. For 
example, we wHi tiy to increaae the number 
of cunent affairs programmes and ancour- 
aga independent produoan to make tham 
so that fresh, thought-provoking Meaa aia 
piaoed before the audience. As reganft 
Television, we wiH try to make the second 
channels in four metropolitan cities much 
more likely so that they can provkie altema- 
tive programmes to meet the aspirations of 
the regtonai audiences.

To ensure that right from ndw ail this is 
done through a process which is rooted in 
the concept of autonomy and independ
ence, even before the law is enacted. «a 
propose to immediately set up a compact 
five-Member Board, consisting of distin
guished persons from the media, from the 
world of cinema, art and culture, the work! of 
scholarship, agrkHJiture and rural devetop- 
ment, to oversee the functtoning of AIR and 
Doordarshan. While it is true that this Board 
cannot at present be given statutory powers, 
we will give it sufficient authority so as to 
enable it to ensure that programmitig is 
objective, impartial and of the highest qual
ity. I propose to set up this Board very 
shortly, within the next few days.

Mr. Speaker. Sir. the safeguards whk:h 
have been built into this Bill with the o li^ iv a  
of giving to the media the fullest protectton 
from outskto interference, both now and in 
the future, are as comprehensive as they 
can be. It must, howaver. be noted ttutt 
ultimately it is the persons who direct and run 
the Corporatbn who wHI count. It is not only 
a structure that will bring the required inde* 
pendent, impartiality, objectivity, fairness 
and excellence. It is the people-<4he profes- 
snnals who man the oiganlsation-^ifho wW 
atone be able to do this. The structure wtt 
only enable them to bring these qusMies to 
theif wodt and protect them from the forces
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of various partisan Interests. The responsi- 
Mity which then devolves on those who work 
for the Corporatkm is indeed very large aiKl 
ormous. The strictest vignanoewnbe needed 
to eliminate corruption, arbitrariness and 
irresponsibility. The eyes of the entire nation 
wHI look to the Board of Governors to see 
how this goal is achieved. It wW be our 
endeavour, as also the endeavour of my 
Ministry to provide all possible assistance.

Sir, the Bill I am introducing today is no 
ordinary Bin. It is a charter of freedom to give 
voice to the people of India, through' the 
broadcast medium in fulfilment of their fun
damental freedom of speech and expres
sion as enshrined in Article 19 (1) A of the 
Constitutton. This is a Bill for which the 
people have bean waiting for tong. I am sure 
it will be welcomed by all. The National Front 
has promised open Government, dialogues, 
consensus and conciliation. This Bill is part 
of that promise. It is in this spirit that I tal<e 
great pride and deem it a great pnvilege to 
introduce this historic Bill and commend it to 
this House and to the nation. With these 
words, I beg leave of the House to introduce 
the Prasar Bharati (Broadcasting Corpora
tion of India) Bill, 1989.

MR. SPEAKER" The question is:

“That the leave be granted to introduce 
the Prasar Bharati (Broadcasting Cor
poration of India) Bill. 1989.*

Th0 motion was adoptad.

SHRIP.UPENORA; I introduce the Bill

SHR1 A.JIT KUMAR PANJA: (Calcutta 
North East); This is the tongest statement of 
objects and reasons. With your permission, 
can it be sent to the GUINNESS Book of 
Records?

THE MINISTER OF FINANCE (PROF. 
MAOHU DANOAVATE): Sir, I support it.

12J1hrs.

[English]

LOKPALBia

THE MINISTER OFSTEEL AND MINES 
AND MINISTER OF LAW AND JUSTICE 
(SHRIDINESHGOSWAMI): Mr. Speaker, 
Sir, I move for leave to introduce the Bill to 
provide for the establishment of the Instltu- 
tk>n of Lokpal to inquire ink) allegattons of 
corruptton against pubik: functtonarles and 
for matters connected therewith.

Sir, by asking for leave to introduce the 
Bill, the Nattonal Frortt is fulfilling another 
major commitment that was made to the 
people during the election time. This Bill is 
primarily meant for purity in public life. We 
finnly t>elieve that corruptk>n at high places 
not only affects our democratic structure but 
erodes the vitality of the nation. The Admin
istrative Reforms Commission had in its report 
as early as in 1966 recommended for setting 
up the instituttons of Lokpai and Lok Ayok. 
Though the Bills were introduced in 1968,
1971,1977and 1985these couW not mature 
into enactments. This Bill, for whk:h I had 
asked for leave for introduction provkfes for 
an. institutnn of Lokpal consisting of a 
Chairman and two Members. Only persons 
who are or have been Judges of the SJ- 
preme Court wouM be eligible for appoint
ment to this Body. This has been proposed 
to create a greater assurance of justice and 
fair play in the minds of all. It is proposed that 
the jurisdiction of Lokpal should cover the 
complaint of corruption within the meaning 
of the Prevention of Corruption Act, 1988 
against the Council of Ministers and the 
mapr departure that we have made in this 
Bill from the earlier Bills which were intro
duced is that it will include the Prime Minister 
of the country also. The Prime Minister after 
this Bill is passed, will not only be subject of 
public scrutirjy but the citizens will have the 
quasi-judicial forum for redressal of their 
grievances of allegations of corruptnn. It is 
also provided that in case of complaints 
against a Minister, the competent authority

'Published in Gazette of India Extraordinary Part II, Sectnn 2. dated 29.12.19S9.
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should be the Prime Ministerto decide about 
the action on the recommendation of the 
Lokpal and in the case of the Prime Minister, 
it is left to the House of the People as 
ultimately that polKical functionary is respon
sible to the people through their chosen 
representatives in this House. To enable the 
persons constituting the Lokpal to perform 
their functions with highest objectivity and to 
ensure their independence it is also pro
vided that their salary, other conditions of 
service including removal from office shall 
be those of the Chief Justice of India in the 
case of the Chairman and Judges of the 
Supreme Court in the case of other Mem
bers.

Sir, I beg leave of the House to intro
duce this Bill and I hope, when time comes, 
this will get the unanimous approval of the 
House. {Interruptions)

MR. SPEAKER: Please take your seat. 
The Minister is on his legs.

.{Interruptions).

MR. SPEAKER: Do you want to hear 
him or not? Please sit down.

{Interruptions)...

[Translation]

MR. SPEAKER: Please take your seat.

SHRI MADAN LAL KHURANA (South 
Delhi): Mr. Speaker, Sir, when you were in 
jail, Shrimati Indira Gandhi had got a law 
enacted which was implemented with retro
spective effect. If that could be done, why 
cannot this be done 
now..... {Intarruptions)......

[English]

SHRI DINESH GOSWAMI: The hon. 
Members have raised that it should have a 
retrospective effect. I wilt only ask the hon. 
Members to go through the provlstons.

In sub-clause (3) of clause 9, what has 
been said Is:

"The Lokpal shall not inquire Into any 
complaint if the complaint is made af
ter the expiry of five years from the 
date on whk:h the offence menttoned 
in such complaint is alleged to havtt 
been committed.”

Therefore, a time limit has been put. The 
time-limit is if an offence is committed and a 
complaint is made within five years from the 
date on which the offence is alleged to have 
been committed, the Lokpal has the jurisdks- 
tion to inquire into because for eternKy, we 
cannot permit a man to complain. Therefore, 
it has to be done.

SHRIJANARDHANAPOOJARY: You 
must know the Supreme Court decisbn. 
{Interruptions)

MR. SPEAKER: The question is:

‘That leave be granted to introduce a 
Bill to provide for the establishment of 
the institution of Lokpal to inquire into 
allegations of corruption against pubik: 
functionaries andfor matters connected 
therewith."

The motion was adopted

SHRI DINESH GOSWAMI: I introduce 
the Bill.

12.37 hrs.

COMMISSIONS OF INOUIRY (AMEND
MENT) BILL

[English]

MR. SPEAKER: Now Shri Mufti Mo
hammad Sayeed to move for leave to Intro
duce a Bill furtherto amend the Commission 
of Inquiry Act, 1952.
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THE MINISTER OF HOME AFFAIRS 
(SHRI MUFTI MOHAMMAD SAYEED): I 
beg to mov« for Isavo to introduce a Bin 
furtherto amend the Commissions of Inquiry 
Act. 1952.

Sir, sub-section (4) of sectton 3 of the 
Commission of Inquiry Act. 1952 casts an 
obligation on the appropriate Government to 
lay the report of the Commission of Inquiry 
appointed under sub-section (1) thereof 
before the House of the people or, as the 
case may be, the Legislative Assembly 
concerned, together with a memorandum of 
action tai<en thereon, within a period of six 
months of the submission of the report. 
However, in 1986, section 3 had been 
amended so as to provide therein that under 
certain circumstances the report of the 
Commission of Inquiry may not be so laid.

A Commissbn of Inquiry is always set 
up for the purpose of malting an inquiry into 
any definite matter of public importance. As 
such, the report submitted by such a Com
mission should not be withheld from the 
House of the People or the Legislative As
sembly under any c^umstances and the 
public should have access to information 
which is a vital importance and interest to 
them. It is felt that the amendments made in 
1966 should be done away with.

The Bill seeks to achieve the above 
object.

MR. SPEAKER: The question is;

That leave be granted to introduce a 
Bill furtherto amend the Commissions 
of Inquiry Act, 1952.’

Tha motion was adopted

SHRI MUFTI MOHAMMAD SAYEED: 
Sir, I introduce the Bill.

1 2 ^ h rs .

CONSTITUTION (SIXTY-THIRD AMEND
MENT) BILL*

(Engffish]

THE MINISTER OF HOME AFFAIRS 
(SHRI MUFTI MOHAMMAD SAYEED): I 
begto move for leave to introduce a BIN 
further to amend the Constitution of India

As the House is aware. Clause (5) of 
Article 356 of the Constitutbn which sets a 
normal limit of one year for President’s Rul̂  
in a State was made inapplicable in respect 
of President's Proclamation issued on 11th 
May, 1987 in relation to the State of P u i^  
by virtue of Section 2 of the Constitution 
(Fifty-ninth Amendment) Act. 1988. With this 
amendment. President’s Rule in (*unjaboould 
be extended up to a maximum period of 
three years, unlike in other States where It 
couki be only up to onb year, subject to the 
approval of both Houses of Parliament for 
continuaton of the Proclam atk>n for a period 
of six months on each occaskin as stipulated 
under artk:le 356 (4) of the Constitutk>n. The 
Resolution regarding continuation of Presi
dent's Prodamatbn in the last six month 
phase had been approved by both Houses of 
Parliament on 12-10-1989. The three-year 
period will now expire on 10-5-1990. In view 
of what I have submitted above it will appear 
that the part of amendment dealing with 
Article 356 of the Constitutkin is no bnger 
needed.

By Secton 3 of the Act. a new Artele 
359 (A) was inserted in the Constituttoh 
making far-reaching changes in Article 352 
of the Constitutton as applicable to Punjab. 
By this. Article 352 of the Constitutbn was 
amended to make 'internal disturbance* as 
one of the grounds for declaratbn of emer
gency In respect of the State of Punjab only 
and consequential amendments were made 
to Artbles 358 and 359 of the Constitutbn. 
But the most significant change was the

*Publlsh6d In Cazette of India Extraordinary, part II, Sectbn 2. dated 29.12.89.
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suspension of the citizens’ right to life and 
liberty under Article 21 when any Proclama
tion of Emergency is made for Punjab.

The part of the Constitution (Fifty^ninth 
Amendment) Act, 1988 which dealt with 
emergency powers has been the subject of 
criticism from varbus quz quarters because 
they are stringent in character and particu
larly because of power to deprive a citizen of 
his right to life and liberty. The Government 
considers that there is no need to retain such 
drastic powers. Sir, I may also mention that 
this provision has never been invoked so far. 
It is therefore proposed to repeal this part of 
the Act as well.

The present Bill seeks to repeal the 
Constitution (Fifty-ninth Amendment) .Act, 
1988. I now request the august House to 
approve the motion.

MR. SPEAKER: The question is:

‘That leave be granted to introduce a 
Bill further to amend the Constitution of 
India.*’

The motion was adopted

SHRI MUFTI MOHAMMAD SAYEED: 
Sir, I introduce the Bill.

12.44 hrs.

STATEMENT BY MINISTER CONSTITU
TION OF AN EXPERT COMMITTEE FOR 
THE ASSESSMENT AND EVALUATION 
OF THE CENTRE FOR DEVELOPMENT 

OF TELEMATICS

[English]

THE MINISTER OF SURFACE TRANS- 
PORT AND MINISTER OF COMMUNICA- 
TIONS (SHRI K.P. UNNIKRISHNAN): The 
Centre for Development of Telematics (C- 
DOT) was set up in April, 1984 and formally

registered as an autonomous society in 
August, 1984 Primarily for developing a 
Digital Main Automatic Exchange {MAX) of
16,000 lines capacity whk:h was later up
graded to 40.000 lines by the Department of 
Telecommunteations (DOT). This exchange 
was to be developed for commercial produc
tion within 36 months commencing from 
August, 1984 and within a budget of Rs. 36 
crores.

This project was conskJered crucial to 
enable the DOT to phase out electro-me- 
chanical exchanges and to induct modern 
electronic switching systems; primarily 1or 
providing efficient telephone services and 
subsequently for developing Integrated 
Services Digital Network (ISDN) facilities. 
Since the C-DOT was envisaged as an au- 
tonomious society, it was provided with 
requisite funds on a cost sharing basis by the 
Department of Electronics and the Depart
ment of Telecommunications.

More than 5 years have passed since C- 
DOTstarted the project, but a commercially 
produceable MAX has not yet gone into 
manufacture. The final designs even for a 
500 Line Exchange are yet to be frozen and 
now it is apparently planned to be passed on 
to the manufacturers by April 1990 only.

It is most vital that this indigenous effort 
should be speeded up to strengthen our 
technological muscle but at the same time it 
is necessary for the Government to know as 
to where we stand in meeting the needs of a 
viable Communteation System for the nine
ties and within what time frame the MAX will 
be developed to sustain this communicatioh 
network.

The Government is reviewing the 
Communications policy and the structures 
built up to achieve the ends of this polk:y like 
the Telecom Commissions, C-DOT, etc. In 
the first instance it has t>een decided to 
constitute the following comm ittee of experts 
to evaluate the on-going schemes and the 
future progress of the C-DOT project. The 
terms of reference of the High Level Connmlt- 
tee will be as under:--*
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(f) To ascertain by when C-DOT will 
develop a MAX as per the technical 
specifications laid down by DOT in (vli) 
January, 1985 in consultation with 
C-DOT.

To assess and evaluate the steps 
taken by C-DOT for developing a 
MAX of traffic handling capacity 
and lines capacity as decided by 
the DOT.

To assess and evaluate steps taken 
by C-DOT for development of Digi- (ix) 
tal Trunk Exchanges including 
Computerised Manual Trunk Ex
changes as decided by the Tele
com Commission in 1989,
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very low capacities.

To assess and evaluate the pur
chase and import procedures of 0- 
DOT and the actual purchases and 
Imports undertaken consequently.

(vlll) To assess the reported brain drain 
from C'DOT and to suggest meas
ures Including possible Incentives 
for retaining the existing research
ers.

To suggest a strategy for speeding 
up indigenous development of MAX 
and other public switching systems 
for Data, Facsimile and Video trans
mission.

(iv) To assess and evaluate the role 
and performance of external agen
cies in India and abroad to whom 
C-DOT has entrusted certain cru
cial and strategic jobs like the de
velopment and Improvement of 
software and software tools.

(v) To assess and evaluate the tech
nological adequacy of the designs 
employed In the C-DOT prototypes 
In relation to the state of the art of 
the present technology.

(vi) To assess and evaluate the work 
on devebpment of C-DOTs two 
by-products, i.e. EPABX and RAX 
and to suggest measures for Im
proving the performance of com
panies making these products 
which are reportedly operating at

(x) To suggest a plan for meeting the 
demand for such exchanges which 
will thereby fulfill the growing de
mands for telephone connections 
and telematic services from the 
public.

(xi) To suggest a technology-based 
plan for redeploying several thou
sands of employees of Indian Tele
phone Industries at Rae Bareilly 
and Bangalore Units who are fast 
becoming redundant as a result of 
the phasing out of the production of 
electro-mechanical exchanges and 
in the light of delays In the availabil
ity of C-DOT MAX for commercial 
production.

The committee will comprise the folfow- 
ing members:--

1) Mr. K.P.P. Nambiar, former Secretary to Government of India ..Chairman
In the Department of Electronics and former Chairman
of the Steering Committee of C-DOT,

2) Mr VM Sundaram, former Member (Technology) of the
Telecom Board ......Member

3) Mr. G.B. Meemamsi, Member (Technology) Telecom
Commission, and Executive Director C-DOT,/New Delhi. ......Member

4) Mr. O.R Mahajan, Director, C-DOT/New Delhi. ......Membe^
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5) Mr. R.P. Shenoy, (Distinguished Scientist) Aeronautical
Development Establishment/Bangatore. ......Member

6) Air. Y. t̂ uthuswamy. General Manager (Production).
DOT/New Delhi. ...... Member

7) Mr. T.H. Choudhary, former Managing Director, Videsh
Sanchar Nigam Llmited,/Secunderabad. ......Member

8) Mr. R.K Sagh, Director (Components), Department of ......Member
Electronics, Lok Nayak Bhavan/New Delhi.

9) Mr. M.S. Jayasimha, Adviser, ITI/Btmgakxe. ......Member

10) Dr. Sira G. Rao, Director of Resear&h, ITI/Bangalore. ......Member

11) Dr. Chalapati Flao Kasarbada, Director, Electronics Research ..... Memt>er
and Development Centre (D.O.E.)/Trivandrum.

12) Mr. R.K. Bhatia, Deputy General Manager, Mahanagar ......Member
Telephone Nigam and fonnerly Deputy Director (Switching),
Telewm Research Centre, Mahanagar Telephone Nigam 
Ltd./New Delhi.

13) Mr. M.A. Ramaswamy, General-Manager (Switching) DOT/New 
Delhi. ...Member

Secretary

The Committee may seek the help of 
any other personnel or agencies in the dis
charge of its assignment. The report of the 
oommfttee is to be submitted t>y the 28th of 
Febnuuy, 1990.

[English]

MR. SPEAKER: The Constitution
Amendment Bill is now before the House for 
eonskleratk>n. As the Bill has been intro
duced only a little while ago. Members may 
give notices for amendments by 1330 hours.

[TranskOion]

Sincethe business of the House listedforthe 
day is almost over. Ithinkthat all of you agree 
that the House is adjpumed for Lunch till 
thirty minutes past thirteen of the Cktck.

12.50 hrs.

The Lok Sabha then adjourned for Lunch 
till thirty minutes past thirteen o/ the Clock

13.34 hrs.

The Lok St^ha re-assembled after Lunch 
at thkty four mktutes past Fourteen of the 

Clock

[DR. THAMBIDURAI in the Chaifl 

[English]

MR. SPEAKER: l4ow, the Nous* will 
take up hern Na 20 of the Agenda.
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CONSTmJTION (SIXTY-THIRD AK^ND- 
MENT) BILL

THE MINISTER OF HOME AFFAIRS 
(SHRi MUFTI MOHAMMAD SAYEED): I 
beg to move:

That the Bill further to amend the 
Constitution of India, be taken into 
consideration."

Sir, I have already spoken.

MR. SPEAKER: Motion moved:

That the Bill further to amend the 
Constitutbn of India, be taken into 
consideration.*

Now Shri Shivraj Patii.

SHRI SHIVRAJ V. PATIL (Latur): Sir. I 
propose to be very brief. I will only make 
three points. The first point I want to make is 
that the Opposition has shown that Opposi
tion will be cooperating with the Gtovemment 
in matters which are of>national importance 
and matters in which constnjctive coopera
tion can be given.ilie Leader of the Oppo
sition yesterday pointed out that if Govern
ment is very keen to withdraw this proviston 
from the Constitution the Oppositton Is will
ing to cooperate and help the government in 
amending the Constitutton on these provi- 
stons.

The second point which I want to make 
is about the situation in Punjab and how it 
has to be dealt with. Has the situation in 
Punjab after the new government came into 
existence improved or deteriorated? Are the 
people in Punjab and in the country assured 
that this problem would be solved by the new 
government in a better fashion or this prob* 

„lem will not be solved by them In the fashion 
in which the previous government was trying 
to solve It? We are told that the hon. Prime 
Minister visited Golden Temple. WeH, we 
appreciate it. We think that the hon. Prime 
Minister did welUn visiting Gokfen Temple 
but that by UseH is no( going to solve the 
problem. That by itseH is not going to create

conditions In whteh the problem can I9e 
solved. More important Is that too much 
impottance shouM not be attached to the 
visit of the Prime Minister to the GoMen 
Temple. To a certain extent, it is all right bijt 
beyond that It is not good to attach important 
tothe visit of the Prime Ministerto the Golden 
Temple.

Sir, in the last few days the elected 
members have been abducted. Today itself 
in the morning the members from the Oppo
sition benclies had to press for a statement 
from the government iri respect of a member 
of this House who had been abducted. It was 
expected of the government to come before 
th  ̂ House with a statement suo moto ex
plaining as to what happened to the elected 
member of this House. But it was very unfor
tunate that the members had to get up and 
members had to press the point and they 
had to shout to get an assurance from the 
government that a statement woukl be made 
in the House by the government on this 
important issue. This should not be altowed 
to be continued in future also. At present 
PresWent’s rule is there in Punjab and it Is 
primarily the responsibility of the Central 
Government to see that life and liberty of the 
people over there is not in danger or hurl. 
Here is a case where a member is abducted 
and no assurance was given that all that is 
necessary to get him back wouM be done.

In Punjab a fear psychosis has devel
oped and that fear psychosis has devetoped 
because the machinery which was there to 
protect the live and liberty of the people, we 
are told, is demoralised. If the police is 
demoralised and the machinery is demoral
ised then it is very different to protect the 
citizens there. We woukl request the Gov
ernment that when they are trying to do 
justice to the people and when they are 
trying to protect the life and liberty of the 
people over there, they woukl see that the 
machinery which is at their disposal and the 
machinery whtoh is used to protect the life 
and liberty of the people, is not also demor
alised. Mow this task of not demoralising the 
machinery and. at the same time, protecting 
ttie We and liberty of the people is a very
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delicate one. tf this issue is not handled in a 
delicate manner, a situation will arise when 
it would be very difficult for the Government 
from here to protect the life and liberty of the 
people. So, we would very gently and very 
humbly request the Government to be very 
careful and not demoralise those people 
who are responsible for protecting the life 
and liberty of the people over there.

Now, what has actually happened? We 
are told that the students in the hostels are 
not allowed to stay in the hostels. We are told 
that they have been asked to leave the 
hostels. We would like to know whether this 
is a fact. If this is a fact, then what kind of 
protection is given to the students who are 
staying In the hostels. Wr are also told.that 
some people there m Punjab are selling their 
property and they are migrating to the towns 
and cities. Now if this is a fact, what kind of 
protection can be given to those who are 
living In the rural areas and who need the 
protection. We would certainly like to know.

We are also told that the places of 
worship are being flooded with those who 
are perpetrating the terrorism in Punjab. If 
this is a fact, what is the policy of the present 
Government? Yesterday, when we were 
asking this Government to outline the poli
cies on different issues, they were telling us 
that they had come into power only a few 
days ago and we should have to wait to know 
them. I am very sorry to hear this kind of 
statement from the representatives of the 
Government. When late Prime Minister, Mr. 
Nehru, was selected to be the Prime Minister 
of this great country, Mahatma Gandhi was 
asked as to why was he selected to be the 
Prime Minister of this country, Mahatma 
Gandhi had said: Here is a gentleman who, 
while fighting for the independence of the 
country, was all the time thinking about the 
all-round development of this country. He 
has plans and schemes in his mind. Thafs 
why when he becomes the Prime Minister he 
wouW be able to deal with the problems of 
this country in a better fashion.

We were not asking for the acoount of 
the performance of this Government. We 
were asking for the plans, the Ideas, the 
concepts, the policies that they wanted to 
have to deal with the problems in this coun
try. On the issue of Punjab, we were not 
asking what were the steps which they had 
taken. We were asking as to what kind of 
steps they would like to take to deal with the 
Punjab issue. Unfortunately, we did not get 
anything from them. What is written in the 
Address delivered by the Preskient to both 
the Houses—which is the policy of the 
Government*—is very very vague on this 
point. Only two points have been made in 
that Address. One, this provision from the 
Constitution will be withdrawn. The second 
point is that action would be taken against 
those people who are responsible for the 
atrocities in Delhi In 1984. These are the only 
two concrete points which are made in the 
Address. The third point made is that some 
sort of discussions would take place on this 
point with others. Excepting these three 
points, nothing is mentioned.

I would like to humbly submit that these 
three points are not going to solve the prob
lem in Punjab. Something more would be 
required. If you do not have the ideas about 
what can be done in Punjab, these things will 
not be solved in Punjab. Just by withdrawing 
these provisions from the Constitution, just 
by punishing some persons in Delhi, you will 
not be able to solve the problem of Punjab. 
H you have to solve the problem of Punjab, 
you shall have to be more clear in your mind 
as to the policy. You shall have to be more 
effective. You shall have to put in more 
efforts to solve this problem. Unfortunately, 
this most important Issue which is being 
faced by the country today was not conskJ- 
ered in the proper perspecti ve and the policy 
gukielines were not given in the Address 
delivered by the President nor In the state
ment which was made by the Minister nor in* 
the reply whk^h was.given by the Prime 
Minister in this House. We woukJ urge upon 
this Govemment to have a clear policy on 
Punjab and it will help to solve this problem.

The third, point which I want to make is
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that they have said that they guarantee the 
right to life and liberty to this country. This is 
very good and we agree with this proposal. 
But let us not confuse it with prosecutbn 
without following the procedure laid down by 
law. Right to life is sonfiething more than just 
not being subjected to punishment, without 
folbwing the due process of law. Right to life 
is something more than that. Yesterday, the 
Members from this side were trying to press 
the Government to get an assurance from 
the Government that right to work would be 
included in the Constitution. Right to life 
means right to food, right to worl<, right to 
healthy conditions and right to education. It 
means so many other things also. This 
Government is saying that they would give 
the right to information. But we did know 
yesterday as to what kind of right to informa
tion this Government proposes to give to us. 
Now, they want to make it a part of Chapter 
111 of the Constitution and they do not want to 
make right to work as part of the Constitu
tion. At the same time, they say that they will 
guarantee the right to life. Let us not interpret 
right to life in this narrow sense. Let us 
understand the right to life in the clear per
spective. I would not have said ail these 
things if they hon. Minister would not have 
stated in his statement while introducing this 
Bill that they are intending to protect the right 
to life and the right to liberty. It is very good 
and I congratulate the Minister for this point. 
But please, for God sake, do not interpret 
right to life in a narrow sense.

The interpretation of right to life means 
something bigger than this. I wouki urge 
upon the Government that while trying to 
give certain rights to the people, let them not 
forget that rights to food, work, education, 
health and housing are equally important. If 
you are not doing anything to give these 
kinds of things and if you are trying to give 
something else, then we can be allowed to 

V say that you are partial and biased. If you are 
really wanting to give the right to Tife to the 
people, then do it really. I am not saying that 
you will be able to do it today or tomorrow. I 
am* saying that your policy should be such 
that the right to life should be really given to 
the people. If you are not giving the right to

life really to the people, you will be subjected 
to the charge that you are biased and you are 
in favour of certain people and you are 
insensitive to the needs and requirements of 
some sectbns of people in this country. I 
would not dilate any more on this point but.l 
wouki like to say that, as our Congress Party 
Leader, Mr. Rajiv Gandhi said yesterday, we 
would help this Govemment in passing this 
amendment in whatever fashion you want to 
do. And we stand by it.

SHRIRUPCHANDPAL(Hooghly): Mr. 
Chairman, Sir, I rise to speak on the Motion 
moved by the hon. Home Minister with great 
delight. One more brick from the edifice of 
authoritarianism that was built up by the 
prevtous Government or the previous re
gime is being removed by this measure. Sir. 
it is a memorable day for the people of India 
because this new Government is fulfilling its 
commitment to the people by freeing them 
from the bondage that was imposed by the 
previous Government through the Fifty-ninth 
Amendment of the Constitution. This was 
one of the worst aberrations that had ever 
taken place and one of the worst subver
sions that was ever committed by the previ
ous Government to the people and this new 
Government stood up to correct the situ
ation. When this obnoxious and draconian 
emergency provision of taking away the 
people’s right to life and liberty was pro
posed by the previous authoritarianism, we 
had opposed it tooth and nail within and 
outside the House. Sir, you may remember 
that 'Bharat Bandh’ on the 15th March was 
observed on this question. Of course, there 
were other reasons also. The people have 
demanded the resignation of the authoritar
ian Government of Rajiv Gandhi. The move
ment started and ended in the process of the 
last general elections when the previous 
regime was thrown into the dustbin or his
tory. Now the people of India have thrown 
the previous autocratic rulers into the dust
bin of history. The new Government is fulfill
ing its commitment at the earliest possible 
opportunity. I congratulate this Government 
for this measure.

The Fifty-ninth Amendment of the Con-
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stitution was claimed by tlw than Home 
Minister in his speech as mainly to curb 
terrorism in Punjab. But could this measure 
cuib terrorism at all? Rather the opposite 
happened. With the extension of the Presi
dent’s rule, with the imposition of this draco
nian measure, terrorism was itself encour
aged. In fact, it Increased under the able 
leadership of the then Governor, Shri S.S. 
Ray, who was referred yesterday by our 
former Prime Minister and the present leader 
of the Opposition. As a result of this draco
nian provisions, the former Government to
tally alienated themselves from the people of 
Punjab and thing went out of control. The 
situation became more and more compli
cated. It once more showed that political 
problems have to be solved politically, not by 
administrative measures alone. Shri Rajiv 
Gandhi at that time already had not less than 
twenty-two anti-terrorist laws, national secu
rity measures and many other obnoxious 
laws to curb terrorism there. Even then he 
chose to set in aberrations and took shelter 
in the amendment of the Constitution. This is 
because he had some ulterior motives. It 
was not in Punjab alone. It you re^d this 
provision, it look as it was meant for Punjab 
alone. It is amendment ot Article 356 of the 
Constitutbn for the imposition of the Presi
dent’s rule and incorporation of Article 359A 
for taking away the right to personal prop
erty. But if you read it with Article 353 of the 
Constitulion, it was meant for the whole of 
the country. It was not for Punjab alone. At 
that time, we had opposed it tooth and nail.

Shri Rajiv Gandhi and his Government 
had not taken any lesson from history. What 
fate his mother had as a result of the emer
gency promulgated by her in 1975. They had 
totally forgotten that. As you know, the pro
vision of internal disturbance came first in 
1975. It was initiated by Shrimati Indira 
Gandhi herself. Strangely enough, at that 
time also, the Chief advisor on this question 
was Shri S.S. Ray, the then Cabinet Minister 
and this time also the same person as Gov
ernor gave the same advice. We know from 
our experience in West Bengal that this Shri

S.S. Ray has the expertise to use terrorism 
just to oppose whatever is just, whatever is 
right and to destroy the opposition. He used 
it in 1970 and he had created what haSs 
become a political term CONGSHAL, the 
Congress and Naxalites put together. What 
happened in the 1972 elections? There was 
a lot of booth capturing and other such 
activities. Shri S.S. Ray has expertise in this. 
And only for this purpose he was taken to 
Punjab, so that in the name of curbing terror- 
»m...

SHRI RANGARAJAN KUMARAMAN- 
GALAM (Salem): On a point of order, Sir. 
Not that it is important whether Shri S.S. Ray 
was wrong or right, but I do not think, it is right 
under the rules to name a person who is not 
there in the House.

SHRI SOMNATH CHATTERJEE 
(Bolpur): All right, you may say ex-Governor 
of Punjab.

SHRI RUPCHAND PAL: In 1978, the 
Forty-fourth Amendment of the Constitution 
was brought fonvard by the then Janta 
Govemment to undo the great wrong done 
by Shrimati Indira Gandhi. At that time, the 
Congress benches, the Congress leaders 
had prorrtised and said that they wouM 
cooperate. They had learnt their lesson. Shri 
Sathe is not here. He had even said that the 
expression, armed rebellton, couki be re
moved, not to speak about internal distur
bance from the Constitution itself, so that no 
such dangers exist in the future. But as soon 
as Shri Rajiv Gandhi came back on the 
sympathy wave afterthe death of his mother, 
at the first opportunity that he ceased, he put 
the whole country, the people under subju- 
gatton. I congratulate the new Government, 
which has tried to fulfil its commitment to the 
people.

But as regards, Punjab, I have two points 
to make. Terrorism has to be curt>ed firmly. 
The Government will see that no concession 
is given to terrorism. We agree that a new 
diatogue has started. Attempts wouM be 
made tobring them into the mainstream, but 
we must not forget that 48 per cent of ttî
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people, that minority, their lives are in dan
ger.

14.00 hrs.

Daily some incidents are taking place. Ter
rorism should be curbed firmly. But at the 
same time, a political solution should be 
attempted as has been initiated through the 
meeting of all parties. It is a very sorry state 
of affairs that the Congress (I) which had 
done a lot of damage to the people of Punjab 
by taking away their democratic right, did not 
have even the courage to agree to the Reso> 
lutton. On a flimsy technical ground they 
have dissociated themselves from the Reso
lution on Punjab.

I request the new Government to take 
appropriate measures to curb terrorism and 
at the same time find a political solution. I 
congratulate the Government for coming up 
with a democratic measure to undo a great 
wrong done by the previous Government.

MR. CHAIRMAN: I request the hon. 
Members to be very brief because we have 
to pass this Bill as early as possible. I seek 
the cooperation of all the members.

SHRIINDRAJITGUPTA(Midnapore): I 
join in congratulating the Home Minister and 
the present Government for this step which 
they have taken. I think the whole House will 
support the revoking of the 59th amendment 
to the Constitution which had introduced—I 
won’t say by backdoor—a provision ena
bling emergency to be declared in the State 
of Punjab. The armoury of repression which 
was built up gradually under the previous 
Government contains many other things also. 
Perhaps later on we will have an opportunity 
to go into some of those also. While saying 
this, I wouki like to remind you that when this 
amendment was first brought, we had stoutly 
resisted It here on the floor of this House. 
Therefore, I am glad that rt is now being 
revoked. But I take it this does not mean In 
any sense of the term that the Government 
is going to relax the fight against terrorism 
and vtelence in the Punjab. The Prime Min
ister has already assured the country more

than once that there wouM be no quarter 
given to the forces of terrorism and seces- 
stonism and nobody should try to suggest 
that by revoking this 59th amendment the 
Government is making some sort of a com
promising gesture towards the terrorists. The 
two are not interconnected in that sense at 
all.

I must point out that the situation in the 
Punjab is very bad. If one goes by that 
situation, by the Incidents whteh have been 
taking place in the recent period also, one 
could argue that this is not the time to revoke 
this amendment. But this is a question of 
emergency provision which, as so many 
members have pointed out, means that under 
it the people living in the Punjab are deprived 
of all their fundamental rights. Human rights, 
right to life and rights as a citizen, everything 
can be expunged under this provision and 
this drastic measure has. I think, in the long 
run helped only those terrorists whom it was 
meant to crush. So Sir, I would just point out 
that in the last few weeks and just prior to the 
Lok Sabha elections, there was a spate of 
incidents in the Punjab which cannot but 
arouse apprehensions in the mind of every
body. I would request the Home Minister to 
pay special attention to the way in which 
innocent people are being killed. Here I do 
not refer only to those students killed in the 
hostel of the Patiala University. Those stu
dents were not even people from the Punjab. 
They had come from Kanpur and Kurukshetra 
to attend some cultural functbn and in the 
middle of the night they were woken up from 
their beds and nineteen of them were shot 
down in cold blood.

But there were so many other questions 
also. I would like to mention about the latest 
incident also. I do not know whether full facts 
are known about the disappearance of  ̂
member of this House who took the oath only 
a few days ago. perhaps Investigations are 
going on. I do not know, but maybe he has 
been made a vctim of the more extremist 
sectbns who do not want the people to come 
to this House and take the oath. We are 
reading every day the public statement. Press 
interviews are being given that the oath
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should not be taken by elected MPs here, 
unless they subscribe to certain conditions. 
That has been spelt out; and It may be that 
some of these people who had the courage 
and honesty to come here to take the oath 
and join this Parliament and declare their 
support for this Government—they may be 
risking their own lives. I do not know. So, it is 
better that as soon as possible we find out 
what has happened to that gentleman who 
has disappeared. Unfortunately, I am told 
his family members did not even inform the 
Police till several hours later on, after he had 
disappeared—which may have made the 
Investigations a little more difficult.

Then there is the question of extortions 
of money. Extortion of money on a big scale 
has become a big thing in an epidemic form 
in Punjab. It is going on the whole time. 
People, on pain of their Jives, their safety are 
being compelled to give large sums of money 
to these extortionists. And if they do not do ft, 
they are liable to be attacked and killed. 
These things are going on, and there Is n» let 
up in that at all.

h has now been said by certain voices 
that nothing short of Khalistan will satisfy 
them.There was some lack of clarity at one 
stage about what is meant by Khalistan. But 
that is being clarified; it has been clarified by 
certain forces there who have spoken out 
publicly and who have criticized even Mr. 
Mann’s idea which he had ventilated soon 
after his release, that he stood for some kind 
of an autonomy for the Punjab within India. 
Even that has been attacked and criticised 
and contradicted by other extremist forces 
who say: 'We do not agree with this; there is 
no question of autonomy within India. We 
stand for a total independent, separate 
Khalistan;

So. what I want to say is this. It is very 
good that this draconian provision Is being 
withdrawn, because it never served any 
purpose, (t was never used also, and It could 
never be used, in my opinion. But the hon. 
Home Minister, I am sure, has many more

sources of information than I have, to knovr 
that there is a struggle going on wtthin that 
Akali camp between those who call them
selves moderates, those who call themselves 
centrists, those who call themselves extrem
ists—there is a struggle going on, and It is 
our duty to behave and to aa in such a way 
that those people who want to join the main
stream of democratic life in this country are 
encouraged and are given the opportunity 
and facility to take their rightful part, play a 
rightful part in tis mainstream. So. the isola
tion of those elements who are refusing to 
accept any kind of a solution within the 
framework of our Constitutton—that should 
be our main strategy.

I do not know if, by making speeches 
like this, one is liable to get into trouble 
outside. Maybe. But anyway, one has to 
speak of these things. Therefore, the Home 
Minister, I hope, will follow up this very 
commendable act which they are now taking 
here, follow it up by also, at some stage, 
assuring the House of measures which are 
being taken to fight the terrorists, and not to 
relax the struggle against them at all;

There are many officers in Punjab. I 
know that many officers have committed 
excesses. Many officers have done things 
which cannot be excused. But there are al&> 
many officers in Punjab who have, at gr^at 
risk to their lives, tried to carry out their 
duties. And the Government shoukJ see to it 
that such officers are not penalised now— 
officers who were trying to fulfil their duty— 
because there is some talk going on that 
such officers may be transferred out of 
Punjab. That should not be permitted.

It is sa\d that these candidates who won 
in the Lok Sabha elections had the backing 
or the moral support at least, of the Governor 
also. The Governor had an idea that if these 
elements dkl not stand for electtons, then at 
some stage the moderate Akalis might be 
able to unite and come together, and in order 
to prevent that, these people were encour
aged. Everybody in Punjab says that they 
are S.S. Ray's candkiates. They are the 
candidates of Mr. SWdharth Shankar Ray»
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he was morally supporting those people who 
now after winning the new electbn are openly 
either refusing to come here or refusing to 
take the oath or are saying that they will not 
stand for any kind of autonomy within India 
saying *'We want a completely independent 
separate State.” 3o, he will please clarify 
what was the role played by the Governor of 
the Punjab. We cannot discuss his conduct 
here, perhaps but whether it is a fact or not 
that these extremist elements had the sup- 
pore, the moral backing of tl;i6 administration 
or certain parts of the administration can be 
clarified. Now, if the fight against the terror
ists slackened in any way, It is going to lead 
to very-dangerous consequences.

Now it is being said that the killers of 
General Vaidya should be released also, so 
that they can stand as candidates in future 
elections. If the Assembly elections are going 
to be held in the Punjab, which I hope will be 
held only after conditions which ensure a 
peaceful and fair election are restored. But 
now. it has become an easy thing that you 
become a candidate, you will be released 
from prison even if you have committed 
murder. So, what is the policy of the Govern
ment going to be? I would like to know about 
this matter.

With these words, this measure which 
has been brought forward, this Constitution 
Amendment is to be warmly supported and 
welcomed and on behalf of my party I con
gratulate the Government for taking this step, 
for undoing a very undemocratic measure.

PROF. SAIFUODIN 902 (Baramulla): I 
am on a point of order. This is a major and 
very Important matter.

MR. CHAIRMAN: What is your point of 
order?

PROF. SAIFUODIN SOZ: In the or<g|. 
nal business there has been a different 
schedule. I was to initiate a discussion at 2 
p.m. So, by courtesy I should have been 
informed by the Secretariat if that discussion 
is not to be taken up.

SHRI SOMNATH CHATTERJEE 
(Bolpur): You were not there.

PROF. SAIFUODIN SOZ: It Is not 
possible for all members to be present all the 
time.

MR. CHAIRMAN: Jt was announced by 
the Speaker.

PROF. SAIFUODIN SOZ: Somebody 
should have informed me.

MR. CHAIRMAN; Okay. I will see that 
you are informed.

PROF. SAIFUODIN SOZ: It should not 
happen in future.

SHRI GUMANMAL LODHA (Pali): I 
stand to wholeheartedly support the Consti
tution Amendment Bill, this Sixty-third 
Amendment Bill, which has been introduced 
for the purpose of repealing the darkest and 
the blackest law ever passed in the recent 
annals of the legislative history of India. It 
was the saddest day when the Fifty-ninth 
Amendment was passed, as rightly pointed 
out at that time by the present Law Minister 
who happened to speak on that Bill. And, Mr. 
Chairman, today we feel that this august 
House is doing the greatest justice to the 
human rights, to the inborn unalienable rights 
of liberty, which have stood throughout the 
ages. It was unfortunate that by he Fifty- 
ninth Amendment even the right to life was 
taken away. The right to life is a right which 
has been given by the Almighty God and no 
one can snatch them. Unfortunately, at that 
time by the Fifty-ninth Amendment Article 21 
was sought to be suspended and suspen
sion of Artk̂ le 21 was interpreted in Shiv 
KanVs case, which again is unfortunately 
blackest judgement of the Indian judiciary 
when the Indian judkiiary stopped down to 
hold that the right to life is a right only given 
by the Constitution under Arttele 21. I am 
happy that later on Justk̂ e Chandrachud 
realised the great blunder committed by the 
Bench in Shlvakant's case when he publicty 
confessed that he wished that he must have 
resigned while giving the judgement. But
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•van today the judgement of A.D.M. Jabalpur 
V.S. Shivakant holds the field. I would re
quest the Treasury Benches also to get a 
Presidential reference madetothe Supreme 
Court because let the posterity know that we 
never had doubts about the right to life and 
H any time in future any Government at
tempts to take away that right from the 
Constitutkinthen the Supreme Court’s judge
ment of ShivakaiTt's case should t>e reviewed 
so that, as held in Bharatfs case, this be
comes a right which can be never taken 
away by any amendment of the Constitutton. 
I wouki like to quote what Justne Khanna 
said about the right to life because the most 
important feature of this amendment of the 
Constitution, wh»h is now being made today 
is that we are restoring the 'ight to life, which 
was taken away by the 59th Amendment. 
Now, Sir, in this judgement, Justk:e Khanna, 
who was, I must say, the only oki judge, 
differed from the majority judgement at.that 
time, said in so many words in Shivakant's 
case.

Now I quote;

‘The right to life and personal liberty is 
the most precious right of human beings 
in civilised societies governed by the 
rule of law. Many modern constitutk>ns 
incorporate certain fundamental rights, 
including the one relating to personal 
freedom. According to Blackstone, the 
absolute rights of Englishmen were 
the rights of personal security, per
sonal liberty and private property. The 
Amerk»n Declaration of Independence 
(1776) states that all men are created 
equal, and among their inalienable 
rights are life, liberty, and the arsuit of 
happiness. The Second Amendment 
to the U.S. Constitutnn refers inter alia 
to security of person, while the Fifth 
Amendment prohibits inter alia depri- 
vatbn of life and liberty without due 
process of law. The different Declara
tions of Human Rights and fundamen
tal freedoms have all laid stress upon 
the sanctity of life and liberty. They

have also given expression in varying 
words to the principle that no one shaH 
be deprived of h& life or liberty without 
the authority of law. The International 
Commisskm Jurists, which is affiliated 
to UNESCO, has been attempting with 
oonskierable success to give material 
content to Ihe Rule of Law*, an ex
pression used in the Universal Decla- 
ratk>n of Human Rights. One of its 
most notable achievements was the 
Dedaratton of Delhi. 1959. This re
sulted from a Congress hekJ in New 
Delhi attended by jurists from more 
than 50 countries, and was based on a 
questtonnaire circulated to 75,000 
lawyers. "Respect for the supreme 
value of human personality’ was stated 
to be the basis of all law*.

Sir, I may state, way back even in 13th 
century—our leader of the opposition and 
the Congress members were talking of 21st 
century—Magna Carta was proclaimed in 
England, right to life was declared as a holy 
right inalienable which can never be taken 
away or suspended. Similarly, thereafter by 
Statute of Westminster of the Liberties also 
corrfirmed It. R is a pity that now when our 
leader of the opposition was talking of 21st 
century, the way he has chosen was a period 
even earlier to 3rd or 5th century when the 
mle of jungle was prevailing by taking away 
the riglit to life. Therefore, I am happy today 
that we are restoring Article 21 and it cannot 
be takenaway. I may also point out to the 
Leader of the Opposition and the Members 
who are sitting on the other side that in 
Rajasthan at Bikaner when I went there, the 
Congress Government proclaimed an order 
asking District Magistrate to ban shouting 
the sk>gan of Vande Mataram. They said, 
you cannot shout the slogan of Vande Ma
taram on accour̂ t of which we fought the war 
of independence. That is the mentality. 
Therefore, it is the blackest law, draconian 
law in the series of laws like the Press Bill 
which was passed but had to be withdrawn 
against public agitatnn. I am happy that 
today it has been realised by the opposition 
also, as the Leader of the Opposition yester
day accepted it, that people have already
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given th«ir mandats, such a massive man
date that in Rajuthan all the 25 seats went 
to the united oppositbn and tiie Congress 
was washed away, swept away completely.

The soil on which they condemned and 
banned shouting of Vande Mataram, the 
people gave a reply, prompt reply and apt 
reply. I am sure that the future of India is safe 
in the hands of the ruling party which has 
come out with'this legislation today. I must 
congratulate the Treasury benches and the 
Prims Minister for fulfilling the promise. I 
would also like that they must not stop by 
repealing the 59th Amendment but further 
amendments must be made in ordertoensure 
life and liberty. As stated by other Members, 
in Punjab as also in Kashmir steps must be 
taken within our Constitutton which is self- 
contained and comprehensive and the best 
Constitution ever produced in the world. By 
that process rule of law shouki never be 
altowed to be butchered. But at the same 
time, people’s life and liberty must be saved. 
I am happy that concern has been shown by 
the Prime Minister and other Members of the 
Treasury Benches in this respect. My party 
has always opposed this 59th Amendment 
as even at the time it was moved, vehement 
oppositbn was made on the ground that rule 
of law is being vtolated and right of life is 
being taken away and democracy is being 
butchered and murdered by this draconian 
law. I wouM only say that I congratulate the 
Members of the Treasury Benches and the 
Government for bringing this legislatbn. I 
want to say that this wouM always be a guide 
that rule of law would never be violated in any 
conditbns whatsoever.

SHRI RANGARAJAN KUMARAMAN- 
GALAM (Salem): Yesterday, during the 
debate on the Motion of Thanks to the Presi
dent for his Address to both Houses of Par
liament, the Leader of the Oppositbn and 
the Leader of our Party, very categorically 
brought it to fiie notice of the Treasury 
Benches especially Prime Minister that 
30th March was the deadline date by which 
the 59th Amendment wouM become tnop- 
•rativs and. therafora, there Is no meaning in

just introducing the Bill to repeal the 59th 
amendment and then waiting for the next 
.sessbn to pass it which might or might not be 
before the 30th of March.The Chairman may 
kindly note that It is on the agreement be* 
tween the Leader of the Oppositbn and the 
Prime Minister that today the Bill has been 
brought without the required notice since aH 
of us had deckled to waive it. We only 
wanted to ensure that the intentbn of the 
Ruling Party is dear and visible and it is not 
again one of those acts of drama which are 
enacted not for impiementatton, but more for 
politbal benefit. In fact, without looking at the 
very Bill, one is still not too sure whether what 
the Prime Minister had sab in his reply 
yesterday at the end of the debate on the 
Motbn of Thanks that he woub—his inten
tions were honourable and they were willin{| 
to pass the Bill immediately and repeal the 
Fifty-ninth Amendment immediately Is really 
a word given on the fbor of this House that 
is meant to be kept because in the Bill sub
clause (2) of clause 1 says:

‘It shall come into force on such date 
as the Central Government may, by 
notifbation in the Offbiai Gazette, 
appoint."

So, it is possible that they woub do this 
somewhere around the 1 st of March or maybe 
the 29th of March precisely to make the 
whole effort futile. The reason why this fear 
is there in our mind is because the original 
attempt in itself was only to introduce the Bill 
today and then postpone its consideratbn 
and passing to the next Sessbn.

Mr. Chairman, Sir, I have proposed to 
move an amendment to this sub-dause and 
fix the date as 2nd January though it might be 
very very early, but still you woub be satis
fied if the Treasury Bench can either give a 
date or at least say that within 48 hours or 72 
hours or a week or two days or three days, 
how many days they want, in order to get the 
assdnt of ths Prssident and notify, but they 
shouki be dearthat in these mar>y days, the 
moment it is passsd in ths Rajya Sabha they 
will see that it is notified. Then there is no 
ob^KSnn on my part and i wouM dsfMMy
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withdraw the amendment. But this must go 
on record because one has noticed in the 
past two weeks of the Session that evasion 
has become the order of the day. In fact, the 
hon. Finance Minister is here, I am wonder
ing whether on evasion of promises there 
could be a penalty like on evasion of tax 
measures for which we are happy, but eva> 
s'lon of promises and words and questions 
and answers not coming forth...

THE MINISTER OF FINANCE (PROF. 
MADHU DANDAVATE): It is a good source!

SHRI RANGARAJAN KUMARAMAN
GALAM: It Is nice to hearthat, unfortunately 
the sense of humour is lacking tremendously 
in the Treasury Benches and the sub Treas
ury Benches because obviously they lack 
the sense of humour to understand the situ
ation of life and take it properly. I am grateful, 
the Finance Minister responded properly by 
at least saying that it is a good source, a new 
resource mobilisation technique. Unfortu
nately, our new friends may have to go 
through their orientation course really seri
ously before they can get to grapple with the 
rules and etiquette of the House.

Mr. Chairman. Sir, what worries me as 
an individual Member as well as a young 
man who hopes that the future of our natten 
will remain secure. (Inten^uptbns). Are you 
going to run the debate? Then I will sit down. 
Why are you giving the guidelines? I don’t 
need your prompting, I have not come to that 
stage. The people who need your prompt
ings are there, to whom you are polishing 
shoes and giving boquets. (tntenupthns). It 
is the misfortune that in the crutches they are 
ail the time interested in polishing the shoe 
which they are holding up. Unfortunately, 
today the situation is that in the morning we 
got the news that a Member of this House 
who took the oath only a few days ago is 
missing. We only hope he will come back 
with us. He Is either abducted or he, has 
already been got rid of by unfortunate ex
tremist elements. When we asked for a state
ment one would have expected the Home

Minister to jump up In his seat and say that 
the would give a statement. We are very 
unhappy about that. On the contrary, what 
happened was we had to shout so much, 
disturb the proceedings and insist on the 
Speaker. It is only when the Speaker made 
a request the Home Minister got up and with 
condescension he said, ''at six o'Clock in the 
evening, a statement shall be made.” If such 
a thing had happened when we were on the 
other side, the House would have come 
down. That is what exactly had happened 
every time. They used to walk out on every 
small pretext. It is to remind them that they 
are today not in the Opposition, but on the 
Ruling side. They have certain responsibili
ties; they have to respond immediately at 
least when the life and liberty of a Member of 
Parliament is concerned. They talk of a BiJI 
where they want to restore the life and liberty 
in Punjab; we welcome It. But, what about 
the life and liberty of a Member of Parliament 
there? Is that not relevant? Everyday, there 
is kidnapping; every day in the morning 
newspaper we read one elected representa
tive or the other is being kidnapped; one 
doctor, one engineer or somebody else is 
being kidnapped. It has now become, as I 
said earlier, a recognised democratic method 
by whk;h you can redress your grievances by 
kidnapping a relevant personality and then 
keeping your ransom demand as a method 
of solving the problem. As a trade unton 
leader I am wondering whether there should 
be a system adopted. Dandavateji would 
concede it, because I would like to know who 
in his Ministry would wetoome me to kidnap 
because I have bt of demands from the 
Central Government employees side. It may 
be saki in the lighter vein. I hope the House 
understands that this is no longer a mere 
banter on the part of the Opposition. It is a 
sertous issue. I was pleased to hear the 
senior Member Shri Indrajit Gupta. Whire 
giving bouquet also, he categorbally saki 
that this bouquet has roses. But there are 
thorns on the stem; do not forget that. He 
was very clear and said it in explicit terms 
that Punjab has not improved and has gone 
from bad to ymxsp In the last two weeks. Let 
us not forget that today there is a fear psy
chosis set Into Puf»jab.-The people there are
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scared to move. You talk of life and liberty 
and the 59th Amendment bringing in the 
63fd Amendment- We welcome it, but today 
you are not controlling the life and liberty of 
the people in Punjab. There is President’s 
Rule. It is unfortunately, the anti-nationals, 
terrorists and the extrem ists who are control
ling. They are dictating by letters and state
ments. They say Hindu students will not 
remain in hostels; they will be thrown out. 
They say that you will have a situation where 
there wiirbe no meat shops and no liquor 
shops. Their commands are carried out like 
statutes. Is this all that you are going to say 
that we shall look into it? Is it worth a state
ment? Words are not worth; we, the youth 
want action and we do not want to hear 
platitudes. We do not want to hear is and 
ideologies; we really want a future. We want 
this country to be one and we want it to be 
safe.

Mr. Chairman, Sir, I have taken enough 
time and all my friends have already spoken 
before. So, I would only like to end by plead
ing with the Treasury Benches...... {Inter
ruptions)

Is it a point of order? You can speak 
after me. May I wind up?

SHRI A.K. ROY (Dhanbad): 1 want to 
know only one thing. My humble query is, as 
a Congressman does he support opening of 
liquor shop in Amritsar, As a Congressman, 
do you support keeping a liquor shop open? 
You kindly ask Prof. Ranga and then an
swer.

SHRI RANGARAJAN KUMARAMAN- 
GALAM: i would like to clarify it. I not only as 
a Congressman but also as an individual 
who does not take alcohol which is medically 
altergk: to me, am against opening of liquor 
shops. But the point is, is it going to be the 
terrorists who are going to dictate the closure 
or the law of the land. Please decide. That is 
the issue. The Issue Is not, whether a liquor 
shop which Is being closed is right or wrong. 
The issue is, who will direct the closure of the 
shop* If this trend Is afbwed to grow, then 
there Is no need for you to offtotalty an

nounce that there will be a Khalistan. They 
will run a Khalistan there and you will not be 
able to move. Yes, immediately after the 
elections, the hon. Prime Minister could goto 
Amritsar and then announced on the televi
sion, “I would prefer to go in an open jeep”. 
It was shown live so that the whole world 
knows about it. Let us see. If the situation is 
altowed to continue, how many times you will 
be able to go and visit there. Let us not forget, 
that. (Interruptions)

But at the moment, I would only say that 
while you are pressing this amendment Bill, 
please realise that life and liberty are today 
at peril not because of State terrorism but 
rather they are at peril because of real terror
ism. That terrorism is something which has 
to be analysed carefully and as the senior 
leader, Shri Indrajit Gupta of the CPI has 
very categorically said, there are moderates 
and there are extremists. You have to isolate 
the moderates from th.e extremists and you 
should be as ruthless, as firm as possible 
with those who wish to destroy the unity and 
integrity of this nation. Mr. Chairman, I would 
like to thank you for having given me this 
opportunity and I only plead once again that 
the Home Minister may please dos some
thing to save our colleague who has been 
missing quite some time.

SHRI JASWANT SINGH (Jodhpur): I 
thank you, Mr. Chairman, for permitting me 
to make this very brief inten/ention. For what 
I have to say, it will not take more than a 
minute.

When the hon. Prime Minister was 
explaining as to why there was such urgency 
to bring about this amendment to the Consti
tution. he explained that to have a provision 
in the Constitution which denies the right to 
life even for a minute longer, was not accept
able to our Government.

In the light of the spirit of that explana
tion, it is my sincere recommendation to the 
hon. the Home Minister that suitable amend
ment be carded out in this legislation to 
provkie that this Constituttonal Amendment 
shall have immediate effect. As soon as the
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oth«r House has enacted the constitutional 
Amendment legislation. It should come into 
force with immediate effect rather than l>y 
any specified date or any such thing. It must 
have immediate effect because that would 
be in consonance with the Prime Minister’s 
assurance to this House.

[Translation]

SHRI BRU BHUSHAN TIWARI (Do- 
mariaganj): Mr. Chairman, Sir first of all, I 
welcome the Constitution (63rd Amendment) 
Bill, which has been brought to repeal the 
Constitution (S9th Amendment) Act.

I would lil(e to submit that in 1975 a 
piece of legislation was brought in this House 
to seek the enforcement of emergency pro- 
vistons, which was later repealed by this 
House in 1977. But the Hon'ble members 
who are today sitting in the opposHion have 
not taken a lesson from their experience in 
the past. It kmks very strange that yesterday 
the leader of the opposition was showing 
great alertness because he might have 
thought that probably the deciston taken by 
the ruling party to come forward with a piece 
of legislatwn was mere a show off. But they 
do not know that the present Government is 
not hypocritksal and sceptical like them. I 
may recall it and it was also discussed in the 
House yesterday that last year white ad
dressing the nation from the ramparts of the 
Red Fort on 15 August, the then Prime 
Minister and the present leader of the oppo
sition had called the entire oppositton of this 
country as traitors. But after his defeat in the 
elections, he delivered a speech to uphoki 
the democratk; and human values and civil 
rights with a sense of despair in his tone. I 
remember that in those days, members of 
the Congress party had dubbed the Consti- 
tutton (42nd Amendment) Bill as an abrasion 
on the Constitutton of India. At that time, the 
Congress party, which was in oppositton, 
had extended their cooperation to repeal the 
saW amendment and thus rectified the dis
tortion made in the constitutbn.

But when Shri Rajiv Gandhi again came 
back to power, he asserted while talking to 
the press correspondent that promulgatton 
of emergency in 1975 was a rfght step. 
Reiterating the same in the Congress Ses- 
sk>n, he saki that if again there were di^m - 
stances whksh necessitated the reimposition 
of emergency in the country. It wouM tM 
imposed again. And just after that, he came 
fonward with the Constitutnn (59th Amend
ment) Bill. Yesterday, he was showing his 
over anxiety. But as our Prime Minister has 
saki and we had given a word to the masses 
during our election campaign that our party 
has been contesting these electtons just to 
fight against corruption, maladministratk>n 
and infringemern of civil rights and in case 
the party came to power, it wouW work to 
protect the civil rights. The concept of dvil 
rights has come of a civilized society, and it 
isthephilosophy of modern dviiizatbn. Under 
the reign of many a despotb rules, people 
were not given their rights. In Greece, it was 
only men who were given rights and women 
had no riglits. Slaves were consMered worse 
than animals. Similarly in our own country, in 
the ancient times, only.the people betonging 
to the three upper castes, used to enjoy all 
the rights and the poor and k>west dass of 
people dkl not have any rights. But within the 
framework of modem dvilizatnn the framers 
of our Constitution had envisaged an orderly 
state but it has been shattered by the people 
of congress party who have a{ways clam
oured for that orderly state. Somehow, it 
crept into their mind that maximum concen
tration of power for the suppressbn of 
masses, in the hands of the Government, 
woukl enable the Government to solve most 
oftheproblemsof the people. I wouM like to 
say that though a large nt)mber of laws have 
been enacted to solve the problem of Punjab 
whtoh infringe upon the civil rights and given 
a free had and full liberty to the police and the 
executive, but it has not brought down the 
rate of crime and inddents of hijacking and 
abductton and the results was that the previ
ous Government couM not proted the life of 
even their Prime Minister. So it is not a fact 
that diabolic forces of law can solve these 
problems. Problems be sorted out with 
wisdom, understanding, resolve arNi firm wM
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poww. I wouicf abo appr0dato th« attKuds 
of the masMS that they votsd for a Housa 
whara no alngla party, not aven tha ruling 
party, commands absoluta majority to taka 
indapandant inltiativa for an amandmant to 
the Constitution. You ara wail awara of tha 
fact that from tha yaar 19S1 to this day thera 
have been 60 amendments to the Constitu
tion. Of these amendments. 26 amendments 
had been introduced to Smt. Indira Gandhi 
alone. Four of the ammdments had t>een 
made by Shri Rajiv Gandhi from 1980 to 
1984.1985startedwiththeSl3tamendment 
to the Constitution and they went to the point 
of S9th Amendment. After all, what was the 
necessity of making all these amendments 
in the Constitution time and again? I agree 
that some of these constitution amendments 
were necessary but most of the constitution 
amendments were made just to give protec- 
tton to the Prime Minister. All these amend
ments were intended to throw the rule of law 
to dogs and to give more and more powers 
to t le Prime Minister, Chief Executive Head 
of tfie country, to make him a despot. How
ever, I am glad to see that sooner or later 
they have realised their mistake. Now, they 
will never forget it.

Once again, I would like to congratulate 
and appreciate the Government for the fulfil
ment of assurances they had given to the 
masses and it has made this day, a red letter 
day of our history.

MR. CHAIRMAN: Please be brief. We 
have to pass this Bill before 3.30 p.m.

SHRIPIYUSTIRAKY(Alipurduar): Sir. 
IsupporttheConstituton (Sixty-third Amend
ment) Bill which has been under discussion.
I thank the hon. Prime Minister t>ecau!«e he 
has understood that this is a dangerous thing 
which is in the Constltuton and that shouki 
have to be repealed immediately. Even a 
snake, whk^ is half-dead cannot t>e kept In 
the pocket to wait for its natural death. This 
Arttele 356 itself is a dangerous Aiticta in the 
Constitution and it has been misused many 
a time by the niling party for the harassment 
of the State Governments which are gov
erned by the Opposition-ruled States. We

haw a vary wida axparianca about this. 
Tharafbra, I onca again support this BtH. I 
thank the Prime Minister for Mnging fonvard 
this BiH before this Housa so shortly aftar 
assuming office.

SHRI CHITTA BASU (Barasat): Mr. 
Chairman, Sir, I congratulate tha Govam* 
ntent for bringing out this Bill in tha shortaM 
period of time. This enables tha Houaa and 
the people to erase a bhM in the Constttution 
of our country. This also ushers in a new ara 
of democratk: rule in this country. This is vary 
much related to the Punjab situatkm.

Yesterday or the day tiefore, the House 
has the opportunity of listening to certain 
posers made by the former Prime Minister of 
the country, Shri Rajiv Gandhi. He saki that 
the Government has got no perspective or 
no clear perceptton a t ^  the Punjab prob
lem. In this connectfon I would only like to 
draw the attentbn of the House to the docu
ment, the declaratfon which has been 
adopted by the all-party meet on the 17th of 
this month. All the questtons and basic as
pects of the problem of Punjab have been 
dealt with there. It is rather a delineation of 
approach of the new Government towards 
the national problem of Punjab. I wouM be 
very much glad if he has got the time to go 
through the declaration.

I want to reiterate my party’s positton, its 
opposition to the demand for the creation of 
Khalistan. I think the Govemment shouM not 
compromise with the unity and integrity cjf 
the country. The withdrawal or repealing of, 
this provisnn should not lead the .Govern
ment to think that there is no further neces
sity or need of taking firm actions against 
terrorists and their activities.

I have got some fHjures with me whteh 
are available from the statement of the for
mer Governor of Pur̂ ab, wherein he has 
stated that between 1967 and 1989 t̂ Mo 
November 14,3S26civilians, 1354terrorists 
and 320 security force personnel had bean 
kWed. I think it is not the proper pkrture; the 
rigures must be a little more. This means that 
the Govemment shouM not show any disin*
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ciination or any tet up in the matter of curbing 
the ten r̂ist activities and to ensure the safety 
and security of Innocent persons in Punjab.

Along with taking this strong position, or 
the necessary strong position, I would also 
like to point out that this document also 
Indicates that the Government would work 
simultaneously for the politicai solution of 
the problem. That problem, I believe, can be 
solved through a process of dialogue. I think 
the Government should take initiative in the 
matter of initiating or taking fresh initiatives in 
starting a dialogue and bringing about a 
political solution or a national consensus. I 
hope they would rise above the party consid- 
eratton. I would appeal to the Opposition 
Party to view the Punjab problem not as a 
party problem because it is related to the 
unity and integrity of the country. They should 
also extend their fullest cooperation for the 
working out of the political solution of the 
problem.

[Translation]

SHRI YUVRAJ (Katihar): Mr. Chair
man, Sir, I rise to support the 63rd (Amend
ment) Bill moved by the hon. Minister of 
Home Affairs.

In this connection, I v/ould like to submit 
that at the time when the Constitution (59th 
Amendment) Bill was moved in the House, 
the then Prime Minister did not think It neces
sary to consult the opposition. After all the 
Punjab problem is a national problem as it is 
related to the unity and integrity of this coun
try. Therefore, a political solution to this 
problem should not be found only for protect
ing the political interests of one or the other 
party. This is a national problem and it re
quires natbnal consensus for its solution. It 
is imperative to involve allthe political parties 
and well-wishers of the nation in finding 
solution to this problem.

Unfortunately, hon. Members elected 
from Punjab do not seem to be present here 
but I would deflnitety like to submit that

though the Constitution (59th Amendment) 
Act is being repealed by the Constitutbn 
(63rd Amendment) Bill, the unity and integ
rity of the country cannot be compromised at 
any cost and we all have a clear stand in this 
regard. The Constitution (59ih Amendment) J 
Act was vehmently criticised in the demo
cratic countries of the world and it was al
leged that with this amending Act the civil 
rights of the people had been attacked. 
Therefore, this Bill is the need of the hour. I 
appreciate the efforts of the hon. Minister of 
Home Affairs and I would like to request the 
members of all parties not to make it a 
political question. This is â national issue. 
We should all sit together and find out a 
solution to this problem. With these words, I 
support the Constitution (63rd Amendment) 
Bill.

[English]

SHRÎ  PIYARE LAL HANDOO 
(Anantnag): Sir, mine is perhaps a solitary 
voice in the House after I heard speeches 
from enlightened representatives of all par
ties about the 63rd amendment to the Con
stitution.

I had shed a tear or two, the day before 
yesterd^ when 62nd amendment to the 
Constitutton was on the anvil which was later 
passed. I have suggested then, and I need to 
suggest once again that organic law of this 
country, of this Republic must not be so 
lightly dealt with. Ours is, perhaps, as you 
rightly hold, the largest democracy in the 
country and ours is also the solitary democ
racy in the country, which has. within a span 
of 42 years, amended the Constitution 62 
times and you have given to yourself yes the 
credit of doing it within four days. This is one 
submission that I would make. The second 
submission is the proposed amendment to 
repeal—whk:h Chapter 18 of the Indian  ̂
Constitution rightly entitles—the emergency 
provisbns; no State-Klevetoplng or devel- 
op^d---can ever Imagine all that the nation 
stands for; it cannot foresee an emergency, 
cannot face an emergency, jcannot oonfronf 
an emergency. Those who made our Cmsti- 
tutk>n very well foresaw the contir«ency an^
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piovtded constitutional remedies to meet 
contingencies, ff you give a casual glance to 
thef irst section in the Chapter--article 352— 
I have read It—you^ill see what the Presi
dent can do irt  ̂given circumstance Presi- 

 ̂ dent's satisfaction in all cases, we know, is 
the satisfaction of the rulers of the time. We 
move to article 359 of the Constitution. We 
can call them consequential provisions, upon 
the original first satisfaction of the President, 
which is the first satisfaction of the Govem- 
ment of India of the time.

Now I heard much today about article 
359 (A) of the Constitution which is sought to 
be repealed. I heard much today about a 
small provision which is attached to article 
356 of the Constitut»on and which Is about to 
be repealed today.

15.00 hrs.

One thing which attracted me to move an 
amendment is the sentence used by the hon. 
Prime Minister during the course of his speoch 
when he said we cannot deny except in the 
butchery right of life to someone. I only plead 
for indulgence from the Home Minister which 
is the butchery today, who is the lamb today 
who is being butchered and in which parts df 
the country. Only yesterday someone talked 
about the kidnapping. Someone talked of 
the kidnapping of a sitting MLA. I can fore
warn you that in the next 4 to 5 days you may 
hear of my murder—I am on the hit list—and 
kidnapping because in the next 2 days I have 
to walk through the lanes in which Shri P.N. 
Bhatt was shot dead only yesterday. Who 
knows I may be shot dead in the same lane 
for taking the same steps. I would only seek 
your indulgence for consideration of the life 
of the CRPF perso'̂ nel who were yesterday 
accosted, confront̂ d̂ and shot dead in the 

 ̂ streets somewhere in Punjab. I would like 
the Prime Minister to consider this matter of 
right of life being denied. It is denied to the 
people of Kashmir and not to the terrorists in 
Kashmir. It is being denied to the people of 
Punjab and not to the terrorists in Punjab. 
You had a very recent experience. The 
Deputy Prime Minister in a given constitu
ency in Punjabgotonly 50,000vptes whereas

somebody supported by terrorists got mora 
than 2 lakh votes. I heard the other day the 
hon. Minister saying about the percentage of 
votes polled, t would like to say that it goes to 
my credit that I could ensure polling of votes 
to that percentage because people were 
terror stricken. The problem is not of terror
ism. I said on the first day the problem is how 
to save the terror-stricken people both in 
Punjab and Kashmir. What are you going to 
do in that respect.

Further, Sir, they are only removing 
from the armoury a weapon which has not 
been used at any point of time and that is my 
regret. Now remember March 1988 when 
Article 359 (A) was introduced in the Consti
tution. What was going on in Punjab then. 
Remember June 1988 when Black Thunder 
act was enacted by the then Government of 
India and that ensured one thing that not a 
single policeman had to enter golden temple 
to clean It of the terrorists. Today what is the 
condition of Punjab. Every gurudwarals in 
possessk̂ n of these people. I have heard 
some great lawyers saying about Article 359 
A that it has denied right to life. It denies 
enforcement of the right under Article 21 in 
respect of the butchers and not the lambs 
that are to be butchered. Further Article 359 
A can only be enforced if President issues an 
order and President is satisfied that a certain 
situation exists. President's feeling satisfied 
pre-supposes satisfaction of the Govern
ment. If you are not satisfied President can
not issue an order and this exception is not 
capable of being enforced. What do you fear 
from? Whom do you want to please by 
making it lapse on 1st or 2nd January in
stead of allowing it to die its natural death on 
13th March. I thank the Congress Party 
which has moved an amendment. By saying 
that this Act comes into force on 1 st or 2nd 
January I do not know whom does he want to 
please. On 13th March itself it is going to die 
its natural death. If you are not satisfied that 
an emergency exists President cannot pass 
an order. Article J59 cannot be enforced and 
exceptions to Article 20 and 21 will not be 
enforced. Enforceability of exceptions to 
Artcles 21 and 21 in terms of Arttele 359 is 
dependant on a pre-conditton and the pre-
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condition is Presidenfs satisfaction that 
•rh«rg«ncy requires it to be done and if you 
feel happy t>y saying that emergency does 
not exist f̂ resident cannot pass an order. So 
how does this Article harm? Now give me an 
instance of a single country ever since the 
dawn of civilisation where at one or the other 
period such laws have not t>een enforced 
and such laws have not been taken notice of. 
Orily yesterday, I heard the Foreign Minister 
condemning what had happened in Roma
nia and perhaps rightly so and a part of the 
drama was also sought to be thereby con
demned. He eulogised what happened to 
the President of that country. I am not that 
unhappily constituted to agree with him there. 
His trial was held within a minute and a half. 
You eulogised that also. Is that the rule of 
law? How much of a tyrant he was, the you 
should have given him the benefit of a fair 
trial if you were thinking about Punjab and 
Kashmir today.

Believe me, with a very heavy heart, I 
only want you to be indulgent and make a 
distinction in the metaphor used by the Prime 
Minister. You are not doing things today in 
favour of the lamb in Jammu and Kashmir, 
and Punjab, but in favour of the butcher. You 
know as a true Musalman, if your lamb is to 
be murdered the way that is being murdered 
today, it will be haram and not halal. Kindly 
take notk:e of the terror-stricken people. You 
were telling that it is the tefforists who needed 
freedom today. They have got sufffcient free
dom. As my esteemed friend from the 
Communist Party of India toki you, they are 
free to do killings on one side and extortion 
on the other. They are free to set up Khalsa 
panchayats everywhere in the villages of 
Punjab. They say: '1here is no use of going 
to the counts of law.” Your law cannot touch 
them the way you are talking. But one thing 
which is not free is the poor Punjabi and he 
is the lamb today. Eighty-three deaths have 
taken place since 6th of Decemt>er, 1989 in 
Punjab. Your friend and my esteemed col
league, Shri Prem Nath Bhat, is no more. 
Who krtows I may also be no more within the 
next four or five days. As I told you, I am

going to wait through the same lane through 
whteh Mr. Bhat attempted to go. He was not 
aBowed to enter that lane. I will not ask you 
to shed a tear if I die. However, if I am 
kidnapped, kindly make sure of one thing 
that you do get my dead body and not ‘ 
compromise on anything for that. I am sure 
that you woukl hand over my dead body to 
my chiMren. That's all. I will be satisfied. My 
soul will be satisfied. But kindly don’t tamper 
with the provisk>ns of law whteh have not 
been used since March, 1988. If you are 
satisfied that there is no cause for emer
gency in terms of artteles 356 and 359-A, the 
President cannot act. It is in this context that 
I have moved my amendment. My amend
ment is very simple. Instead of reserving the 
right to fix the date for enforcement of or
ganic law, whk:h you are reserving, it shouki 
not be regarded as a sound propositton. This 
is not done. If it has been done in a country, 
is it proper? It is done in respect of rent laws.
It is done in respect of criminal procedure 
code. It is done in respect of civil law. But this 
organic law need not be touched this way 
lightly. In less than half a century, you have 
changed the ConstHutton sixty-three times. 
Kindly be sure of what you want to do. If you 
wantto enforce it on a date, indicate the date. 
But if you want to go by my advice, whk:h I 
have humbly given to you in the context of 
my submisskms, then I would say that you 
may add sub-artkde (2) of article (1):

That law shall come into force on 13th
March, 1990.*

That is the date when it lapses.

Doni use it because ihe Preskient cannot 
issue an order if you are not satisfied that 
there is any emergency. With your new kin
ship with the terrorists in Punjab, perhaps 
you will never t>e satisfied that there is a . 
cause for emergency in Punjab.

MR. CHAIRMAN: Now Shri Jagdeep 
Dhankhar.

CH. JAGDEEP DHANKHAR 
(Jhunjhunu); Mr. Chairman, Sir, I thank you 
for giving me this opportunity...
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THE MINISTER OF HOME AFFAIRS 
(SHRIMUFTI MOHAMMADSAYEED): Hit 
has to be oonciuded by 3.30...

MR. CHAIRMAN: We can take another 
fifteen minutes after 3.30 and the time forthe 
private Member's business can be adjusted 
after six o’clock.

(Interruptions)

PROF. SAIFUODIN SOZ (Baramulla); 
Sir, I am on a point of order. Earlier, the 
di&cussk)n on the communal situation was to 
be initiated at 2 PM and now it has been 
changed. It was not necessary for Members 
to be present from 11 AM to 10PM. Iwasnot 
even informed that the discussion has been 
postponed... (Interruptions)... I,have already 

' met the hon. Speaker. Now, i  say that the 
discu8sk>n on communal situatton shouki 
take place first and then the discusston on 
Panama will come. Firstly, I do not want any 
extenston of time here. You start the Private 
Members' Business at exactly at 3.30 PM. At 
6 PM, there shouki be a discusston on the 
communal situation which is much more 
Important than the discussion on Panama. 
Now, do you want that this discusston shouU 
not be covered by the Press? (Intenvptions)

MR. CHAIRMAN; No, that is not the 
point now. And that is not the interest of the 
House even.

(Interruptions)

PROF. SAIFUDDIN SOZ: I want an 
assurance that the Private Members' Busi
ness will start at 3.30 PM and the discusston 
on the communal situatton will start at 6 PM. 
Otherwise, I will not initiate the discusston. 
(Intem^tions)

MR. CHAIRMAN; After getting the 
' consent of the various leaders including the 
Op^sition leader yesterday, the hon. 
Speaker announced today morning the 
changes whtoh we are going to adopt. The 
eommunicattons were not given to you. In 
any case, that can be taken care of. We have 
Jto know what had happened exactly.

PROF. SAIFUDDIN SOZ: DiscusskMi 
on communal situatton is much more impor
tant than the dlscusskm on Panama W9 
want the discusston on communal situation 
at 6 PM. I want this point to be put to the vote 
of the Houso.(lnt0miptions)

MR. CHAIRMAN: I want to hurry up 
even this discusston. When the Members 
are contrtouting some good kieas, I cannot 
stop them and even inspite of my repeated 
requests, they coukJ riot control their time. 
That is what had happened. If the House 
agrees, we will finish this Constitutton 
(Amendment) Bill. I request all of you that we 
can take another 15 or 20 minutes or a little 
more time and finish it.

(Inten-uptions)

PROF. SAIFUDDIN SOZ: I raise an 
objectton to that. First of all, I want the 
discusston on communal situatton to start at 
6 PM and postpone the discussion on Pan
ama. I want you to put it to the vote of the 
House.

MR. CHAIRMAN; You raise this poirrt 
when the discussion on communal situation 
and Panama will come up. Now, the ques- 
tk>n is whether we can extend another 15 
minutes to finish this Bill.

PROF. SAIFUDDIN SOZ; No. Not at all. 
Private Memt>ers' Business should be taken 
up at 3.30 PM exactly.

MR. CHAIRMAN: Ok.

CH. JAGDEEP DHANKHAR 
(Jhunjhunu). Sir, I will be very brief. The 
Constitutton (Fifty-ninth Amendment) Bill was 
passed by this House on 23rd March, 1988. 
Raiya Sabha had passed it on 15th March, 
1988.1 say with respect to Mr. Handoo that 
13th March is not the relevant date. The 
Preskfent gave his consent on 30th March, 
1988. Therefore, in such a serious-minded 
business of the House, the hon. Member 
was referring to the date under
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misconception... (Interruptions)... It is not 
13th March. But it is 30th March. Our Consti
tution is a product of our national

15.13 hrs.
[MR. JASWANT SINGH in the Chair]
movenrient and in this Constitution, the 

most vital chapter is Part III, namely, Funda
mental Rights. Article 21 is the Fundamental 
Rights which we are dealing with now. It has 
been... (Interruptions)

[MR. JASWANT SINGH in the Chaii]

MR. CHAIRMAN: My sincere advice is 
nottogo intothe Constitutional history. Come 
to the point. We do not have time.

CH. JAGDEEP DHANKHAR; What I 
say most respectfully is about the scene 
which was enacted yesterday in this House. 
The Leader of the Opposition had retorted in 
a very casual manner; he was in a jovial 
mood saying “why to go about this business. 
In any case, it is lapsing on the 30th March.” 
I want to make only this point that such a 
casual attitude by the Leader of the Opposi
tion on such a vital issue should not be 
repeated. (Interruptions)

SHRI RANGARAJAN KUMARAMAN- 
GALAM: Sir, I am on a point of order,

MR. CHAIRMAN: What is your point of 
order?

SHRI RANGARAJAN KUMARAMAN- 
GALAM: I would like to know as to whether 
there is any special rule to the effect that one 
can make personal allegations against the 
Leader of the Opposition, without following 
the rule or giving notice.

MR. CHAIRMAN; It is not a personal 
allegation. Therefore, no point of order. You 
please proceed.

(Interruptions)

OH, JAGDEEP DHANKHAR: Let us

always remember what Mahatma Gandhi 
had saW. he cared for liberty... (Interrup
tions), .. I do not want to be Interrupted. Once 
again I would like to say that such a casual 
attitude like yesterday should not be re
peated in this House. Let us not be casual 
with amendments to the Constitution. Due to 
time constraint, I am resuming my seat.

MR. CHAIRMAN: Mr. Home Minister 
may reply now.

[Translation]

THE MINISTER OF HOME AFFAIRS 
(SHRI MUFTI MOHAMMAD SAYEED): Mr. 
Chairman. Sir, as regards.*the objects and 
reasons of this Bill, I have already elaborated 
the same in my earlier speech. But some 
hon. Members have raised certain question 
and I would like to clarify those points. The 
Punjab problem has assumed a serious 
proportion. We are proud of hardworking 
farmers of Punjab, We take pride for our 
jawans of this State who have always been 
in the fore front to sacrifice their lives for the 
protection of this country whenever there 
was danger to our freedom. Today I say that 
the youth of Punjab are not shedding their 
blood for the protection of the country but for 
weakening it. The Government under Shri 
V.P. Singh.....(Interruptions)

[English]

SHRI RAJIV GANDHI (Amethi); The 
Home Minister has criticised all the youth of 
Punjab. That is not correct... (Interruptions).,. 
That is what he has said (Interruptions) 

[Translation]

SHRI MUFTI MOHAMMAD SAYEED: I 
am point to that. I referred to the forces whteh 
are weakening the country.

SHRIRAJIVGANDHI: Youhavestated 
that the youth of Punjab are shedding their 
btood for weakening the country. (Intern^ 
tions)

SHRI MUFTI MOHAMMAD, SAYEED:
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Today we are being questioned as to what 
kind of solution do we have to the Puhjab 
problem, what is our stand in regard to the 
demand for Khalistan, what steps are we 
taking for combating terrorism and what 
measures are being taken for ensuring the 
security of the students of the educational 
institutions? I would like to state that we have 
been landed in the same position as the 
present leader of the opposition. Shri Rajiv 
Gandhi was landed 5 years ago. At that time 
the people wanted a healing touch from the 
Gtovernment. The people wanted that the 
atmosphere of confrontation should end and 
a consensus should be reached on the na
tional issues. Today I am not interested in 
commenting upon the steps which Shri Rajiv 
Gandhi had taken for finding a solution to the 
Punjab problem and I am not inclined to go 
into the reasons why he could not achieve 
success here. Today we want to combat the 
situation which has been prevailing for the 
last 5 years. People are being killed there. It 
is Immaterial whether the Hindus are being 
massacred or the Sikhs are being mas
sacred. What is important is the fact that the 
lives of people of this country are being lost.

The Punjab problem cannot be solved 
by* the brute strength of the Police force 
alone. That is why our hon. Prime Minister 
has taken this initiative of visiting the Golden 
Temple. However, merely visiting the Golden 
Temple will not be the solution. We are not 
ignorant people. We think that without their 
cooperation such a serious problem cannot 
be solved. I can observe in the report that 
various measures have been taken by the 
present Government to ensure that the ter
rorists do not get shelter across the border, 
they do not get supplies from there and they 
do not get any kind of outside assistance. It 
is a fact that terrorism has gained strength in 
Punjab. When our Government declares that 
we have to provide the healing touch, it does 
not mean that we shall not combat terrorism. 
It is a fact that a conspiracy is being hatched 
so that the solutions, which are being ex
plored. may be rendered ineffective. An 
Accord was entered into with Sant LongQwal 
blit the forces, which were not in favour of 
such an agreement, were successful in their

objective by assassinating him. He was the 
person who had people’s support behind 
him and wielded power but he was removed 
from the scene, with the result the Accord 
could not work. Such forces are present 
there even today.

The elections were held recently and 
after that the hon. Prime Minister visited 
Punjab. He met the people there and we saw 
how people were hopeful. But there is no 
need to harbour misconceptions on this 
account. Instead steps should be taken to 
combat terrorism. Dedicated police officers 
who tackled terrorism with an iron hand, 
shall not be demoralised but efforts shall be 
made to boost their morale and encourage 
them. However, certain officers have mis
used their power and in that case, efforts will 
be made to release the Innocent victims. But
I think that regardless of whatever adminis*- 
trative measures are taken we shall not be 
successful in attaining our objectives unless 
political initiatives is also taken. Unless the 
public opinion is mobilised, it will not be 
possible to isolate the terrorists.

The second step, which our hon. Prime 
Minister took was to convene a conference 
of all political parties in which efforts were 
made to evolve a national consensus for 
finding a solution to the Punjab issue. It is a 
fact that the elected Members belonging to 
the Akali Dal. some communal elements and 
some representatives of the people did not 
participate in the conference but we. whether 
it is Congress Party or B.J.P. or for that 
matter the C.P.M. or C.P.I. or Janata Dal. 
have decided to take part in the conference. 
The hon. Prime Minister has decided to 
convena a public meeting in Ludhiana in 
January after holding a meeting with all the 
political parties. There is need to start dia
logue with the public. Ultimately, people will 
have to be taken into confidence. I do not saV 
that the Punjab problem would be solved in 
a day or in a month. But we have to be 
administratively firm, at the same time politi
cal dialogue is required to be initiated. Some 
tragic incidents took place due to Punjab 
problem. For example, our Late Prime Mln- 
ister« Shrinr̂ ati Indira Gandhi was assassi-
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nated (Inteiruf^ions)......Some questions
were raised ttut I would IHte to darify them.

MR. CHAIRMAN: I would suggest that 
time is very limited.

SHRI MUFTI MOHAMMAD SAYEEO: 
Firstly, the persons behind the 1984 riots 
would be brought to book. The cun’ent 
Government would Hke to award early pun
ishment to the guilty and set up a speciai 
court for this purpose. This is essential.

Secondly, It has t>een demanded that 
action should be taken against the people 
who were involved in the kmting of houses, 
shops and other establishments in 1984. 
About 200 cases are pending in this regard. 
Some 2000 lives were lost in these riots. Our 
next step had been in connectbn with the 
repealing of the 59th amendment. The most 
important right of mankind which has been 
given by the almighty is the right to life. 
Nobody has the authority to take away that 
right. Through the 59th (Amendment) Act. 
the fundamental right of m an that is the Right 
to Life was taken away. We want that the 
earlier this law is deleted from the statue 
book better it would be. Therefore, if this 
amendment is passed it will be implemented 
earty. After the President gives his assent to 
this Bin. efforts will be made to implement it 
as early as possible. Our friends have raised 
a number of questtons. but it is not possible 
to reply to them the moment. A dead line has 
also bMn fixed in this regard.

MR. CHAIRMAN: Shri Bhajan Lai,
please sit down. I am not giving you permis- 
ston. I have not allowed you. Please sit 
down.

(hnorruptions)

MR. CHAIRMAN: I have not given you 
permissnn. htothing will go on record.

{Intern^ions)’

MR. CHAIRMAN: I have not altowed 
you. Pleasfl sit down. Please you do not 
interrupt him.

SHRI MUFf I MOHAMMAD SAYEED: I 
have one request to make to the hon. 
Members that they shouM pass this amend
ment.

SHRI MADAN LAL KHURANA (South 
Delhi): Mr. Chaimnan, Sir, I have one sub- 
missk>n to make.

MR. CHAIRMAN: No. it will not be 
alk>wed.

{Interruptions)

[EngUsHi

MR. CHAIRMAN: PleasesHdown.DonI 
interrupt. Please be in order.

{Interruptions)

SHRI RAJIV GANDHI: Yesterday. I 
agreed that we would have this Bill today and 
we wouM help the Government in passing 
this BHI. 1 found in the Bill that there is no date 
as to when this Bill will become operattonal. 
{Interruptions)

THE MINISTER OF FINANCE (PROF. 
MADHU DANDAVATE): We are accepting 
the amendment, that immediately it shouM 
t>e effective.

M a CHAIRMAN: All right; I would like 
to say thatthe amendment is with me. namely 
that the effect of this Bill be immediate; and 
that has already been accepted.

{Intenvptions)

MR. CHAIRMAN: There will be no 
Interruptions now. Kindly sit down.

(Inten’uptions)

SHRI RAM NAIK (Bombay North): I had 
suggested an amendment. {Interruptions)

*Not recordPd.



MR. CHAIRMAN; There is no amend
ment suggested by you. You cannot move it 
now. Please don’t intenrupt.

Iwanttotaketheconsentolthe House- 
before I move on to the Private Members’ 
Business, there is to be a statement made by 
the hon. Prime Minister on Bofors. If it is the 
consent of the House, then I can take this 
vote on this Constitution (Sixty-third Amend
ment) Bill at 6 o’clock.

SOME HON. MEMBERS; No. 

(Interruptions)

MR. CHAIRMAN: Before I putthe Motion 
for consideration of the Bill to vote, I would 
like to say that this being a Constitution 
(Amendment) Bill, voting has to be by divi
sion.

Let the bbbies be cleared— 

(Interruptions)

[Transtotion]

SHRI LALU PRASAD: On a point of 
order. Sir.

MR. CHAIRMAN: The voting pmcess 
begins with the clearing of the tobbies. Once 
the voting process has begun neither a point 
of order nor a constitutional issue can be 
raised. Till the voting process is completed, 
there will not be any interruptk>ns.
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lEngHsHl

MR. CHAIRMAN: Now the Lobbies 
have been cleared.

The question is:

That the Bill further to amend the 
Constltuton of India be taken into 
consideration."

TheLO kS^hadivkM
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Dhrl«bnNo.S

AYES

Abdul Samad, Shri 

Abedya Nath, Mahant 

Acharia, Shri Basudeb 

Advani, Shri LK.

Aganwal, Shri J.P.

Aher. Or, Daulatrao Sonujl 

Ahmed. Shri Kamaluddin 

Ajit Singh, Shri 

All Shrlmati Subhashini 

Amat, Shri D.

Anand Singh, Shri 

Anbarasu, Shri Era 

Anwar ̂ mad, Shri 

Argal, Shri Chhaviram 

Arunachalam, Shri M.

Ashokarsy, Shri A.

Baga Reddy, Shri M.

Baig, 3hri Arif 

Bais, Shri Ramesh 

Baitha, Shri Mahendra 

Bajpai, Dr. Rayendra Kumari

Bala, Dr. Asim 

Balaraman. Shri L.

Banatwaila.ShrlQ.M.
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Bankhele, Shri Kisanrao Baburao 

Barman, Shri Palas 

Basavaraj, Shri G.S.

Basu, Shri Anil 

Basu, Shri Chitta 

Beg, Shri Yusuf 

Behera, Shri Bhajaman 

Benjamin, Shri S.

Bhagey, Shri Gobardhan 

Bhajan Lai, Shri 

Bhakta, Shri Manoranjan 

Bhardwaj, Shri Parasram 

Bhargava, Shri Girdhari Lai 

Bhartiya, Shri Santosh 

Bhatia, Shri Ram Sewak 

Bhattacharya, Shrimati Malini 

Bhattacharya, Shri Nani 

Bhuria, Shri Dileep Singh 

Bopche, Dr., Khushal Paras Ram 

Brahm Bhatt, Shri Prakash Koko 

Brahm Dutt, Shri 

Chakravoily, Shri Susanta 

Chandrasekhar, Shrimati 

Chatterjee, Shri Nirmal Kanti 

Ghatterjee, Shri Somnath 

Chaudhary, Shri Ishwar 

Chaudhary, Shri Rudra Sen

Chavda, Shri Khemchandbhai Somabhai 

Chennupati, Shrimati Vidya 

ChWambaram, Shri P.

Choudhury, Shri Saifuddin 

Chowdhary, Shri Dasai 

Dandavate, Prof. Madhu 

Danwe, Shri Pundlik Hari 

Das, Shri Anadi Charan 

Das, Shri Bhakta Charan 

Datta, Shri Amal 

Deb Burman, Shri K.B.K.

Delkar, Shri Mohanbhai Sanjibhai 

Dennis, Shri N.

Deora, Shri Murli 

Deshmukh, Shri Ashok Anandrao 

Deshmukh, Shri Sudam Dattatrya 

Dev, Shri Sontosh Mohan 

Devi Lai, Shri 

Dhakane, Shri Babanrao 

Dhankhar, Ch. Jagdeep 

Dhumal, Prof. Prem Kumar 

Dikshit, Shri Narasinghrao 

Dome, Dr. Ram Chandra 

Fernandes, Shri George 

Gadgil,ShriV.N.

Gaikwad, Shri Udaysingrao Nanasaheb 

GandN, Shri Rajiv
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Gangadhar, Shri S.

Gangwar, Shri Santosh Kumar 

Giri, Shri Sudhir 

GudadinnI, Shri B.K.

Gujral. Shri I.K.

Gupta, Shri Dharampal Singh 

Gupta, Shri Indrajit 

Handcxj, Shri Piyare Lai 

Hannan Mollah, Shri 

Hansda, Shri Matilal 

Harish Pal, Shri 

Harshvardhan, Shii 

Heera Bhai, Shri 

Het Ram

Hota Shri Bhabanl Shankar 

Inder Jit, Shri 

Jagpal Singh, Shri 

Jamuna, Shrimati J.

Janardhanan, Shri Kadambur M.R. 

Jangde, Shri Resham Lai 

Jatiya, Shri Satya Nar^yan 

Jeevarathinam, Shri R.

Jha, Shri Bhogendra 

Jhlkram, Shri Mohan Lai 

Jorawar Ram, Shri 

Joshl. Shri Dau Oayal 

Ju Deo, Shri Oilip Singh

Kabde, Dr. Venkatesh 

KalKa Das. Shri 

Kalvi, Shri Kalyan Singh 

Kamble, Shri Arvind Tulshiram 

Kamson, Prof. Meijinlung 

Kareddula, Kumari Kamalaji 

Kataria, Shri Gulab Chand 

Kaushik, Shri Purushottam 

Khan, Shri Arif Mohammad 

Khan, Shri Sukhendu 

Khan, Zulfiquar Ali 

Khandelwal, Shri Pyarelal 

Khurana, Shri Madan Lai 

Kotadia, Shri Manubhai 

Kumaramangalam, Shri P.R. 

Kundu, Shri Samarendra 

Kurien, Prof. P.J.

Kushwaha, Shri Jagdish Singh 

Lalu Prasad, Shri 

Lodhi, Shri Ganga Charan 

Mahabir Prasad, Shri 

Mahajan, Shrimati Sumitra 

Mahale, Shri Haribhau Shankar 

Mahata« Shri Chitta 

Makkasar, Shri Shopat Singh 

Malhotra, Shri Vijay Kumar 

Maiik, Shri Satya Pal
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MaNikatjun. Shri 

Mandal, Shri Sanat Kumar 

Manemma, Shrimati T.

Manjay U l, Shri 

Manverxlra Singh, Shri 

Marbaniang, Shri Peter G.

Masudal Hossain, ShriSyed 

Mayel<ar, Shri Gopalrao 

Maena, Shri Nandiai 

Maghwal, Shri Kaiiash 

Mawar, Mahandra Singh 

Miidha, Shri Nathu Ram 

Mishra.ShriBalGopal 

Mishra, Shri Janeshwar 

Mishra, Shri Rajmangai 

Misra, Shri Satyagopai 

Mohammed Shafi, Shri 

Mukheijee, Shrimati Geeta 

Munda, Shri Govinda Chandra 

Munda, Shri Karia 

Munjara, Shri Kankar 

Murthy, Shri M.V. Chandrashekara 

Muthiah, Shri R.

Naik, Shri Ram 

Naikar, Shri D.K.

Nandi, Shri YeHalah 

Narayanan. Shri K.R.

Narayanan, Shri P.O.

Nathu Singh, Shri 

Nayak,ShriNakul 

Negi, Shri C.M.

Nehru, Shri Arun Kumar 

Netam, Shri Arvind 

Nitish Kumar, Shri 

Odeyar, Shri Channaiah 

Pal, Shri M.S.

Pal, Shri Rupchand 

Palanisamy, Shri K.C.

Panda, Shri Raj Mangal 

Pandey, Prof. Yadunath 

Pandeya, Dr. Laxminarayan 

Panwar, Shri Harpal Singh 

Paranjpe, Shri Baburao 

Paswan,ShriChhadi 

Paswan, Shri Sukhdeo 

Patel, Dr. A.K.

Patel, Shri Arjunbhal

Patel, Shri NatubhaiM

Patel, Shri Prahlad Singh

Patel, Shri Ram Pujan

Patel, Shri Shantilal PunJshottarWtaa

Patel, Shri Somabhai

Patktar, Shri Ramaahwar

PatU.ShriB«aavan4
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Patll. Shri Shlvraj V.

Patil, Shrl Uttamrao 

Patfl, Shri Uttamrao Lakmaurao 

Patnaik, Shri SIvaji 

Poojary, Shri Janardhana 

Potdukhe, Shri Shantaram 

Prabhu, Shri R

Pramanik, Shri Radhika Ranjan 

Prasad. Shrl R.S 

Prem Pradeep, Shri 

Raghavji, Shri 

Rai, Shri Kalpnath 

Rajeswari, Shrimati Bnĵ ava 

Raju, Shri Bh. Vijakumar 

Rajveer Singh, Shri 

Rakesh, Shn R.N.

Ram Awadh, Shri 

Ram Babu, Shri A.G.S.

Ram Dhan. Shri 

Ram Prakash, Ch.

Ram Sagar, Shri (Bara Banki) 

Ram Sagar, Shn (Saidpur)

Ram Sajiwan, Shri 

Ram Singh, Shn 

Ramachandran. Shri Mullappally 

Ramadass, Dr. R.

Ramamurthy, Shri K

Rameshwar Prasad, Shrl 

Rana, Shri Kashiram Chhabiidass 

Ranga, Prof. N.G.

Rao, Shri J. Chokka 

Rao, Shri K. Ramamohan 

Rao, Shri Srinivasa 

Rasheed Masood, Shri 

Rathod, Shri Uttam 

Rathor, Dr. Bhagwan Dass 

Rawat, Shn Harlsh 

Ray, Dr. Sudhir 

Raychoudhuri. Shri Sudarsan 

Raddy, Shri A. Vankata 

Reddy, Shri B.N.

Reddy, Shri Kasu V.K.

Reddy, Shri Kotia Vijaya Bhaskara 

Reddy, Shri P. Narasa 

Reddy, Shri R. Surender 

Reddy, Shrl Rajamohan 

Routray, Shri Nilamani 

Roy. Shri A.K.

Roy, Shri Haradhan 

Roypradhan, Shri Amar 

Sal, Shri A. Pratap 

Sai, Shri Larang 

Sai, Shri Nand Kumar 

SainI, Shrl Gurdial Singh
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Sait, Shri Ibrahim Sulaiman 

Saran, Shri Oaulat Ram 

Saroj, Shri Sarju Prasad 

Sartaj Singh, Shri 

Sarwar Hussain, Shri 

Save, Shri Moreshwar'

Sayeed, Shri Mufti Mohammad 

Scindia, Shrimati Vijayaraje 

Selvarasu, Shri M.

Sema, Shri Shil<iho 

Shah, Shri Jayantilal Virchandbhai 

Shal<eelur Rehman, Shri 

Shal<ya, Dr. Mahadaepal< Singh 

Shakya, Shri Ram Singh 

Shanioranand, Shri B.

Shanmugam, Shri P.

Shanta Kumar, Shri 

Shastri, Shri Anil 

Shastri Shri Oharam Pal 

Shastri, Shri Yamuna Prasad 

Shekhada, Shri Govindbhai Kanjibhai 

Shiwankar, Prof. Mahadeo 

Shrivastava, Dr, Shailendranath 

Sidnal, Shri S.B 

Silvera, Dr. C.

Singam, Shri Basavapunnaiah 

SIngaravadivel, Shri S.

Singh, Shri Ajay 

Singh, Shri Dharantgaj 

Singh, Shri Har Gk>vind 

Singh, Shri Jagannath 

Singh, Shri L.V.

Singh, Shri Lokendra 

Singh, Shri Mandhata 

Singh, Shri Maheshwar 

Singh, Prof. N. Tombi 

Singh, Shri Pratap 

Singh, Shri Radha Mohan 

Singh, Shri Ramashray Prasad 

Singh, Shri Ram Naresh 

Singh, Shri Ram Prasad 

Singh, Shri Ramdas 

Singh, Shri Satya Pal 

Singh, Shri Sukhendra 

Singh, Shri Surya Narayan 

Singh, Shri Tej Narayan 

Singh, Shri Udai Pratap 

Singh, Shri Vishwanath Pratap 

Sinha, Shrimati Usha 

Sodhi, Shri Mankuram 

Solanki, Shri Surajbhanu 

Sonkar, Shri Kalpnath 

Soz, Prof. Saifuddin 

Srin^asan, Shri C.
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Subedar, Shri 

Suttanpuri, Shri K.D.

Suman, Shri Ramjiial 

Sundararaj, Shri N.

Sunil Dutt, Shri 

Sur, Shri Monoranjan 

Tarif Singh, Shri

Tarwaia, Shri Amratlal Vallabhdas 

Thakore, Shri Gabhaji Mangaji 

Thambi Durai, Dr.

Thapa, Shri Nandu 

Throat, Shri S.B.

Thungon, Shri P.K.

Tiraky, Shri Piyus 

Tiwari, Shri Janatdan 

Topdar, Shri Tarit Baran 

Tyagi, Shri K.C.

Uma Bharati, Kumari 

Unnikrishnan, Shri K.P.

Vaghela, Shri Shankarsinh 

Varma, Shri Ratilal Katidas 

Verma, Shri S.C.

Vekaria, Shri S.N.

Venkatesan, Shri P.R.S.

Verma, Shri Dharmesh Prasad

Verma, Shri Phoolchand 

Verma, Shri R.L.P.

Verma, Shri Sheo Sharan 

Verma, Shri Upendra Nath 

Vijayaraghavan, Shri A.

Wadiyar, Shri Srikanta Datta Narasimharaja

Yadav, Shri Baieshwar

Yadav, Shri Chhotey Singh

Yadav, Shri Chun Chun Prasad

Yadav, Shri Devendra Prasad

Yadav, Shri Hukumdeo Narayan

Yadav, Shri Janardan

Yadav, Shri Kaiiash Nath Singh

Yadav, Shri Mitrasen

Yadav, Shri Ram Sharan

Yadav, Shri Ramendra Kumar Ravi

Yadav, Dr. S.P.

Yadav, Shri Sharad 

Yadav, Shri Ramjilal 

Yadvendra Datt, Shri 

Yuvraj, Shri 

Zainai Abedin, Shri

MR. CHAIRMAN; Subject to correction, 
the results of the division is:

Ayes: 342*
Noes: Nil

*341, «js corrected.



Arunachalam, Shri M.

Ashokaraj, Shri A.
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Th« motion is carried by amaiority of tiw 
total mambarsh  ̂of the House and tiy a 
majority of not less than two-thirds of the 
Members present and voting.

The motion was adopted

MR. CHAIRMAN: We shall now take up 
clauses 2 and 3. H it is then sense of the 
House, then I will take both these clauses 
together.

The Lobbies have been cleared.

The question is;

The clauses 2 and 3 stand part of the
Bill."

The Lok Sabha divided: 

DivMonNo.6

AYES

Abdul Samad, Shri 

Abedya Nath, Mahant 

Acharia, Shri Basudeb 

Advani, Shri LK.

Aganwal, Shri J.P.

Aher. Dr, Daulatrao Sonuji 

Ahmed, Shri Kamaluddin 

Ajit Singh, Shri 

Ali Shrimati Subhashini 

Amat, Shri D.

Anand Singh, Shri 

Anbarasu, Shri Era 

Anwar Ahmad, Shri 

Argal, Shri Chhaviram

Baga Reddy, Shri M.

Baig, Shri Arif 

Bais, Shri Ramesh 

Baitha, Shri Mahendra 

Bajpai, Dr. Rajendra Kumari 

Bala, Dr. Asim 

Balaraman. Shri L.

Banatwalla, Shri G.M.

Banera, Shri Hemendra Singh 

Bankheie. Shri Kisanrao Baburao 

Barman, Shri Paias 

Basavaraj, Shri G.S.

Basu, Shri Anil 

Basu, Shri Chitta 

Behera, Shri Bhajaman 

Benjamin, Shri S.

Bhagey, Shri Gobardhan 

Bhajan Lai, Shri 

Bhakta. Shri Manoranjan 

Bhardwaj, Shri Parasram 

Bhargava, Shri Girdhari La! 

Bhartiya, Shri Santosh 

Bhatia, Shri Ram Sewak

Bhattacharya, Shrimati MoNni
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Bhattacharya, Shii Nani 

Bhuria, Shri Dileap Singli 

Brahm Bhatt, Shri Prakash Koko 

Brahm Dutt, SInri 

Chakravorty, Shri Susanta 

Chandrasekhar, Shrimati 

Chatterjee, Shri Nirmal Kanti 

Chatterjee, Shri Somnath 

Chaudhary, Shri Ishwar 

Chaudhary, Shri Ram Prasad 

Chaudhary, Shri Rudra Sen 

Chavda, Shri Khemchandbhai Somabhai 

Chennupati, Shrimati Vidya 

Chidambaram, Shri P.

Choudhury, Shri Saifuddin 

Chowdhary, Shri Dasai 

Danwe, Shri Pundlik Han 

Das, Shri Anadi Charan 

Das, Shri Bhakta Charan 

Datta, Shri Amal 

Deb Burman, Shn K.B.K.

Delkar, Shri Mohanbhai Sanjibhai 

Dennis, Shri N.

Deora, Shri Murit 

Deshmukh. Shri Ashok Anandrao 

Deshmukh, Shri Sudam Dattatrya 

Dev, Shri Sontosh Mohan

Devi Lai, Shri 

Dhakane, Shri Babanrao 

Dhankhar, Ch. Jagdeep 

Dhumal, Prof. Prem Kumar 

Dikshit, Shri Narasinghrao 

Dome, Dr. Ram Chandra 

Fernandes, Shri George 

Gadgii, Shri V.N.

Gaikwad, Shri Udaysingrao Nanasaheb 

Gandhi, Shri Rajiv 

Gangadhar, Shri S.

Gangwar, Shri Santosh Kumar 

Gin, Shri Sudhir 

Gudadinni, Shri B.K.

Gujrai, Shri I.K.

Gupta, Shri Dharampal Singh 

Gupta. Shri Indrapt 

Hanrioo, Shri Piyare Lai 

Hannan Mollah. Shri 

Hansda, Shri Matilal 

Harish Pal, Shn 

Harshvardhan, Shn 

Heera Bhai, Shri 

Het Ram

Hota Shri Bhabani Shankar 

tnder Jit, Shri 

Jagpal Singh, Shri
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Jamuna. Shrimati J.

Jwwrdhanan, Shri Kadambur M.R. 

J«n0da. Shri Rasham Lai 

Jatiya, Shri Satya Narayan 

Jaavvathinam, Shri R. 

Jha.ShriBhoa«ndra 

JMkram, Shri Mohan Lai 

tJonww Ram, Shri 

Joi^, Shri Dau Omal 

AiD«>. Shri Dilip Singh 

Kabds. Dr. Venkatesh 

Kaka Das. Shri 

Kahri, Shri Kalyan Singh 

Kamble, Shri Arvind Tulshiram 

Kanwon, Prof. Metjinlung 

Kapsa. Prof. Ram Ganesh 

Karaddula, Kumari Kamalaji 

Kataria, Shri Gulab Chand 

Kaushik. Shri Purushottam 

Khan, Shri Arif Mohammad 

Khan. Shri Sulthendu 

Khan. Zulfiquar Ah 

Khandalwal, Shri Pyarelal 

Khurana. Shri Mart;in Lai 

Kotadia. Shri Manubhai 

Kumaramangafam, Shri P.R. 

Kufldu. Shri Samarendra

Kurian. Prof. PJ.

Kijshwaha, Shri Jagdish Singh 

Lalu Prasad. Shri 

Lodhi, Shri Ganga Charan 

Mahabir Prasad, Shri 

Mahala, Shri Haribhau Shankar 

Mahata.ShriChitta 

Makkasar. Shri Shopat Singh 

Malhotra. Shri Vijay Kumar 

Malik, Shri Satya Pal 

Mandal, Shri Sanat Kumar 

Manemma. Shrimati T.

Manjay Lai, Shri 

Manvendra Singh, Shri 

Marbaniang, Shri Patar Q. 

Masudal Hossain, Shri Syad 

Mayekar, Shri Gopalrao 

Meana. Shri Nandlal 

Meghwal, Shri Kailash 

Mewar. Mahandra Singh 

Mishra, Shri Nathu Ram 

Mishra,ShriBalGopal 

Mishra, Shri Janashwar 

Mishra, Shri Rajmangal 

Misra, Shri Satyagopal 

Mohammad Shî i. Shri 

Mukhaiiaa. ShrimaM Oaata
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Munda. Shri Govinda Chandra 

Munda. Shri Karia 

Munjara, Shri Kankar 

Murthy, Shri M.V. Chandrashakara 

Muthiah, Shri R.

Nailt. Shri Ram 

Naikar, Shri D.K.

Nandi, Shri Yailaiah 

Narayanan, Shri K.R.

Narayanan, Shri P.G.

Nafhu Singh. Shri 

Nayak, Shri Nakul 

Negi, Shri C.M.

Nehm, Shri Arun Kumar 

Netam, Shri Arvind 

Nitish Kumar. Shri 

Odeyar, Shri Channaiah 

Pal. Shri M.S.

Pal. Shri Rupchand 

Palanisamy, Shn K.C.

Pande, Shri Raj Mangal 

Pandey. Prof. Yadunath 

Pandeya, Dr. Laxminarayan 

Panwar, Shri Harpai Singh 

Paranjp«, Shri Baburao 

Paswan, Shri Chhedi 

Paswan, Shri Sukhdao

Palai.Dr.A.K.

Patel, Shri Arjunbhai 

Patal.ShriNatubhaiM.

Patal, Shri Prahlad Singh

Patel, Shri Ram Pujan

Patal. Shri Shantilal Purushottamdas

Patal, Shri Somabhai

Patkiar, Shri Ramashwar

Patll, Shri Basavaraj

Patil.ShriShivrajV.

Patil, Shri Uttamrao 

Patnaik.ShriSivaji 

Poojary, Shri Janardhana 

Potdukha, Shri Shantaram 

Prabhu, Shri R.

Pramanik, Shri Radhika Ranjan 

Prasad, Shri R.S.

Prem Pradaep, Shn 

Raghavji, Shri 

Rai, Shri Kalpnath 

Rajaswari, Shrimati Basava 

Raju, Shri Bh. Vijakumar 

Rajvaar Singh, Shn 

Rakash, Shri R.N.

Ram Awadh, Shri 

Ram Babu. Shri A.G.S.

Ram Dhan. Shri
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Ram Prakash, Ch.

Ram Sagar, Shri (Bara Bank!)

Ram Sagar, Shri (Saidpur)

Ram Sajiwan, Shri 

Ram Singh, Shri 

Ramachandran, Shri Mullappally 

Ramadass, Dr, R.

Ramamurthy, Shri K.

Ramaahwar Prasad, Shri 

Rana, Shri Kashiram Chhabildass 

Ranga, Prof. N.G.

Rao, Shri J. Ghokka 

Rao, Shri K. Ramamohan 

Rao, Shri Srinivasa 

Rasheed Masood, Shri 

Rathod, Shri Uttam 

Rathor, Dr. Bhagwan Dass 

Rawat, Shri Harish 

Rawat, Prof. Rasa Singh 

Ray, Dr. Sudhir 

Raychoudhuri, Shri Sudarsan 

Reddy, Shri A. Venkata 

Reddy, Shri B.N.

Reddy, Shri Kasu V.K.

Raddy, Shri Kotia Vijaya Bhaskara 

Reddy, Shri P. Narasa 

Reddy, Shri R. Surender

Reddy, Shri Rajamohan 

Routray, Shri Nilamani 

Roy, Shri A.K.

Roy, Shri Haradhan 

Roypradhan, Shri Amar 

Sai, Shri A. Pratap 

Sai, Shri Larang 

Sat, Shri Nand Kumar 

Saini, Shri Gurdiai Singh 

Sait, Shri Ibrahim Sulaiman 

Saran, Shri Daulat Ram 

Saroj, Shri Sarju Prasad 

Sartaj Singh, Shri 

Sanwar Hussain, Shri 

Save, Shri Moreshwar 

Sayeed, Shri Mufti Mohammad 

Scindia, Shrimati Vijayaraje 

Selvarasu, Shri M.

Sema, Shri Shikiho 

Shah, Shri Jayantilai Virchandbhai 

Shakeelur Rehman, Shri 

Shakya, Dr. Mahadeepak Singh 

.Shankaranand, Shri B. 

Shanmugam, Shri P 

Shanta Kumar, Shri 

Shastri, Shri Anil 

Shastri Shr) Dharam Pat
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ShMiri, Shri Yamuna Prasad 

Shtkhada, Shri Govindbhai Kanjibhai 

Shiwankar, Prof. Mahadeo 

Shrivastava, Dr. Shailendranath 

Sidnal, Shri S.B.

Silvera, Dr. C.

Singam, Shri Basavapunnaiah 

Singaravadivel, Shri S.

Singh, Shri Ajay 

Singh, Shri Dharamgaj 

Singh, Shri Har Govind 

Singh, Shri Jagannath 

Singh. Shn L.V.

Singh, Shri Lokendra 

Singh. Shri Mandhata 

Singh. Shn Maheshwar 

Singh. Prof. N. Tombi 

Singh, Shn Pratap 

Singh, Shri Badha Mohan 

Singh, Shn Ramashray Prasad 

Singh, Shri Ram Naresh 

Singh. Shri Ram Prasad 

Singh, Shri Ramdas 

Singh Shri, Sukhendra 

Singh, Shri Surya Narayan 

Singh, Shri Tej Narayan 

Singh, Shri Udai Pratap

Singh, Shri Vishwanolh Pralap 

Sinha, Shrimatl Usha 

Sodhi, Shri Mankuram 

Solanki, Shri Surajbhanu 

Sonkar, Shri Kalpnath 

Soz. Prof. Saifuddin 

Srinivasan, Shri C.

Subedar. Shri 

Sultanpuri, Shri K.D.

Suman. Shri Ramjilai 

Sundararaj, Shri N.

Sunil Dutt, Shri 

Sur, Shri Monoranjan 

Tarif Singh, Shn

Tarwala, Shri Amratlal Vallabhdas 

Thakore, Shn Gabhaji Mangaji 

Thambi Durai, Dr.

Thapa. Shri Nandu 

Throat. Shri S.B.

Thyngon, Shri P.K.

Tiraky, Shri Piyus 

Tiwari, Shri Brij Bhushan 

Tiwari. Shri Janardan 

Topdar, Shri Tarit Baran 

Tyagi, Shri K.C.

Uma Bharati. Kumari 

Unniltrishnan. Shri K.P.
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Vaghala, Shri Shankarsinh 

Varma, Shri Ratilal Kalidas 

Verma. Shri S.C.

Vekaria, Shri S.N.

Venkatesan, Shri P.R.S.

Verma. Shri Dharmesh Prasad 

Verma, Shri Phootehand 

Verma, Shri R.L.P.

Verma, Shri Sheo Sharan 

Verma, Shri Upendra Nath 

Vijayaraghavan, Shri A.

Wadiyar, Shri Srikanta Datta Narasimharaja

Yadav, Shri Baleshwar

Yadav, Shri Chhotey Smgh

Yadav, Shri Chun Chun Prasad

Yadav, Shri Devandra Prasad

Yadav, Shri Hukumdeo Narayan

Yadav, Shri Janardan

Yadav, Shn Kailash Nath Singh

Yadav, Shri Mitrasen

Yadav, Shri Ram Sharan

Yadav, Shri Ramendra Kumar Ravi

Yadav, Dr. S.P

Yadav„ Shri Satyapal Singh

Yadav, Shri Sharad

Yadav, Shri Ramjilal 

Yadvendra Qatt, Shri 

Yuvraj. Shri 

Zainal Abedin, Shri

MR. CHAIRMAN; Subject to correction, 
the 'result of the division is:

Ayes: 341“

Noes: Nil

The mot»n is carried by a majority of the 
total membership of the House and by a 
majority of not less than two-thirds of the 
Members present and voting.

The motion was adopted 

Clauses 2 and 3 were added to the Bill 

Clause-1- (Short title and commencement)

MR. CHAIRMAN: There are three
amendments given notk:e of. First, I have an 
offk;ial amendment. The hon. Minister.

SHRI MUFTI MOHAMMAD SAYEED: 
Shri Kumaramangalam had given notk» of 
an amendment. On almost the same lines I 
want to move an amendment. I neg to move:

■Pagel,—

For lines 5 and 6, substitute —

"(2) It shall come into force with imme
diate effect.* (3)

MR. CHAIRMAN: Amendment No. (1), 
Shri Kumaramangalam.

SHRI RANGARAJAN KUMARAMAN
GALAM: Sir, I beg to move:

"Pagel.—

*Th« result of this Divisk>n applies to each of the clauses 2 and 3 separately. 
"399, as corroaed.
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For lines 5 and 6, substHute—

"(2) It shall come into force on the 2nd 
day of January, I990*.f)

I want to say that my amendment original 
read as 'it shall come into force on the 2nd 
day of January, 1990.’ The Minister also has 
moved an amendment, but with a slight 
change. I just want to see a small clarification 
and if that is given I would not press my 
amendment. Do the words Vrith immediate 
effect' mean, on the passing of this Amend
ment Bill by tx>th the Houses of Parliament 
and after obtaining the assent of the Presi
dent? Will the President's assent be ot>- 
tained by the 2nd January 1990?

SHRI MUFTI MOHAMMAD SAYEEO: I 
can assure the hon. Memberthat as soon as 
possible we will do it. We have to see the 
convenience of the President also. We will 
do it as immediately as we can. (Intstnp- 
tions)

MR. CHAIRMAN; Please don't argue. 
Your point has been answered by the Minis
ter. Please say whether you accept it or not.

SHRI RANGARAJAN KUMARAMAN- 
GALAM; Sir, I just want to know whether it 
will be sent to the President for otitaining his 
assent before 2nd Januaiy 1990?

SHRI MUFTI MOHAMMAD SAYEED:
Yes.

SHRI RANGARAJAN KUMARAMAN- 
GALAM: I view of the assurance given by the 
hon. Minister, I do not want to pass* my 
amendment.

SHRI PIYARE LAL HANDOO; Sir. I bog 
to move: •

"Page 1 for lines 5 and 6

substitute—

*(2) It shaJloome Into force on the 13th 
day of March. 1990.’ (2)

MR. CHAIRMAN: I shall not put the 
Government Amendment to the vote of the 
House. The questnn s;

"Pagel.—

/br lines S and 6, substitute—

“2 (2) It shall come Into foioe with 
immediate effect.’ (3)

The motion was adopted

MR. CHAIRMAN: Amendment No. 1. 
moved by Shri Rangarajan Kumaramanga- 
lam stands withdrawn. Amendment No. 2 
moved by Shri Piyare Lai Handoo stands 
barred. Before I put Clause 1, as amended, 
to the vote of the House, this being a Consti
tution (Amendment) BNI voting hat to be by 
my division. The lobbies have already been 
cleared.

The question is:

That Clause 1. as amended, stand 
part of the Bill.’

Now, Division

The Lol(Sabha divided 

Dhrision No. 7

AYES

Abdul Samad, Shri 

Abedya Nath, Mahant 

Acharia, Shri Basudeb 

Advani, Shri LK.

Agarwal, Shri J.P.

'Since the memtwr did not want to press the amendment It was deemed to have been 
withdrawn by the leave of the House under Direction 44 of the Direction by the Speaker, Lok
Sabha (Fourth edition,-1989)
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Aher. Dr, Dautatrao Sonuji 

Ahmod, Shri Kamaluddin 

Ajit Singh, Shri 

All Shrimati Subhashini 

Amat, Shri D.

Anand Singh, Shri 

Anbarasu, Shri Era 

Anwar Ahmad, Shri 

Argal, Shri Chhaviram 

Arunachalam, Shri M.

Ashokaraj, Shri A.

Baga Reddy. Shri M.

Baig, Shri Arif 

Bais, Shri Ramesh 

Baitha, Shri Mahendra 

Bajpai, Dr. Rajendra Kumari 

Bala, Dr. Asim 

Bataraman. Shri L.

Banatwalla, Shri G.M.

Banera, Shri Hemendra Singh 

Bankhele, Shri Kisanrao Baburao 

Bannan, Shri Palas 

Basavaraj, Shri G.S.

Bm u , Shri Anil 

Basu, Shri China 

B*h«r«, Shri Bhayaman 

Benjamin, Shri S.

Bhagey, Shri Gobardhan

Bhajan Lai, Shri

Bhakta, Shri Manoranjan

Bhardwaj, Shri Parasram

Bhargava, Shri Girdhari Lai

Bhartiya, Shri Santosh

Bhatia, Shri Ram Sewak

Bhattacharya. Shrimati Malini

Bhattacharya, Shri Nani

Bhuria, Shri Dileep Singh

Brahm Bhatt, Shri Prakash Koko

Brahm Dutt, Shri

Chakravorty, Shri Susanta

Chandrasekhar. Shrimati

Chatterjee, Shri Nirmal Kanti

Chatterjee, Shri Somnath

Chaudhary, Shn Ishwar

Choudhary, Shri Ram Prasad

Chaudhary, Shri Rudra Sen

Chavda, Shri Khemchandbhai Somabhai

Chennupati, Shrimati Vidya

Chidambaram, Shri P.

Choudhury, Shri Saifuddin 

Chowdhary, Shri Dasai 

Dandavate, Prof. Madhu 

Dwiw*.ShriPundlikHari 

Das, Shri AnadiCharan
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Das, Shri Bhakta Charan 

Oatta, Shri Amal 

Deb Burman, Shri K.6.K.

Delkar, Shri Mohanbhai Sanjibhai 

Dennis. Shri N.

Daora, Shn Murli 

Deshmukh, Shri Ashok Anandrao 

Deshmukh, Shri Sudam Dattatrya 

Dev, Shri Sontosh Mohan 

Devi Lai, Shn 

Dhakane, Shn Babanrao 

Dhankhar, Ch. Jagdeep 

Dhumal, Prof. Prem Kumar 

Dikshit, Shn Narasinghrao 

Dome, Dr. Ram Chandra 

Fernandes, Shri George 

Gadgii, Shn V.N.

Gaikwad, Shri Udaysingrao Nanasaheb 

Gandhi, Shri Rajiv 

Gangadhar, Shri S.

Gangwar, Shri Santosh Kumar 

Giri, Shri Sudhir 

Gudadinni, Shri B.K.

Gujrai, Shri I.K.

Gupta, Shri Dharampal Singh 

Gupta, Shri Indrajit 

Harman Mr>tlah, Shri

Hansda, Shri Matilal 

Harish Pal, Shri 

Harshvardhan, Shri 

Heera Bhai, Shri 

Het Ram

Hota Shri Bhabani Shankar 

Inder Jit, Shri 

Jagpal Singh, Shri 

Jamuna, Shrimati J.

Janardhanan, Shri Kadambur M.R. 

Jangde, Shri Resham Lai 

Jatiya, Shri Satya Narayan 

Jeevarathinam, Shri R.

Jha, Shri Bhogendra 

Jhikram. Shri Mohan Lai 

Jorawar Ram, Shn 

Joshi, Shri Dau Dayal 

Ju Deo, Shri Dilip Singh 

Kabde, Dr. Venkatesh 

Kalka Das, Shri 

KaM, Shri Kalyan Singh 

Kamble, Shri Arvind Tulshiram 

Kamson, Prof. Meijinlung 

Kapse, Prof. Ram Ganesh 

Kareddula, Kumari Kamalaji 

Kataria, Shri Gulab Chand 

Kaushik, Shri Purushottam
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Khan, Shri Arif Mohammad 

Khan, Shri Sul(handu 

Khan, ZuHiquar All 

Khandelwal, Shri Pyarelal 

Khurana, Shri Madan Lai 

Kotadia, Shri ManulJhai 

Kumaramangalam. Shri P.R. 

Kundu, Shri Samarendra 

Kushwaha, Shri Jagdish Singh 

Lahj Prasad, Shri 

, Lodhi, Shri Ganga Charan 

Mahabir Prasad, Shri 

Mahate, Shri Haribhau Shanltar 

Mahata, Shri China 

Mal<l(asar, Shrj Shopat Singh 

Maihotra, Shn Vijay Kumar 

Maliit. Shri Satya Pal 

Mallikanun, Shri 

Mandal, Shri Sanat Kumar 

Manamma, Shrimati T. 

ManjayLal, Shri 

Manvendra Singh, Shri 

MaritMtniang, Shri PetarG. 

Masudal Hossain, Shri Syad 

Mayekar, Shri Gopalrao 

Meana. Shri Nandlai 

Maghwat, Shri Kailash

Mewar, Mahandra Singh 

Miidha,ShriNathu Ram 

Mishra.ShriBalOopai 

Mishra, Shri Janashwar 

Miahra. Shri Rajmangal 

Miara.ShriSatyagopal 

Mohammad Shafi, Shri 

Mukhaijaa, Shrimati Gaata 

Munda, Shri Govinda Chandra 

Munda, Shri Karia 

Munjara, Shri Kanltar 

Murthy, Shri M.V. Chandrashakara 

Muthiah,ShriR.

HaJk. Shri Ram 

Naikar. Shri O.K.

Nandi. Shri Yaliaiah 

Narayanan. Shri K.R.

Narayanan, Shri P.O.

Nathu Singh. Shri 

Nayak. Shri Nakul 

Nagi, ShriC.M.

Nahm, Shri Arim Kumar 

Natam, Shri Arvind 

Nitiah Kumar, Shri 

Odayar. Shri Channaiah 

Pal. Shri M.S.
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Pal. Shri Rupchand
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PaJanisamy, Shri K.C. 

Pand«,ShriRajMangal 

Pandey, Prof. Yadunath 

Pandeya, Dr. Lâ cminarayan 

Panwar, Shri Harpal Sirtgh 

Paranjp«. Shri Baburao 

Paswan, Shri Chhedi 

Paswan, Shri Sulthdeo 

Patal, Dr. A.K.

Patel. Shri Arjunbhai 

Patel, Shri Natubhai M.

Patel, Shri Prahlad Singh

Patel, Shri Ram Pujan

Patel, Shri Shantilal Purushottamdas

Patel, Shri Somat)hai

Patidar, Shri Rameshwar

Patil, Shri Basavaraj

Patil, Shri Shivraj V.

Patil, Shri Uttamrao 

Patnak,ShriSiv#

Poojary, Shri Janardhana 

Potdukhe, Shri Shantaram 

Prabhu, Shri

Pramanik, Shri Radhlka Ranjan 

Prasad. Shri R.S.

Prem Pradeep, Shri 

Ragihavji,Shri

Rai, Shri Kalpnath 

Rajeewari, Shrimati Basava 

Raju, Shri Bh. Vijakumar 

Rajveer Singh, Shri 

Rakesh, Shri R.N.

Ram Awadh, Shri 

Ram Babu, Shri A.Q.S.

Ram Dhan, Shn 

Ram Prakash, Ch.

Ram Sagar, Shri (Bara Banki) 

Ram Sagar, Shri (SaMpur)

Ram Sajiwan, Shri 

Ram Singh, Shri 

Ramachandran, Shri Muiiappally 

Ramadass, Dr. R.

Ramakrishna, Shri V. 

Ramamurthy, Shri K.

Rameshwar Prasad, Shri 

Rana, Shri Kashiram ChhabiWass 

Ranga, Prof. N.G.

Rao, ShriJ. Chokka 

Rao, Shri K. Ramamohan 

Rao, Shri Srinivasan 

Rasheed Masood, Shri 

Rathod, Shri Uttam 

Rathor, Dr. Bhagwan Dass 

Rawat.ShriHari»h
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Rawat, Prof. Rasa Singh 

Ray, Dr. Sudhir 

Raychoudhuri, Shri Sudarsan 

Reddy, Shri A. Venkata 

Reddy, ShriB.N.

Reddy, Shri Kasu V.K.

Reddy, Shri Kotia Vijaya Bhasitara 

Reddy, Shri P. Narasa 

Reddy, Shri R. Surender 

Reddy, Shri Rajamohan 

Routray, Shri Niiamani 

Roy, Shri A.K.

Roy, Shri Haradhan 

Roypradhan, Shri Amar 

Sai, Shri A. Pratap 

Sai, Shri Larang 

Sai, Shri Nand Kumar 

Saini, Shri Gurdial Singh 

Sait, Shri Ibrahim Suiaiman 

Saran, Shri Daulat Ram 

Saroj, Shri Sarju Prasad 

Sartaj Singh, Shri 

Sarwar Hussain, Shri 

Save, Shri Moreshwar 

Sayeed, Shri Mufti Mohammad 

Scindia, Shrimati Vijayaraje 

Sehmrasu, Shri M.

Sema, Shri ShlKXw

Shah, Shri Jayantilal Virehandbhai

Shakeelur Rehman, Shri

Shakya, Dr. Mahadeep^ Singh

Shankaranand, Shri B.

Shanmugam, Shri P.

Shanta Kumar, Shri 

Shastri, Shri Anil 

Shastri Shri Dharam Pal 

Shastri, Shri Yamuna Prasad 

Shekhada, Shri Govindbhai Kanjibhai 

Shiwankar, Prof. Mahadeo 

Shrivastava, Dr, Shailendranath 

Sidnal, Shri S.B 

Silvera, Dr. C.

Singam, Shri Basavapunnaiah 

Singaravadivel, Shri S.

Singh, Shri Ajay 

Singh, Shri Dharamgaj 

Singh. Shri Har Govind 

Singh, Shri Hari Kishdre 

Singh, Shri Jagannath 

Singh, Shri L.V.

Singh, Shri Lokendra 

Singh, Shri Mandhata 

Singh, Shri Maheshwar



Singh, Prof. N. Tombi

Singh, Shrl Pratap

Singh, Shri Radha Mohan

Singh, Shri Ramashray Prasad

Singh, Shri Ram Naresh

Singh, Shri Ram Prasad

Singh, Shri Ramdas

Singh, Shri Sui<endra

Singh, Shri Surya Narayan

Singh, Shri Tej Narayan

Singh, Shrl Udai Pratap

Singh, Shri Vishwanath Pratap

Sinha, Shrlmatl Usha

Sodhi, Shri Mankuram

Solanid, Shri Surajbhanu

Sonkar, Shrl Kalpnath

Soz, Prof. Saifuddin

Smivasan, Shri C

Subedar, Shri

Sultanpuri, Shri K.D.

Suman, Shri Ramjilal 

Sundarara], Shri N.

Sunil Dutt, Shri 

Sur, Shri Monoranjan 

Tarif Singh, Shri

Taiwala, Shri Amratlai-Vallabhdas 

Thakore, Shri Gabhali Mangaji
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Thambi Dural, Dr.

Thapa, Shri Nandu 

Throat, Shri S.B.

Thungon, Shri P.K.

Tiraky, Shrl Plyus 

Tiwari, Shrl Brij Bhushan 

Tiwari, Shrl Janardan 

Topdar, Shri Tarit Baran 

Tyagl, Shrl K.C.

Uma Bharatl, Kumari 

Unnlkrishnan, Shrl K.P.

Vaghela. Shri Shankarsinh 

Varma, Shri Ratilal Kalldas 

Verma, Shri S.C.

Vekarla, Shri S.N.

Venkatesan, Shri P.R.S.

Verma, Shri Dharmesh Prasad 

Verma. Shrl Phoolchand 

Verma. Shri R.L.P.

Venrta, Shrl Sheo Sharan 

Venna. Shri Upendra Nath 

VIjayaraghavan. Shri A.

Wadlyar, Shri Srikanta Datta Narasimharaja 

Yadav, Shrl Baleshwar 

Yadav. Shri Chhotey Singh 

Yadav, Shrl Chun Chun Prasad 

Yadav, Shri Devendra Prasad
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Yadav, Shrf Hukumdso Narayan 

Yadav, Shri Janardan 

Yadav. Shri Kailash Nath Singh 

Yadav. Shri Mitrasan 

Yadav, Shri Rim Sharan 

Yadav, Shri Ramartdra Kumar Ravi 

Yadav, Dr. S.P.

Yadav, Shri Satya Pal Singh 

Yadav, Shri Sharad 

Yadav, Shri RamjHai 

Yadvendra Datt, Shri 

Yuvraj, Shri 

Zainai Abedin, Shri

NOES

Handoo, Shri Piyare Lai

MR. CHAIRMAN: Subjecttoconrection, 
tha rasuK of the division is;

Ay®s; 340*

Noes: 1

Th« motion is carried by a majority of tha 
total membership of the l^use and by a 
minority of not less than two-thirds of the 
Mannbers present and voting.

The motion was adopted 

Clause 1 was added to the Bill

MR. CHAIRMAN: The question is:

That the Enacting Formula and the 
Title stand part of the Bill.*

The motion wa$ adopted

The Enacting Formula and the Tkle were 
added to the BUI

SHRI MUFTI MOHAMMAD SAYEED: 
Sir, I mow:

That tha BiH, as amended, ba pasaad!”

MR. CHAIRMAN: Bafora I puttha motion 
that the BiU, as amended, be pasaad, to tha 
vote of the House, this being a Constitution 
(Amendment) Bill, voting has to be by dlvi- 
sbn.

Let the Lobbies be dearad—

Now the Lobbies have been cleared. 

The question is:

That the Bill, as amended, be passed. 

The LokSabha divided:

Dhflaion No. 8

AYES

Abdul Samad, Shri 

Abedya Nath, Mahant 

Acharia, Shri Basudeb 

Advani, Shri LK.

Aganwal, Shri J.P.

Agnihotri, ShH Rajendra 

Aher. Dr, Daulatrao Sonuji 

Ahmed, Shri Kamaluddin 

Ajn Singh, Shri

All Shrimati Subhashini

*339 as corrected.
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Am«I.ShriO.

Aiwnd Singh. Shri 

Anbarasu, Shrl Era 

Anwar Ahmad, Shri 

Atgal, Shri Chhaviram 

Arunachalam. Shri M.

Athokaraj, Shri A. 

Bagaftoddy.ShriM.

Baig, Shri Arif 

Bais, Shri Ramosh 

Bartha, Shri Mahendra 

Bajpai, Dr. Ra|sndra Kuman 

Bala, Dr. Asim 

Balaraman, Shri L.

Banatwalla, Shri G.M.

Bankhele, Shri Kisanrao Bat>urao 

Barman, Shn Palas 

Basavaray, Shn G.S.

Basu, Shn Anil 

Basu, Shri Chitta 

Bog, Shn Yusuf 

Baga Ram. Shri 

Bahera, Shri Bhajaman 

Bangali, Singh Dr.

Benjamin, Shn S.

Bhagat, Shri H.K.L.

Bhagay, Shri Gobardhan

Bhiyan Lai, Shri 

BhardwaJ, Shri Parasram 

Bhaigava, Shri Girdhari Lai 

Bhartiya, Shri Sarrtosh 

Bhatia, Shri Ram Sewak 

Bhattacharya, Shrimati Malini 

Bhattacharya, Shri Nani 

Bhoala, Shri Prataprao Baburao 

Bhuria, Shri Oilaap Singh 

Bopcha, Dr., Khushal Para* Ram 

Brahm Bhatt, Shri Prakash Koko 

Brahm Dutt, Shri 

Chakravorty, Shri Susanta 

Chandrasakhar, Shrimati 

Chattarjaa, Shri Nirmal Kanti 

Chattariea, Shn Somnath 

Chaudhary, Shri Ishwar 

Chaudhary, Shri Rudra Sen 

Chavda, Shri Khemchandbhai Somabhai 

Chennupati, Shrimati Vidya 

Chidambaram. Shn P.

Choudhury, Shn Saifuddin 

Chowdhary, Shn Dasai 

Dandavate, Prof. Madhu 

Danwe, Shri Pundlik Hari 

Das, Shri Anadi Charan 

Daa, Shri Bhakta Charan
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Das Gupta, Dr. Biplab 

Oatta, Shri Amal 

Deb Bjjrman, Shri K.B.K.

Delkar, Shri Mohanbhai Sanjibhai 

Dennis, Shri N.

Deora. Shri Murli 

Deshmukh, Shri Ashok Anandrao 

Deshmukh, Shri Chandubhal 

Deshnr»ukh, Shri Sudam Dattatrya 

Dev, Shri Sontosh Mohan 

Devi Lai, Shri 

Dhankhar. Ch. Jagdeep 

Dhumal, Prof. Prem Kumar 

Dlkshlt, Shri Narasfnghrao 

Dinesh. Singh Shri 

Dome, Dr. Ram Chandra 

Dore, Shri Raja Ambanna Nayak 

Fernandes, Shri George 

Gadgil, Shri V.N.

Gaikwad, Shri Udaysingrao Nanasaheb 

Gajapathi, Shri Gopi Nath 

Gandhi, Shri Rajiv 

Gangadhar, Shri S.

Gangwar, Shri Santosh Kumar 

Giri, Shri Sudhir 

Gudadinni, Shri B.K.

Gujral. Shri I.K.

Gupta, Shri Dharampal Singh 

Gupta, Shri tndrajit 

Hannan Mollah, Shri 

Hansda, Shri Matiiai 

Harish Pal, Shri 

Harshvardhan, Shri 

Heero Bhai, Shri 

Het Ram, Shri 

Hota Shri Bhabani Shankar 

Inder Jit, Shri 

Jagpal Singh, Shri 

Jal Parkash, Shri 

Jamuna, Shrimati J.

Janardhanan, Shri Kadambur M.R. 

Jangde, Shri Resham La(

Jatav, Shri Than Singh 

Jatiya, Shri Satya Narayan 

Jawali, Dr. Basavaraj 

Jeevarathinam, Shri R.

Jena, Shri Srikanta 

Jha, Shri Bhogendra 

Jhikram, Shri Mohan Lai 

Jorawar Ram, Shri 

Joshi, Shri Dau Dayal 

Ju Deo, Shri Ditip Singh 

Kalka Das, Shri 

Kaivi, Shri Kalyan Singh



Kambto. Shrl Arvind TuisNram 

Kwnton, Prof. Ma înlung 

KarwMula, Kumari Kamah î 

Katarla, Shrl Gulab Chand 

Kaul, ShrimaU Sheila 

Kaushik, Shri Purushottam 

Khan, Shrl Arif Mohammad 

Khan, Shri Sukhandu 

Khan, ZuHiquar Ali 

Khandalwal, Shn Pyarelal 

Khurana, Shri Madan Lai 

Kotadia, Shri Manubhal 

Kumaramangalam, Shri P.R. 

Kundu, Shri Samarendra 

Kuahwaha, Shri Jagdish Singh 

Latu Prasad, Shri 

Lodhi, Shri Ganga Charan 

Mahabir Prasad. Shn 

Mahajan, Shrimati Sumltra 

Mahale, Shri Haribhau Shankkr 

Mahata, Shri Chitta 

IMakkasar, Shri Shopat Singh 

Malhotra, Shri Vqay Kumar 

Malik, Shri Satya Pal 

Malliuujun, Shri 

Mandal, Shri Sanat Kumar 

Manamma. Shrim^l T.
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Manvandra Singh, Shri 

Marbaniang,ShriPaMrQ. 
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V«Karia.ShriS.N.

VsnKatMan, Shri P.R.S.

Verma, Shri Dharirwsn Prasad 

Varma, Shri Phoolchand 

Varma, Shri R.L.P.

Verma, Shri Shao Sharan 

Varma, Shri Upandra Nath 

Vijayaraghavan, Shri A.

Wadiyar, Shri Srikanta Datta Narasimharaja 

Yadav, Shri Balashwar 

Yadav, Shri Chhotey Singh 

Yadav, Shri Chun Chun Prasad 

Yadav, Shri Devendra Prasad 

Yadav. Shri Hui<umdeo Narayan 

Yadav, Shri Janardan

NOES

Handoo, Shri Piyara U l

MR. CHAIRMAN: Subject to correction, the 
result of the Division is:

Ayas 360;

Noes : 1

The motioi) is carried by a majority of the 
total membership of the House and by a 
majority of not less than two-thirdf of the 
members present and voting.

The Biii, as amended, is passed by the 
requisite majority, in accordance with the 
provisions of Article 368 of the Constitution.

The motion was adopted

[English]

MR. CHAIRMAN: Now statement by 
the Prime Minister.

Yadav, Shri Kaiiash Nath Singh

Yadav, Shri Mitrasen 

Yadav, Shri Ram Sharan 

Yadav, Shri Ramendra Kumar Ravi 

Yadav, Dr. S.P.

Yadav, Shri Sharad 

Yadav, Shri Ramjiial 

Yadvendra Datt, Shri 

Yazdani, Dr. Oolam 

Yuvraj. Shri 

Zainal Abedin, Shri

PROF. SAIFUDDIN SOZ (Baramulla): 
Sir. I rise on a point of order. The Bill la 
passed. It was a very important item on the 
agenda. I have no objection to that. The 
House did not agree earlier to extension of 
time for this Bill. It has never happened that 
there is postponement of Private Members' 
Business. It is a Constitutional 
right. (Inten^aions)

Now, Sir, I want re-scheduling of the 
business. Earlier the discussion on the 
communal situation was to come up at 2 PM 
and discussion on Panama at 6 PM. I want 
the House to agree to the discussion on 
communal situation at 6 PM and Panama 
discussion later.

MR. CHAIRMAN: Discussion on com
munal situation will precede discussion on 
Panama. Now please sit down.
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16.4Shrs.

STATEMENT BY PRIME MINISTER RB 
BOFORS ISSUE

THE PRIME MINISTER (SHRI VISH- 
WANATH PRATAP SINGH): Sir, we are 
trying to take t^e House into confidence on 
the Bofors Issue because the Government 

t has taken a decision to debar Bofors fronn 
future contract and also taken a decision to 
review the present contract. In that context, 
I am sharing with the House as to what was 
the background in which we have come to 
this decision̂

Sir, ever since the news broke in April, 
 ̂ 1987that large payments had been made as 

commissions by Bofors into secret Swiss 
bank accounts in connection with th© 155 
mm gun contract with the Government of 
India, the entire nation has been most anx
ious to know all thef acts. The Government of 
India immediately came out with the state- 
ment that the news>item was false, baseless 
and mischievous, ̂ hethen Government also 
said that dunng negotiations it had “made It 
clear that the Company should not pay any 
money to any person in connection with the 
contract.” Many felt assured that the Gov- 
emment would deal effectively with the cul
prits because the statement also promised 
that "Any breach of this policy by anyone will 
be most severely dealt with”.

2. A few days later in April, 1987, the then 
Minister of Defence stated in Parliament that 
Government did not approve of the appoint
ment of Indian agents acting for foreign 
suppliers and that the Defence Secretary 
had tokj the Companies bidding for the 
contract that the Government of India will 
disqualify a firm In case it comes to Its notice 
that an agent had been appointed by a 
foreign firm.

3. ^The Report of the Swedish National 
Audit Bureau was made available to Gov
ernment In June, 1987. Even though a vital 
portton of this Report was withheki by the 
Swedish Government, It clearty established 
that very large payments had been made by

Bofors to various persons In connection with 
the Indian contract. This demolished the 
then Government’s case that the alleaations 
earlier made in the media were false ar\fi 
baseless.

4. The records show that there wa?  ̂f lun'ŷ  
of activity on the receipt of the Swedish 
National Audit Bureau Report. The then 
'Government immediately took the decision 
to go about setting up a Joint Parliamentary 
Committee to enquire into the whole matter.) 
The then Rajya Raksha Mantri, Shri Arun 
Singh, recorded a note on 10th June, 1987, 
which I would like to quote in full. It reads as 
follows:—

“On 4 June, m meeting held in FNO, we 
were informed that the Swedish Gov
ernment had forwarded a copy of their 
National Audit Bureisfu Report on the 
‘Bofors’ case to oMr Government and 
that the Swedes were going to make 
the document public based on various 
discussions held on CCPA, Cabinet 
and with opposition leaders, Govern
ment of India announced it’s decision 
to establish a Parliamentary Commit
tee to examine the Swedish findings 
etc. Since then no further discussion 
have been held with us and no further 
announcements made. In sum, the 
Swedis have confirmed the following:—

(a) Payments of 100000 SAK per 
month to Anatronic Ceneral Corpo
ration in India.

(b) Payments of 31.5 mlllfon SAK to an 
account in Switzerland in Novem
ber/December’ 86. The payee Is 
not stated but coukl be lotus* 
(whoever that Is?)

(c) Payments of something between 
175-250 million SAK as 'winding- 
up* charges to 'others*.

In replying to the debate in the Rajya 
Sabha. I had made tha foltowing basic 
poinlt:»
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(a) GOI policy was that no paymento 
ware to be mada to anyona as
commission in relation to ttiis con
tract.

(b) This policy had been communicated 
both to the company (Bofors) and 
to tho Swedish Government.

(c) This communication had been 
understood by both those parties 
and they had recommended that 
understanding to us.

(d) Therefore, if any payments had 
been made, “there must be some
thing wrong with that payment”.

Taking this logic further, I then went on 
to say that we as Government are very 
interested in finding out if anything has been 
paid and, to quote; "If we find something has 
been paid, we will definitely pursue each of 
these questions; what? When ? Where? how? 
to whom? and why?” It is my understanding 
that the National Audit Bureau Report has 
confirmed unequivocally that payments have 
been made and I stand by my statement in 
the Rajya Sabha that such payments are 
grossly violative of all stated GOI policy as 
communicated to and understood by both 
Bofors and the Swedish Government!̂ ' it must 
therefore follow that we as GOI must^ursue 
this matter to a logical conclusion in terms of 
the questbns I myself had posed in my reply 
to the debate. Given the above, I have taken 
the liberty of asking officers of the Depart
ment of Defence to draft two letters—one to 
Bofors and one to the Swedish Government. 
In these we are seeking answers to our 
questions. I recommend that we send these 
to our Ambassador in Sweden for him to 
deliver. He should be toM that he should 
inform both the Swedish Government and 
the company that unless they give us the 
information we want, we will have no altema- 
tive but to cancel the contract for the FH 77 
8155 mm Powitzers.

I am fully cognisant of the fact that this 
cancellatton will have some negative impact 
on our Defence preparedness but you may

like to raconfirm with COAS whether wa can 
live with that. In my view we must be pre
pared to go to this extent of cancelation 
because our very credibility as a Govern
ment is at stake and what is worse, the 
credibility of the entire process of Defence 
acquisitnns is also at stake.

I woukJ t)e most grateful if this note and 
the draft letters coukJ be forwarded by you to 
the Prime Minister afteryou have seen them."

Shrt Arun Singh put up this note to the 
then Raksha Mantri, Shri K.C. Pant, with the 
request that the note along with the draft 
letters proposed to be addressed to Bofors 
and to the Swedish Government be for
warded to the Prime Minister. Shri Pant 
signed this note in endorsement on 11th 
June ’87 and put it up to the former Prime 
Minister.

5. On this, the former Prime Minister re
corded a minute which reads as follows:—

“It is unfortunate that MOS/AS has put 
his personal prestige above the secu
rity of the nation before even evaluat
ing all aspects. I appreciate his feel
ings as he had been dealing with Dê  
fence almost completely on his own 
with my full support but that is not 
adequate reason to be ready to com
promise the security of the natton. Has 
he evaluated the actual positbn vls-a- 
vis security? Has he evaluated the 
financial loss of acanceliation? Has he 
evaluated evaluated the degree of 
breach of contract by Bofors If any? 
Has he evaluated the consequences 
for all future defence purchases if we 
cancel a contract unilaterally? Has he 
evaluated how rival manufacturers wHI 
behave in the future? Has he evalu
ated how GOI prestige will plummet if 
we unilaterally cancel a contract that 
has not been vtolated? To the beet of 
my belief the Swedish Audit raport 
upholds GOI positbn and does not 
contradict tt. What we need to do iaio 
get to the roots and find out what 
precisely has been happening and wtK)
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all ar* Involvsd. KnM|«rfc raacllons 
and stomach cramps wHI not s«rv» any 
puipoM. RRM has run th« Ministry 
fairly wall but thars is no raason to 
panic, spacially if ona's oonsdancs is 
ciaar.’

6. Unfortunataly. this minuta racordad by 
thathan Prfena Minister on 15th Juna, 1987 
was raoaivad in the Ministry of Oafancaonly 
on21stJuly. 1087 afaw days aftarShriArun 
Singh damlttadoffica on 18th July 87. In tha 
maantima, howavar, communications ware 
sent to tha Swedish Government and to 
Bofors. Tha Ministry of Oafanca wrote a 
Strong letter on 16th June, 1987 to Bofors 
charging them with violation of tha contract 
and breach of a solemn assurance that no 
agent or middleman would be employed by 
them and demanding full and detailed infor
mation from the Company with regard to 
these payments,

7. Towards tha and of June, 1987, the 
Ministry also sought the opinion of the Attor
ney General for India. In his opinion,--! am 
laying* that opinion on the Table of the 
House—racaived on 4th July, 1987, the AG 
expressed the view that *K AB Bofors have 
engaged an Indian agent, it is contrary to the 
condition precedent to the contract and 
Govamment of India has an option either to 
treat them as a breach artd sue them for 
damages or to lieep alive the contract.and 
sue them for breach of warranty.” He also 
maintained that there could be "no other 
payment which they could legitimately make 
for winding up of any alleged agency agree
ment as nothing of that sort was disclosed by 
them to Government of India except the 
servicecontract on payment of 100,000 SEK 
per month.' )

 ̂ 8. The AG also expressed the view that 
“Bofors has no right to claim that the Com
pany has to maintain secrecy as of utmost 
importance especially within defence area." 
Ha said that if tha matter goes into arbitration

or to Court, k would be governed by Indian 
law and Bofors *wlll be bound to dtodosa the 
particulars of the alleged middlemen and the 
payments madetothem.*The AG wentonto 
advise that "the Government should take a 
firm stand even to the extent of threatening 
Bofors wHhthe consequences of terminatkin 
of the contract in view of the breach commit
ted by them of the oondUfons precedent to 
the contract* At the same time, the AG 
cauttoned that in  the evem of canceliatton, 
litigation by way of aibltratton is inevitable. 
ThoughtheGovemment of India has a strong 
case, one cannot always predict the out
come of litigation or aî itration.*

The AG also noted that the Government 
may have to make alternative arrangements 
for the purchase of guns, if required. But "if 
Bofors persist and continue to adopt this 
persistent attitude of non-disclosure, there 
seems to be no other optkin left for the 
Government than taking stem steps.”

9. Thenthereisthe recommendation made 
by the former Chief of Army Staff, General 
Sundarji, conveyed in two notes in June- 
July, 1987. His note dated 15th July, 87 
which is similar to the one recorded on 13th 
June, 1987 reads as folfows:—

“Reference discussion in RRM (A)’s 
office oi this morning. My views on the 
strategic implications are contained in 
the succeeding paragraphs.

"It is essential that we get the full infor
mation as to the moneys paid to vari
ous indivkiuals by Boforsortheir agents 
in connection with the gun deal. They 
may readily give uŝ  this informatton; 
however, we shouW go to the extent of 
threatening to cancel our contracts if 
they do not part with this information.

"M/s Bofors have invested vast 
amoums, marshalled a large workforce 
and commissioned a numt>er of sub
contractors to execute the contract. A 
threat to cancel the contract will hurt

‘[SeaNo.LT.—265/9cq
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them enough to make them under
stand the inescapable requirement to 
part with complete information.

"If the threat does not work, and in the 
worst case leads to the cancellation of 
the contract. I believe that the delay in 
procurement of 155 mm guns would 
perhapsbe about 18 months to2years. 
I believe that we coukJ live with this 
delay and take acak:ulated risk. Nego- 
tiatk>ns will have to be re-opened 
soonest with France and the UK. so 
that we can get a near matching 
weapon system to fill the large void in 
vital artillery support to our f ieki forma
tions. If we negotiate with both France 
and the UK, the former will not be able 
to hike up their prices.

“In sum, I recommend that in the inter
est of vindicating National Honour we 
apply full pressure on Bofors to part 
with the information needed for legal 
actk>n against the culprits and accept 
the risk that this might in the worst case 
lead to a cancellation of the contract."

10. The first and only significant disclosures 
by Bofors were made in their discussions 
with the officers of the Government of India 
in September. 1987. It then came out that an 
amount in excess of 319 million kroners, 
corresponding to Rs. 64 crores at the then 
prevailing rate of exchange, had been paid 
by Bofors to three companies, namely, 
Svenska. AE Services and Pitco-Moresco- 
Molneao. Even though the record of discus- 
ston stands already published in the vartous 
newspapers, it would be useful to take note 
of certain facts contained in the records. 
While giving details, Bofors admitted that in 
the case of the Morpsco the payments were 
made into code-named accounts viz. that of 
Lotus. They have also admitted that except 
for Moresco, the payments were made 
through normal banking channels. It is inter
esting that payments to Moresco were not 
made through banking channels.Pr//7)e fa- 
cie, this is strong evidence to indicate the 
clandestine nature of those Irregular pay
ments.

11. Certain definite conclustons emerge 
from the facts recapitulated by me on the 
basis of the record. In brief, these are;

One, that Bofors committed a violation 
of the CJontract and a breach of solemn 
assurances not to use agents or mkJ- 
dlemen in connection with the Indian 
contract. This concluston has been 
clearly recorded in June’ 87 by the 
Defence Secretary, by Shri Arun Singh, 
Minister of State, and by the Defence 
Minister, Shri K.C. Pant. It was also the 
opinion given by the Attorney General 
for India on 4th July. 1987.

Two, it was also established that Bofors 
had paid large sums of money relating 
to the Indian Contract and had entered 
into an agreement with one compan̂ j, 
namely. AE Services, in November,
1985, well after they were clearly in
formed of Government of India policy 
in day, 1985. It is of course obvious 
that they did nô  agree to divulge this 
information to the Government of India 
despite repeated requests.

Three, Legal opinion is available on 
record, holding that the company’s 
conduct amounted to an actionable 
wrong and that the Government were 
entitled to know the names of the re- 
ceipients and to recover the amounts.

12. It is established on record that the offi
cers and Ministers concerned at that time 
were all of the view that action should be 
taken against Bofors on these arounds. This 
was supported by legal opinion, in fact the 
Attorney General also mentioned in his opin
ion that If Bofors plea of secrecy were ten
able then, and I quote, “they can vblate the 
condition precedent insisted upon by thh 
Government of India and agreed to by them 
to the effect that there should be no middle
men. They can with impunity enter into a 
contract with a middleman and on the pretext 
of secrecy can refuse to divulge particulars. 
This cannot be the true 
position......"Unquote.
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In other words, the condition itself becomes 
futile if they are aliowed with ihnpunity to 
avoid disclosing the details.

13, The dedsion of the present Gbvern- 
ment to debar Bofors from future contracts is 
a natural consequence of the facts estab
lished and the views available on the records 
of the Defence Ministry.

14. As regards the existing contracts it is 
Important to recognise that the situation 
prevailing in 1987 was one in which a cancel
lation, or the threat of cancellation, would 
have been very effective. In mid-1987, the 
fulfilment of the Contract was still in the initial 
stages and its cancellation, therefore, would 
have meant a real and significant loss of 
business to the supplier. Moreover, the 
consequent loss of employment may well 
have caused senous concern not merely to 
Bofors but also in other quarters. Of the two 
contracts, namely, the Supply Contract and 
the Licence Agreement for Licence Produc
tion in India, the Supply Contract stands 
nearly fulfilled and the Company has already 
received the bulk of the payment due to 
them.

15. The preparatory work for the implemen- 
tatbn of this Licence Agreement is near the 
stage of finalisation. but its implementation 
has not commenced. We have nowto review 
all relevant aspects pertaining to these con> 
tracts.

16. The enquiries conducted so far have 
failed to inspire public confidence. Only a 
preliminary enquiry has been instituted by 
the CBI as late as in November, 1988 and̂  
that too for tax evasbn and concealment of 
income. The Public Prosecutor of Stockholm 
In Sweden had started enquiries in this case 
and had made a request for assistance 
through Interpol in September 87. This re
quest was considered in a meeting hek) on 
1 St October 1987. t a k e n  bv the Home Minis

ter. and attended by the Minister of State, 
Shri Chklambaram, Special Secretary (A) of 
PMO and Defence Secretary, and ft was 
decided to divert this request to JPG. Jt 
seems that no response was made and tso 
cooperatton was extended to the Pubik: 
Prosecutor in Stockholm, Sweden.

17. As regards the exercise undertaken by 
the JPC in which the Opposition parties 
declined to participate it istoo w l̂l-known for 
me to repeat it again here. Considerable 
time has elapsed since the allegatbn first 
made in Apnl 87 and those involved in the 
case have had plenty of time and opportunity 
to cover the tracks and build up their alibis. 
This is a situation which we have inherited.

18. Our first step has been to expedittously 
review, the relevant records and to re-as- 
sess the existing positton with a view to re
vitalising the investigative effort necessary 
in this case. We have also issued orders to 
debar Bofors from future contracts, as I said 
earlier, thereby putting the Company on 
notice that we mean business.

19/ In conclusion, I would like to reiterate 
the resolve of this Government to enforce 
the law, recover the amounts paid and as
certain the klentity of the recipients. There is 
no compromise on this^For if no action is 
taken on default of such a contract condition, 
parties to future contracts would not be de
terred from violating such conditions in the 
future. We have instructed the investigative 
agencies to pursue their inquiries and inves- 
tigatjî ns as per law.̂ At the Government 
level, the review of the whole case is under
way and very soon the matter is going to be 
taken up with the foreign Governments 

. through dipbmatic channels and with the 
wiss authorities in terms of the Memoran- 
um of Understanding between India and 

Switzerland.]! wouM like to assure the House 
that this matter will be pursued to Its logical 
conclusion keeping the Parliament and the 
people Informed of progress.

I
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MESSAGE FROM RAJYA SABHA 

[English]

SECRETARY GENERAL: Sir. I have to 
-report the following message received from 
the Secretary General of Rajya Sabha:—

“In accordance with the provisions of 
Sub-rule (6) of rule 186 of the Rules of 
Procedure and Conduct of Business in 
\the Rajya Sabha, I am directed to 
return herewith the Appropriation (No.

Bill, 1989 which was passed by the 
Upk Sabha at its sitting held on the 26th 
December 1989, and transmitted to 
the Rajya Sabha for its recommenda
tions and to state that this House has 
no recommendations to make to the 
Lok Sabha in regard to the said Bill.”

{Interruptions)
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MR. CHAIRMAN: Kindly stt down.

THE MINISTER OF ENERGY AND 
MINISTEROFCIVILAVIATION (SHRI ARIF 
MOHAMMAD KHAN): The Prime Minister 
has today stated all the facts before the 
House. (Intsrruptlons)

MR. CHAIRMAN (SHRI JASWANT 
SINGH): Kindly sit down. Kindly be in order.

(Momiptions)

MR. CHAIRMAN: Your leader ie stand
ing. I am going to recognize your leader. 
Now Mr. Rajiv Gandhi.

SHRI RAJIV GANDHI (Amethi): In the 
debate yesterday evening in this House, the 
Prime Minister had promised to lay the fHes 
of the Prime Minister’s office relating to the 
Bofors issue on the Table of this House 
today. Now it is already five minutes past 5 
p.m. I would like to know from the Govern
ment whether they are going to fulfil that 
promise of the Prime Minister or not.

[Interrupttons)

MR. CHAIRMAN: 
spondtothat?

Can anybody re-

SOME HON. MEMBERS: No.

SHRI ARIF MOHAMMAD KHAN: Let 
me complete. (Interruptions) Don't behave 
like this. (Interruptions)

MR. CHAIRMAN: Not like this.

MR. CHAIRMAN: Please sit down. I 
would like tall the intemperate remarks that 
have been made to remain as part of the 
proceedings of this House. None of the in
temperate remarks would be expunged, and 
I would like them to remain on the record of 
the House, so that we come to know what is 
happening when H comes to important dis
cussions like this.

Would the Government like to answer 
the Leader of the Opposition?

(Intenuptions)

[Transition]

SHRI LALU PRASAD (Chapra): The 
submarine and West land Helicopter issues 
are also going to be discussed.

(Intenuptions)

[English]

(Intenvptions)

MR. CHAIRMAN: When this important 
matter is before the House, kindly sit down.

THE MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI U. 
UPENDRA): The two documents relating to 
the promise made by the Prime Minister 
yesterday have already been placed before 
the House. They have been duly authenti* 
catod. (Intemiptions)
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8HRI PRAKASH KOKO 
BRAHMBHATT: Submarine, ships and
ammunition all issues will be taken up. Be 
patient. (Interriptions)

[English]

SHRI RAJIV GANDHI: Sir. I vrauld beg 
lo you to withdraw the transcript of yesterday 
evening’s proceedings. Ont0mjptk>nB) I 
especially wanted all the documents be
cause I did not want him to partially present 
them, to present a case. The Prime Minister 
today, has presented my.jothin^'without 
jpresenting the reply to ftiy notings.Jhaĵ were 
fliyw. That is specifically why I had said 
'wHole documents’; and yesterday in this 
House, the Prime Minister agreed that he 
would lay all the documents on the Table of 
this House today. (Interruptions)

MR. CHAIRMAN: Kindly sit
down. (Interruptions)

I shall go through the transcript of the 
proceedings in the House. I shall apprise the 
hon. Speaker of the transcript; I shall apprise 
the hon. Speaker of what the Government 
has ratpfied, and I shall leave it to the hon. 
Speaker to decide on this issue.

. SHRI RAJIV GANDHI: One more point. 
Today is the last day of the Session. His 
commitment was for today; it is not for the 
next day. The House will be sitting latetoday: 
there are two more debates to be heM today. 
I presume the House will sit late. I hope the 
Govemment will come fonward in this time.

MR. CHAIRMAN: I note the point. I do 
not want to make it into a question-and- 
answer session. All that I have said wilt be 
referred to the hon. Speaker, and the assur
ances given by the Government wHI be ful
filled as per the hon. Speaker’s directiona, 
and in accordance with the transcript of the 
proceedings.

Now Shri LK. Advani.

SHRI LK. AOVANI (New Delhi): My 
point was very simple. We are now about to 
start our non-official businasa. ftormaHy, it 
was to commence at 3.30 p.m.; and have it 
from 3.30 to 6 p.m. which means 21/2 hours. 
Do we stick to that schedule, so that It starts 
at 5.10 p.m. and goes for 2 M2, hours— 
because one of the resolutbni stands in my 
name, which I regard as important, viz. relat
ing to electoral reforms. When do we take up 
the next programme? When is it to con
clude? This is wh^ I wouM like to know.

MR. CHAIRMAN: I shall have to take 
the consensus of the House on this particu
lar matter. (Interruptions)

PROF. SAIFUDDIN SOZ (Baramulla): 
The first discussion is on the communal 
situation.

MR. CHAIRMAN; Please listen to me. 
ishall have totake the consents of the House 
about the'Private Members' Resolutions: 
when the consent of the House was taken, 
on account of the Cohstitutton (Amendment) 
Bill and the Prime Minister’s statement, the 
implk:atk)n was that today's Private Mem
bers’ Bills and Resoluttons business etc. 
shall not be taken up. I have already ruled 
that the first item to be taken up at 18.00 hrs. 
today is the discussion on the communal 
situation; thereafter on Panama; and if, after 
that, the House wishes to take up the Private 
Members' Business, it is upto the House.

(intenuptions)

SOME HON. MEMBERS: No. 

(interri^ions)

MR. CHAIRMAN: I do not recognize 
you. I have not recognized you.

(Interruption)

[Translation]

SHRI KALPNATH RAI (Ghosi): Mr. 
Speaker, “Sir, yesterday the hon.̂ Frime 
Mlnisfer had saki that he would lay all the
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paper* on the Table of th* Houm. Tho entira 
Prau has reported this... {Interrup^na)

MR. CHAIRMAN; There la no point of 
order.

{Interruptions)

SHRIBHAJAN LAL (Faridabad); On a 
point of order, Sir.

MR. CHAIRMAN; Underwhich rule are 
you raising the point of order?

{Interruptions)

SHRI BHAJAN LAL: We need your 
protection. We want all files to t>e laid on the 
Table of the House as assured by the hon. 
Prime Minister yesterday.

{Interruptions)

[English]

MR. CHAIRMAN; You are intemperate 
and disorderly. Whatever this hon. Member 
aayt will form part of today’s proceedings.

{Interruptions)

SHRI MANDHATA SINGH (Lucknow): I 
venture to suggest, regarding today’s 
agenda, that we have still about an hour left 
tor the non-official business, (\nterruptions)

MR. CHAIRMAN; Are we doing it, when 
you are interrupting like this?

SHRI MANDHATA SINGH: I wish to 
remind youthatthe hon. Speaker who was in 
4he chair in the morning, had assured us that 
at 18.00 hrs., notices under rule 377 woukl 
betaken up.

MR. CHAIRMAN; This statement was 
taken up. {Interruptions)

SHRI MANDHATA SINGH; He saki 
that the discusston on the communal situ

ation, as already ruled, woukt precede the 
discussion on Panama. {Interruptions)

MR. CHAIRMAN: You are intruding Into 
the time for Private Members’ Busineaa. 
Please sit down. {Interruptions)

17.16 hra.

FOREST (CONSERVATION) AMEND
MENT BILL*

(Amendment of Mctlona 2 artd 4)

[English]

SHRI HARISH RAWAT (Almora): I beg 
to move for leave to introduce a Bill furtherto 
amend the Forest (Conservation) Act, 1980.

MR. CHAIRMAN: The question is:

That leave be granted to introduce a 
Bill further to amend the Forest (Con-, 
servatton) Act, 1980.”

The motion was adopted

SHRI HARISH RAWAT; I introduce the
Bill.

17.17 hra.

PUBLIC AND PRIVATE SCHOOLS 
(ABOLITION) BILL*

[English]

PROF.SAIFUDDINSOZ(Baramulla): I 
beg to move for leave to introduce a Bill to 
provkle for abolition of public and private 
schools in India.

MR. CHAIRMAN: The questkm Is:

That leave be granted to introduce a

*Pubtishad in (Sazette of India Extraordinary, Part ti, Sectton 2, dated 29.12.1989.
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Bill to provid»for abolition of public and 
private schools in India*

Th« motion was adoptod

PROF. SAIFUDDIN SOZ: I introduce 
the Bill.

17.18 hrs.

CONSTITUTION (SCHEDULED CASTES) 
ORDER (AMENDMENT) BILL*

(Amendment of the Schedule)

[English]

SHRI KHEMOCHANDBHAI SOM- 
ABHAICHAVDA (Patan): I beg to move for 
leave to introduce a Bill further to amend the 
Constitution (Scheduled Castes) Order, 
1950.

MR. CHAIRMAN: The question is

"That leave be granted to introduce a 
Bill furtherto amend the Constitution (Sched
uled Castes) Order. 1950."

The motion was adopted

SHRI KHEMOCHANDBHAI SOM- 
ABHAI CHAVDA: I introduce the Bill.

17.19 hrs.

CROP INSURANCE SCHEME BILL* 

[English]

PROF. N.G. RANGA (Guntur): I beg to 
move for leave to introduce a Bill to provide 
for a comprehensive Crop Insurance Scheme 
and for matters connected therewith.

MR CHAIRMAN: The question is:

That leave to granted to introduce a 
BUI to provide for a comprehensive 
Crop Insurance Scheme and for mat
ters connected therewith.”

The motion was adopted

PROF. N.G. RANGA: I introduce the
Bill.

[English]

SHRI INDRAJIT GUPTA (Midnapore): 
Mr. Chairman, Sir, Mr. Deshmukh is trying to 
draw your attention to the fact that last Friday 
an unfinished discussion on his Resolution 
had ended.

MR. CHAIRMAN: I am aware of it. I am 
actually trying to help him. I am giving per
mission for Members to introduce the Bills.

These will not be taken up in this ses
sion.

{interruptions)

MR. CHAIRMAN: It will be taken up 
between now and six o'clock. I am actually 
trying to work for him. He does not recognise

17.20 hrs.

CONSTITUTION (AMENDMENT) BILL* 

(Insertion of Article 19 A)

[English]

SHRICHITTABASU(Barasat): Ibegto 
move for leave to introduce a Bill further to 
amend the Constitution of India.

MR. CHAIRMAN; The question is:

'That leave be granted to introduce a 
Bill further to amdnd the Constltutton of 
India."

'Published in Gazette of India Extraordinary, Part II, Section 2, dated 29.12.1989.



Th9 motion was attopfd Th* motion w»s adopted

365 BfH$ Intmduead PAUSA8,1911 (SAK>I) BOb Inuoduotd 366

SHRI CHITTA BASU: I introduce tha
Bill.

SHRI CHITTA BASU; I introduca the
Bill.

17.201/2 hrs.

CONSTITUTION (AMENDMENT) BILL*

(Substitution of new article for Article 
263)

[English]

SHRI CHITTA BASU (Barasat): I beg to 
move for leave to introduce a Bill further to 
amend the Constitution of India.

MR. CHAIRMAN: The question is:

"That leave be granted to introduce a 
Bill further to amend the Constitution of 
India.”

The motion was adopted

SHRI CHITTA BASU: I introduce the
Bill.

17.21 hrs.

CONSTITUTION (AMENDMENT) BILL* 

(Insertion of new Part X1A)

[English]

SHRI CHITTA BASU (Barasat): I beg to 
move for leave to introduce a Bill further to 
amend the Constitution of India.

MR. CHAIRMAN: The question is;

‘That leave be granted to introduce a 
Blllfurtherto amend the Constitution of 
India.”

17.211/2 hrs.

CONSTITUTION (AMENDMENT) BILL* 

(Insertion of new article 16A)

[English]

SHRI CHITTA BASU (Barasat): I beg to 
move for leave to introduce a Bill further to 
amend the Constitution of India.

MR. CHAIRMAN: The question is;

“That leave be granted to introduce a 
Blllfurtherto amend the Constitution of 
India.’

The motion was adopted

SHRI CHITTA BASU: I introduce the
Bill.

17.22 hrs.

CONSTITUTION (AMENDMENT) BILL* 

(Amendment of the Preamble, etc.)

[English]

SHRI RAM NAIK (Bombay North): I beg 
to move for leave to introduce a Bill f urtherto 
amend the Constitution of India.

MR. CHAIRMAN: The question is:

'That leave be granted to introduce a 
Bill further to amend the Constitution of 
India.”

The motion was adof^ed

'Published in Gazette of Irulia Extraordinary, Part II. Section 2. dated 29.12.1989.
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SHRI RAM NAIK; I introduo* th« B». Th« motion mm

SHRI MULLAPPALLY RAMACHAN- 
DRAN: lintroduc«th«BiN.

17.221/2 hrs.

CONSTITUTION (AMENDMENT) BIU*

(Insertion of new ArticI** 23A, 23B and 
23C)

[Translation]

SHRI YAMUNA PRASAD SHASTRI 
(Rewa): I bag to move for leave to introduce 
a bill further to amend the Constitutiot) of 
India.

[English]

MR. CHAIRMAN: The question is:

That leave be granted to introduce a 
Bill f urtherto amend the Constitution of 
India.*

The motion was adopted

[Translation]

SHRI YAMUNA PRASAD SHASTRI: I 
introduce the Bill.

17.23 hrs.

CONSTITUTION (AMENDMENT) BILL*

(Amendment of Articles 84 and 173)

SHRI MULLAPPALLY RAMACHAN- 
DRAN (Cannanore): I beg to move for leave 
to Introduce a Bill further to amend the 
Constitution of India.

MR. CHAIRMAN: The question is:

That leave be granted to introduce a 
Billfurtherto amend the Constitution of 
India.*

l7J91/2hrs.

NEWSPAPERS (PRICE AND PAGE) 
BILL*

[Engim

SHRI V.N. GADQtL (Pune): I bsg to 
move for leave to Introduce a Bill to provide 
for the regulation of the prices charged for 
newspapers in relation to their pages and of 
matters connected therewith for the purpose 
of preventing unfair competition among 
newspapers so that newspapers may have 
fuller opportunities of freedom of expres* 
Sion.

MR. CHAIRMAN: The question is:

That leave be granted to introduce a 
Bill to provide for the regulation of tlA 
prices charged for newspapers in rela
tion to their pages and of matters 
connected therewith for the purpose of 
preventing unfair competition among 
newspapers so that newspapers may 
have fuller opportunities of freedom of 
expression.”

The motion was adopted 

SHRIV.N.QADGIL; I introduce the BW.

17.24 hra.

HIGH COURT AT BOMBAY (ESTABUSH 
MENT OF A PERMANENT BENCH AT 

PUNE) BILL*

[E n g m

SHRI V.N. QADQIL (Pune): I beg to 
move for leave to Introduce a Bill to provide

*Publishad in Gazette of India Extraordinary. Part i(. Section 2. dated 29.12.1989.
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for the establishment of a permanent Bench 
of the High Court of Bombay at Pune.

MR. CHAIRMAN: The question is:

‘That leave be granted to introduce a 
Bill to provide for the establishment of 
a permanent Bench of the High Court 
at Bombay at Pune.**

The motion was adopted

17.241/2 hrs.

CONSTITUTION (AMENDMENT) BILL* 

(Insertion of new article 16A)

[English]

SHRI AMAR ROYPRADHAN (Cooch 
Behar): I beg to move for leave to introduce 
a Bill further to amend the Constitution of 
India.

MR. CHAIRMAN: The question is:

'That leave be granted to introduce a 
Bill further to amend the Constitution of 
India.”

The motion was adopted

SHRI AMAR ROYPRADHAN: I intro
duce the Bill.

17.25 hrs.

RESOLUTION RE: CONVERSION OF
• NARROW GAUGE RAILWAY LINES 

INTO BROAD GAUGE—CO/Vra

[English]

MR. CHAIRMAN: Now we go to Private 
Members’ Resolutions. Item No. 25. further

discussion of the Resolution moved by Shri 
Sudam Deshmukh.

On the last Private Members’ Resolu
tion day, I had said that every Member had 
been given an opportunity to intervene. I said 
that I will give time only for the hon. Minister 
to reply and for the mover of motion to 
respond to the Minister’s reply, I hope Mr. 
Deshmukh will realise I am trying to work for 
him.

SHRI V.N. GADGIL: I Introduce the Bill. [ Translation]

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): Mr. Chairman 
Sir, the Resolution moved in the House on 
the 22nd concerned a 225 kms. long narrow 
gauge line In Vidarbha. All points raised by 
the mover are valid. This railway line is 
owned by a private company but it is being 
run by the Government and not by any 
private management. When the Government 
took over the responsibility of running this 
railway, the understanding was that the 
Government could take-over this railway line 
subject to certain conditions.

17.26 hrs.

[SHRIMATI GEETA MUKHERJEE In the 
Chair]

There was also an agreement that once In 
every 10 years, the Government could Initi
ate a move to take-over this railway line and 
also decide the cost at which this project 
would be undertaken. The agreement was 
entered into in 1916 and since then after 
every 10 years the Government considered 
the proposal for the take-over of this railway 
line. The last time such a proposal came up 
before the Government was in 1986. During 
discussions between the private company, 
the Railway Board and the Maharashtra 
Government, it was decided that the Gov
ernment would not take-over the railway line 
but would reconsider this proposal in 1996 
on the basis of this agreement. So the first 
problem before us is that if we abide by the 
terms and conditions of this agreement be-

*Published in Gazette of India Extraordinary, Part II, Section 2. dated 29.12.1989.
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[Sh. George Fernandes]

tween the Gk>vernment and the Company 
we will have to wait for a further period of 
seven years. Madam, we can, of course, 
think in terms of taking over this railway line 
as as a special case but there are 2-3 prob
lems whrch I would like to point but. Firstly, in 
spite of the fact that this railway line is In the 
ownership of a private company, the Gov- 
emment is running it despite heavy bsses. 
The hon. Member who moved the Resolu
tion said day before yesterday that the rail- 
Wjay line passes through agrkjultural land 
Where oranges and cotton are grown. But 
the daily haulage on this line during the past 
11/2 years has been seven tonnes on an 
average. So far as movement of passengers 
on this line is concerned, the daily average 
during the past 11/2 years has been 200 
passengers. During the discussions held in
1986, the argument put forward was that as 
the railway line was incurring heavy losses, 
the railway administration was not interested 
in the take-over in its present state. When 
the Maharashtra Government was ap
proached they declined to take any respon
sibility in this matter. Their plea was that the 
State Road Transport Corporation was run
ning its services along the 225 kms. long 
route of the railway line i.e.. 113 kms. from 
Murtajapur to Yeotmal, 77 kms. from Mur- 
tajapur to Achalpur and 35 kms. from Phul- 
gaon to Arvl. Therefore, there is no need to 
consider taking over this railway line.

Madam, the issue of earnings from this 
railway line is also a complicated one. On an 
average the daily income from freight haul
age is Rs. 150. Not much of freight is trans
ported along this route.

SHRI SUDAM DATTATRYA 
DESHMUKH (Amravati); Freight carriage 
has been stopped.

SHRIGEORGE FERNANDES: Madam. 
I have the figures for the lat 11 -12 years with 
me. The figures I have quoted pertain to 
1978-79. So far as the earnings are con
cerned, this railway line has shown a declin

ing trend. During the 18 months of 1988 and 
1989, 16.29 lakh passengers travelled on 
this route. In the last 18 months, 11,37,815 
passengers travelled on this route whereas 
there has been a 5 to 7 per cent increase in 
the number of passenger carried by the  ̂
Indian Railways as a whole. There-has been 
a gradual decline in Income on this line over 
the last 12 years. When the income from 
freight traffk: is Rs. 150 a day and that of from 
sale of tickets Is Rs. 3000/- a day as against 
such a huge operating cost, you can welt 
imagine how difficult for us to operate this 
service. The Central Railway has incurred a 
toss of about Rs. 2.25 crore in operating this 
Railway line last year. As against an annual 
expenditure of Rs. 2.50 crores, it fetches 
revenue not more than Rs. 17 to 18 lakh a 
year.

Madam Chairman, I am not saying that 
.as the line in question is incumng bsses, this 
area should not be developed by the Rail
way. It is a fact that the Railways is the best 
mode of freight as well as passenger traffic.
I do not believe in this theory that the expan
sion of railways should not be undertaken at 
the place where it is incurring losses. Though 
such argument is often given that the con
cern running in losses should be cbsed. 
There are people in the country who believe 
in this theory to be applied universally on 
factories as well as transport organisations. 
As a matter of fact, 1 believe in this principle 
neither in theory nor in practice. We have 
with us detailed information in regard to 
income and bsses on various lines. No 
definite criterion can be evolved in respect of 
laying of new railway lines, expansion of 
railways and continuance of old tracks. As I 
have already stated that we have legal diffi
culty. The main hinderance in taking over 
this line is that of legal stipulation of ten years 
which was first signed in 1916 and so on after 
every ten years. We are not in a position to 
find any solutbn to this problem as the 
position was last reviewed in 1986. During 
the course of discussion, 1 explained the 
position with regard to one such 225 km lon̂  
railway line in Vidarbha region. As many as 
33 Members partblpated in the discussion 
which took place on last friday.
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SHRI SUDAM DUTTATREYA 
DESHMUKH: I have an amendment on it.

SHRI GEORGE FERNANDES: Yes, I 
am aware of it and I will come to it also. You

* will be surprised to know that this railway line 
IS situated in Vidarbha region of Maharash* 
tra about which people are least concerned 
and which is backward to the extent that we 
have launched a movement to devetop the 
vidarbha region. As many as 33 Members 
bebnging to 9 different states took part in the 
debate on this railway line and highlighted 
the problems of their respective areas. I 
webome the discussion because it is a major 
problem and Railways play a signifbant role 
in the development of people and the econ
omy of the country. I said ft on that day itself 
that we discussed it as if it were a mini 
budget. The problems highlighted by the 
Members with regard to their respective areas 
have been noted down. VJe are aware of the 
high expectations of the people from the 
Government. During the course of discus
sion held on last Friday, a demand for laying 
3623 Kms new railway line was made In the 
House. Similarly, a demand for converting 
about 3085 kms metre gauge into broad 
gauge has been made. As regards the dou
bling the railway line, the demand is of about 
737 kms. As regards the demand of con
structing a bridge accross the river Ganga, it 
involves an expenditure of about Rs. 225 
crores. Yet another demand is of electrifica
tion of track. Thus during the discussion held 
on last friday. the hon. Members made sev
eral demands which involved an estimated 
expenditure of at>out Rs. 8892 crores. The 
Government have assessed the develop
ment projects of the railways undertaken 
during the last 4 to 5 years. We are going to 
spend Rs. 250 crores only on laying of new 
railway lines this year whereas the demand 
made in the House would Involve Rs. 5000/ 
- crore. Similarly, we are going to spend Rs. 
60,90 crore on gauge conversion, whereas 
an amount not less than Rs. 2.5 to 3 thou
sand crore would be required to meet the 
demands of the hon. Members. So it is very 
difficult for us to accept or reject a partbular 
line for gauge conversbn. On a 2 hours 
discussion on conversion of a narrow gauge

railway tine Into broad gauge in Vklarbha 
region, 33 Members took part in the debate 
and made demands invoMng Rs. 10,000 
crores. Sensing the trend, it is diffbult for me 
to imagine the demands to be made by the 
hon. Members during the course of discus* 
sbn on the Railway Budget, Therefore. I 
understand the importance of this question 
and that is why I sab that I shoub be happy 
to have this discussbn as it enabled me to 
have an advance bea of the demands to be 
made by the Members. A number of de
mands have been made by the hon. mem
bers. These pertain to several constituen
cies. So it would not be possible to discuss all 
of them today, nor do I consber it to be 
necessary. I beg to be forgiven for this.

SHRI MAHADEV RAISHIVSHANKAR 
(Chimboor): I have an amendment on it.

SHRI GEORGE FERNANDES: Your 
amendment is with regard to railway line 
from Gondia to Chandrapur.

[English]

SHRI H.K.L BHAGAT(East Delhi): For 
a few seconds permit me to speak. I shall be 
grateful if the hon. Minister enlightens us on 
this because there was a proposal at one 
stage—of cource I know it from the initial 
stage for a Metro railway In Delhi with Soviet 
assistance. But I read in newspaper that 
hon. Minister has stated that Delhi will not 
get it. I woub like to know the position, as to 
where does it stand? We should get it in 
Delhi; it bebngs to the natbn and nine mil
lion people are living there. I would like to 
know from the Minister as to whether the 
newspaper report is correct, if he said ft, he 
should reconsider that.

[Translation]

SHRI GEORGE FERNANDES: Mr. 
Chairman, Sir, the point raised by the hon. 
Member is absolutely correct. When I at
tended my offbe in the Rail Bhawan for the 
first time, I was asked questbn in a Press 
conference to express my views in regard to 
the proposed metro railway in Delhi about
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which the hon. Member has just now stated 
that a negotiation was going on with the 
Sovient Union. I only said that on 16.4 kms. 
stretch of metro railway in Calcutta, an amount 
of Rs. 700 crores has so far been spent. If 
such a huge amount of Rs. 1300 crore is 
spent on a stretch of 16.4 kms. metro line in 
Delhi, It attaches no significance except 
beautification of the city. For a developing 
country like us, it has no utility.

SHRIJAIPRAKASHAGGARWAL It is 
not beautification but a facility.

(Interruptions)

[Enghsh]

SHRI H K L BHAGAT- You know the 
grounds for that

[TrarjslaVon]

SHRI GEORGE FERNANDES It is 
correct I do not want to enter into con- 
trovercy of words {Interruptions)

[English]

I W ill  not go into any debate

[Translation]

All right, I appreciate your point As 
regards ours priority fs concerned wo will 
give priority to the development of those 
areas where no facilities are available This 
IS my thinking but this does not mean that no 
attention would be paid to the problems of 
urban areas and no facilities will be provided 
there I do not mean that the problems of the 
cities should be sidetracked But it would be 
difficult to do both things at the same time

[English]

SHRI H K.L BHAGAT. May I request 
hon. Minister to give us a chance to meet 

him all the M.Ps from Delhi—before he takes 
the final decision*^

[Transiation]

SHRI GEORGE FERNANDES- The 
matter wouU be discussed during the de
bate on the Railway Budget. If you want to 
discussthe matter with me, you are welcome 
at any time. (Interruptions)

SHRI R.N. RAKESH (Chail): The hon. 
Minister is very well aware that there is a crty 
named Fatehpur in Uttar Pradesh. He has 
visited the place several times. Demand for 
constructing an over-bridge near Fatehpur 
Railway Station has been made many times 
but of no avail. You are requested to take 
steps for construction of the over-bridge.

SHRI GEORGE FERNANDES: It is not 
a question hour. (Interruptions)

SHRI GEORGE FERNANDES: In re
gard to the amendment given by Shri 
Shivsankar, I would like to tell him that there 
IS a narrow gauge line from Gondia to Chan> 
drapur. A survey was conducted earlier in 
the year 1980 but the matter was left unde
cided. As the matter has now come up for 
reconsideration, a new survey is being con
ducted again in respect of the railway track 
between Jabalpur and Gondia and between 
Barahat and Hatangi. This survey was started 
in 1983 We expect that a report thereon will 
be submitted very shortly. Moreover, a pro
posal has been received from the committee 
for the Expansion of Railway Network that 
the entire railway line from Chandrapur to 
Gondia and Jabalpur should be converted 
into broad-guage line and one more direct 
railway line from South to North should be 
provided as there is only one railway line for 
rail journey from South to North. The afore
said proposal of the committee is at present 
under consideration of the Planning Corrj- 
mission. So, we are sure that as soon as Wfe 
receive a report on the proposal from the 
Planning Commission and the report of sur
vey being conducted since 1903 in respect 
of Gondia-Chandrapur and Jabalpur-Chan* 
drapur rail sections, we will certainly discuss 
the same. I would also .like to make it clear to 
Shn Sh\yNar)kar,..,(Interruptions),,,,
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Mr. Chairman, Sir, as i have alraady 
said. I am not going to discuss all the points 
raised by each and every hon. Member. 
However, I would like to submit that we will 
certainly discuss each and every proposal 
submitted during the debate on last Friday. 

 ̂We will discuss them not only for the sake of 
discusston. but will also take into account the 
sentiments and problems of all the hon. 
Members and wherever possible, take all 
the steps to provkle immediate relief and 
undertake the construction work. We wilt try 
to do all that we can do in this regard

[English]

SHRIINDRAJITGUPTA(Mldnapore): I 
had made a very modest demand—not 
running into thousands of kilometres or 
hundreds of crores of rupees. I wanted to 
know why in an already existing suburban 
network of electrified trains around Calcutta 
metropolis, one missing link, which runs only 
for 40 to 45 kilometres, has been left unat
tended to. Will that link be supplied?......
(Interruptions)...

[Translation]

SHRI GEORGE FERNANDES: Mr. 
Chairman, Sir, first, I would like to reply to 
Shri Inderjit... (Interruptions),.. It is not a new 
but a long standing demand and it is not only 
Shri Indrajit Gupta who has raised it here, but 
it was also the residents of Calcutta who had 
personally raised it. We will discuss it and 
take all the possible steps in this regard.

PROF. YADUNATH PANDEY (Hazar- 
ibagh): Mr. Chairman. Sir, even after 40 
years of independence, Hazaribagh has not 
been connected with a rail link. Though It is 
a scheduled caste and scheduled tribe area, 
to this day it has remained completely ne
glected. During the freedom struggle, it was 
the place where Shri Jai Prakash Narain was 
put behind the bars, from where he had 
escaped in the year 1942. So, Hazaribagh 
shouW beconnected with railway line. Though 
a sun̂ ey had been conducted and accord
ingly an estimate had ben prepared in 1977. 
but till today no step has been taken in

respect of this 294 kibmetres of railway 
track.

SHRI NATHU SINGH (Dausa): Mr. 
Chairman, Sir, a proposal for the conversion 
of the railway tra(^from Delhi to Ahmedabad 
via Jaipur into broad gauge line has been 
pending for long. Hence this railway track 
should be converted into broad-gauge track.

SHRI GEORGE FERNANDES: M(. 
Chairman, Sir, I have already said... (Inter- 
ruptbns).,.,

[English]

MR. CHAIRMAN: Hon. Members, if you 
exhaust all your demands now, what will you 
do during the discussions on the railway 
budget?

.... (Interruptions)....

[ Translation]

SHRI PHOOL CHAND VERMA 
(Shajapur): Madam Chairman, the railway 
line from Indore to Dohad has been given the 
administrative sanction alongwith the clear
ance of tlie project by the Planning Commis
sion but nothing has been done in this re
gard. The hon. Minister may please state as 
to by what time the work on that line is going 
to be started?....(Interruptions)....

SHRI GEORGE FERNANDES: I can 
only say that all the demands are justified. A 
demand was made In respect of the Chhi- 
touni bridge. But you know it very well that his 
bridge had collapsed in 1924. Work on it is 
yet to be undertaken......(Interruptions),.,.

PROF. RASA SINGH RAWAT (Ajmer): 
I would like to request you to take up the 
conversion of Delhi-Ahmedabad narrow 
gauge railway line into broad gauge line 
because to this day, the cities like Ajmer and 
Jaipur in Rajasthan have not been con
nected with the broad-gauge line. Hence, 
Delhi-Ahmedabad narrow gauge line shouM 
be converted into broad gauge line.
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SHRIGEORGE FERNANDES: Madam 
Chairman, I would Nka to tell alt the hon. 
MemtMrs that w» will discuss with them the 
points and problems raised by them here 
during the discussions and iaesides that 
during the last three weeks I have received 
a number of letters from about250Members 
regarding the working and operation of rail- 
wayss in their constituencies. All these things 
will be taken into account at the time of 
discussion with the members and all those 
works attd programmes as will be feasible 
within the constraints of the Budget will t>e 
taken up. However, I would like to make it 
dear that if each and every Member insists 
on an instant and concrete work in respect of 
the railway line in his constituency, you all 
will agree that it is not possible for me.

SHRIMURLIDEORA (Bombay South); 
What is going to be done in respect of 
Bombay?

SHRI GEORGE FERNANDES; I ac
cept that you have submitted about Bombay. 
Others have also submitted about their 
constituencies. We wilj do as much as it is 
possible.

Madam Chairman, we will do, whatever 
is possible, regarding the railway line about 
whKh Shri Sudam Dattatreya Deshmukh 
has asked to take a final decision. But there 
are certain legal difficulties in it. In view of 
these legal difficulties and the proposed struc
ture of zonal devetopment, I wouM try to 
realise their aspirations and do all that what 
is possible in this regard. On that ground, I 
wouki like to request him to withdraw his 
resolutton. I wouM Hke to thank all those hon. 
Members who have given their suggestk>ns 
about the preparatnn of railway budget. 
They have expressed their views on the 
occaston of thjs discusston on this precise 
resolution.

With these words. I conclude and hope 
that the hon. Member will be pleased to 
wltfidraw his resolution.

SHRI SUDAM DATTARYA 
DESHMUKH (Amravati); Mr. Chairman, Sir,

I am grateful to all those 36 hon. Members of 
this House who have expressed thefr views 
on my resokjtion and supported M. Besides 
their partidpatbn in ttie discussion on my 
resoMon, they have raised the problems df 
the whole countty regarding the railways. 
They have pointed out the places where 
there is need of laying new railway lines and 
to provkle railway fadNties in those areas 
where they are not available. However tfie 
criterion of economic viaA>ility and the pres
sure of passenger traffic wW not be basis of 
our decisbn in respect of the laying of new 
railway lines in these areas which have not 
been hitherto covered t>y the rail net work. It 
will be our sincere intention to cover such 
areas because it is a good step and it should 
l>e done. The information given regarding 
the railways in my constituency is not cor
rect. Firstly, there is no tnket collector. Only 
money is collected from the passengers. 
The second thing that you have stated is also 
based on a wrong informatton. As this rail
way line is going to be dosed, no parcels or 
other articles and goods from the traders are 
accepted for booking and there is also no 
transportation oftimberfrom this area. Hence 
they have reduced the railway income. That 
is why you are saying all these things.

SHRIGEORGE FERNANDES: We are 
going to take steps to improve the situatnn.

SHRI SUDAM DATTATRYA 
DESHMUKH: Another fact about which you 
have not given information is that the Gov- 
emment of Maharashtra is saying all along 
that the Central Government is not prepared 
to cancel this contrad. But you are saying 
altogether a different thing. The plea given 
by them is that alternative an-angement is 
available there. Alternative arrangement are 
available everywhere. They are available 
even in Bombay and Delhi. The bombayites 
are rich people so they can start a new trc',̂  ̂
also. Hence, before all those steps you are 
going to take in 1997, you should give the 
assurance that this railway line wilt be na> 
tk>natised and I am sure that you are going to 
give that assurance. With that thing in view, 
I am going to withdraw my resolution. {Inter
ruptions)-
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[English]

MR. CHAIRMAN: Many Members are 
raising their hands. As you know, naturally, 
according to rules we cannot reopen the 
whole discussion again. So, I am sorry. The 
Minister has already invited you all to place 
your demands in writing to him so that he can 
consider them before the Budget. I request 
all the Members who wish to speak now to 
resume their seaXs..,(lnterruptions).„He will 
do that.

(interruptions)

18.00 hrs.

MR. CHAIRMAN (SHRIMATI GEETA 
MUKHERJEE): No interruptbns please.

SHRI MAHADEORAO SHIWANKAR 
(Qhimur): I seek leave of the House to with* 
draw my amendments No. 1 and 2 of the 
Resolution of Shri Sudam Deshmukh.

MR. CHAIRMAN; Has the hon. Mem
ber leave of the House to withdraw his 
amendments?

MANY HON. MEMBERS: Yes.
Amendment Nos. 1 and 2 were, by leave 

withdrawn

SHRI SUDAM DESHMUKH: I seek 
leave of the House to withdraw my Resolu
tion.

MR. CHAIRMAN: Has the hon. Mem
ber leave of the House to withdraw his 
Resolution?

MANY HON. MEMBERS: Yes.
The Resolution was, by leave, withdrawn.

18.02 hrs.

RESOLUTION REGARDiNG POLL 
REFORMS

SHRI LK. ADVANI (New Delhi): I beg 
to move:

’That this House is of the opinion that

against the background of the Ninth 
General Elections, poll reforms shouM 
be urgently undertaken, more particu
larly to curb the influence of money* 
power and muscle power, and to err- 
sure that future electbns heki in this 
largest democracy of the workJ are 
completely free and fair.”

MR. CHAIRMAN: 
continue next time.

You may please

[Interruptions)

[English]

MR. CHAIRMAN: If you do like this, 
what am I to understand?

{Interruptions)

MR. CHAIRMAN: Shri Brahm Dutt.

SHRI BRAHM DUTT (Tehri Garhwal): 
Madam, yesterday, when the Prime Minister 
was replying to the debate on the Motion of 
Thanks on PreskJent’s Address, the Leader 
of the Opposition. Shri Rajiv Gandhi de
manded that all the papers regarding Bofors 
should be laid on the Table of the House, and 
It Is on record in the debates of this House, 
that the Prime Minister promised to lay them 
on the Table of the House today. And today 
he only made a statement. What he laid on 
the Table of the House is a bunch of papers 
whk:h are totally incomplete...(/nfe/rupf^ns). 
The Prime Minister should not behave like 
this... (Interruptions),

MR. CHAIRMAN: When i have given 
permission to one hon. member to make his 
point, all the others should listen. Even I 
could not hear what is saying. Please order. 
Yes Mr. Brahmadutt, what Is your point?

SHRI BRAHM DUTT: Madam, the 
Prime Minister may be requested to come to 
the House and lay all papers relating to 
Bofors issue on the Table of the 
House,.{Interruptions) All the papers must
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be laid on the Table of the House. Otherwise 
it will be an insult to this House... {Intenup- 
tions) There are two alternatives. Either jihey 
have to say that they have already laid all the 
papers on the Table of the House 
or...{Interruptions)

MR. CHAIRMAN- I call upon Shri Mufti 
Mohammad Sayeed to read out the state
ment.

{Intrrnintions)

18.06 hrs.

[English]

STATEMENT BY MINISTER DISAP
PEARANCE OF SHRI JAGDEV SINGH 
KHUDIAN MCMRCR OF PARLIAMENT

THE MINISTER OF HOME AFFAIRS 
(SHRI MUFTI MOHAMMAD SAYEED): Sir, 
I rise to inform the House of a disturbing 
development concerning an Honourable 
Member of Parliamont

ShnJagdev Singh Khudianhad returned 
to his house in village Khudian of Faridkot 
District, at about 2200 hours on December 
27. He was found missing from his room in 
the morning of Docember 28 when bed tea 
was sentto him. The search, however, started 
later on since the family members felt that he 
might have gone out some where. The sus
picion regarding his nbsonce arose when his 
family members found that his jacket, which 
he normally wore while going out of station, 
was hung on one of pegs in the room. It also 
contained his purse and papers. Later when 
the search started the police reportedly found 
only one set of footprints suspected to be of 
Shri Jagdev Singh Khudian himself going 
towards the Rajasthan Feeder through his 
own field which is located by the side of the 
Rajasthan Feodor Canal. This canal passes 
from near the village and is located at a 
distance of about one half to three fourth of

a kilometer from the house of Shri Jagdev 
Singh. The search party found his pair of 
shoes, turban and shawl near the bank of the 
canal. According to the police which had 
taken the statement of his son and nephew, 
Shri Jagdev Singh Khudian was somewhat v 
perturbed ever after his election. The Police 
was informed. SSP of the District personally 
went to the spot on receipt of information and 
directed the investigation. However, till re
ports last came in, it has not been possible to 
get any clue to the Hon'ble Member’s where
abouts or to the possible reasons for his 
disappearance. Vigorous search is going on 
and a special team headed by a DIG of 
Police has reach the site. The Government 
of Haryana and Rajasthan and their Police 
officers have been alerted and requested to 
help in search operations. Punjab Govern
ment has also arranged for closure of the 
flow of water In the canal to help the search 
for him.

Shri Jagdev Singh Khudian was given 
security arrangements after he filed nomina
tion papers for election to Lok Sabha. He 
was given two gunmen, an escort of an Head 
Constable and three Constables and armed 
guard of one Head Constable and four 
Constables at his residence. However, he 
returned these arrangements on 8th No
vember. 1989 and in spite of advice from the 
Punjab Police, he declined to have any 
security arrangements.

I can assure the House that all possible 
efforts are being made to trace out the 
whereatiouts of the Hon’ble Member. From 
the information received so far, it is not 
possible to say whether any foul play can be 
suspected. As Is well known, the Govern
ment has started a process of bringing Punjab 
back to normalcy. We have great hope from 
the newly elected Members of Parliament of 
this State that they would help us in achiev
ing this aim. The disappearance of the 
Hon’ble Member at this juncture is a matter 
of special concern for all of us.

i am sure that the Hon'ble Members of 
this House would join me in wishing for the
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walfar* e( Stwi Jagdcv Singh Khudian and 
tor his sal« and aarly return to his family.

[EngSsm

{Intamjptkms)

MR. CHAIRMAN: Will you please res
ume your seats and let me understand what 
you want? I am not able to hear anything.

{Interruptions)

MR. CHAIRMAN: May I take it that you 
want to shout and not listen?

SHRI DINESH SINGH (Pratapgarh): 
Madam Chairperson, the Chairman before 
you had heard us and he also heard the 
Leader of the Opposition. He said that he 
would convey our views to the Hon. Speaker 
and that the Speaker’s ruling would to con
veyed to us. (Inte/ruptons) In the meantime, 
the transaipt of yesterday’s proceedings 
was also placed before the Speaker and he 
had seen from th transcript that there was a 
specifk: commitment by the Hon. Prime 
Minister to place all the files with the Pnme 
Minister on Bofors on the Table of the House. 
[Interruptions) The record has t)een seeN by 
the Hon. Speaker. (Interruptions)

THE MINISTER OF HOME AFFAIRS 
(SHRI MUFTI MOHAMMAD SAYEED): Why 
do you not listen to us? Please listen to us. 
(Interruptions)

MR. CHAIRMAN: Hon. Members. If you 
want to make any submissions and after that 
if you want my answer, then you must give 
me an opportunity. It seems to me that you 
are more interested in making noise.

(Interruptiems)

MR. CHAIRMAN: What shouW I do? 
Will you let me answer? Now, Mr. Chidam
baram, what do you want to say?

SHRI P. CHIDAMBARAM (Sivaganga):
I wish to support what Mr. Dlnesh Singh

submitted to you. Madam, the transcript is a 
property of the House. The transcript la 
availabe. We heva seen the transcript You 
are most weboma to see the transcript. We 
do not want to do anything but ask the Prime 
Minister to stand by his promise which is 
there in the trarlscript The Prime Minister 
categorically said tfiat all the files will be 
brought. The leader of the Oppositon asked 
him to bring all the files and he sakl “I wilt". *1 
will bring all the files. I shall do it tomorrow 
itself, not much delay*.

Those are the words. Now, where are 
the files? I have seen three sheets which he 
has placed on the Table. One is Mr. Arun 
Singh’s noting. That is one page of a file. The 
other is General Sundarji, note which I do not 
know whether it belongs to a file or does not 
belong to a file. The third is the Attorney 
general’s opinion. I take K that the Govern
ment has only these three papers on Bofors 
and all the other files have been misplaced 
or destroyed by the NewGovernment? Where 
are the files? (Interruptions)

SHRI NATHU SINGH GURJAR 
(Dausa): Madam,today morningtheSpeaker 
has given a ruling that Matter under Rule 377 
will be taken up at 6 O' Clock. Please take up 
Matter under Rule 377 nov/...(lnten^uptions)

SHRI MANDHATA SINGH (Lucknow): 
Madam Chairperson, I venture to make a 
suggestion. The views expressed by the 
opposition—by Mr. Dinesh Singh and oth
ers—may be conveyed to the Prime Minis
ter. And if there is any transcript—I cannot 
disbelieve my ears—last night Prime Minis
ter has saM that not even a single file is 
available all the files were 
d»sAmy9d....(lnterruptions)

MR. CHAIRMAN: I allowed him.

SHRI MAOHATA SINGH; We had to 
bear with you for about half an hour. Please 
bear with me I agree with you that the trar\- 
scrlpt of the proceedings is the property of 
the House and if you have the good foitune 
of looking through the transcript, that might 
foe a portkm of thetranscript...(Mennbpfib/w) 
Please be patient, (htterruptions)
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SHRI SAIFUDDIN CHOUDHURY 
(Ktrtwa); Madam, thank you for giving ma 
thapannlssiontospaakonthis. Nowthattha 
PrimaMinisterhasoommittodhasbeanthara 
on the transcript. This can be chedted up. 
Another thing, what the Prime Minister said 
yesterday is this. Aii the files are not avail
able in the Prime Minister’s Office. If that is 
the practical difficulty of this Government, 
then they must talte it clear again today 
whether many of the files are missing from 
the Prime Minister’s Office or destroyed by 
the earlier Govemment...(/rrtemftfi!wi8)

SHRI DINESH SINGH (Pratapgarh): 
What is the difficulty in piacingthe files on the 
Table?..( Interruptions)

THE MINISTER OF ENERGY AND 
MINISTEROF CIVIL AVIATION (SHRI ARIF 
MOHAMMAD KHAN): Absolutely there is 
no difficulty. All these facts have already 
been laid on the Table of the House. There 
will be more and more...(/nton’tpfib/is) 
Madam, if they are raising certain questions, 
then let them also hear the clarifications. 
(Interruptions)

SHRI HARISH RAWAT (Almora): Why 
do you not make the files as the property of 
the House?... (IntemjfAions)

SHRI ARIF MOHAMMAD KHAN: lean 
understand their impatience. Please bear 
with me for a minute. When the Prime Minis
ter had interevened in the discussion on the 
President’s Address, it was the hon. Leader 
of the Opposition who said again and again 
that all the files should be laid on the T able of 
the House. While responding to the query of 
the hon. Leader of the Opposition, the Prime 
Minister categorically said in the House that 
aR the files pertaining to Bofors are not even 
with the Principal Secretary. He said 
categorically...(/nferri/pr»ns) Let it be clari
fied. In fact all the records are there if I am not 
spealting the truth. {Interruptions) Let me 
complete. We have heard you patiently. Let 
me complete my formulation. (Interruptions) 
In fact, the the hon. Prime Minister sought 
the cooperation of the Leader of the Opposi
tion so that all the papers and alt the files
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pertaining to Bofors may be located and 
brought to one place. What the Prime Minis
ter had stated was not that all these fles 
would be laid on the Table of the House, but 
he said that an the facts would be laid ontha 
Table of the House and that has been dona 
by the hon. Prime lAm\s\w....{,lnterruptlonil)

SHRI HARISH RAWAT: You please 
hear m»...{Uttmrtptions)

MR. CHAIRMAN: Two Members, one 
is the Whip and another a very important 
Member, have already put the question. 
Now it is turn of the Minister of Parliamentary 
Affairs to clarify.

SHRI HARISH RAWAT: I am on a point 
of oidw.-Unterruptions)

MR. CHAIRMAN: I am on my legs. 
Please take your seat first of all. Under which 
rule you are raising the point of order? Tell 
me which rule has been infringed.

SHRI HARISH RAWAT: I am raising 
the point of order under rule 222. The Prime 
Minister had promised yesterday that he 
would lay the relevant files regarding Bofors 
on the Tat>le of the House. But today the 
Prime Minister has made a statement. And 
that is also a partial statement. He has con
cealed something from the country, from the 
House. When he was asked to do so, he ran 
away from the House. That is why, we are 
raising this. You kindly ask the Prime Minis
ter to come before the House.

MR. CHAIRMAN: There is no point of 
order. I do not see what is the point of 
order....

{Interruptions)

SHRI B. SHANKARANAND (ChikkodI): 
Madam. Chairperson, you have albwed me 
to say someM\\ng...{lntenvptions)

SHRI ARIF MOHAMMAD KHAN: 
Madam, please be indulgent to Shankar- 
anand Ji. He knows more about Bofors.
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SHRI B. SHANKARANAND: Yes, I 
know. I will tell you...(/f?f0/r(jpf/b/)$). Madam, 
witi you please see the 
transcript?...(/nfenrupf»ns). Madam, Chair
man. don’t read the book. Please see the 
proceedings. Today the Prime Minister 
himself made a statement in the Mouse and 
he never said that he does not have the 
files....(/nferri/pf/bns). May I request you not 
1o read the rules book, read the transcrip
tion? Doni read the book. There is nothing 
there. You read the transcription. You will 
find what is there, what the Prime Minister 
committed. {Interruptions). I request you to 
took into the transcription and what is written 
there, and ask the Prime Minister to lay the 
files on the Table of the House. Don’t side 
with the Prime fsA\r)\s\Qr„.(Interruptions)

MR. CHAIRMAN: Now. that is all. You 
have spoken for haif-ap-hour and plenty of 
your party Memhors have boon speaking 
together...

{Interruptions)

MR. CHAIRMAN: I have allowed you to 
speak, you have spoken...

{Interruptions)

SHRI P. CHIDAMBARAM: Please al- 
bw me one minute, Madam.

MR. CHAIRMAN: I have already aU 
bwed time to you, Mr. Chidambaram. You 
cannot have it all the time. Now I have called 
the Minister for Parliamentary Affairs and 
then I will come out with my own observa- 
tk>n...

{Interruptions)

MR. CHAIRMAN: No. you have already 
spoken...

{Intenuptions)

SHRI P. CHIDAMBARAM: Madam, he 
is yiekfing to me,.,{lnterruptk>n$).

MR. CHAIRMAN: tt Is your Members 
who are all talking together...

{Interruptions)

SHRI P. CHIDAMBARAM: Madam, 
paragraph 4 of the statement says... (Infer- 
ruptions)

MR. CHAIRMAN: One second. If you 
are serk)us, when one of your Members is 
speaking, at that time you should not 
\nXBrrupX.,.{lntenuptbns)

SHRIP. CHIDAMBARAM: Madam, here 
is this very statement of the Prime Minister.

MR. CHAIRMAN: What is this? Just 
now you spoke.

SHRI P. CHIDAMBARAM: He is yieW- 
ing to me. Madam. Why are you objecting 
when he is yiekJing to me? Madam, para
graph 4 of the hon. Prime Minister’s state
ment made to the House says: 'The records 
show that there was a flurry of activity...*' He 
has seen those records, he has those rec
ords. Paragraph 11 says: “Certain definite 
conclusions emerge from the facts recapitu
lated by me on the basis of the records.” He 
has seen the records, he has the records. 
Paragraph 12 says: "It is established on 
record that the offk:ers and Ministers con
cerned at that time... “ He has seen that 
record, he has that record. Paragraph 10 
says: The first and only significant disck>- 
sures by Bofors were made in their discuss!- 
osn with the offfcers of the Government of 
India in September, 1987.” He has those 
minutes,- he has seen those minutes. Where 
are those files?...( Interruptions). And finally, 
paragraph 16 says there was a meeting in 
the Home Ministry attended by the Home 
Minister...etc. etc. He has seen the file, he 
knows who attended. Where are those min
utes? These are files in the possession of the 
Prime Minister. In the Prime Minister's office 
there must be those records. He has seen 
those records. Let him produce all those 
files.. .{Intenruptions),
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THE MINISTER OF INFORMATION 
AND BROADCASTING ANDMINIS7EROF 
PARLIAMENTARY AFFAIRS (SHRI P. 
UPENDRA): Madam Chairman. I am sur
prised that the hon. Members opposite are 
acting like innocent virgins. (interruptionsY 
Please hear me. Please sit down. (Interrup
tions), I repeat, you are innocent 
virgins...(/nfe/rtjpf/ons). Madam, many of 
them have worked as Ministers in the Centre, 
some of them were Chief Ministers. They 
know very well that the files are never tabled 
in the House. (Interruptbns). Please hear 
me. Please sit down. (Interruptions)

MR, CHAIRMAN: You can’t teach me 
by asking me not to read the rules.

(Interruptions)

MR. CHAIRMAN: Please sit down. And 
you are behaving now...

(Interruptions)

MR. CHAIRMAN: He heard you and 
you have to hear him now.

(Interruptions)

SHRI BRAHM DUTT (Tehrl Garhwal): 
The files are there. Let them put the files 
here.

(Interruptions)

MADAM CHAIRMAN: Please. MR.
Chidambaram and you, now let him com
plete.

SHRI P. UPENDRA: There were in
stances here and in other State Legislatures 
where files are kept sometimes with the 
PreskJing Officers for examination by certain 
selected people or extracts from the files are 
tabled on the Table of the House. These are 
the two procedures. Never the files are 
brought to the House any time. Let them 
show any instance when the files have been 
brought to the House. (Intenuptions). I don't 
yield. Please sit down. (Inten'uptions)

16.39 hrs.

[SHRI JASWANT SINGH in the Chait]

SHRI P. UPENDRA: Mr. Chairman, Sir, 
shall I continue?

(Intenruptions)

SHRI ARIF MOHAMMAD KHAN: lean 
understand your anguish. The Company 
whose official Shri Shankaranand has de
scribed as 'honoured guest', they have been 
faithful to you. I can understand your an
guish. The same Company whose official 
was described by you as 'honoured guest’, 
has been barred from any future contract. 
So, I can understand your anguish. (Inter
ruptions) We are not going to treat them as 
honoured guest. I can understand your 
anguish.

(Interruptions)

SHRI P. UPENDRA: Sir, in response to 
the demand of the Leader of the Opposition, 
the Prime Minister offered to place certain 
documents on the Table of the House. (inter- 
ruptions)

MR. CHAIRMAN: Let the Government 
say what it has to say. Kindly do not interrupt 
him.

SHRI P. UPENDRA: When the Prime 
Minister has offered to place certain docu
ments, it is in the discretion of the Govern
ment and the Prime Minister to select such 
documents which can be placed before the 
House. (Intenuptions)

SHRI P. UPENDRA: In the public inter
est whatever will have to be placed on the 
Table of the House we will place them. I can 
also assure that this is not the last document; 
more documents are coming about Bofors. 
(Interruptbns)

MR. CHAIRMAN: If you feel that you 
are in a position to answer all the allegations, 
please restrain yourself.
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{Interruptions)

SHRl P. UPENDRA: Sir. those hon. 
Members who are very vociferous about the 
placement of the records today, some of 
them were the Members of the previous 
Government which brought an amendment 
to the Commissions of Enquiry Act not to 
place certain reports of some commissions. 
{Interruptions)

Lastly, I can assure them that whatever 
the Government feels has to be placed, 
definitely it will be placed on the Table of the 
House. (Interruptions)

MR. CHAIRMAN: I have recognised 
Shri H.K.L Bhagat.

SHRl H.K.L BHAGAT (East Delhi): Mr. 
Chairman, Sir, after the Parliamentary Af
fairs Minister has spoken, you have given 
opportunity to speak for a former Parliamen
tary Affairs Minister. I wish to say that today, 
the Parliamentary Affairs Minister seems to 
be taking a position as If some of the docu
ments are privileged which the Prime Minis
ter did not take yesterday. He made a very 
categorical statement that he shall place all 
the P.M.O. files. (Interruptions)

I wish to say that the position the Gov
ernment did not place any files....

(Interruptions)

Why are they trying to be secretive? 
They have been showing Bofors. Bofors— 
The Hindu! Now, we are showing The Hindu’. 
What is wrong with that? Place them on the 
Table of the House. Why are you afraid of 
that?

Lastly, Mr. Chairman, he has every right 
to use any language he wants; he is a 
Parliamentary Affairs Minister now. But we 
should not behave like he was behaving 
there.

You can criticise us dalal or whatever 
language you use. But you have no business 
todenigratethe Industrialworkers. You seem

to have a contempt for the Industrial workers. 
You should be ashamed of that. (Intenijp^ 
tions) Your Prime Minister said, you are an 
open Government. But why are you running 
away? Why are you running out with open 
Government? Why are you afraid of placing 
those files on the Table of the House? Are 
you trying to destroy them? Place them 
today. Let the House see those files. {Inter- 
njptbns)

[Translation]

SHRl LALU PRASAD (Chhapra): Mr. 
Chairman, Sir, my point of order is that hon. 
Members of the Opposition are having some 
problems as they are not acquainted with the 
rules of procedure. The Lok Sabha Secretar
iat had organised a three day camp for new 
Members ...(Interruptions),...Let the Lok 
Sabha Secretariat organise another three 
day training camp for opposition Members 
as well as their Leader so that they do not 
face problems infuture-..(/nf©r«ypfbns)....and 
make their points. All this discussion is going 
on with little regard to rules of procedure. 
They did not say anything when he was 
giving the reply. When he left the Chamber, 
then someone told him that he had not 
fulfilled his role as leader of Opposition prop
erly. Then he returned to the Chamber. So all 
these hon. Members alongwith the leader of 
the Opposition should go through a training 
camp organised by Lok Sabha Secretariat 
so that they know how the House 
functions...(/nferrapf/ons).....

[English]

SHRl RAJ MANGAL PANDEY (Deo- 
ria): Mr. Chairman, in the whole parliamen
tary history, the whole file has never been 
placed before the House. Only the relevant 
papers are always placed. It is a matter of 
interpretation what the relevant papers are. 
It is for the Treasury Benches to say what are 
the relevant papers. It is not the job of the 
Opposition to say what would be the relevant 
papers that we have to place. It is for us to 
decide. It Is for the Treasury Benches, the 
Prime Minister to decide what are those
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relevant papers that are to be placed on the 
Table. {Int&nuptions)

K is not only this. I would like to remind 
the hon. Members sitting on the Opposition 
Benches that the Prime Minister told me that 
in the case of certain aspects on Punjab and 
Jammu and Kashmir, he did not confer with 
his own Ministers and he unilaterally takes 
certain decision, and he does not even 
communicate to his own Council of Minis
ters. What does it indicate? There are certain 
matters which are the prerogatives of the 
Prime Minister which concern the unity and 
integrity of the nation. {Interrupthns) In such 
a situation, they cannot demand that the 
whole file should be placed. What could they 
expect are the relevant papers only.

(Interruptions)

PROF. SAIFUDDIN SOZ (Baramulla): 
Mr. Chairman, believe me. I feel at ease 
when you are in the Chair because you know 
the rules and you have respect for rules. 
Now, Sir, earlier you madethe observation...

MR. CHAIRMAN: Is that an observa
tion against the Chair?

PROF. SAIFUDDIN SOZ: No, Sir. It is 
an observation you have made I want to 
remind you. you said. “Transcript of the 
proceedings is the property of the House and 
I will refer those proceedings to the Hon. 
Speaker/' You would also get the Speaker's 
decision. Kindly give the decision already 
made. Itook 50 minutes to initiatethe discus
sion on communal situation in the country. It 
is my right to ask you to give the decision.

MR. CHAIRMAN: I appreciate your 
point. But it is not a point of order.

(Translation]

PROF, SAIFUDDIN SOZ: I was re
minding you.

MR. CHAIRMAN: You have no need to

remind me. i am well aware of my dutiee.

[Translation]

SHRI PHOOL CHAND VERMA 
(Shajapur): Mr. Chairman, Sir, 1 woukj like to 
draw your attentfon.,,.

MR, CHAIRMAN: Please be as brief as 
possible white raising your point of order.

SHRI PHOOL CHAND VERMA: lam  
raising my point in as brief as possible. 
{\r)terruptions) In the moming the hon. 
Speaker had fixed 6.00 p.m. for matteis 
under Rule 377. The present discussion has 
already taken a bt of time, so I request that 
matters under Rule 377 be taken up now.

MR. CHAIRMAN: What were you say
ing Tiwariji?

SHRI BRU BHUSHAN TIWARI (Do- 
mariaganj): Sir. wheri the ruling has been 
given that the hon. Speaker will see the 
transcript....

MR. CHAIRMAN: Let us not get into 
arguments.

SHRI BRU BHUSHAN TIWARI: When 
the ruling in the matter has been given, why 
is this subject being discussed?

MR. CHAIRMAN: Would you like to say 
something hon. Shri Hukumdeo?

SHRI HUKUMDEO NARAYAN YADAV 
(Sitamarhi): Mr. Chairman, Sir, my point of 
order is that when the hon. Railway Minister 
finished replying to a Resolution moved on 
the day of Private Members Bill and Resolu* 
tions. according to the rules private Member, 
hon. Shri Advani’s resolution should have 
been taken up. One day has been fixed for 
Private Members’ Bills and Resolutions and 
only that business should betaken up. When 
this Motion was to be moved, the Opposition 
interrupted the proceedings by raising an
other matter. This was not good on their part. 
This is not the time for taking up Government 
business. This time has been exclusively set
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apartior Private Mamters business. How for 
Itls JustifM to do away with the time alfotted 
for Privata Members business? I want to 
know the Chair*s ruling in this ntatter. Ac* 
oording to rules, this is Injustice on the part of 
the Opposition.

{Interrupthns)

MR. CHAIRMAN: One at a time please.

SHRIHUKUMDEONARAYAN YADAV: 
My second point of order is that important 
issues like the Panamian problem and 
communal riots were slated for discussk>n In 
this House after taking up Private Members’ 
Resolutions. The Opposition’s intension Is 
not to allow proper discussion on communal 
riots in the House. That is why they are 
creating pandemonium.

MR. CHAIRMAN: There is no point of 
order.

[English]

SHRI BALGOPAL MISHRA (Bolangir): 
The Council of Ministers is bound by rules of 
seaecy and whatever the Pnme Minister 
has thought proper, he explained it and in 
spite of that, they are compelling us to be
have like them in the Bofors deal which you 
cannot in the national interest.

[Translation]

SHRI YUVRAJ (Katihar): Whatever 
information they had regarding the Bofors 
file has been laid on the Table of the House. 
Whatever had to be read out has been read 
out. All they had asked for has been laid on 
the Table of the House. Now they are de* 
manding the entire file. The Bofors has 
dragged them to such a length. I wonder 
where it will land them now.

MR. CHAIRMAN:* Now please take 
your seat.

[English]

MR. CHAIRMAN: Only one of you can

raise the point of order. Hon. Shri MaHikanuh 
raised a point of order.

SHRI MALLIKARJUN (Mahubnagar): 
You referred to Rule 376. After the termina* 
tion of one Item on the Order Paper and 
before taking up another item, I can raise a 
Point of Order under Rule 376.

I am not talking about the conventions. 
The conventions are that the extracts may 
be laid on the Table of the House or whatever 
they like, they may place it on the Table of the 
House. But what I am telling is that the Prime 
Minister of this country, with alt his wisdom at 
his disposal, has committed to this august 
House about laying the documents. When 
the Leader of the Opposition urged upon him 
to lay on the Table of the House ail the files 
pertaining to Bofors, the Prime Minister of 
this country has not once but thrice commit
ted to this august House: ”1 will lay on the 
Table of the House all the files pertaining to 
Bofors. “ {Inten'uptbns) Therefore, before 
the commencement of the other item on the 
business, it should be clarified....

MR. CHAIRMAN: I am giving my ruling 
on your point of order. I have understood it. 
Kindly sit down. The hon. Shri Mallikarjun 
referred to rule 376 raising a point of order. 
Rule 376 is very clear, I quote rule 376 (5):

lege
“A point of order is not a point of privi-
n

Rule 376 (6): “A member shall not raise 
a point of order—(a) to askfor information...”

So, there is no point of order.

{Interruptions)

SHRI CHIRANJI LAL SHARMA (Kar- 
nal): Sir, I am on a point of order.

(Inten-uptions)

MR. CHAIRMAN: I recognise Shri
Chiranji Lai Sharma. Others may kindly sit 
down. I will come to your point of order also.
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SHRI CHIRANJI LAL SHARMA: Sir. 
under Rule 376 I am on a point of order. 
Facts are facts. They must be squarely 
placed. The hands of the clock cannot be put 
back. Whatever is there on record is the 
property of the House. You are the best 
judge to say as to what we are saying is 
based on facts or not. The hon. Prime Minis
ter was pleased to make a categorical state
ment, commitment on the Fbor of the House 
to produce the entire record and the files 
pertaining to Bofors. Should he not honour 
his commitment'^ {Interruptions)

MR. CHAIRMAN: I have understood it.
I don't have to be briefed. That is not a point 
of order. You can come under something 
else. The House has its method of getting 
the Government fulfil its assurances. You 
cannot come on a point of order. That is not 
point of order. I recognise hon. Shri 
Kumaramangalam.

SHRI RANGARAJAN KUMARAMAN
GALAM (Salem); Sir, under the rules, a 
point of order can be raised when it deals 
with the business of the House.

MR. CHAIRMAN: Under which rule you 
are raising your point of order?

SHRI RANGARAJAN KUMARAMAN
GALAM: Under Rule 376 itself, I am raising 
a point of order saying that a point of order is 
with regard to the proceedings of the House—
I mean the transcnpt. It is the property of the 
House, it must be available to the Members 
to refer to. I have been asking for this. It was 
shown to me once and then it was withdrawn 
again and then again it had to be called for.
Is this proper? If the House is going to be 
conducted like thts, then what will happen?

MR. CHAIRMAN: I would like to rule on 
what hon. Shn Kumaramangalam raised. A 
point of order can only be about the business 
before the House. The point of order cannot 
be about transcript of previous proceedings,
I recognise Raia Saheb Dinesh Singh. I will
call every one.

SHRI DINESH SINGH (Pratapgarh): Mr.
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Chairman. Sir, I would not like to misuse your 
conf klence. I am not on a point of order. I am' 
merely making a submission to you that I 
would not wish to take up the time of the 
House in recalling the statement that you 
had made earlier...(/n/©rr[jp//ons) I am sorry 
for the disturbance. All that I was trying to say 
is that a transcript is now available. If you 
would kindly go through the transcript and 
then decide as to whether a commitment has 
been made by the Prime Minister and whether 
It needs to be fulfilled, that will be a good 
thing. I would not like to reinforce this be
cause this has already appeared in the 
newspaper.

19.00 Mrs.

MR. CHAIRMAN: You cannot rely on 
this, we have to go by the transcript.

SHRI DINESH SINGH: Yes, we must 
go by the transcript. Thank you, Sir.

SHRI SHIVRAJ V. PATIL (Latur): Points 
of order can be raised with respect to the 
procedure in the House. They do not relate 
only to the rules. They relate to the Constitu
tion also which guides this House, the rules 
also, the conventions, the directions and the 
procedure also. What is in dispute here in 
this House is whether a particular state
ments was made by the hon. Prime Minister 
or not. We do not need the speeches from 
this side and the speeches from other side to 
decide whether a particular statement, 
whether a particular assurance was given by 
the hon. Prime Minister or not. By referring to 
the transcript that can be decided. So it 
should be easy for anybody who is presiding 
over the House to refer to the transcript and 
then say whether that statement was made 
or not. If that Is not followed and if I am 
alkswed to say that this statement was made 
and others are allowed to say that this state
ment was not made, it will not solve the 
issue. When there is a procedure, you have 
to inform us by following the procedure. 
(Interruptions)

I am on a point of order and I am, not on 
anything else. This matter is before the
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House, the Presiding Officer and this House 
cannot be in doubt as to what was stated on 
the floor of the House. The records can be 
gone through.

MR. CHAIRMAN: You have been repe
titious, now kindly sit down. You made two 
points. One is that a point of order is a 
blanket permission which can be raised about 
anything.

SHRI SHIVRAJ V. PATIL: Not any
thing.

MR. CHAIRMAN: I am sorry, don’t 
argue.

SHRI SHIVRAJ V. PATIL: Please do 
not go on saying don't argue. That is very 
impolite to the Member. {Interruptions)

MR. CHAIRMAN: You are arguing with 
the Chair. You have the experience of being 
the Chairman.

SHRI SHIVRAJ V. PATIL: That is why 
I am saying, don’t say all the time don't argue 
with the Chair.

MR. CHAIRMAN: Your conduct is not in 
harmony with your utterances.

SHRI SHIVRAJ V. PATIL: Your words 
are not (Interruptions).,..

MR. CHAIRMAN: I will request that all 
those observations may please form part of 
the record. They must form part of the pro
ceedings. Nothing shall be expunged.

You wanted clarifications on two 
points...{Interruptions) Please do not inter
rupt. You wanted calcification about tran
script and you said a point of order enables 
you to raise any issue in \he House.

SHRI SHIVRAJ V. PATIL: Not any, Sir,
I am making a very humble submissbn.
What I have said is a part of the record. I have 
not saki that anything can be raised as a 
point of order. What I have saki is that the 
matters which pertain to the Constitution, the

rules, the conventbns and the directbns can 
be raised as a point of order. All the time you 
cannot ask me to refer to the rules.

MR. CHAIRMAN: I have understood 
the point. I am now referring to the rules. The 
rule is very specific. Rule 376 (2) says:

“A point of order may be raised in rela
tion to the business before the House at
the moment."

Therefore at the moment the business be
fore the House is not what you are referring 
to. You can say that you are aggrieved about 
a certain aspect of the proceedings that had 
taken place earlier and you have got a re
quest to make to the Government. But can
not raise it as a point of order.

So far as the aspect of transcript is 
concerned, I shall come to it subsequently.

[ Translation]

SHRI HARISH RAWAT (Almora): 
Yesterday in reply to a point made by the 
leader of the Opposition, the Hon. Prime 
Minister said in clear terms that every single 
file in the P.M.’s office, connected wrlh he 
Bofors issue would be laid on the T able of the 
House. This was the impression we got and 
you can also verify it from the copy of the 
speech. I can agree that the Hon. Prime 
Minister might gave said so in haste. But 
under Rule 114 A, he had the opportunity to 
correct his statement the next morning and 
say that he would place only some docu
ments. But he did not do so. When the Hon. 
Prime Minister have his statement for the 
second time, he mentioned words record of 
file. He used the word ‘file’ thrbe and also 
said that he has see the file. This much is 
clear. In spite of that the file was not tabled. 
This clearly means that the Hon. Prime 
Minister wants to conceal something from 
the people and the House which is not right
We want fustice from you in this regard. As 
Members of the House it is our right lo 
demand that the Hon. Prime Minister shouki
fulfil the cxjmrrtitment whteh he made In the
House. Secondly, even though he had the
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opportunily to oorraet his statement, he 
repeatedly used the word W  and record’ in 
his later statement, if he is not tabling it as 
per his piomisa. R implies that he want to 
conoesd something from the country and the 
House and he wants to shirk from his re- 
sponsfeWty, which is riot proper. We want 
your ruling in this matter.

MR CHAIRMAN: Hon. Shri Akbar, 
there is no point of order in the questk>n 
whch you have raised regarding the Qov- 
emment assurances.

(tntwrufahns)

lEngSsN̂

SHRI M.J. AKBAR (Kishangani): Sir. 
thank you. I feel. Sir. there is a very simple 
solutkxi to this whole controversy when so 
much of the time of the House is being taken 
by the House. I am as upset as many other 
about the issue of communalism. This diffi
culty couk) be sorted out t>y a very simple 
method, viz. your reading out the transcript 
to the House. (Intemfftions) We want to 
know as to what exactly has happened and 
whai has not happened and then, on the 
tMuis of the transcript, in your own judge
ment. you can take a decision. {Interrup
tions)

SHRI SONTOSH MOHAN DEV (Tripura 
West); Sir, under what rule you are torturing 
us? Why dontyou readthetranscript? (/mer- 
ruptibns) You are not doing that way. (/nter-

MR. CHAIRMAN: Doni interrupt him.

SHRf M.J. AKBAR: For the last three 
days, I have heard over and over again from 
the Government that they will do everything 
possible, even go to the extent of amending 
the Official Secrets Act of this Government, 

order to make H more open Government, 
^  order to put iril the information before the 
people of India. I am stunned and surprised 
that on Bofors. they do not want to put all the

informatkm before the (leople of India. I 
cannot understand this. I wouM like them to 
explain. (Memjpf/bns)

[Thinstefwn]

SHRILAIAIPRASAD: Youcannotinter- 
fere in tfie proceedings of the House. Mr. 
Chairman, Sir, the time of the House is the 
time of the natk>n.

AN. HON. MEMBER: These arguments 
have already taken one hour. An hour has 
been wasted before the matters under rule 
377 are taken up.

SHRI NATHU SINGH GURJAR: Do 
they want the matters of pubKc importance 
under rule 377 should not t>e taken up in the 
House? Mr. Chalrmari, Sir, the time of the 
House is the time of the natbn. We cannot 
play with it. One hour has already been 
wasted. We shoukf not repeat it. I am on a 
point of order. One hour of the House has 
been wasted.

MR. CHAIRMAN: Please resume your 
seat. I have called his name. I cannot call 
your name unless I have heard his point. 
Please take your seat and listen to him.

(Intemjptiorts)

[English]

SHRI C.K. JAFTER SHARIEF (Banga- 
k>re North): Mr. Chairman, Sir, I want to 
make a submission. I am deeply hurt. I am in 
the Lok Sabha forthe fifth term. We have sat 
on this skle as well as on the other side. 
(Intemjptiem)

The problem is at'6 O’ clock communal 
situation was to come for discussion on 
which I understand every side of the House 
is interested. It is a burning national problem 
where everyone shouM be concerned. Un
fortunately some of the commitments made 
by the Leader of the House, the hon. Prime 
Minister on that questfon—the question was 
raised in this Hou»»...{ka0mfptlon^
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AH tiutt I would rtquMt to that It i« a 
Strang* experience that I have. {Intwrup- 
Mons) R is for you to control tha mambars 
opposita. They must know how to iMhave in 

V tha Housa. My submission to aH tha mam
bars who ara sitting on that side is that soma 
of tham wara aartiar mambars on this sida. 
Maybe tha verdict of the' people has made us 
to change tha sides. Thera is no doubt adx>ut 
it. The government which swears that it is an 
open government: a government which 
swears that it has given right to the source of 
information, the members sitting on thfo side 
demanded some information. Why should 
they shirk from keeping all the fries on the 
Table of the House?

[Translathn]

MR. CHAIRMAN: Please be seated. 
You will also be given time to speak.

(Interruptions)

SHRI BRAHM DUTT (Tehri Garhwal): 
Mr. Chaimian. Sir, my first sut>mission is 
whether you have gone through yesterday’s 
proceeding? If so, I woukl I8<e to know, 
through you. as to what the Government is 
doing with regard to the ht>n. Prime Minis
ter's promise to table the documents? TMs is 
my second submission'. (Intemijptons)

THE MINISTER OF E N E ^Y  AND 
MINISTEROFCIVILAVIATION (SHRI ARIF 
MOHAMMAD KHAN): Mr. Chairman, Sir, a 
ruling in this regard has already been given 
in the morning. You have saW that whatever 
Is on the record of the House, is there with 
the hon. Speaker. We wilt abkfe by the ruling 
which is given t>y him in that regard. (Mar- 
nipr/bns)

Mr. Chairman, Sir, I have already sub
mitted that you can k>ok beyond what the 
hon. Prime Minister has said and you will find 
that we have started taking adkin in the 
matter. {Int0rruptions)

[EngUsm

Pleme let me complete. You are not

supposed to disturb ma. The Qovemment 
has akMdy invosed a baron Bolors for any 
future contract and a review into the pur
chase has already been ordered. {fnt0in p - 
t/ons)

SHRI 8RAHM DUTT: WahaMdona. 
not you. (Int0miptions)

SHRI ARIF MOHAMNWIAD KHAN: lam  
not yiaUlng. A point of order can be raised 
only in respect of the business which is 
before the Iteuse. (kamruplhns)

[T/anslation]

I have already told you what the Prime 
Minister sakl yesterday. Accordingly he has 
already made a statement and the facts had 
been lak) on the Table of the House. You 
want to influence the enquiry which the 
Government has ordered in this matter. We 
wouU not allow you to influence the 
anquiry...( Interruptions)

SHRI NATHU SINGH (Dausa): Mr. 
Chairman, Sir, the members of the opposi
tion have been repeating the same issue 
i^ in  and again and it has been going on for 
about an hour and a quarter. My si^ission  
is that there are some rules to conduct the 
proceedings of the Housa and to raise an 
issue in the House. H they were to raise this 
issue, they couki have raised it on some 
other oocaston and in some other fonm. At 
present, we are discussing the communal 
riots. They do not want to partkHpate in this 
discusston deliberately. They want this dis- 
cussktn to be postponed. They are inten-upt- 
ing the proceedings of the House, so that 
they oouki stage a walk-out. I woukl like to 
submit that Matter Under Rule 377 is a very 
nnportant subject.

MR. CHAIRMAN: The sooneryou stop 
Intwrupting, the sooner we can take up 
matters under Rule 377.

SHRI RAM NAIK: Mr. Chaimtan. Sir', I 
am rilsing a point of order about the busi
ness before the House. The discussion on 
P r t^  Member’s Resolution has been
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completed and as per the decision talten 
earlier, discussion on matters under Rule 
377 was to be taken up thereafter followed 
by discussion on communal riots. My point of 
order is that discussion under Rule 377 
should be taken up right away and other 
issues raised by the hon. Members couki be 
refened to the Assurances Committee since 
the issues are related to that 
Committee... (/nterrtipftons)

SHRI HAMENDRA SINGH BENERA 
(Bhilwara): Mr. Chairman, Sir, my submis
sion is that you call the names of the mem
bers to raise matters under Rule 377. Today 
being the last day of the session, we would 
like to raise several issues of pubik; impor
tance. Let all the members be given two 
minutes time each. (Interruptions)

[English]

PROF. SAUFUDDIN SOZ (Baramulla): 
Sir, I am on a point of order.

MR. CHAIRMAN; What is your point of 
order?

PROF. SAIFUDDIN SOZ; As per your 
interpretatton, under Rule 376, Sub-section 
2 ,1 want to know the business of the House 
at the moment.

MR. CHAIRMAN: It is Matters under 
Rule 377.

PROF. SAIFUDDIN SOZ; Kindly listen 
to me for. half a minute....{Interruptbns)..A 
have quoted the rule which is Rule 376, Sub- 
sedton 2 .1 want to know the business and 
the schedule of business of the 
House...(/nfe/ruptM7ns)....There will be a 
discussten. Kindly hoW the House to order 
for a moment. You are an eff teient Chainnan. 
{Intem^tons)

MR. CHAIRMAN; Yes. H will be in order. 

[Translation]

PROF. SAIFUDDIN SOZ: I feel very

much distressed. Through a point of order, I 
wouk) like to ask as to what is the Business 
before the House right now. Secondly, if we 
take up discussion on communal situatkm, it 
will take two-three hours.

[Engrish]

Sir, there is a conventton. The Parlia
mentary Affairs Minister may not arrange 
any dinner for the Members of Parliament. 
But we cannot take the members of the 
media for granted. There should be a dinner 
for the members of the media and the staff of 
the Lok Sabha Secretariat because it will be 
a discussion of about four hours. When will 
there be a discussbn on communal situ
ation? I want your ruling.

MR. CHAIRMAN: I will give the ruling. 
Kindly take your seat

PROF. SAIFUDDIN SOZ: No. I am on 
a point of order.

MR. CHAIRMAN; The business before 
the House is Matters under Rule 377 and as 
soon as this business is over, we will take up 
the discussion on communal situation.

[Translation]

SHRI IBRAHIM SULAIMAN SAIT 
(Manjeri): I wanted to say that discussbn on 
Communal Situation was fixed for 6.00 p.m. 
We are already late by an hour. Let the 
discussion on this subject start now.

[English]

DR. BIPLAB DASGUPTA (Cateutta 
South): Mr. Chairman Sir, I have been 
repeatedly trying to draw your attentbn by 
raising my hand forthe last one hour. I do not 
have that much vocal power to dominate this 
House. And I am denied an opportunity. I am 
making this submission to all the Members of 
the House as a new Member of the House. 
This is not the way that the House shouW be 
run. Members who raise their hands quietly 
with discipline shouM be altowed to speak. 
My sutxnteston is this. Like them we are also 
interested in knowing the truth about Bofors.
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Barring two individuals here, all of us are 
interested in knowing about Bofors. But the 
question is how to get the truth. Yesterday. 
Mr. V.P, Singh made a statement. Until that 
transcript comes, we just do not know what 

Ve said in his statement. If he had said that 
he will lay all the files on the Table, then I do 
not understand his statement, the simple 
reason being he cannot physically bring all 
the files and place them on the table. There 
are hundreds of files I would like to make 
another point. What I suggest is this which 
was also suggested by some Members. Let 
us wait or the transcript to arrive. Only then 
we can make some decisions. It is physically 
Impossible to bring all the files here. Only the 
relevant portions can be laid on the Table of 
the House. {Interruptions)

PROF. SAIFUDDIN SOZ: 1 want a
discussion on the communal situation .... 1 
am not yielding. {Interruptions)

MR. CHAIRMAN: Now. before w p  take 
up matters under Rule 377,1 have to rulp on 
the points raised earlier by a number of 
Members from the Opposition. In their sub
missions, requests and points of orders, 
they had said that certain assurances given 
by the hon. Prime Minister as demanded by 
the Opposition had not been fulfilled. What 
the Chair and already announced earlier 
during the day was that once the transcript of 
the proceedings was available, that tran
script would be examined by the hon. Speaker 
and necessary orders, clarifications issued 
by the hon Speaker. That ruling of the Chair 
still stands.

Second, what the hon. Members from 
the Opposition have been demanding under 
various points of order and submissions is 
that fulfilment of the assurance given by the 
CJftvernment must be ensured today. What 
the Government has said is that certain 
types of files in their interpretatbn, are such 
as cannot be laW on the table of the House, 
Whatever the Government thought was 
necessary and relevant in this matter has 
been laid on the Table of the House, if 
however* the Opposition continues to be 
dissatisfied with what the Government has

done, the Opposition is well within its rights 
to either move the Speaker, with due notice, 
about the fulfilment of an assurance given by 
the Government or. secondly, to move, if 
they so decide, a motion of privilege or 
whatever they feel is necessary, against the 
Government.

We shall now proceed with matters under 
Rule 377.

[English]

19.27 hrs.

MATTERS UNDER RULE 377

(i) Need to include the Nayaka, Nalk, 
Beda Valmlkl, Parlvara and Ta- 
lavara tribes In the Scheduled 
Tribes list

SHRI V. SREENIVASA PRASAD 
(Chamarajanagar): Mr. Chairman, consid
ering the difficulties experienced by the stu
dents and Government employees and the 
pressure of the Nayaka community, the 
Government of Karnataka has recommended 
the Inclusion of synonyms of Nayaka already 
included in constitutional Schedule as tribes 
namely Valmiki, Beda, Parlvara, Talavara as 
long back on 16th August, 1984, and 28th 
November. 1984 and the same is pending 
finalization by the Government of India.

I propose the removal of anomaly and 
hardship to the community and for according 
recognition to the synonyms for Nayaka or 
Nayakda ps done in respect of Banjara. 
Lambani, Bhovi. Korama and Koracha by 
Union Home Ministry.

The Nayaka community which is widely 
called as Parivara in the Mysore District is 
very much agitated over the injustice caused 
to them. This community is densely popu« 
iated with over 4.5 lakhs in this district and 
they are most backward in all walks of life 
namely socially, educattonally and economic 
calfy< The average percentage of literacy is



imm«diat«ty and untH such tima th«y ars 
rehabHltatad, civte amsnttiss shoutd ba pro
vided to them. 

(Iv) Need to eenstruet a raihmay 
bridge ever the Qanga river hi 
done|Hir (Bihar)

SHRI RAJ MANGAL MISHRA 
(Qopalgenj): Mr. Chairman, Sir, if a railway 
bridge over the Ganga river is constructed M 
Sonepur (Bihar), which comes under the 
North-Eastern Railway. North—Bihar and 
Patna would be connected and this would 
pave way tor speedy development of North- 
Bihar.

I would like to urge the Minister of Rail
ways to accord approval to the construction 
of this bridge urgently.

(v) Needforpaynnentofun*employ> 
ment allowance to unennployed 
youth

lEngrish\

SHRI NATHU SINGH (Dausa): Unem
ployment among youth has always been a 
t>ig protiiem in the country. The previous 
Govsmmentfailedtosolvethaproblem. The 
current anti-reservation stir is also the out
come of growing restlessness because of 
unemployment. The National Front had in tts 
manifesto promised to make 'Right to Work’ 
a fundamental right. The manifesto had also 
promised to give employment to the youth or 
at atleast provkle unemployment albwance 
to those whom it could not give employment. 
They have done well in constituting a Cabi
net Sub-Committee on Right to Work.

I request that the Committee should be 
asked to submit its report within a month. 
The time-bound functioning of the Commiî  
tee win strengthen the faith of the people In 
the National Front manifesto. Pending the 
report, I suggest to begin with, an un
employment allowance of fto.10(V-per month 
be paid to each unemployed youth from 1 
January 1990. Let thte be a new year gift 
from the new (Sovemment.
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very much less than that of the scheduled 
caste.

Therefore, I urge upon the Union Gov
ernment lor inclusion c* 'Nay aka, Naik, Beda, 
Valmiki, Parivara and Talwara’ under sched
uled tribe list as synonyms of Nayaks com
munity.

19.29 hre.

[DR.THAMBi DURAI in the Chaii]

(II) Need to Implenwnt the Bacha* 
wat Board recommendattons

SHRI H.K.L. BHAGAT (East Delhi); Sir, 
Government is aware of the apprehensions 
in the minds of the working and non-working 
journalists in the newspaper establishments 
reqarding the non-implementation of the 
Bachawat Board recommendattons which 
were accepted by the previous Government. 
As reported in the press, some newspapers 
establishments have already adopted a 
negative approach which is creating not too 
happy a situation. I request the Government 
to take all possible steps at the earliest to see 
that the recommendations are implemented 
by all concerned so that the journalists and 
other concerned get a sense of satisfaction.

[Translation]

(ill) Need for providing ration cards 
to the JhuggI dwellers In Delhi.

SHRI TARIF SINGH (Outer Delhi): Mr. 
Chairman, Sir, I would like to draw your 
attention towards the problems being faced 
t>y more than lOlakhjhuggidweliers living in 
72S jhuggi clusters and vartous other settle
ments in Delhi. They have not been provided 
with ratton cards for the last several years 
and in the absence of general civic ameni
ties, they are leading a hellish life.

I wouki like to urge the Government that 
ratton cards should be provkled to them
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(vl) NMd to dMn- tiM pwpo— d 
Punpun Dargha Projact In Bihar

SHRI RAMASHRAY PRASAO SINOH 
(Jahanabad); Mr. Chaimnan, Sir, India is a 
land of the farmars and agricultura is tha 
main occupation, but tha Govarnmant’a 
indlKerant policy towards agricultura is 
making it unramunarativa day-by-day. h is 
particularly so in Bihar whare only 18 par 
cant of agricultural land is undar irrigation 
and due to the undue delay in according 
approval to projects, the estimated cost of 
the projects escalates 3 or 4 times. This 
increases the financial burden of the State 
Government and agricultural production 
suffers. For example, the Punpun Dargha 
Project was sent to the Central Government 
t>y the Government of Bihar for approval in 
1980. It is Still pending with the Central Water 
Commission. Had approval t>een granted at 
that time, the aforesaid scheme would have 
been implemented and the State would have 
been saved of the financial burden. Now the 
estimated cost of the project has increased 
four times.

I would like to demand from the Govern
ment that the Punpun Dargha project should 
be immediately cleared so that it may be 
successful.

(vll) Naad to ensure raiminarathfa 
price to onion growers

SHRIHARIBHAU SHANKAR MAHALE 
(Malegaon): Mr. Chairman, Sir, there has 
been a decline in the price of onion since the 
^ktning ofthisyear.Theprice has slumped 
to Rs,4Q to Rs.50per quintal from Rs.200 to 
Rs,250 per quintal in the beginning of tha 
year. If the prices of onton continue to 
dadine, tha onion growers wilt suffer b«ses.
I wouM like to draw the attention of the hon. 
Minister on this sul̂ eet and would request 
him thM NAFED shouM purchase onbn at

raasonabteprfcesandgive60paroarTtafths 
Drictt to thtt onton dftMVttfs. ff fiMd te. onion 
should ba Mportad. A oommttaa tiwuld te 
sat to kx* into aH aspects of tMs problam 
and to suggest measuras to rMolva

(vlli) Naad to v x ^ it a  oemmietton 
of dams over tha Koal rlm r for

II ^ -----* n a i m  M a w l A aOvWiell IIv ¥VNp|IIIWIII Ilf •WTHI
BNiar

[EngSsm

SHRI BHOGENDRA JHA 
(Madhutihani): Tha Government of India sant 
a preliminary report for a multiiMjrposa hi(^ 
dam over river Kosi at Barahkshatra to His 
Majesty’s Government, Nepal in 1981, who 
got the same examined by Japanese ax* 
perts. It is leamt that the Japanese experts 
okayed the Indian project, apart from sug- 
gestingsmaRerprpî forvaHeys upstream. 
The Government had assured tha House in 
1982 thttt the matter woukf tie taken up with 
the H.M.G. at the polltkal leval.

It is not known as to what slaps have 
been, or are l>eing taken to expedite oon- 
structnn of this dam which is in Am  mutual 
interest of txwth India and Nepal.

Meanwhile, devastating fkiods, 
sional dioughts, chronic power lamina and 
massive dangerto road and rail communiea- 
ttons in North Bihar and (era/regton of Nepal 
are proving a stumbling bbck in their devel* 
opment The remedy lies in multl-purpoee 
dams over rivers Kosi at Barahkshatra, over 
Kamla and Shishapani and ovw BagmaU at 
Nanther. But the Government of Bihar does 
seem to be interested only th eastern em
bankments in the plains whichgoon incraaa* 
ingthe rvragesaffloods,dmughl.damagea 
to oommunteatlons system etc. but not in any 
durable sotutkm through muM^xirpose dams.

1 do urge upon the Union Oovemmant to 
expedite constructkm of the aix)va dams.
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[Trarfsiation]

(ix) Demand for banning printing of 
saree material and other public- 
ity material for private parties in 
the Bank Note Press in Dewas 
(M.P) and confiscating such 
material already printed

SHRI PHOOL CHAND VERMA 
(Shajapur): Mr. Chairman, Sir, the Bank Note 
Security Press of the Government of India 
situated at Dewas (Madhya Pradesh) is 
meant to print only currency notes, but the 
material obtained from there shows that the 
publicity material of Surat Sarees of produc
ers Hemtax Group of Industries, Bombay Is 
also being printed on a large scale in this 
press. The design of the publicity material, 
electroplates etc. have been prepared by the 
employees of the aforesaid press.

The entire publicity material has been 
printed in colour on the offset machine of this 
press. All these things are being done with
out the approval of the Ministry of Finance. 
There is apprehension that along with the 
said publicity material, printed sheets of 
currency notes can also be taken out from 
the Press.

Therefore, the said publicity material 
should be confistated from the security point 
of view and a Central Government officer 
should be deputed to conduct an enquiry in 
this matter. Keeping in view the seriousness 
of this matter, the Government of Madhya 
Pradesh should be issued necessary direc
tions so that the collector and the S.P. of 
Dewas could t̂ ke action for confiscating the 
aforesaid material. It is also essential to take 
Immediately action against the concerned 
officers of the press.

[English]

w Need for iooidng into the de« 
mands of the HMT worlcers in 
Tumkur (Karnateica)

SHRI G.S. BASAVARAJU (Tumkur): 
HMT Watch Factory-|V Is one of the most

prestigk>us public sector undertaking In 
Tumkur, my constituency. It was set up in 
1978 in an Industrially backward dlstri^ in 
Karnataka. Nearly 2,800 employees are 
working in this factory, and most of them are 
from rural parts. Recently, there is an agita* 
tion of the workers against the management ^ 
in support of their demands. Unfortunately, 
the management of HMT has not accepted 
their demands, and now they are going on 
hunger strike. Since the hunger strike and 
agitation are going on among the employees 
of the HMT, the situation will be aggravated 
and there will be a law and order problem in 
Tumkur city.

1 request the Central Government to 
intervene and settle the matter early, In the 
interest of the HMT factory.

(xl) Need to improve the lot of the ex-
servicemen

SHRI CHITTA BASU (Barasat): Ex- 
servicemen have been agitating since long 
for the redressal of their grievances.

A high level Committee was set up 
which made 56 recommendations, although 
the Government have claimed that all rec
ommendations have been fully or partly 
accepted, some of the major recommenda
tions like (a) Enactment of Ex-servicemen 
Resettlement Act, (b) Setting up of Ex-serv
icemen Commission, (c) Appointment of 
Parliamentary Committee to oversee the 
implementation of scheme have not yet been 
accepted. In the absence of statutory back
ing, there can be no effective implementa
tion of schemes particularly regarding the 
reservation of posts of ex-servicemen and 
monitoring other schemes/guidelines.

At present, there is no uniformity of rules 
relating to the counting of military service for 
the purpose of fixation of pay and seniority 
for ex*servicemen, re-empbyed in civil posts.

The demand of ‘one rank—one pen? 
sbn* has been agitating the minds of ex- 
servicemen, But the Government have not
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tdwn ^)ptopt1ate st«ps to r«mov» the 
anomatfM.

The Government have accepted the 
recommendations of High Leral Committee 
for the introduction of a SEMFEX—I and 
SEMFEX—II schemes. But the ex-service
men are experiencing some practical diffi
culties.

I would urge upon the Govemment to 
take necessary action for the improvement 
of the lot of the Ex-servicemen.

[r/ansJIaf/o/7]

(xll) Need for providing support price 
for agricultural produce and 
taking measures for the welfare 
of the farmers

SHRI SATYANARAYAN JATIYA 
(Ujjain); Mr. Chairman, Sir, the farmers in the 
country are not getting remunerative prices 
for their produce. In Madhya Pradesh, ar
rangements made for procuring millet at the 
support price announced by the Central 
Government are inadequate with the result 
that the agrk:ultural produce is being auc
tioned and the farmers are getting tow prices. 
Beskies, they are also not getting an ade
quate supply of power for irrigatton pur
poses. Consequently, their crops are being 
damaged. Natural calamities too have caused 
damage to the crops.

Therefore, the Central Government is 
requested that in orderto relieve the farmers 
of such hardships, the cooperative bans of 
the farmers shouW be written off. Remu
nerative prices shouU be provided for agri
cultural produce. All crops Should be brought 
under the Crop Insurance Scheme and unin- 
termpted supply of power shouM be en
sured.

(xlH) Need for an expeditious comple*
tion of railway projects In east
ern Uttar Pradeah

SHRI MAHABIR PRASAD (Bansgaon): 
Jir, eastern Uttar PrMiesh and B^ar are

backward in all respect. The princ|pte reason 
t>ehind It is the lack of proper transport fadll* 
ties. This is so because railway faciMies, 
which is an essential infrastructure for the 
industriaiisatton of any area, are very inade* 
quate there. Therefore, which a view to 
provMe proper railway facilities in this back
ward area, I myself took personal interest 
and started work on several fast-paced rail
way projects whk^ are as foltows:-

(1) The work of converting Gora
khpur statton, the head quarters 
of North Eastern Railway, into a 
model statton;

(2) Construction of ‘Yatri Niwas’ at 
Gorakhpur railway statton.

(3) Provkiing a computerised book
ing system at Gorakhpur:

(4) constructton of a railway line 
between sahjanwa and 
Dohrighat;

(5) gauge conversion of Bhatni- 
Varanasi railway line;

(6) gauge conversion of chapra- 
odihar railway line;

(7) constructtonof Bagha-Chhitauni 
railway bridge.

Therefore, I woukl like to urge the hon. 
Minister of Railways, through yoU, that he 
should take personal interest in the expedl- 
ttous completton of these railway projects on 
priority basis so that that the backwardness 
of the aforesaid region could be removed.

(xlv) Demand fbr re-namIng Bombay 
city as “Mumbar.

SHRI RAM NAIK: (Bombay North); Mr. 
Chainnan, Sir, the name of the capital of 
kteharashtna is not 'Bombay' but “Mumbai*. 
Since the day of my becoming a member 
this sovereign Ixik Sabha, I have been oty 
sending that the name of the capital of Ma
harashtra is being written as 'Bombay' in the
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Hindi Preceedings of th« House. Th« hon. 
Minist*ts and the hon. Members while speait- 
ing in Hindi, have also been referring to it as 
IBombay'.

i have the privtoge of representing 
Mumbai as a Member of PariiamenL 
Alongwith me, 5 other also represent Mum* 
bai.

I would like to inform the hon. Members, 
the hon. Ministers and-the Central Govern
ment that the name ’Bombay’ is a distorton. 
Proper names are not to be translated. 
Therefore, use of wrong words should be 
stopped at once. If the Government changes 
its policy, the common man of Maharashtra 
will be delighted.

Atthe same time, Iwould IH(etodrawthe 
attention of the Govemment, the hon. Minis
ter and the hon. Members to the constitution 
of India which was adopted in 1950. The 
name of the State in Hindi as included in the 
First Schedule to the Constitution is "Mum
bai’. Thereafter, in 1960, the States were re
organised and two separate states of Ma
harashtra and Gujarat were formed. The 
Central Government should issue instruc
tions to all the departments that they should 
write the name of Bombay as “Mumbai* in 
future. Proper names are not to tw trans
lated. This rule of linguistics should be kept 
in mind and instead of Bombay the word 
‘Mumbai’ should be used in English also.

lEng/ish]

MR. CHAIRMAN: Now we are going to 
take the next item—Discussk>n under Rule 
193.

{Intempthns)
SHRI KALKA DAS (Karol Bagh): Mr. 

Chairman, there are two Discussions under 
Rule 193, one on U.S. inten/ention in Pan
ama and the other on communal situation in 
the country. I want to know whether both the 
discussions will be taken up today as it is 
a l r e i ^  \ate...{lnt0m^ions)

MR. CHAIRMAN: First we shall take up 
communal situation. After that we shall take 
up the other one, according to the Agenda

{rransiatibn}

ONE HON. MEMBER: Sir. I had also 
given a node* but my name has not been
caHed {Manuptiomf̂

[E n g m

MR. CHAIRMAN: I want to Inform the 
hon. Members that leangoonly accordingto 
the approved list of names in regard to 
Matters under Rule 377.

(Intwnipttona)

MR. CHAIRMAN: Nothing goes on rec
ord.

(tntmuptionsY

MR. CHAIRMAN: I would lite to inform 
the hon. Members that dinner is arranged for 
the Members in Room Noa. 72 & 73 in the 
first fk»r.

SHRI B. RAJA RAVI VARMA (Pollaehi); 
Mr. Chainnan, Sir, my name is there irt 
approved Kst under Rule 377.

MR. CHAIRMAN: When I called your 
name, you were not here. Now I aOow you.

(XV) NeedtolmplenMntthePbiirZBna 
Pattern SchenM for Irrigation in 
some raglona of Tamli Nadu

SHRI B. RAJA F)AVI VARMA : (Polla- 
chi): Pappankulam, Uralpatti, Andigoundenur 
and some other villages in the eastern side 
of Udumalpet in Tamil Nadu are in the grip of 
severe drought. Under ParamUkulamAKyar 
Project Kiluvankatt Branch canal was oori* 
structed 10 years ago to In-igate 17.000 
across in the above area. But due to non
implementation of Four Zone pattern, water 
coukl not be released for in-igation through 
Kiluvankatur canal. I request the Govem
ment to take urgent steps to ensure imple- 
merrtatton of the Four Zone pattern in Par- 
ambikulam Aliyar Project areas at the earli
est.

*Not recorded.
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DISCUSSION UNDER RULE 193 

Communal Situation In tha Country 

lE n g m

PROF. SAIFUDOIN SOZ. (Baramutta): 
1 want tha Home Minister to ba hara bafora I 
raiaa a discussbn on tha oommunal situ
ation.

MR. CHAIRMAN: Mr Arif Mohammad 
Khan is hara. Ha will taica down inotas. Tha 
Homa Minister is in tha other Hoipsa. Ha will 
coma and join in due course..» (Atfamp* 
tions)

PROF. SAIFUDOIN SOZ: I am seri
ously tailing you to call the Home Minister 
...{Interrupiions)

MR. CHAIRMAN: Becai/ise of that we 
ara not going to stop tha proceedings... 
(Int»mjpthns)

THE MINISTER OF ENERGY AND 
MINISTER OFCIVILAVIATION(SHRIARIF 
MOHAMMAD KHAN); I appreciate what Mr. 
Soz is saying. The Homa Minister is t>usy in 
Rajya Sabha. I will taica note of what Mr. Soz 
will say and he wilt definitely get response 
from the Homa Minister. {Intsrruf^iomlt

PROF.SAIFUODINSOZ:Hamustcoma 
while I ar» speaking. This shows your inter
est in this... {tntem^ions)

MR. CHAIRMAN: Mr. Arif will taite care 
of what you will say

{Interruptions)

MR CHAIRMAN: Please take your 
aaats.

tJSR. CHAIRMAN: Please carry on.

PROF. SAFUODIN SOZ: Sir, I want 
Ms House to prasen/a, sustain, malnta^ 
and strangSian ̂  traditions of this House.

That why I was raising this. Now, Sb’, I w n  
saying that ft is sickening when we ha»' of 
tanorism in Punjab and Jammu and Kashmir 
State. Everyday I pray for peace and tran- 
quMlty in Punj^ and Jammu and Kashmir 
State and I pray for the unity and integrity of 
my country. Terrorism is a great problem but 
I consWer communaiism is a very great 
menace. I was very sorry that the Praskient 
did not dwell on the oommunal situatkm in 
tha country and hadkl not mention Bhagalpur 
in his Address. In my opinton.. {Intenup- 
Itons). Please do not intan'upt.

AN HON. MEMBER: Please address 
the Chair.

PROF. SAIFUDDIN SOZ: But you do 
not interrupt. That is my appeal to 
y o u .Intsnvptions)

[Translation]

Why do you get agitated whenever a 
reprence is made to Bhagalpur.

[English]

Sir, Ifelt very sorry that the PresWentdid 
not mentton Bhagalpur and the communal 
riots that took place. We have a bng history 
of riots in this country. Dunng these forty-two 
years, so many riots took place. There is np 
time to list them even. But the communal 
riots that took place in the recent past at 
Bhaga^ur, at Monghyr, Sitamariii, Sasaram. 
Badaun, Dhanbad, Indore and at other places 
had a design. As far as Bhagalpur riot is 
concerned, all people have agreed that the 
design in Bhagalpur was such that it was tha 
worst oommunal situation experienced in 
this country since 1946-47. Even the Bihar 
Chief Minister, Jagannath Mishra sakl re
cently, while deploring these rots that this 
was the biggest riot in the country, and ha 
agreed that the Congress party paki tha 
price for that.

Most heinous crimes were committad in 
Bhagalpur and its suburtis, particularly in 
Chandheri and Lugain.. (Intemipriims). I wW 
talk about the Congress, I wHI talk {A»ut tha
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[Prof. Saifuddin Soz]

Janata Dai also, bacause t am speaking as 
a nationalist. You only l̂ ear with me. I will not 
spare anybody. It is not for nothing that I am 
initiating the discussion... (Interruptbns).

[Transfation]

SHRIJANARDHANATIWARI (Siwan): 
What has happened in Kashmir?

PROF. SAIFUDDIN SOZ: I would speak 
about Kashmir also. At the moment, we are 
discussing Bhagalpur.

lEngVsh]

MR. CHAIRMAN; I will request the 
Members to be patient. I will give opportunity 
to every Member. Let him say what he wants 
to say.

PROF, SAIFUDDIN SOZ: Massacre of 
innocent people, Innocent men, women and 
children took place in Bhagalpur and at 
several places in Bihar. I am concentrating 
on Bhagalpur and particularly on Lugain 
because its design was very horrible—43urn- 
ing of children and women alive, cutting the 
limbs of helpless people and throwing them 
away. This is what happened at Bhagalpur. 
This is what happened at Chandheri. This is 
^hat happened at Lugain. The pattern re
mained the same everywhere, for these were 
meticulously organised riots. But Bhagalpur 
riots remained a class by themselves, in 
order that the House appreciates what actu
ally happened at Bhagalpur, I will throw 
some light briefly on the Incident that oc
curred in Lugain... (Intenuptions),

20 hrs.

I want to understand, Mr. Chairman, 
through you, why are some of these Mem
bers inten'upting because I am discussing 
communalism as a menace in this country, 
and they don’t know—somebody was ask
ing about Kashmir. I was the man who fought 
an election there and there was a terrible 
threat to my life and Janata Dal did not put up

a candklate there and little you tatfk. if you 
have any honour, any respect for the dignity 
of India, you should have brought honour for 
me also. {Internptbns). He was wanting me 
to tell him about Kashmir.

Mr. Chairman, I told you, I was to talk 
about Lugain. It was on 27th October 1989 
that armed gangs attacked In a planned 
manner earmarked houses in that hamlet 
called Lugain. Fire eas set to houses and the 
membersof the families of the burning houses 
were massacred, women and children, 
people belonging to the minority communi
ties; most brutally men, women and children 
were massacred and the household effects 
were looted and plundered. There was 
another gang whose duty was to plunder and 
loot the personal effects of those unfortunate 
people. Mr. Chairman, it is based on re
search. Then the corpses, 116 of them, were 
dragged and dumped in two wells and a 
pond. This was done with the help of con
stabulary. The entire hamlet was done to 
death and this drama of destruction and 
death was completed minutely as per the 
plan the the Chowki officer of Jagdishpur, 
Ramachander Singh, reported that it was a 
feud between two groups and he tried to 
hush up the matter and close Roznamcha 
saying that there were no deaths. And it was, 
Mr. Chairman, that weeks later, a couple of 
conscientious officers dugged out the truth. 
It was one officer. A.K. Singh, Additional 
District Magistrate, who visited Lugain on 
19th November 1989. as late as that, not his 
fault because the Chowki Officer has closed 
the Roznamcha saying that there were no 
deaths. But since A.K. Singh had heard that 
there was some trouble, he went to that 
village to distribute relief and he was casu
ally told there that there was some tension. 
As per deaths, there was no report, he was 
not told anything, but he couW smell in that 
atmosphere, as also he could smell some
thing foul and there was foul smell also artd 
A.K. Singh suspected that something bad 
had happened in Lugain and he went to 
Bhagalpur. When he returned on 20th No
vember. he ordered an inquiry. Now, seethe 
constabulary in Brhar. He had discouraged 
the Addittonal Distrtot Magistnrte. He was



4ZS Di$c. re. Commann/ PAUSA 6 ,1d11 (SAKA) S itM hn in ^9  Countiy 426

fold on liis face that he was sensation mon* 
ger, there were no deaths in Lugain and yet, 
he wanted to make an inquiry. Singh was 
dubbed as sensation monger. In the mean
time, another officer from the Bihar Agricul
tural Services Mr. M.P. Sinha goes on a tour 
to that village Lughaine and he heard people 
speaking of the deaths. He confirmed before 
Mr. A.K.Singh that massacre of innocent 
people had taken place. He conf irmed what 
Mr. A.K. Singh had suspected. I am bringing 
on record Mr. A.K. Singh as a conscientious 
offteer. he proceeds with the prosecution 
and he made an application with the admini' 
stration about the above incident. But that 
diseased administration was busy in elec
tions and no heed was paid to what Mr. A.K. 
Singh had reported. In the meantime there 
were some transfers and finally DIG Mr. A. 
Dutt'was appointed to conduct the enquiry. 
This was very late. As many Members of this 
House must be knowing, it was as late as on 
3rd of December that Mr. Dutt went to 
Lughaine and it was confirmed to him. It was 
not before 8th of December that the fields 
were opened and human bodies were dug 
out. The riot had taken place on 27th Octo
ber and the DIG Mr. Dutt had dug out the 
corpora from the fields on 8th of December. 
Even for that, the credit goes to a conscien
tious officer like Mr. A.K. Singh When the 
DIG went to Lughaine the kacha road was 
blocked by Mr. Ramchander Singh and his 
gang. Then on 27th Mr. Ramchander's two 
sons were leading the gang. This is known to 
the DIG Mr. Dutt and to the present Bihar 
Government. They tried to block the DIG’s 
road but failed. Mr. Ramchander Singh had 
tried to destroy all the evidences by digging 
up the corporate from the wells and dumping 
them into the field. He had grown mustard 
and cauliflower in those fields in order to 
destroy the evidence. He couki hardly imag
ine that Mr. A.K. Singh, the Additional Distrk̂  
Magistrate instead of giving sabash to Mr. 
Ran>chaiider and his colleagues who are 
marauders would go in for prosecutbn 
against him. He never expected it. The DIG 
Mr. Dutt admitted when he went to Bhagalpur 
thal Mr. Ramchander Singh was deeply 
Involved in the crime. That places on record

the CPI £x*MLA Mr. Naresh Pass and two 
eye-whitenesses Mr. Sukhi Pandit and Mr* 
Buddu Mandal. They were palled to 
Bhagalpur because there were threats for 
them and they could not speak openly In 
Lughaine. So they were taken in a vehk̂ le to 
Bhagalpurtospeakthetruth. Mr. Ramchan
der Singh had tried all his methods in the 
game plan and even he grew a crop over thfe 
dead bodies, but he could not contain the 
foul smell from extremely contaminated and 
decomposad bodies. Truth cannot remain 
hidden for long. Since Mr. Arif Mohammad 
Khan who represents Mr. Mufti Mohammad 
Sayeed knows many verses by heart, I remind 
him how the truth could not remain hidden.

"Kareeb yaro hai roze masshar 
Chhupega kushton ka khoon kyon kar 
Jo chup rahegi zobane khanjar 
Lahu Pukarega aasteen ka."

So, when all this happened. Mr. Ramachan- 
dra and his goondas could not suppress the 
truth. And, therefore, Mr. A.K. Singh. Dr. Dutt 
and others dug out the truth and the truth is 
before us. Mr. A.K. Singh and DIG, Mr. Dutt 
put so many question to the people of 
Lughaine particularly to Sukhi Pandit and 
Vadumalasking “ How did you allow in your 
village such things when they were your 
brothers? Hindus and Muslims were to live 
together. Why did you remain silent?” Those 
people who do not know triterrory like many 
people who are In politics told those officers, 
“What could we do? The whole atmosphere 
was against us and where would we go?** 
Very good stories appear in the Press. Every 
word that I speak in truth and nothing but the 
truth. yVhy does it pinch you? I do not under
stand. Sukhi Pandit and Vadumal just told 
them, “What could we do? The whole atmos
phere was against us. At the best, we would 
go to the police. But here, the police is 
leading the gangsters to attack'’. They re
vealed the whole truth. They wept at the 
poltee. “ But there was no energy in our 
bodies to save our brethren. We loved them; 
we respected them. We agree that we have 
to live in this country together  ̂they saW.
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|Pref.8«iruddinSoz]

{T)«nsMfon]

Mr. d«ar brethsr, th«M are not thsir 
wofds tMcauM they do not know th« art of 
varsfficadon. IknowwhatVadumalandSukhi 
Piî Kflttoid them. What they must have said 
oa that occasion may be conveyed t>y Shri 
AiifMohd. Khan to Shri Mufti Mohd. Sayeed 
in the following verse because he does not 
Htnwrnber it However I would like to bring it 
on racord of the House that Shri A.K. Singh, 
Shri Vadumal and DIG Shri Dutt are very 
oonacienttous officers. What they were toM 
by these simple and innocent village people, 
can be reproduced in the foHowring words of 
a Pakistani poet Faiz>

"Bane hain Aile Awas, Muddai bhi, 
Munsifbhi,

Kise vakeel karein, kis se munsafl 
chahen’.

[EngSsh]

Thoee people said. "\Nt»n do we get jus
tice? We wouM go to the Thana. But the 
Thana, Chowki officer is leading the gang. 
We cannot go there. They have joined the 
marauders, or they ha\ra planned the whole 
operatkxi.”

Mr. Chairman, when I mentioned Sukhi 
Pandit and Vadumal, I must also mention 
OKS who has mentioned that Gandhi Peace 
Fbundatbn lentgreat support to the investi- 
gtoion. The Foundatton Secretary, Mr. KkJar 
Chaurasia saki, "It happened because there 
was ineffcient administratkm*. He gave 
another informatton that Muslims possessed 
land inthat village and the marauders wanted 
to klH all of them so that they could possess 
the land. Gandhi Peace Foundatton pro- 
vkled great help. They dkJ a good job. Per- 
flaps it was Mr. Vijay Kumar of the Gandhi 
Peace Foundatton who was the first to give 
informatton about Laghaine. He must also 
be knowing the reasons why had riots of that 
nature taken place there.

There are persons who s m  all theso things 
happening before their eyes. But they do not 
come forward. Juslnow you heard what Shri 
A.K. Singh had said about it and how the 
DIG, Shri Dutt acted in this mtttter.

[English]

This is what Gandhi Peace Foundatkxi 
dkl. The Janata Dal leader...*... was involved 
In this gang. This Is also proved on record. 
He dki not meet even Raja Saheb when he 
went to Bhagalpur. With what face would he 
come there because during the electkms, he 
raised the stogan—

[Tnnsbahn]

Stamp the symbol of Sudarshan Chakra.

[English]

He is suspected to be one of the plan
ners of these rtots.

[Translatim]

AN HON. MEMBER: ...He dki not con
test ehicttons.

PROF. SAIFUDDIN SOZ: He worked 
for the party. I have not said it that he 
contested electnns.

SHRI BRU BHUSHAN TfWARI (Do- 
mariaganj): From where dkJ you get this 
record?

(Int0mpthn8)
[English]

PROF. SAIFUDDIN SOZ: This is on 
record. Why this massacre has taken place 
? {Intemiptions)

[Tmnslatlor^

SHRI RADHA MOHAN 
SINGH(Motihari); Mr. Chairman, Sir. he is in

*Not recorded.
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ttw'wrong... it nwans that h« did not oontMt 
•lections. {httrrufOions)

PROF. SAIFUDOIN SOZ: He worlwd 
for th« party. I hava not said it that h« 
contested elections.

SHRI BRU BHUSHAN TIWARI; From 
where did you collect this record?

PROF. SAIFUODIN SOZ: I will produce 
that also, {kiterruptkms)

SHRI LALU PRASAD (Chhapra); Mr. 
Chairman, Sir,... has been an MLA in Bihar 
who achieved such heights popularity that 
none else could achieve among the Muslims 
in Bhagaipur. Muslims alone cast about four
and a half lakh votes in favour o f...............
has been a LoK Oal MLA. I itnow that the 
Congress had its direct involvement in the 
riots in Bhagaipur. The party to which he has 
been lending his support has been taught a 
lesron t>y the people of Bhagaipur. He is 
making meaningless and irrational 
statements.Hence. it should be expunged 
from the record.

SHRI BRU BHUSHAN TIWARI: The 
hon. Member cannot make a mentbn of the 
name of a particular indivklual. It shouW not 
go on record.

Ifng/ffi/)]

MR. CHAIRMAN: Prof Soz, I do not 
want any names. Do not make any allegatbn 
when that person is not in the House. 
Whatever the names, names do not go on 
the record.

PROF. SAIFUDOIN SOZ: Why all 
names?

SHRI ARIF MOHAMMAD KHAN: Prof. 
Saif uddin Soz has mentioned the name of an 
hon. Member of this House and he has made 
an allegation of a very serious nature against 
him. Has he given as required under the 
rules, any notk» to the Chair that he wants to 
inake this allegation against a sitting Mem> 
ber, an hon. Member of this House and, H the

hon. Member (MemiMfon*) Let me com- 
plata my tormulalion. I am not 9 >ing bilo tha 
marto of his aliagation. I am only saying 
whatovar he has said, if ha has fKM given y«i 
prior nolk», this is against the rules and I 
think if the hon. Member wW agree to with* 
draw these ramarltt. (Intamiptions)

[TranslaUon]

PROF. SAFUDDIN SOZ: He says that 
he has not contested elections from that 
oonstitueney... {bHtmiptiomH...

SHRI ARIF MOHD. KHAN: Who says 
this ? He is the hon. Member.... (kitenyp-
tkms)...

SHRI HARISH RAWAT (Almora): He 
has never sakJ it that he contested electtons. 
He sakl that he simply assisted during the 
elections.. {Interruption^..

[English]

SHRI ARIF MOHAMMAD KHAN: ithink 
Shri Harish Rawat was not attentive whHe 
hon. Member was speaking because he 
refen’ed to the electkin campaign. He re* 
ferred to the candklature. Please go through 
the records.

PROF. SAIFUDDIN SOZ: I never sakJ 
he fought electton. I said during the election 
this was his sk>gan and I can give you a 
report in the press. He can defend his posi
tion in the House. I am not wonied about that.

MR. CHAIRMAN: Prof. Saifuddin Soz., 
rule is here. If you want to make any allega* 
tion against a member, you have to give prk>r 
notice for that. When .you have not given, 
please do not mention his name. That wHI 
not go on record. You have to get the prk>r 
permission.

PROF. SAIFUDDIN SOZ: It is nothing 
but what I see in the press, I am reporting to 
you.

MR. CHAIRMAN: Whatever H m ^ be, if 
you want to talk about him, you have to get
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the prior permission. My ruling Is already 
given, ft will not go on record. (Interruptbns).
I am not allowing anything to go on record. 
Prof. Saifuddin Soz to carry on.

PROF. SAIFUDDIN SOZ : I was giving 
you the copies of the worst riots. {Interrup
tions)

MR. CHAIRMAN: Don’t circulate that 
book like that,

PROF. SAIFUDDIN SOZ: Finally. I was 
told that it happened because of Babri Masjid- 
Ram Janambhoomi dispute. What is the 
dispute about that? There is no dispute in my 
opinion. It belongs genuinely to Muslims. But 
it is pending before the Court. But so far as 
history is concerned, I may remind this House 
that there is essentially no dispute because 
the Hindus have protected in the past the 
status of the mosque. It was in 1949 that 
Mata Prasad, the constable who was on duty 
at the Babri Mosque who saw anidol being 
surreptitiously put in the Mosque first and he 
went to the thana. The persons who lodged 
the first FIR was also a Hindu— a Sub- 
Inspector of Police. Again in 1949 and in 
1950 when the proceedings were taken to 
the court before the Sessions Judge, It Is 
again the District Magistrate of Ayodhya 
Jankinath Ogra who deposed before the 
Judge and said that it was a vacant piece of 
land and the Mosque was constructed dur
ing Babars time. Because of putting the 
idols there and the Hindus taking notice of 
that, Akshai Pandit, who is now called Akshai 
Brammachari who went on a fast in 1950 for
I I  days. The then Home Minister of Uttar 
Pradesh, Shri Lai Bahadur Sahstri on whose 
a personal assurance that the Mosque would 
be restored to Muslims and religions institu
tions would be respected, secularism would 
prevail In this country that Akshai Pandit In 
the year 1950 broke his fast. So, in my 
opinion there is no dispute. Sir, when it is a 
matters before the Court, why should the 
BJP and the VHP have taken the that they 
would not honour the verdict of the Court. 
This was the background of refusal by the 
BJP.. (Interruptions) I want to complete and 
then they can speak. Mr. Khurana can speak

later.

[Translation]

SHRI MADAN LAL KHURANA (South 
Delhi): Mr. Chairman, Sir, I am on a point of 
order. I am repeating that...

[English]

He is not the spokesman of the B.J.P.

[ Translation]

If the members of B.J.P. have to say 
something, they will speak themselves.

[English]

PROF. SAIFUDDIN SOZ: When the 
BJP is taking the position that they would not 
honour the Court verdict and its outfit the 
VHP is taking the position that they would not 
honour the Court Verdict that generated an 
atmosphere in this country.

[English]

SHRI MADAN LAL KHURANA: Lord 
Ram was born in Ayodhya, so a temple 
would be constructed there.

PROF. SAIFUDDIN SOZ: We will see 
how the temple would be constructed there.

[English]

MR. CHAIRMAN: Please order. Please 
be brief.

PROF. SAIFUDDIN SOZ: We had 
warned the then Home Minister, S. Buta 
Singh. We had told him to be responsible for 
this position.

[Translation]

SHRI HARISH RAWAT: Have you seexi 
the way they are talking ?

SHRI ARIF MOHD KHAN: I have also 
listened to you.
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[EngK»m

PROF. SAIRJDDIN SOZ: W« had 
w«m«d th« then Homa Minister that tha 

V position talwnl>y the BJP and the VHP was 
not correct. We had warned him. I was also 
one who had warned him directly that on the 
Railway Station, posters were hung.

[Translation]

*Welcome to the capital of Hindu Rash-
tra*.

[English]

We had warned him that the Ram ShHa 
Pujan procession had no religious sanction 
behind them and this was a political game. 
We have warned S. Buta Singh that these 
kind of processions would generate heat in 
the country; there would be biood-shed and 
there would be anarchy. We had also told 
him that Hedgewar Centenary Celebrations 
had t>een utilised to communalise the situ
ation in the country. Sardar Buta Singh does 
not seem to have talten notice of what we 
protested against. The Congress has paid 
tha price is ample measure for Sardar Buta 
Singh’s mistaî es, for his sun'ender before 
the VHP... (Intemjpthns). If you listen to me, 
you will know that I am speaking about the 
Congress also. I will not elaborate more on 
this because they paki the price.

It was Sardar Buta Singh's mistake. I 
wanted Shri Mufti Mohamad Sayeed to be 
here because he gave a written answer to a 
questbn yesterday which is not correct, it 
was my starred questnn. He gave an an
swer which is not borne by the record. That 
is not correct. He shouki not have taken the 
position that Sardar Buta Singh took on the 
pipt number 586.

Sardar Buta Singh committee a mistake 
by not taking recourse to the court verdict. 
The court had deckied on 7th l4ovemt)er 
that the plot of land was the piece of land 
under dispute. On 8th November they got a 
clarification from the District Collector that 
this piece of land, although it was a very big

piece of land, is not dose to Babri Mosqu* 
and therefore II is not under dispute. Tiulf 
M«a wrong and the hon. Home Minisler hatf 
taken the poshkm that the ptot of land 586 is 
not a disputed piece of land. This Is wrong. 
Because, he says, it has been further re
ported that the District Magistrate swing "I 
am not concerned wUh the District M a ^  
trate of Faizabad*. That is what he says. He 
has sought dariffcatory orders of the Court 
He does not know that even now Babri 
Masipd Action Committee has gone into 
contempt against these orders of the District 
IMagistrate. his before the Lucknow Bench 
of the High Court there. So. this positkm is 
not correct (hUomifHions)

[rransMHicM̂

SHRI RAM NAIK (B om ^ North); Mr. 
Chairman, Sir. I am on a point of order. As 
per rules, If a matter is subjudce, it cannot to  
discussed in the House. That will be against 
the njles of procedure and conduct of Busi
ness in the House. Hon1>le member has said 
that the matter is subjudice. Hence, it sliouU 
not be discussed in the House.

[EngKsNi

MR. CHAIRMAN: He is not discussing 
about the matter which Is in the Court.

{htenvptions)

MR. CHAIRMAN: Mr. Soz, you may 
please restrict your speech by not going into 
those matters.

{httamjptions)

MR. CHAIRMAN: I toW him not to dis- 
cuss about the matter which is in the Court. 
Whatever is sut>judk» cannot be discussed.

PROF. SAIFUODiN SOZ: Bhagalpur 
has raised so many questtons for the natnn. 
Before I raise these qutottons, I wouM ice to 
know from the Home Minister as to what is 
the actual number of deaths in Bhagalpur 
because the figures he has given yester- 
daqr... (UUanruptbns)
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[Translation]

AN HON’BLE MEMBER: Shri Bhagwat 
Jha will tell you.

PROF. SAIFUDDIN SOZ: Am I a pleader 
! Am I pleading for anybody >

SHRI MADAN LAL KHURANA: You 
have not mentioned the name of Shri 
Bhagwat Jha

PROF. SAIFUDDIN SOZ: Shri Bhagat 
Jha is associated with Sardar Buta Singh.

[English]

The hon. Home Minister stated yester
day in an answer that in entire Bihar, includ
ing Bhagalpur, there were 482 deaths I 
challenge these figures to be incorrect

There is a Muslim body called Imarat-e- 
Shariat in Bihar. It has given figures and that 
is not complete also It has already provided 
to the Chief Minister, a list of 742 people—  
men, women and children, who were killed, 
with their father's name and full addresses 
This may not be a complete list BBC put the 
deaths at 3,000 In rural India also, BBC has 
a credibility. You see, how even in rural 
India, people listen to the news broadcast by 
BBC The BBC put the death at 3,000 Now 
there is a question The Chief Minister of 
Bihar said recently that he has provided 
relief to 300 people or 300 families Does it 
mean that only 300 people or families died'  ̂
I understand that n e a r l y  400 families have 
not received relief so far What about that 
relief'  ̂ How many people have been com
pensated'? How many people have been 
wounded*? Can it be left to the State Govern
ment of Bihar'? It is a national question. Nov/. 
I am asking, will the Centra! Government do 
something on war-footing'? Can I have an 
assurance from the Home Minister'?

Now, Sir, the question that Bhagalpur 
has raised is for the whole nation. I will tell 
vory briefly What do you do with the con
stabulary in Bihar, UP and perhaps some
where in North Bihar*? This is the first ques

tion. It has become communalised. Gian 
Committee report Is here. It is nothing. It is an 
eye-wash. It avoided all questions. How PAG 
was responsible for the massacre in Malli- 
ana, Hashimpura and Meerut? How was 
constabulary responsible for the massacre 
there? How was it responsible for what hac 
happened in Logaeen? What are you going 
to do with this? People want protection from 
army. People want protection from BSF. 
They rejected constabulary as communal in 
Bihar and in UP. What are you doing with 
these communal constabularies? {Interrup’ 
tions) I am speaking for the nation. {Interrup
tions) Did I not mention this? You tell me, did 
I not mention Shri Buta Singh*? {Interrupt 
tions)

MR. CHAIRMAN: Don’t create tension 
here. (Interruptions)

MR. CHAIRMAN: Let him speak. Why 
are you interfenng?

(Interruptions)

[Translation]

SHRI MADAN LAL KHURANA. Hundred 
years old temples have been demolished in 
Kashmir. Tell us about that also. (Interrupt 
tions)

[English]

PROF. SAIFUDDIN SOZ: I have spo
ken about the constabulary. I am having 14 
reports with me. These reports are gather
ing dust in the Home Ministry. There were so 
many commissions, which went into the 
riots in this country. What are its recommen
dations'? Does anyone analyse these rec
ommendations'? When are you going to solve 
this problem'? This is my question. Th<ire 
was a recommendation that there would be 
anti-riot police. What happened to that sug
gestion, what happened to that recommen
dation? What about the representation 
7 (Interruptions)

MR. CHAIRMAN: I have given so many 
warnings. He goes on telling he will say very
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briefly. This is applicable to everyone. Even 
when you are speaking, the something is 
applicable. That is what I am telling. So, we 
have to adjust certain things.

(Interruptions)

[Translation]

SHRI KALKA DAS (Karol Bagh): He 
has been leveiiing charges and blaming 
eminent people like Shri Hedgewar who was 
a great patriot. Has he been given absolute 
freedom? Cann’t we put a check on him... 
(Interruptions)..

PROF. SAIFUDDIN SOZ: It is not an 
arena, it is Lok Sabha. Shri Arif will like you 
because he is your colleague.

SHRI KALKA DAS: He has levelled a 
number of allegations against Dr. Hedge- 
war. It should be expugned.

(Interruptions)

[English]

PROF. SAIFUDDIN SOZ: Do not put 
words into my mouth. I never said a word 
against the late Dr. Hedgewar.

[ Translation]

SHRI KALKA DAS: You have just stated 
the Hedgewar centenary celebrations had 
been utilised to communalise the situation in 
the country... (Interruptions)...

[English]

PROF. SAIFUDDIN SOZ: Let me clarify 
that I never said anything against late Mr. 
Medgewar.... (interruptions)...

[ Translation]

is being utilised to communalise the 
situation.... (Interruptions)

SHRI KALKA DAS: You should prove 
it... (Inten'uptions)...

PROF. SAIFUDDIN SOZ : I wiN prove
it... (Intenruptions).,..

SHRI KALKA D A S : I am telling you that 
they have constructed mosques there by 
demolishing the temples....(/nfe/rupf/ons)...

[English]

PROF. SAIFUDDIN SOZ: Now what 
about representation of Muslim community 
in the Army and the Police in proportion to 
their population. I will give an example and, 
I hope, Shri Arif Mohammad Khan will con
vey to the Prime Minister and the Home 
Ministerthat in the U.P. PAG there are 40,000 
personnel and the number of Muslim is only 
125 (Interruptions)

My fifth suggestion is a question for the 
nation. There is a suggestion from Shri Kapil 
Dev Shastri of Janta Dal. I saw it in the press. 
He has made a suggestion that in every 
thana there is a temple and he says these 
temples should be demolished in order to 
save police of being communalised.

[Translation]

SHRI LALU PRASAD: Mr. Chairman. 
Sir, I am on a point of order. I would like to tell 
you that there are two groups of Muslims in 
Bhagalpur i.e. Ansaris and Sallans who had 
started riots in the city. A bomb was thrown 
on the S. P., Bhagalpur and 11 police person
nel were injured. They had thrown that bomb 
on the occasion of Ram Shila Pujan, but 
these people have not been yet rounded up. 
All this is happening at the instance of the 
D.I.G. Shri Nasim Ahmed.

[English]

MR. CHAIRMAN: This is not a point of 
order. It is his discretion.

PROF. SAIFUDDIN SOZ: Will this gov
ernment institute an inquiry into the riots of 
Bhagalpur and other places by a sitting judge 
of the Supreme Court? This is a matter which 
cannot be left to the Government of Bihar. 
Government must commit itself to accepting
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liw raooimn«ndations made by such an 
Inquify.

Now I oomo to my ssvonth suggastion. 
No doubt, Gian Prakash raport is trash and 
humbug but one good suggastion has been 
made by that committee. Gian Prakash 
Committee made a suggestbn.

AN HON. MEMBER: Who is Gian 
Prakash?

[Translation]

PROF. SAIFUDDIN SOZ: How c»uU 
you know it? It is we who have undergone 
the sufferings. I will show you this in the 
Library.

[English]

Gian Prakash recommended that 
people, who show valour and exampiary 
traits of secularism—when a Hindu saves a 
Muslim, or when a Muslim saves a Hindu— 
in the rk)ts, shouk) be honoured publkdy. Will 
you kindly k>cate such people? I tefer to 
some like Sanjej Jha and Reminder Singh 
who took a great risk and tried to save their 
Muslim brothers in Naya Bazar at Bhagalpur. 
Will you honour them publicly as Gian 
Prakash Report had sakJ? You kindly note 
Sanjey Singh, Reminder Singh and men like 
Naresh Dass, Budhoo Mandhal and Sukhi 
Pandit. Will you also honour offk»rs Hke 
A.K. Singh and Ajeet Dutt. Will you send 
Ramchander Singh duty officer of Jagdish- 
pur, and his like to gallows? he is stHt ab
sconding. Will you honour public men who 
saved their brethren at the cost of their lives.

They are giving autonomy to Radk> and 
Televisnn. It is a very good thing. But will 
they secularise Radto and Television? I doni 
want Radk> and Television to cover.any 
Muhan'am Jaloos any Rath Yatra or any 
other function. I want Radio and Telaviskvt 
to be totally secular.

(Interruptions)

[Tmnabtlorii

SHRI KAU(A DAS: K gote to the credit 
of the Qovamment that they have been 
made secular. You shouki praise this Gov
ernment for it

PROF. SHAHENDRANATH SHRIVAS- 
TAVA (Patna): Radto and Televisnn have 
been secular. They are secular and will 
remain secular. Do you mean that Radto and 
Television are not secular? What do you 
mean by that?

PROF. SAFUDDIN SOZ: Whan th|̂  
subject comes, we will have a discusston on 
that. (Interruptions) Will you kindly rise above 
polttics on this vital nattonal issue and not 
apportion blame In future and call the Na- 
tnnal Integration OouncH and also issue a 
white paper on the riots in Bhagalpur and 
elsewhere?

I am concluding with a little paragraph of 
Justk» D.P. Madon. I was emboldened by 
these good men who sacrificed their lives in 
Naya Bazar. Justice Madon reminds me of 
the same people. This is what he sakl in 
1974:

* We have had enough of a time to hale 
and a time to kHI, a time to destroy and 
atimetorend. Let there be now a time 
to heal and a time to buikl, a time to 
dasp handa and a time to be one. With 
the memory of those t>right encoun
ters, on the way, let us then end, In 
hope and confkience.”

Thank you very much. (Interruptiont)

MR. CHAIRMAN: When Members ate 
speaking, dont become emotional as it wiN 
create problems in future. I request all the 
Memt>ers to be patient. I will give chance to 
all of you and you can raise your points at 
that time. If you become emotional the de
bate cannot be continued peacefully. You 
may have differenoe of opinton... (\nterrup-
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Hbm)... PlMMb*p«liwiL Mr. JiffcrSlMrM 
may spMk now.

SHRI C.K. JAFFER SHAREF (Banga
lore North): Mr. Chairman. Sir. Invouid Hkato 
startjmy spaach With what w* haw» tiaan 
taugin during tha fraedom atruggia. La. in 
1942 and 1947. What wa wara toid and 
taught in our childhood and during fraadom 
atruggia is:

*Shimsa satyaseva brahmacharya 
sangraha:

Shar««r» sharamaswada sanratra 
maya baijana
Saryadharmi samantva swadashi 
sparsha bhavna
Ehl mayoh updesha ahi s«vav« 
namrata vadatr

This is what w» wara taught I am sony that 
my leamad friend, Mr. Advani is not har« at 
Jthis moment... {Intemplions)... I am glad 
that ha has arrived just Now.. (tntemjpUons) 
.... Kindly bear with me and have mercy. This 
is the spirit which gave strength to every 
Indian, inespective of caste, community and 
creed, who fought for the fraedom. We can 
take the credit of freedom stniggle from the 
day the British came to India. As was rightly 
pointed out by Mr. Advani, great leaders Kke 
ShriBaiGangadharTilai(,ShriMadan Mohan 
Malaviya, iuUlajpat Ral, Mahatma Gandhi, 
Shri Jawaharial Nehm, Sardar Patel, Shri 
Abul Kalam Azad and Shri Khan Abdul 
Gaffer Khan fought for our freedom. Sir, we 
are forgetting the history. That is the whole 
sadpartof Indian politics today. We are often 
reminded of Moghul history. We forget all 
those great freedom fighters who taught us 
as to what is freedom and how dear is 
freedom to us. I betong to the oiate from 
where Tipu Sultan hailed. He organised the 
Indian rulers of those days, may be the 
Rajputs, may be the Hindus, may be the 
Muslims or others who struggled for the 
freedom of this country. He was not only the 
freedom fighter but a person who tauglit us 
what we taH( as secularism today. Go and 
asl(theSringeri Jagath Guru in Chlcmagalur 
as to when the Marathas invaded the Mutt, 
who came to the rescue and who gave the

real MhabWatlbn and reliaf. Even today, tha 
ciown which Swamî  Wesus was prasentad 
by the Nizam of Hyderabad. Sir. IdD not want 
to waste my time. Much Is taked about Ram 
tampla«nd Ram Mandir. I musttell one thing 
wUh great respect that Ram Is not in tha 
temples. He i^ u id  be in the hearts, not 
iceeping an idol in the temple. What is the 
dWerence between Hindu, Sindhi and we, 
Muslims? Even in Hinduism, we talk of 
Aakhaaf and ‘Nlnakhaar". Those who be- 
Hevein Affnuifc/iaar'inyouroommunityagree 
wUh us, which we also profess. We do not 
kmw the form of God. This is all the differ
ence. You want to exhibit andtlemonstrate 
to the worM that Islam is intolerant to other 
religtons. Go and see Indonesia and Malay
sia! They tal( of L r̂d Rama more than mere 
Ram Bhaktas here. I have discovered this on 
my part. I am sorry to say that we are here 
because of what we have done prevbusly. 
We have pakl the price. Do not commit tite 
same mistake I We shouM be concerned 
about humanity as a whole. Who stopped 
when we talted about nuclear exploston ? 
We are concerned about apartheki, we are 
concerned about humanity but what do we 
do here ? It is an accident of âte and It is 
good that we are here and they are there. Let 
us not hide the truth. The truth is that Ram 
Janma Bhoomi and Babrl Masjid are sitting 
here together. I compliment the Leftist Gov
ernment for they dk) not allow any proces
sion ki their State. I want to be on record and 
I have been on record that even when my 
own party was in power, when we were 
sHtkig on that skle, I dki not spare anybody, 
whether he is the Chief Minister of UP or 
Gujarat I do not want to blame the preserit 
Government because It has come just a 
week orhvo age. They have ak>ng time to go 
and it is going to be a test. I feel concerned 
and I am one with Prof. Soz. Mr. Mufti Mo
hammad Sayeed shouki have been here. 
He has the distlnctk>n of being the first haye 
been here. He has the distinction of being 
the first Muslim Home Minister stepping into 
the shoes of Sardar Patel: This is a debarte 
concerning him. This Government has the 
distinctnn of appointing a Muslim as Ms 
Home Minister. He shouki have been here.
I am sorry that he is not there. The fact
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remains yesterday, today, every day and 
more cr less for the .last two years, the 
debate on Bofors is going on and on. If you 
really believe that Bofors has placed you 
there. I am happy. Please go ahead and let 
us not misunderstand. Mr. Advani is speak
ing very good about the freedom of elec
tronic media. Mr. Advani, I am one with you. 
Neither you will be there nor I will be there. 
We will all be dead and go up in another 25 
years or 40 years, according to whatever 
God has written in our account. So, let us 
understand and think over as to what we are 
going to leave behind. Look at the mass 
media, the films ! A man in public life is 
shown as a rapist, as a criminal as a drug 
smuggler, as a swindler, etc. Do you think 
that the future generation will have faith in 
this system? What will they learn from this 
system.? We are sitting and talking of sover
eignty and freedom of this country. Are we 
going to leave this freedom for others, the 
coming generations, or are we going to end 
this freedom here itself? My friends are sit
ting in the gallery. I have great respect for 
them. Without them, we cannot survive. All 
our mistakes are pointed out by them and we 
owe a great deal to them, because through 
them we get education. But what do we like 
today? Sensational news. What is today a 
sensational news? It Is not the constructive 
work being done either by a scientist or an 
engineer or by on agriculturist or a farmer or 
an industrial worker. The sensational news 
today is how many buses have been broken, 
how many cinemas we have set on fire, how 
many trains we have a derailed. Let us 
ponder over that. We will not be here and we 
will leave our children and grand children to 
live ad they are the ones who will remember 
us.

I have gone to a number of places like 
Moradabad, Meerut, Bhiwandi, Indore, 
Allahabad and other places. I must tell my 
BJP friends here that I have even gone to 
RSS shakhas. I have learnt something out of 
them. I used to go there when I was a young 
boy. Before joining the Congress, I was a 
seivada/volunteer. I was very enamored of

this when I was a student. I used to atteno the 
shakhas and used to say what is being 
taught today

“Namaste sada vatsale matrubhoomi”

I got something and I learnt something 
from you. What

I feel asked today as an Indian is; 

[Translation]

Do we have to learn about the glory of India 
from you? Are the Muslims of India not 
aware about the glory of their country ?

[English]

Why all this today? I can understand some 
people who have come from the other part 
during 1947 have faced such problems, or 
the persons who have gone from here are 
not recognised even till today. They are 
suffering and they are achhuts there. But 
why do you treat us a second class citizens? 
Why do you doubt out faith in the country’s 
unity and solidarity. Why do you think that 
you are the only saviour of India or Hindus
tan? Not we. Why do you think that it is only 
your blood that is Indian and our blood is not 
Indian ? Something shameful.

Prof. Soz. was talking of Hegdewar. 
Who can question and who can denigrade a 
patriot who had the best of values, but what 
was the design in the celebrations to mobi
lize the Hindus? Why can’t we project our 
patriots, those who taught us the Indian- 
hood as the national heroes ? Why do you 
want to divide the Indian community into 
sections as Hindus, Muslims, as Sikhs or as 
lsa/s?The history has inherited so many 
religions and we should learn to live and that 
is how India is great today—unity In indiverr 
sity. That is where our strength lies. What are 
we going to do today? Can we deny the fact 
that the lyenger Muslims voted for the Janta 
Dal and the lyenger Hindus voted for BJP? 
What is the net result? The net result is that 
we are sitting here. Can we deny that fact? It 
is ail right that Congress is out of power. I am
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happy about it because it gives us time to 
think where we have gone wrong.

21 hrs.

I must say, I have great respect for 
Advani Ji. He made an honest confession 
that with the Left they had basic differences 
in certain ideologies, polices and pro
grammes. Congress is a product of freedom 
struggle. A lot of people were there. Shri 
Shyama Prasad Mukherjee went out or 
Acharya Kriplani left with KMP. Jaya Praka- 
shji left for PSP. People who joined the 
Freedom Struggle left the Congress and 
they formed their own parties. Can we say 
that they were not patriots? Why do you 
denigrate us today? I am sorry, my friend 
Shri V.P. Singh, the Prime Minister Is not 
here. He is my good friend and we were 
together in the Government. But why should 
he shy of taking the name of Jawaharlaiji and 
Indiraji? For so long he was in our Govern
ment. He was the Chief Minister of Uttar 
Pradesh. He was in the Rajiv Gandhi’s 
Government. Why should we go to such 
levels? Should we not pass on some healthy 
traditionsforthe future generations? Is power 
all that important? Are we going to live with 
this power for ever? Yesterday you were not 
there in .power. And today we are not In 
power and you are here. You talk about 
changing the education policy and so on. 
Please do whatever you want to do. I do not 
come in your way and I am not going to 
question you. But if you do not inculcate 
certain values, if you do not establish good 
precedents and a good and healthy system 
in the country and if you do not rise above 
religious and communal barriers, you will 
not be forgiven. I am sorry that my Govern
ment also commrtted some mistakes. It gave 
recognition to some self-appointed so called 
religious leaders who traded with the pres
tige of the Government. Had it not been so, 
this situation would not have arisen. We the 
minority representatives of the Government 
were not recognised and outsiders who are 
sitting here and shouting were recognised 
and honoured. They were taken more into 
confidence. I am sorry about it. We have paid 
the price. But I am not bothered about It. With

all humility, I would appeal to Advanlji and his 
party not to raise any issues which are going 
to be controversial. Do not create a sense of 
Insecurity in the minds of the people. We are 
all brothers. I do not mind accepting you 
even as my big brother. But treat me with 
love and affection and give me a sense of 
security. You talked in Simla about how you 
were going to have a Common Civil C(^e. 
Do you really want this Government to sur
vive? What are the issues that you are rais
ing? Today you have increased your number 
here. Not only those blocks, take this entire 
block too. Who prevents you? Ours is a 
democratic system. When your chance 
comes after Shri V.P. Singh, you can take It. 
We do not mind. What is wrong in it? You are 
as patriotic as we are. You also have to rule 
the country in a democratic system. Every 
party is in power in some State or the other. 
The Janata Dal ruled in our State also. 
Sometimes you may rule and sometimes 
we. In this democratic s system, we keep on 
changing, it is the will of the people whk:h 
prevails ultimately. But let us not vitiate the 
atmosphere and create further crises.

As you have rightly pointed out yester
day, you have your priorities. You have pri
orities on Punjab, priorities on Kashmir and 
priorities on the subject that is being de
bated today. Let me say that this is not a 
small subject. Unfortunately, for our political 
ends, we have taken it to the streets, to the 
villages and towns and upto the young chil
dren. We should now wash the dirt. We 
should not allow the atmosphere to be fur
ther polluted. We should see to it that at least 
the future generations should be free from 
such situations. I tell you my friends, we 
should go outside and listen about India to 
know what people think about us and what 
people talk about us. We feel that we shouki 
be in a position to raise'our heads high today 
as a nation. But when we come here and see 
what happens, and then those people out
side ask us what is happening in India, we 
lx>w our heads in shame.

I am not talking as a party-man today. 
The party is nothing to me when the interest 
of the nation comes. Our forefathers and we
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oura*lvM when we were young have given 
the best part of our Hves for the sake of this 
oountiy. in the service of the down4rodden 
and weaker sedkms.

l am in Parliament for the fifth time. I 
oduM not even dream of being here, if the 
basic character of the Indian people had not 
been secular. Indian people are t>ask»ly 
secular: only we are opportunists. We try to 
divide Imfian people in the name of religon 
and oommunlties. just to achieve our politi
cal ends. I beg ol you; let us rise above at 
least once, for the sake of posterity. None of 
us are going to live for k>ng, but all that we 
speak isgoingtobeon record. Can you deny
this fact?\

Yesterday, you spoke about some 
Judge. How many people who have retired, 
have joined political parties? They were 
eariier in servtee. Take the polfce offtoers. 
After their retirement, which politkal party 
have they joined? What wouU have been 
their attitude during the period of their sen/- 
ioe? I am not saying that you doubt them or 
distrust them. They are part of the system; 
iMJt if we erwourage them and if they become 
a party to that, where will it all end? I do not 
want to take much time. My Arif and Mr 
Gujral are both here. They will convey this to 
my friend Mr. V.P Singh, the Prime Minister 
of this country: I am very happy that he had 
saMthat Or. Ambedkar’s photograph wouU 
be put up in the Central HaN. II Is a very good 
gesture. lamhappy,andloongralulatehim.

Win the Government at least now think 
of putting up a monument to remember the 
first freedom fighter of this country viz. Tippu 
Sultan who fought the British, organist 
Indians and gave lessons in secularism? H 
you agree, please let me know. I hope you 
wHI do it. friends al the lefl, right and the
centre wM all cooperate.

There is one issue which is still remabi- 
Ing to be sorted out. viz. the Ram Janma 
Bhoomi Babri Masjid issue. It Is there before 
theJudldaty. The judiciary is supreme. When

we talc of freedom of so many systems, we 
must respect this system. I hope all of us win 
do IL tt any sectton tries to questton Its 
wisdom, then such challenges will go on.

Secondly. I personally feel that on 
emotional Issues we stKHiM try to sk togettwr 
and solve them. I am not much of a religkHJS 
leaden but there are people ike me who db 
namaaz. I do not think any religion is bad, 
any religkm for that matter. If a culprit does 
not confess his guilt in the Supreme Court, 
he win at least confess it before the house of 
God—it may be a masjkl. mandir. gurdwara 
or a church. It can t>e any place. These are 
the places where a man tried to mould his 
character and moral ft>re. I am not against 
any reKgon. I am not against any temple. I 
am mA against any mosque. I am not against 
any gurdwara. I am not against any Chureh. 
Only thing is we shouM not mix religton with 
politics. There is no point in blaming one 
another. Al right, if some body has oommit- 
ted a mistake, at least you shoukl start with 
a dean slate. Somebody should prove that 
we are dean we are sincere, we are going to 
be tnie. I hope that we have learnt the 
lesson. Let us not commit further thunders. 
Let us all begin with a clean slate to makethe 
Indian secular fabric stronger and keep In
dian’s head high in the worid and make Inifla 
a strong secular socialist kidia not only for 
the Indian people but an the masses who aw 
kwking towards India for its leadership and 
the future destiny of humanity.

(riansMfor^

SHRI BRIJ BHUSHAN TIWARI 
(Domrlaganj): Mr. Chairman, Sir, a very 
serious matter is under discusston in tfie 
House today. Communal harmony is the 
basic condition for strengthening democ
racy and making the country strong and 
(No^rous. But If a concrete solution to the 
communal prpblem is not found out, there 
will be no meaning of discussing this prob
lem hm . It is a fad that attempts are being 
made'to spread hostility and hatred between 
Hindus and Muslims in the country today and 
I believe that the mŝ or reason iMhind this
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•tat* of flifaiis is that th« party wliieh hat 
bMf) in powttr tino* indep«ndenc« and till 
raearrtly, that is th« congrass party, haa 
apraad oommtmalism b) tha country to a 
maximum axtant. I was just Kstaning to an 
hon. Member who said that in a democracy, 
a party may be in power one day and another 
day it may be out of power. It would have 
been better if he had conveyed it to his leader 
that Govamments come and go, parties come 
Into tMing and split iHit the basic values over 
which the entire democratic framework is 
based should not be bargained with. Had It 
been so, the Congress Government which 
had been responsitile for the spread of 
communalism in the country by using the 
Hindu card and the Muslim card continu
ously would not have indulged in such things. 
The most shameful aspect is that maximum 
numt)er of riots have taken place in the 
congress ruled States and I wouW like to 
know from my friends in the cpposiUon as to 
why has it been so? I wouM also like to know 
that the committees set up to go Into the 
communal riots...

SHRI R /0 MANGAL PANO^ (Deo- 
rla): H is not that maximum number of riots 
have taken place there but tttat riots have 
taken place only in the congress ruled States 
and not a single incident of riot has occured 
In non-congress ruled States.

SHRI BRU BHUSHAN TIWARI; Shri 
Pandey has rightly remari<ed that Inckients 
of riot have not taken place in the non- 
Congress niled States. The reports of the 
various committees set up to go into the riots 
were not placed on the Table of the House. 
The people of the country were not informed 
asto who was responsit>le forthese riots and 
what punishment has been awarded to them. 
Had such actton been taken, perhaps the 
riots could have tMsn checked, and commu
nal harmony oouM have been restored. Let 
us recall as to where our former Prime Min
ister had pakl his visit. He went to Devraha 
Baba to seek his blessings. The then Minis
ter of Home Affairs and Dr. Balram Jakhar 
had also visited Devraha Baba for the same 
purpose. I know Devraha Baba because he 
belongs to my district. I recall that Or. LoNa

about whom many people have a phobia, 
had criticised the then Presklent, Dr. Rî en- 
dra Prasad when he cleaned the feet of 
brahmlnt at Rashtrapsti Bhavan. He saW 
that if we are truely committed to secularism 
and modernity, we cannot assodate our
selves wRh such conservative and regres
sive way of thinking and caste based tradi
tions. Because such an actfon regardless of 
the sentiments behind it, will create feelings 
of inferiority and insecurity among the minor
ity community and weaker sections of the 
country. In regard totheBhagalpurrbts. Shri 
Bhagwot Jha Azad has himself madeastate- 
ment in the Press that aconspiracy has been 
hatched by certain elements which include 
officers and some leaders of tiie Congress 
and they have togettter organised these 
riots. As per his statement, the reasons 
behind the outbreak of these riots can be 
found in ttie inner factionalism of ttie Con
gress Party. Onefaction has used these riots 
to humWate another faction.

SHRI KALPANATH RAI (Ghosi): Such 
a statement was never given.

SHRIBRUBHUSHANTIWARI: Yougo 
and read the newspaper. That is why I wouki 
Rke to submit that Dr. Lohia had ahio stated 
that it wasthe duty of every Hindu to save the 
life of every MusKm even at the cost of his 
own We. Why dW Dr. Lx>hia make such a 
statement? II was because the Hindu-Mus- 
Km Issue Is not merely related to these two 
communftiesbut isrelated to Kashmir, Punjab 
and Pakistan. After all Pakistan was created 
to solve the problem of communal riots in the 
country. The ttien Congress leaders had 
thought that if the country was partitioned, 
tfie communal riots wouW come to an end. If 
we can put a check on communal riots and 
infuse a feeling of communal harmony and 
brotherhood among the Hindus and Muslims 
of this country. I believe tiiat there will be no 
barriers of hatred between India and Paki
stan. If the Beriin Wall can be demolished, 
China and Taiwan and even North and South 
Vietnam can merge into one natton, then a 
day may also come when India and Pirfdstan 
may reach tite stage of their reunificatton. 
Then there wiH t>e no threat to the security of
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the borders of this country. Being It so, we 
can concentrate on several other big prob
lems facing us. In this way we can avoid the 
heavy expenditure on our defence due to 
which we find ourselves unable to spend 
money on our poverty and unemployment 
alleviation programmes. Then there will not 
be any more cases of kickbacks. Therefore,
I have always been in favour of a no-war pact 
between Indian and Pakistan. At least there 
should be no formality of passport and visa 
between the two countries. But it is true tJtat 
in the past both the countries had their own 
vested interests in letting the tension prevail 
as it helped them to continue with the dynas
tic rule and corruption to flourish. However 
there are democratic, nationalist and secular 
forces in Pakistan who want to establish a 
rapport with the masses. Therefore, the 
Government should pay attention to the 
crucial issues. It is true that the number of 
Muslims and other minorities has decreased 
in the services. After Independence, educa
tional institutions offered the maximum 
number of job opportunities. But it may be 
seen that none of the privately-managed 
educational institutions employed even a 
single person belonging to the minority 
communities like Muslims or Harijans right 
from the level of a peon to the post of a 
principal. There are a number of such insti
tutions in our country. In Government serv
ices also the minorities are very poorly rep
resented.

At the time of Partition the affluent among 
the Muslims migrated to Pakistan whereas 
the poor Muslims stayed back Mr. Jinnah 
had offered the utopia of Pakistan to the 
Muslims of Bihar and Uttar Pradesh. He also 
tried to instil fear in them, and brain-washed 
them into believing that they would not get 
justice in free India because Hindus would 
be in majority and they would rule there. 
However the fact remains that those Mus
lims who considered this country as their 
motherland stayed here while the rk:her ones 
went away. Moreover those who had mi
grated, are now known as Mujahids and they 
are having a hard time in Pakistan.

You know ver^ well that the Indian 
Muslims continued to remain poor and urt- 
educated because earlier Governments 
continued with their tall claims of being secu
lar. Hence they did not take care of their 
welfare. Was that not the Government’s 
responsibility? Time and again our Muslim 
leaders rake up the same old issues that 
enable them to collect funds in the name of 
welfare of their community. It is the misfor
tune of the present-day Indian Muslims that 
they do not have any national leader of their 
community who could guide them, and re
lieve the Muslim community of their poverty, 
illiteracy and unemployment. Moreover the 
few leaders they had were sycophants and 
selfish without any compassbn for the poor 
of their community.

So this problem shouFd be solved^d^ 
for this, the Government should make sdii- 
ous efforts. 1 am happy that our hon. Prime 
Minister has said that all out efforts would be 
made by them to give a healing touch to all 
those of the minority communities whose 
sentiments have been hurt and to create a 
sense of security among them. It will also be 
our effort that all such problem.s as we have 
inherited here will be sorted out through a 
dialogue in a cordial atmosphere. But if we 
are not sincere and hofiest in our efforts the 
issues cannot be settled. The Congress (I) 
has hitherto created a number of problems 
and relished the sight of other’s sufferings. 
Whenever the occasion arose, they did not 
stand firm but gave in to the communal 
forces. What was the result? This is what you 
get if you try to be oversmart. Cleverness  ̂
and fraudulence do not help in runnin^a 
country. Only a person with high morals ̂ nd 
character can bring the country on to' the 
path of progress. Today what this country 
requires, is the strength of character, diplo
macy and sincerity. Had we had that tinge of 
sincerity, we would not have suffered that 
much.

The other day. the leader of the Oppo
sition hon. Shri Rajiv Gandhi said that the 
Prime Minister of Pakistan had no right tp 
make a comment on the Babri M^sjid issue 
or the state of Indian Muslims. But i wouki
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say that the Prime Minister of Pakistan has 
every right to react to the atrocities commit
ted on Muslim in India just as the Indian 
Prime Minister has every right to comment 
on injustice if it is meted out to the Hindus in 
Pakistan. The former Prime Minister had 
deliberately dragged in the issue of Pakistan 
in his election propaganda just to influence 
Hindus and win their votes. When India can 
comment on the situation in Panama and Sri 
Lanka, why should there be an objection to 
Pakistan commenting on the situation in 
India? That is why I would like to urge upon 
the Government to consider all these issues 
in all its seriousness rising above the party 
barriers. Hon. Shri Sharief rightly said that 
the day we start distrusting the Muslims, 
Sikhs or Christians we shall have to witness 
the disintegration of this country. There is no 
point in repeating history a particular country 
or a community has to make progress. In
stead it has to digest the bitter truths of 
history. Communalism is like an itch, the 
scratching of which is pleasurable. Yet, 
repeated scratching spreads the infection 
the whole body. What is needed is to cure 
that itch, which means the strengthening of 
Hindu-Muslim unity and creating a sense of 
security among the minorities.

With these words I conclude.

SHRI ARIF BAIG(Betul): Mr. Chairman 
Sir, I am grateful to you for giving me an 
opportunity to speak. I belong to the B.J.P. 
and have been elected to the Lok Sabha 
from BetuI constituency. Hon. Members may 
be surprised to know that I am a Muslim 
Member of the Lok Sabha who has been 
elected on the B.J.P. ticket. Time and again 
my party has been a target of harsh criticism 
from various quarters. For us in the B.J.P., 
accusations are nothing new because we 
have been hearing them right from the time 
of Pt. Jawaharlal Nehru who was the first 
Prime Minister of India. Our Party has been 
frequently accused of being communal. It 
was only in 1977 that I was first elected to the 
Lok Sabha and I had the opportunity to sit in 
the Treasury Benches as a Minister in the 
Morarji Desai Govemment.

21.29 hrs.

[SHRI NIRMAL KANTI GHATTERJEE in 
the Chaii]

I would like to submit in ail humility that at the 
time when my leader hon. Shri Atal Behari 
Vajpayee was appointed Foreign Minister, 
doubts were expressed regarding his cre
dentials for assigning the charge of the 
Ministry of External Affairs. Shri Morarji Desai 
was told that Shri Atal Behari Vajpayee had 
his affiliations with the R.S.S. and his taking 
over the charge of the Ministry of External 
Affairs, would adversely affect India’s rela
tions with other countries of the world and all 
the Muslim countries of the world would 
break their relations with India. But I am 
thankful to God that in this Parliament of the 
largest democracy in the world I am in a 
position to say that if there was a man who 
proved to be the most successful Foreign 
Minister of free India, he was Shri Atal Behari 
Vajpayee. During his tenure we had cordial 
relations with all the neighbouring countries, 
including Pakistan and Bangladesh. But it is 
amatterofregretthatwhenShri RajivGandhi 
became the Prime Minister and Shri Nara- 
simha Rao was the Minister of External 
Affairs in his Cabinet, our relations with Nepal, 
the only Hindu country of the world, also had 
become strained. Our Party is accused of 
being communal. In 1977 for the first time 
our Party had its Chief Ministers in four 
states viz Shri Kailash Joshi and Shri Sunder 
Lai Patwa in Madhya Pradesh, Shri Bhairon 
Singh Shekawat in Rajasthan, Shri Kedar 
Nath Sahni as the Chief Executive Council
lor in Delhi and Shri Shanta Kumar in Hima
chal Pradesh. I am proud to say that there 
were no cases of communal riots during the 
tenure of these Chief Ministers. Our Party 
has been accused of instigating communal 
riots. But you cannot cite the name of even a 
single member of the BJP who was arrested 
by the Police during the 42 year rule of the 
Congress (I). I would like to know the name 
of such a person. Communal riots were the 
Congress (l)’s doing. These five years havc» 
become the dark days of India's post-inde
pendence period. Highest number of com
munal rk>ts also took, place only in those
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where the Congress (I) was holding 
the reins of power. However I would like to 
•ubmit that when we were given the oppor
tunity to work, we put up a good perfonn- 
anoe. Consequently it was felt that the for
mer Prime Minister SKri Rajiv Gandhi was 
notonly unsuccessful but had also tarnished 
his Image. You prop up the emotional issues 
to divert the attentnn of the people of this 
country. I would like to sutnnitthatthe person 
responsible for stirring up the Ram Janam 
Bhoomi-BabrI Masjid issue was the late Shri 
VIr Bahadur Singh. Iwoukfalso like to mention 
that the Congress Members deliberately want 
to make India a communal country. Today, 
after 42 years of our independence we have 
been brought to the point of discussion on 
the increasing menance of communaHsm in 
this country, m the Lok S'abha which is the 
highest instKutbn of this largest democracy 
in the worW. Mr. Chairman, Sk, can there be 
anything more regrettable than this? In this 
lariid of Mahatma Gandhi, Pandit Nehru. 
Subhash Chandra Bose. Sardar VallabhBhiy 
Patel. Maulana Abul Kalam Azad which also 
betongs to great saints and Lord Rama and 
Lord Krishna and where Hindus and Mus- 
Kms have been living together peacefully 
and affecttonately such a situatbn has arisen 
today....(lnfem/pfk>ns),-...Mr. Chairman, Sir,
I am just addressing you but I have to say 
something to all other members as well 
through the hon. Chairman. I seek the co
operation of my colleagues as this is my 
maiden speech. I was submitting as to what 
is the present situatbn in Kashmir. Even 
after 42 years of independence, we have 
separate laws in resfMct d  Jammu and 
Kashmir. In 1947 our country had 2 Prime 
Ministers. 2 flags and 2 different sets of laws. 
But thank God. now we do rtot have the 
provisbn of either two flags or two Prime 
Ministers. But even today it is unfortunate for 
India to have altogether a different set of 
laws in respect of Jammu and Kashmir even 
after 42 years of independence. Our fellow 
citizens in Jammu and Kashmir have not 
tieen able to identify themselves with the 
people of India. That is why we have the 
provision of Article 370 there. In fapt, the

Hindus who had come from Pakistan 42 
years ago and had settled in Jammu and 
Kashmir shouM have been given the right to 
vote in that State but to this day. they have 
t>een denied it They cannot cast their vote in 
the Assembly eiecttons. My friend, from 
Kashmir. Shri Pyare Lai Handu can come 
here and purchase a landed property here in 
Delhi so also Shri Saifuddin Soz. However, 
no person from Delhi can purchase any 
landed property in Kashmir, or cast his vote 
in the Assembly elections. But why is this 
discriminatton? That is why my party says 
that we want to remove Artk;le 370. We want 
to see a united India with no discrimination 
being meted out to two States. Therefore, 
my submissk>n is that we are dubbed as 
communal and a charge is levelled against 
us that we do not want the Muslims in India 
to progress. I want to submit very humbly 
that for the last 42 years, our Government 
have t)een giving false assurances to the 
Muslims in India and have also followed the 
policy of appeasement. But the B.J.P. con- 
skiers Muslims a part of thoir own. We be
lieve in a untted naton and want to do away 
with the divUing lines drawn t>etween the 
minorities and the majority. Therefore, with 
due respect I want to submit that rw such 
misunderstandings shouW prevail in tha 
minds of the people. Instead, our country 
shouW devek)p into a strong nation where 
each and every person of this country may 
take prUe in hte being a citizen of thb couri- 
try. I want to humbly submit that the onty 
panacea for this communal problem is to 
create an atmosphere of mutual trust and 
feel that Hindus and Muslims of this country 
are brethren and not two separate entities. 
Mr. Chairman. Sir, we all are the sons of 
Hazrat Adam and we are called ‘Aadmr) 
(human beings) after his name. We are 
called ‘Manushay’ (human beings) because 
we are the sons of Manu. Hence there is no 
difference between these two words. The 
only difference is that of language. Ours is 
r»t a different lineage. We are all brothers 
though we may differ in our ways of worship. 
For example, I pray to God in the mosque, 
whereas my friend Shri Advani goes to the 
temple and my sikh friends pray to Him in 
Gurudwaras whHe our Christian friends pray
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to Him in the Chufch. But He is on# God 
Whom they offer their prayers and He is our 
creator, our Lx>rd. Allah, Waheguru and God 
are all one. One Lord is one who is icnown by 
his different names. Therefore, dear mem
bers of that very family, I would like to ten you 
through the hon. Chairman that the present 
situation needs a chahge. As regards the 
Ram Janam Bhoomi-Babri Masjid issue, my 
Party did not make it an electton issue. We 
are never going to drag in the name of Lord 
Rama in the eiectk>n fray. All these things 
were started by our friend Shri Rajiv Gandhi 
who started his electk>n comp^n from 
Ayodhaya. I would like to point out as to what 
was the aim of our former Prime Ministerand 
the Congress leader. However it was quite 
apparent that they will have to pay for what 
they had said. Whatever my colleague Shri 
Jatfar Sharief had said is absolutely con'ect. 
During your regime, thousands of innocent 
people were rendered homeless and thou> 
sands others were butchered. You may see 
the result that the masses of this country 
have pulled them down from those heights to 
the lowest level. In fact that deserve this 
treatment. Therefore, as a NJP Member I 
simply want to submit through you that all 
these things need our attention. Who is 
responsible for propping up the Punjab prob- 
lem? During the riots which had torn Delhi 
after the assassination-of Shrimati Gandhi, 
2700 innocent sikhs were butchered but not 
a single person was punished for the same 
and not a single case was instituted against 
anybody. After all who is responsible for 
this? There are the Congress Members who 
h^ve been propping up the issues of Punjab, 
f̂ ashmir, Ram Janam Bhoomi etc. Hence 
with due regards I would like to submit that if 
you take into account all these aspects you 
will realise the importance of the new Gov
ernment. V.P. Singh’s Government is enpy- 
Ing, on the one hand, the support of B.J.P. 
and on the other that of the Communist 
Party. Ours is a democratic form of Govern
ment and under this democratic system it is 
not something undue. We want that there 
should be a feeling of unity in our country and 
with the active support and cooperatbn of all 
of you. we may usher in an era of social amity 
so that there is no room tor hatred and

Mttemess In this country. We want that M h  
should emerge as a strong country and we 
may put our best oontributbn in its march 
forward. Thus my submissk>n is that ¥ve 
wouki make efforts to create a new atmoe- 
phere and work to achieve new heights ol 
success.

Mr. Chairman, Sir. I am grateful td you 
forgiving me an opportunity to speak. I havp 
tried to present the view point of my party 
before you. In its electbn manifesto, the BJP 
has dearly announced that the party wouki 
guarantee full protection and opportunities 
of progress to the Muslims in India. They 
have made it clear that they are not against 
their interests. They want that Hindu, Mus
lims, Sikhs and Christians shouki strengthen 
their allegiance to the country. We have 
been born on this soil and it is this soil whk:h 
gives us bbod that runs in our veins. We 
want to fc>e the true patrk>ts of our mother
land. I would like India to emerge as a strong 
natk>n where people of ail communities may 
live unitedly.

Sir, with I wouki like to recite a couplet 
before I resume my seat.

"Andaze bayan garche bahut khoob 
nahin hai.
Shayad ki utar jaye tere dil mein meri 
baat".

[Engiish]

SHRI SONTOSH MOHAN DEV: Mr. 
Chairman, there was a mistake in the CCTV. 
The came is shown as Ramesh Bais instead 
of Shri Arif Baig. It may be corrected from the 
record.

MR. CHAIRMAN: It will be connected. 
But there have been a few more corrections. 
Under rule 193, the time allotted is two 
hours. Now already we have consumed 1 1/
2 hours time.

There are Members from smaller Par
ties atleast who have not spoken earlier.
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[Translation]

SHRI LALU PRASAD; It is the Con
gress party which engineered most of the 
riots, particularly in Bihar. Therefore, more 
time should be allotted to the representa
tives of that State to put forward their views.

[English]

MR. CHAIRMAN: What I want to say, 
even second speakers from major Parties 
have spoken. The Congress Party Is the 
biggest one; Janata Dal is also there. They 
should not take much time now.

[Translation]

SHRI BHAJAN LAL (Faridabad): Janata 
Party has to give the reply.

[English]

MR. CHAIRMAN; They will give an 
answer.

[Translation]

SHRI LALU PRASAD: Mr. Chairman, 
Sir, rather we shall expose their role in incit
ing the communal riots.

[English]

MR. CHAIRMAN; Do not consume some 
p'oretime. Please help me. There is another 
discussion also.

[ Translation]

SHRI RAM NAIK (Bombay North): Mr. 
Chairman, Sir. the representative from 
Bhagalpur is present here. At least, allow 
him 5 minutes time.

hours.

MR. CHAIRMAN: No. I am not that 
rigid. Shri Uttam Rathod.

SHRI UTTAM RATHOD (Hingoli): Mr. 
Chairman, Sir, I am really ashamed that 
during the last 10 1/2 years, we must have 
discussed this problem of communal riots 
not less than 20 times. Even during the last 
Monsoon Session, it was Prof. Saifuddin 
Soz who had initiated a debate on this and I 
happened to be third or fourth speaker. When 
he started speaking, I thought, he would be 
much more mature after the elections that 
we had faced this time. Instead of quoting 
the incidents in Bhagalpur, I suggested tb 
him to give some concrete suggestions where 
we could have national integration.

Today I want all of you to read the 
Preamble.

"We the people of India, having sol
emnly resolved to constitute India into 
a sovereign, socialist, secular, demo
cratic republic and to secure to all its 
citizens...”

It is a sovereign, socialist, secular, demo
cratic republic.

When we said secular, I think, the first 
thing we should have decided is what type of 
education we have to give to our people. We 
cannot forget that it was Hindu-Muslim dis
unity that brought partition of India. I was a 
boy. I have see Hindu-Muslim riots. I have 
heard about the Calcutta riots and I felt at 
least after the martyrdom of Gandhijl. we 
may not have to face ail these things. But 
again we saw in 1984, Indiraji was murdered 
and we saw that in spite of that, the Hindus 
and Sikhs have not been able to come closer.

[English]

MR. CHAIRMAN: I have not said that I 
will now allow anyone.

SHRI RAJ MANGAL PANDEY: I think, 
you are not extending the time beyond two

It is high time that we all think about It. 
how we can have national integration. I was 
happy that the Prime Minister yesterday said 
that very soon he is gping to call a meeting 
and he is going to discuss. I wish him well. 
As far as integration is concerned, I can say 
in the words of Brig. Daivy:
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"It has the Himalayan blunder and it 
has been the greatest failure of our 
times."

W® were the ruling party. We were the first 
peO|)le to segregate the national Muslims 
and that is why we have to face today this 
plight. I feel that hereafter we should not 
denigrate, we should not try to push aside 
the nationalist Muslims who are trying to 
come tothe national mainstream. Unless we 
do that, no other Muslim would feel that he 
should join the national mainstream.

I know the psychology of the minorities. 
They are afraid, hesitant and it is here that 
the majority community will have to assure 
them: “Don’t worry. We will safeguard your 
interests. We are here to safeguard your 
life.” But if this does not happen, then the 
whole trouble happens. Shri Arif Baig spoke 
about the role of his party. I was really very 
happy about the "positive secularism” of 
which Shri L.K, Advani speaks. But what 
happened in Maharashtra? They joined their 
forces with the ShiV Sena. What the great 
Senapati says in Parbhani?

[Translation]

We are not here to appease the Mus<
lims.

[English]

What is the harm? I come from a downtrod
den community. Do you expect us to bow our 
head on somebody’s feet? We are not pre
pared to do so. We will go and request and 
appeal to Mussalman to come and join the 
national mainstream. There is no other way 
out. If we want to live together, we will have 
first of all to define what is communalism. I 
was sorry, during the last Session, there was 
a question which was put by some people 
and both of them were unfortunately absent 
and at that time the Deputy Chairman al
lowed me to put that question as it was very 
important and it was “What is communal 
party?”. I was shocked to know that the 
Government has replied that even to that 
day they had not defined the word 'commu

nal party*. Are you prepared? I am asking 
this Government, the Government which is 
headed by Mr. Vishwanath Pratap Singh, 
the Government which has the first Muslim 
Home Minister. Will you define it? Please 
definite it soon if the Government do that, 
then also ask the educationists to teach our 
boys about tolerance. In this country we 
have to live by the side of other comm unities. 
So many things between you and the oth^r 
man many not tally. But still we will all have 
to live together. Therefore, a sense of toler
ance will have to be taught. Unless we do 
that, no secularism will survive in this coun
try. We will have to accommodate the views 
of others. If I speak something against other 
groups, if they get offended and start fight
ing, it will be difficult for anybody to control it. 
The main thing is that the rule of law should 
prevail in this country. I find that people who 
create all these confusions, people who are 
responsible for all these things are not pun
ished by the law. They are allowed to got 
scot-free. That is where we are committing 
mistakes. Arif-ji, do not praise your Govern
ment or do not denigrate our Government. 
We have all failed on some or the other 
count. It has been the total failure of Indian 
citizens that we have not been able to organ
ise our education, we have not tjeen able to 
organise our judiciary and we have not been 
able to implement the rule of law. That is why 
we have to face all these things.

Sir, unfortunately we have also used the 
word ‘democracy’. We say we want democ
racy. Democracy entails election and elec
tion entails majority—may be simple major
ity. When we want to win votes, naturally we 
try to appease the people, we try to associ
ate ourselves and we want to take people on 
our side in the name of religion, caste if not 
on language or region or something like that. 
Please do not get surprised that this also 
invariably happens in America. I was shocked 
when I read one of the issues of the Indian 
Post that there also the ethnic group, the 
race that has played a great role. What I want 
to suggest is that we must have an under
standing between all the political parties that 
we will not do these things. Unless we have 
some restriction on us. it is very difficult. We
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can all do this in the National Integration 
Coundl and we can decide about it there. 
But let us have some understanding be
tween us that we shall not exploit these 
things. Then only we will be able to have a 
real secular democracy.

MR. CHAIRMAN: Please conclude. 
You are a good friend of mine. Kindly help 
others also. Will you conclude in a minute?

SHRI UTTAM RATHOD: That is ex
actly what I am doing.

SHRI SOMNATH CHATTERJEE 
(Bolpur): With the last sentence of about 10 
lines...(/nfe/rapfjbns)

SHRI UTTAM RATHOD: I only pray 
that wisdom prevails not only on the people 
of India but also on the Government which 
will try to implement the rule of law. which will 
try to teach our boys a sense of tolerance 
and thereby we will have secularism in this 
country.

SHRI SAIFUDDIN CHOUDHURY 
(Katwa): Mr. Chairman, Sir, I believe that w© 
are alt concerned on the growth of commu- 
nalism in the country. If we can take some 
statistics into account, we can find that from 
1950to 1963. we had 341 riots in our country 
i.e. during the 13 years perbd. In 1988 
alonge we had 611 riots in our country. Now. 
you can understand the rate of growth of 
riots in the country. I believe some t̂ n years 
ago we had in the whole of the country forty 
to forty five districts identified as communally 
sensitive districts. Now I find in UP alone, we 
have 41 districts which are considered as 
sensitive districts.

In today’s debate I do not want to try to 
trace the roots of communalism and trace it 
to its remote past. But I would like to take up 
the recent happenings that are causing a lot 
of concern to ail of us. I believe that no 
religion preaches hatred towards other relig- 
k>ns. Religbn is an instrument for the human 
being to have communk>n with the God. We

have no quanrel with any religion or with the 
believers of any reiigbn. But the point that 
come 18, howkfrom this very basis, in the 
name of reiigbiVthe monster of communal
ism appears in our society. It)eiieve,ifweare 
to understand this, then the real picture that 
will emerge is that the act of mixing politics 
with reiigbn is solely responsible for the 
development..

To my mind, apart from other factors, 
communalism is the direct outcome of mix
ing polittes with reiigbn. If anyone Is to be 
blamed tor this, we politrcians are to be 
blamed. In the recent past, in the last four or 
five years, there has been a severe growth of 
communalism In our country. How did it 
happen? Because. I think you will forgive 
me. the Congress (I) Party and its Govern
ment which professed secularism, they, be 
their actbn. subverted the concept of secu
larism in our country. In the recent riot& in 
Bhagalpur we saw how two criminal gangs 
patronised by various leaders to congress (I) 
wore instrumental to the genocide there.

In the recent past the growth commu
nalism can be traced to the enactment of the 
Muslim Women Bill, maintenance after di
vorce. We all remember the controversy 
during the Shah Bano case. At that time all 
the progressive people in our country ap
pealed to the Government not to surrender 
to the fundamentalists. But the Governmegt 
did not listen to them. We knowthat after this 
surrender, the obvious reactbn will be an 
unreasonable demand from those who are 
the torch-t>earers of the majority which 
remained at low key all over the years, and 
could not find an expressbn in the country.

I very much appreciate when our friends 
in the BJP say that the vote they got is not 
due to the communal campaign. I fully agree 
with them. In this country voting takes place 
not on the basis of communalism, though 
communal issues are introduced into It. It 
was a vote against the wrong policies of the 
Congress (I) and the oppositbn got people’ 
support on that basis. Then you find the 
examples of secularism in Ayodhya. where
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the Ram Janam bhoomi-Babri Masjid oon< 
troversy is going on.

22.00 hrs.

There was a victory for a Left candidate, who 
was opposed by everyone, it is the shining 
example of secularism, the secular mind of 
our people. Another shining example I want 
to give you us about what had happened in 
Unnao. Shri Z.R. Ansari is not with us in this 
House. He has been defeated. But. he is the 
man who vehemently supported he Muslim 
Women Bill. These type of men will select 
their constituencies very carefully. And I 
believe that Unnao is a substantially Muslim 
inhibited constituency and there he has been 
defeated. This is the great maturity of our 
people. If any party, any organisation or any 
individual thinks that they have won. on the 
basis of communal appeal, they are badly 
mistaken. They will be shown their true fate 
later on. Even, I can narrate some individual 
experience. If the political parties, if the lead
ers of the political parties and if the workers 
of the political parties take a firm stand 
against communalism, then people also will 
come out fearlessly. They will never get 
confused. I am very sorry to say that— t̂his is 
my third term in Lok Sabha—I never had to 
fight this kind of serious election that I had to 
fight this time. There, I am very sorry to say 
—I do not know where is Advaniji; I want to 
bring it to this notice also—that BJP fielded 
a candidate against me. I will talk to then 
later. That candidate appealed, "he is a 
Muslim, so, do not vote for him”. Well. I 
understand that and I don’t mind that. But 
people who claim secularism, put a muslim 
candidate against me. What did that candi* 
dates say? Saifuddin Choudhury is not a 
muslim; where do I go! Someone, whose 
name is a Hindu-name, he says "Don’t vote 
for him, because he is a muslim”, and the 
Congress (I) candidate says, ’’Don’t vote for 
him, because he is not a true muslim:. Then, 
as I opposed the Muslim Women Bill, they 
brought it into the campaign and said that I 
opposed the Holy Qoran; I destroyed relig- 
ion and so do not vote for me.

SHRISOMNATHCHATTERJEE: That

was the Congress campaign.

SHRI SAIFUDDIN CHOUDHURY: And 
then they said that Saifiiddin Choudhury Is a 
member of the Ram Janam Bhoomi Com< 
mittee. I cannot be a member of a Mosque or 
a temple. This is not a principle in our party. 
So many other types of campaigns were 
made. Then, we had to tell the public In 
public meetings that we opposed the Muslim 
Women Bill; if you re-elect us. we will again 
oppose the same type of Bill if it comes; if you 
want to vote, vote us, otherwise, don’t vote. 
I want to know why does this kind of commu* 
nal activity just before the electbns, increase. 
Every time we find that. That is the question. 
I have no objectbn to having the Ram Janam 
Bhoomi In Ayodhya? I have no objection to 
having a Ram temple in Ayodhya. Why had 
Shilanyas to be done before the elections? 
That is my question. Ayodhya is a controver
sial place. What will happen to it, can be 
decided mutually, and that we also propose. 
If mutual negotiations cannot take place, 
then, we have said, ‘lake it to court”. We 
cannot tell Hindus and Muslims to fight. You 
cannot be that responsible. As we opposed 
the Government that time, who changed the 
court verdict during Shah Bano case. This 
time also we say that if there is no mutual 
negotiation, you have to abide by the court 
verdict. And we have the moral right and 
moral force to say this We have to decide 
that if we have to survive as a country, then 
we have to keep our secularism alive and in 
this context also. I want to say that where the 
Government faltered was they did not imple
ment the secular concept properly. If we try 
to qualify secularism by saying 'positive’ and 
‘negative’ them there will be some confu
sion. (Interruptions) I take this opportunity to 
Inform the hon. Members of the House that 
we had passed in this I louse a law to prevent 
misuse of religious places: Taking part in 
that debate I demanded that an individual 
who may be religious or not religious as an 
Indian citizen he has the right to contest 
elections. Further If a candidate who is known 
to be performing p00)a every day goes to 
temple of mosque during election campaign 
nobody will bar him from going to a temple or 
mosque but if he dops not offer pooja at
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home regularly and then if he does that 
during election campaign then he Is an 
opportunist. At that time I demanded to ban 
such people from contesting elections for six 
years. There was lot of hue and cry. But I am 
sure if we take a firm stand and tell our 
people they will accept it. If we are serious to 
put down communalism then we have to 
folbw secular concepts. Say with pride that. 
We are Hindu, say with pride that we are 
Muslim, f have no objection. But what to do 
after that. After that the question comes what 
will happen regarding my economy, shelter 
and health. One should be a good Hindu and 
a good Muslim yet one should keep it at 
home. Do not bring it outside. Do not do 
anything that may harm the sentiments of 
others. We have majority community and 
minority communities in our country but it 
may be that at some place one community is 
in majority while at other the other commu
nity is in majority. People have to see that 
those who are in majority community in that 
area they are responsible to see that the 
minority community in that area— t̂heir inter
ests—are safeguarded. Police is not of any 
help. We know what happened in Mailiana. 
A delegation of Members of Parliament from 
the Opposition including Sarvashri Madhu 
Dandavate, K.P. Unnikrishnan and P. Upen- 
dra went to Mailiana. I was also with them. 
We are taken to the Ihana’ and illegally 
detained for the whole night. Police did not 
allow us to go to Mailiana. Our purpose of 
going to Mailiana was that there may be 
fanatic Hindus and fanatic Muslims but if the 
police personnel take part in creating geno
cide them where do we go? I firmly say that 
If government is sincere then riots can be 
prevented in even two hours.

SHRIP. NARASA REDDY (Adilabad): I 
request the hon. Member to yield for a min
ute. I would like to invite his attention to a 
newsitem which appeared in The Hindu of 
23rd December, 1989 about a press confer
ence addressed by f̂ yir. Sikandar Bakht. BJP 
Vice-President:

“Much of Mr. Bakht’s press conference

was, however, taken up with a defence 
of the BJP line of 'positive secularism**. 
He argued that the party had been 
continually maligned without a shred 
of evidence of being ‘communal’ while 
those who professed to be secular  ̂
were among the most blatant practitio
ners of communalism and the policy of 
division for political ends. In this con
text, he specifically accused Mr. E.M.S. 
Namboodiripad, who,- he said, had been 
abusing the BJP of practising commu
nalism, of being the biggest communal- 
ist. It was under Mr. Namboodiripad’s 
Chief Ministership of Kerala that a
decision to form a separate district of 
Malappuram was taken on entirely 
communal considerations under the 
pressure of the Muslim League, which 
was a partner of that Ministry, “Mr. 
Bakht recalled.”

SHRISAIFUDDIN CHOUDHURY: The 
point is well taken that our party is thinking 
that to have some kind of touch with Muslim 
League will be a good thing for the minority. 
We have committed a mistake and we have 
been repenting for that. Muslim League is 
not a friend of the Muslims. All of us must 
understand that. They are creating all the 
troubles for them. Why don’t they condemn 
what happened in Jammu and Kashmir? 
When Pakistan wins, some people rejoice— 
not everybody, not all the Muslims. But if 
there is one, we have the courage to con
demn. This country is for all of us. There are 
so many others.

Some positive measures have to be 
taken. These have been suggested by many 
inquiry commissions and committees, Na
tional Integration Council and all that. I feel 
that responsibility has to be fixed on the 
concerned officers. If riots take place, they 
should be made answerable. They should’* 
be punished if they fail to quell the riots.

Coming to education, I must say thatthe 
division of history—which we are having— 
like the Hindu period, the Muslim period, the 
British period is a very bad division. We 
should do away with this. This kind of men
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tality takes us back some thousand years. 
There is no need to search for golden peri
ods in the past. It may be the Mughal period 
or the Gupta period. They had their golden 
ages. We are not to go backward; we have to 
go fooA/ard and create our golden age in Ihe 
present time. That’s why certain electoral 
reforms are very important. What is the safe
guard In our law? What are the present 
provisions in our electoral laws? If you ap
peal to the voters on the basis of communal- 
Ism and if that is proved, then what action will 
be taken against you?

AN HON. MEMBER: Disqualify.

SHRI SAIFUDDIN CHOUDHURY: I
have no objection. Now, the Government is 
bringing an electoral reforms Bill. They should 
seriously consider if we could free ourselves 
from the kind of emotions that may be raised 
and the touchy sentiments that are expressed 
when we hear ‘Hindu’ or 'Muslim*. That is 
very bad. In our parliamentary democracy, I 
do not recognise any Muslim leader nor do I 
recognise any Hindu leader. We are all In
dian leaders and secular leaders. Let us 
pledge that this country will remain secular. 
The people are very good in our country. 
With these words, I conclude.

[Translation]

SHRI LALU PRASAD (Chhapra): Mr. 
Chairman, Sir, if we review the post-inde- 
pendence period of 42 years, we find that 
barring a three year period, the country has 
been ruled by the congress party, rather by 
on€) family. Mr. Chairman, Sir, today when 
we are having a discussion in the House to 
check communal riots, we are determined to 
reach a definite conclusion in this regard. 
However, I would like to inform those Mem- 
k^rs who blame the BJP or National Front for 
such riots that Bihar is the worst hit state in 
this regard. The total number of minor and 
major communal incidents in the State is 50.

I am grateful to the Home Minister who 
has been very honest In placing the fact 
before the House that communal riots have 
taken place only in the Congress-ruled States.

While analysing the causes of communal 
riots, I would like to point out that Shri Rajiv 
Gandhi has been the former Prime Minister 
of the country and Muslims and Harijans 
have been the traditional vote banks of the 
Congress Party. The party has always pro
jected itself as the champion on the cause of 
the Harijans and Muslims. These communi
ties have all along supported the congress 
with hope and confidence.

It has been the much talked topic in the 
politics of the country for the last one and a 
half year that Shri Rajiv Gandhi failed to fulfil 
the promises which he made in regard to the 
development, unity and security of the coun
try and protection of the interests of the 
Harijans. This resulted in creating a gloomy 
situation in the country. This issue had been 
discussed by all the opposition parties and 
their leaders. Whether it was left front or right 
front, including, of course, our own party, Lok 
Dal. for the last one and a half year, all were 
determined to change the Government. The 
people wanted a change. Such a change 
was not merely for the sake of acquiring 
power or becoming Prime Minister or Minis
ter. The change had become necessary 
because the responsibility of protecting the 
geographical boundaries of the country which 
was put on our shoulders by our ancestors, 
was jeopardised by the Congress and Shri 
Rajiv Gandhi, if we fail to safeguard the unity, 
integrity and the principle of secularism of 
our country, we cannot save the country 
from disintegration. Therefore, we decided 
to forge unity with the BJP and the leftist 
parties so that the votes of the opposition 
may not be divided. The people belonging to 
minority community i.e., the Muslims, de
cided that they have to be in the mainstream 
than to support the Congress. Thereupon, 
the Congress cleverly hatched a conspiracy 
and nominated Shri Satyendra Narayan 
Sinha as the Chief Minister of Bihar. As soon 
as he became the chief Minister, 50 inci
dents of communal riots took place in the 
State. Shri Karpoori Thakur, who was the 
leader of the opposition, fought throughout 
his life for the rights of the poor and the 
minorities and also against injustice. When . 
this great leader died, his colleagues made
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me his successor. Though Sher Shah Suri 
was a Muslim, yet he accomplished the task 
of Knking one er>d of the country to the other 
and constructed a highway. He took a num
ber of welfare measures for the people in 
Sasaram also. I wouM like to tell Shri M.J. 
Akbar and Professor Sahb that inspite of alt 
efforts made by ShriJagannath Mishra, Shri 
Chhedi Lai of our party has won that seat 
with the support of minority voters. Sasaram, 
whch had been the constituency of Babu 
Jagjivan Ram was this time contested by his 
daughter as a Congress candidate. But 
Chhedi Lai of Janata Dal has been elected 
from there. When communal riots took place 
in Sasaram, we visited the affected area to 
conduct in enquiry. The Chief Secretary and 
the Collector did not permit us to enter the 
area. We, accompanied by Shri Sewak Singh, 
the kx:al MLA entered the curlew^bound 
area where shoot-at-sight orders had been 
issued. Nowhere we saw Hindus and Mus
lims fighting each other. Most of the people 
killed belong to minority community. All the 
people of Bihar state including the minority 
community knowthat Shri Jagannath Mishra 
has been promoted to the position of Chief 
Minister. When Shri Satyendra Narayan 
Sinha became the Chief Minister of Bihar, he 
failed to quell the riots in Hazaribagh. I 
atongwith Shri Sayeed went there to conduct 
an enquiry. We visited ail the localities to 
look into the complaints of the minority 
community. The workers of our party had 
protected the people belonging to minority 
community even at the risk of their own lives. 
The procession of Ram Navami had passed 
off peacefully in front of the Jama Masjid of 
Hazaribagh. No Muslim had opposed the 
procession. Ram Shila procession and Ram 
Navami procession passed off from there, 
but neither there was any riot nor anybody 
raised provocative slogans on that day. The 
day was incident free. But later on. an inci
dent took place In Hazaribagh which trig
gered off disturbances in the entire State. 
Shri Rajiv Gandhi, accompanied by his wife 
Sonia Gandhi went to participate in the 
Vaishali festival. Vaishali is the place where 
the first republic was proclaimed. Hazar

ibagh is 60 kms from Patna. They had put on 
bullet proof vests. All his aides were with 
him. Shri Rajiv Gandhi tokJ Sonia Gandhi 
that he himself would drive the jeep to see 
the celebratk)ns... .1 had also gone there. An 
announcement was made in regard to their 
security, tt was said that Shri Rajiv Gandhi 
and Sonia Gandhi were to be webomed to 
the Vaishali Mahotsva and for that full secu
rity force was to be required ail along 60 kms. 
route from Patna to the place of celebrations. 
Wireless message was sent to the D.M. of 
Hazaribagh. Wireless message was sent to 
the Collector also to send all tho forces to 
Vaishali as Rajiv Gandhi and Sonia Gandhi 
were coming to attend the celebratbnS. 
Forces were pteked up from Hazaribagh and 
sent to Vaishali. After three days, riots took 
place between Hindus and Muslims. But no 
security forces were there to control the 
situatk)n. We had levelled charges against 
the Govemment of Bihar headed by Satyen
dra Naryan Sinha that Congress party, the 
Collector and the S.P. were responsible for 
the riots. Shri Satyendra Naryan Sinha had 
announced that he would order an enquiry. 
An enquiry was conducted, Shri S.K. Shri- 
vastava of the Board of Revenue was the 
only member who conducted the enquiry. 
After the report of enquiry was considered in 
the Department of Home Affairs, it was found 
that the Collector and S.P were responsible 
for these rk>ts. Under whose control these 
officials work? Who is the head of the State? 
None otherthan the Chief Minister. Dr. Mishra 
has now taken over as the Chief Minister of 
Bihar. Earlier, he was the President of the 
Congress party in the State. The communist 
party too has to be blamed for the massacre 
of the people belonging to minority commu
nity for the sake of votes. Shri 
Shakeeulrehman is not present at the 
moment. He is the M.P. belonging to Janata 
Dal from Darbhanga which includes Baher<i, 
the assembly segment represented by Dr. 
Mishra. He has now become the Chief min
ister, eariier he was the President of Con
gress Party in the State. Shn Atxiul was my 
Private Secretary. Who is responsible for 
inciting riots in the constituency of Shri Abdul 
Siddiqui. Hon. Shri Hukum Deo Narayan is 
present here. Processions were taken out by
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alt these people. A letter W3$ written to Shri 
Tariq. I would give you a suggestion that you 
write a letter to the S.H.O. of Bahera Police 
Statbn and ask him as to the work done by 
Lalu Prasad. The circular is there on record. 
Had Shakeeulrehman been there, he wouki 
have explained the whole thing. He is the 
only Muslim in Bihar who had been the vice- 
chancellor of Mithila University. The Minister 
of Education. Shri Nagendra Jha has re
moved him from that post. You talk of ma|or- 
ity community, but the hypocrites say some
thing else. The Maithili Brahmins have spared 
no effort to put Bhagalpur, B.J P.. R.S.S. and 
Janata Dal to disrepute. One thousand 
workers belonging to the Congress parly 
were called to Bahera by the Maithill Brah
mins and were asked to bear camouflaged 
caps bearing slogans "Garb se kaho hum 
Hindu hein” and “Radhe Shyam Baba ki Jai.” 
We went there and conducted an enquiry 
and found that Mahendra Narain Jha. who is 
a follower of Dr, Mishra and belongs to the 
same caste as that of Dr. Mishra had hatched 
this conspiracy so as to frustrate efforts of 
the opposition for Imity. Let Shri Kalpnath 
Rai and Prof. Sahib go to Patna and meet 
Shri Gulam Sarvar, the editor of the newspa
per “Humnam'*. This newspaper carried 
headlines regarding the apprehension of 
communal riots in Bihar Sharief. Sasaram, 
Phulwari Sharief dunng the procession of 
Imamwara which is taken out before the 
Tazia procession. Having read this urdu 
daily, we wrote to the Secretary, Home Af
fairs to make an arrangement for the security 
force in these areas. Sir. you will be sur
prised to know that after one month of the 
riot, the letter written by the leader of the 
opposition was replied to. The reply said that 
the letter had been received and full arrange
ments for the security had been made. My 
letter was replied to after one and a half 
month of the riot having taken place. The 
riots affected entire Bihar, especially Katia in 
Gopalganj and Satwarvan in Palamu which 
Bhishma Narayan Singh represented. This 
was the place where the homes of the 
Muslims were looted in front of the police 
station. I would like to tell this thing to Shri 
Kalpnath Rai. 1 would also like to tell Snri 
Bhajan Lai that reciting 'Bhajans' woukj not

help. The people belonging to the minoriiy 
community have recognised their real faces 
and have Xo\d them not to indulge in such 
fake acts. Our party has said that we will find 
solution to these communal rbts, on the 
basis of equality and with consensus of all. I 
agree with your views that the way Military 
Police, Bihar Police and the P. A.C. harassed 
these people in Bihar, the latter have doubts 
about the very role of these forces. 1. myself 
have some doubts about it and I share your 
views in this regard. I agree that there is a 
temple in every police station and polk:e line. 
You try to understand the actual position In 
Bhagalpur. Shiv Chander Jha. who was the 
Speaker, was deadly against Shri Bhagwat 
Jha Azad. It was due to them and a few of 
their men that these
riots......(Interruptions)...... they were behind
these rk)ts. Shri Chun Chun Prasad Yadavof 
our party has been elected from there by 
defeating Shri Azad. Our party has taken 
steps to see that such communal riots do not 
recur. The parties whk:h are supporting our 
Government, whether it Is the B.J.P. or the 
Left Front, have extended their support in 
this endeavour. We will not give you an 
opportunity to commit injustk:e against the 
Muslims and Harijans.

Shri M.J. Akbardid not find any constitu
ency other than Kishanganj from where h& 
has t>en elected. I would like to tell him that 
he has landed at a wrong place, he is misfit 
here. He has been a journalist. Now he will 
have to speak in tune with his party col* 
leagues and it will be a matter of days before 
he loses his freedom of thinking.

Mr. Chairman. Sir. with these words. I 
conclude and express my thanks to you.

SHRI SURYA NARAYAN SINGH 
(Balia): Mr. Chairman, Sir, today the ques
tion of communalfsm has assumed utmost 
ifnportance. It has been said that this issue 
has qteated a dangerous situatbn in the 
country and it is very necessary for us to 
consider it seriously. If it is propagated or it 
spreadsf urther, I am afrakl. ft may lead to yet 
another partition of the country. Therefore In 
the present drcumstances. it is very
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sary to consider this issue. All the people are 
saying that they are not at fault, that they 
have not propagated communal feelings. 
These people include those who have ruled 
this country for 42 years. They say that they 
have not allowed communallsm to spread in 
the country. But I would like to ask them as 
to who was ruling the State two months ago 
when riots took place in Bhagalpur, Monghyr, 
Darbhanga, Sasaram and Jamshedpur? Was 
Janata Dal in power there^ For that matter, 
when Babri Masjid-Ram Janam Bhoomi 
issue flared up in Uttar Pradesh, was Janata 
Dal in power In that State'? I would like to 
submit that at that time the Government of 
Shri Vir Bahadur Singh was in power in Uttar 
Pradesh and the Government of Satyandra 
Narayan Sinha was in power in Bihar. When 
some people tried to take out procession on 
the pretext of pooja, the Chief Minister and 
Government of West Bengal said in clear 
terms that they would not allow any distur
bance to take place in West Bengal. The 
Chief Minister imposed section 144 of Cr. 
P.C. and said that the people have every 
right to worship in the house or in the temple 
but if some people create disturbances 
through religious propagation, the Govern
ment will not tolerate it and accordingly the 
Government of West Bengal banned the 
procession with the result that no riot took 
place in the State. But we, the people of 
communist party and other leftist parties 
brought this thing to the notice of Satyendra 
Narayan Sinha time and again and also 
made a complaint to Shri Rajiv Gandhi, but 
Satyendra Narayan Sinha did not take any 
action against the persons responsible for 
spreading riots. These people say that they 
are unblemished. But I would like to say that 
the hon. Minister of Bihar, Shri Girish Nar
ayan Mishra had his hand in the riots that had 
taken place at Sasaram. Perhaps the Con
gress Party may be doubtful that the mem
bers of his family maybe having a hand in the 
kidnapping of the circle officer of Ramgarh. 
I would like to submit that they have a hand 
not only in the kidnapping of above men
tioned officer but also In the Sasaram hots. 
But I would like to point out to my friends in

the Congress that it is only during their rute 
that communallsm has spread in this coun
try. It is only one month back that the JanaU 
Dai has come to power and you are re* 
proaching them i.e. the Janata D l̂ Govern* 
ment which has the support of both the Right 
artd the Left parties. In fact, the Congress 
Party is wholly responsible for the spread of 
con̂ munalism in this country. If a case of 
hatching conspiracy Is filed under IPC120, it 
is mainly the Congress Government which 
should be charge-sheeted. As a suggestion, 
I would like to submit that the national inte
gration committee should be reconstituted 
and wherever riots have taken place, action 
should be taken against all those officer̂  
who had their hands in the riots and in case 
an FIR has not been lodged In some cases, 
action should be taken by the Government 
against the officers found responsible for the 
same under the provisions of Indian Penal 
Code and those who incite riots should also 
be checked so that communallsm does not 
spread in this country. Finally, I would like to 
submit that the Ram Janam Bhoomi-Babri 
Masjid issue has become a major issue. 
Temples are there all over the country and 
there are mosques everywhere as weft. 
Hindus have the freedom to worship In 
temples and the Muslims in the mosques. 
Even if mosques are constructed every
where in the country, I would not object to It 
as I am not concerned with it because 
according to the Indian Constitution every
one is free to follow his or her religion and 
nobody has the right to Interfere in the relig
ious affairs of other communities. However, 
no Muslim should be allowed to demolish a 
temple and construct a mosque in its place 
and similarly a Hindu also does not have the 
license to demolish a mosque and build a 
temple In Its place. If somebody Indulges in 
such things, legal action should be taken 
against the person concerned. So far as the 
Ram Janam Bhoomi-BabrI Masjid issue is 
concerned, the attention of all the people of 
the country whether Hindus or Muslims Is 
focussed on it. I think that if it is a hard nut to 
crack, the best course would be to declare it 
as a national movement. And if both the 
communities are In favour of a settlement by 
court, whatever is the judgement of the court.
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it should be accepted by them, in the end, I 
would like to submit that communalism Is a 
serious issue which should be taken seri
ously and strict legal action should be taken 
against the people found responsible for 
inciting communal riots. With these.words, I 
would like to conclude.

[English]

SHRIC. SRINIVASAN (Dindigul): With 
deep anguish I rise to participate in this 
discussion on the communal situation in the 
country. Before I say a fow words, let me pay 
my humblfi tnbi;tp to Or. Anna, Puratchi 
Thalaivar D r .  M G R  and Puratchi Thalaivi 
Jayalalitha und^'r whose leadership I stand 
here to speak

Yestord«^y. whon the hon. Home Minis
ter, Shri Mufti Mohammad Sayeed was re
plying to a queMion regarding places where 
communaldisturbancestoo had taken place, 
he mentioned sfivoral places but failed to 
mention Bodinaickkanur in Tamil Nadu. This 
shows the concern of the Government to the 
serious communal situation in the country.

Tamil Nadu witnessed a serious com
munal clash a few months ago. A person 
belonging to a community delivered a highly 
offensive speech in Bodinaickkanur in Madu
rai in Tamil Nadu, The situation became 
tense. The DMKGovernmentknewthatthere 
was every possibility of a communal clash. 
But it did not take any steps to ensure law 
and order. Instead it waited for the people to 
clash among themselves. DMK very well 
knows that Madurai District is the fortress of 
AIADMK. Puratchi Thalaivi Jayalalitha rep
resented Bodinaickkanur constituency. So 
they wanted to divide the people on commu
nal lines and gain political capital. That was 
how the communal clash ensued in Bodi
naickkanur. Many lives were lost. The wounds 
have not healed. People have waited for the 
opportunity. Elections came and the people 
have voted out the anti-DMK Government. A 
party which sowpd the. seeds of division in 
the minds of the people reaped the results. 
They had drawn blank. The DMK Govern
ment must have bowed to the will of the

people. But they have not. Therefore, I urge 
upon this Government to see eye to eye with 
the people of Tamil Nadu and throw th ij 
DMK Government out of power. Then only 
the thirst of the Tamil Nadu people will be 
quenched. If the DMK Government contin
ues in the State even for a day, the whole 
State of Tamil Nadu would be engulfed In 
communal fire. Let Dr. Anna’s rule return to 
the State. Let Puratchi Thalaivar Dr. MGR’s 
glory once again pervade Tamil Nadu. Let 
Puratchi Thalaivi Jayalalitha’s flag fly aloft ail 
over Tamil Nadu. The earliest the best.

The minority Government is in power 
today. It is supported by political parties 
whose stand on secularism and communal 
amity is not clear. This Government has to 
lean on forces which encourage communal
ism and fundamentalism for support. Jhis 
has not been a secret. A minority Govern
ment, therefore, is inimical to secular India.

After assumption of office by this Gov
ernment there is a constant rise in the num
ber of communal flare-ups all over the coun
try. Jammu and Kashmir is burning. Anti
national forces are raising their ugly heads. 
Since this Government has no original voice, 
it is unable to condemn these happenings. 
Today because of these communal clashes 
in Jammu and Kashmir India’s security is 
threatened.

Punjab presents a disorderly picture. 
There is no check on arms and ammunition 
being smuggled into India by terrorists. These 
terrorists know that this Government is weak 
and will be willing to concede their demands. 
This is evident from the fact that this Govern
ment after so much of pestering is not com
ing out openly against Anandpur Saheb 
Resolution. This Government is poised 
towards compromising the dignity, honour, 
unity and integrity of India. Today, this Gov
ernment has withdrawn the emergency pro
vision in Punjab. But simultaneously this 
Government has failed to propose an alter
native arrangement for ensuring peace in 
Punjab. I condemn the Government’s lacka
daisical attitude in the matter of Punjab prob
lem. The people in power are speaking in
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difference voices Towards SC&ST, this 
Government has no consistent policy. This 
Government has no firm commitment to
wards uplifting the poor and the down-trod
den. The Deputy Prime Minister of this coun
try, Mr. Devi Lai says that economic consid
eration should be the basis of reservation. 
This has started country wide agitation 
against resen̂ ation for Scheduled Castes 
and Scheduled Trik>es. I depbre the Govem- 
ment*s attitude in this regard.

I would like to caution this Government 
not to exploit the Babri Masjid and Ram 
Janam Bhoomi issue. Allah, Rama, Jesus 
reside in every heart. Let me recite the 
famous linesof Gandhi Ji*s prayer: Raghupati 
Raghav Raja Ram, Ishwar Allah tere naam. 
Let us not fight where God is God is every
where. Let us fight people who divide the 
hearts of the people. Let us persuade our 
Hindu and Muslim brothers to give up mutual 
violence and reach to nation-building. That 
is the task before us.

With these words, I conclude, Mr. Chair
man, and thank you on behalf of AIADMK.

MR. CHAIRMAN: Now the person who 
can afford to be brief, Mr. M.J. Akbar. Is it 
possible that you can be as brief as ten 
minutes?

SHRI M.J. AKBAR (Kishanganj): Sir. I 
would have been briefer, apart from the fact 
that I do wish to comment on some of the 
points raised by the prevbus Members. But 
i shall try my level best.

MR. CHAIRMAN: But if you make an 
elaborate statement, that will generate more 
elaborate statements from other Members. 
So, kindly help the Chair.

SHRI M.J. AKBAR: It is a complex 
issue, Sir. However, I shall try.

AN HON. MEMBER: You will speak for 
half-an-hour at least.

SHRI M J. AKBAR: Certainly not. That 
much capacity I do not have at this moment

MR. CHAIRMAN: I do not want you to 
elaborate to his proportbn.

SHRI M.J. AKBAR: Sir. at the very 
outset, I wouM like to take strong objection to 
the statement made by, I think Mr. Tiwari— 
I hope I have not mistaken the name—-when 
he saki that he had no objectbn to the 
interference of Ms. Benazir Bhutto in our 
internal affairs, when she spoke about the 
dispute whbh was causing a bt of anguish In 
our country over the BabrI Mas]kM^am 
Janam Bhoomi. h is not so much this part of 
his comment that angered me, as his folbw 
up comment that it was her right to say 
somethirig k>ecause the issue dealt with the 
problems of Muslims in this country. And he 
went on to say that the Prime Minister of 
India shouU equally have the rightto say and 
make remarks and interfere when Hindus in 
Pakistan suffer. I think* I raise this point for a 
very good reason whbh deals with an aspect 
of understanding the secularism as a politi
cal Weal. When we equate Pakistan and 
India, we make a very fundamental error. 
Ms. Benazir Bhutto. Prime Minister of Paki
stan is a Prime Minister of a country whbh 
was created in the name of religbn, wrongly 
created, a great sin and a great evil that took 
place four decades ago. Ms. Benazir Bhutto 
may feel it her privilege to talk only about the 
Muslims of Pakistan or the Muslims of India. 
That Is her privilege. I cannot interfere with 
that. But the Prime Minister of India is the 
Prime Minister of all—4he Hindus and Mus
lims and Sikhs and Christians and every
body who lives here—and if it is his conten
tion that the Prime Minister must Interfere In 
the internal affairs of Pakistan, if it is his 
contention that the Prime Minister of India 
must talk about certain things which are 
going wrong with Pakistan, then I 
subm it... (Interruptiona).

SHRI BRIJ BHUSHAN TIWARI: I dM 
not say that.

SHRI M.J. AKBAR: I think. I was not 
wrong in my understanding... (Interruptions),
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Then I would submit, Sir that if the Prime 
Minister of India Is given the right to interfere, 
then he should not be given the right to 
merely interfere if anything goes wrong with 
the Hindus of Pakistan. He should be given 
the equal right to Interfere with anything that 
goes wrong with anybody in Pakistan. We 
live in a secular country, we don’t live in a 
country created in the name of religion. This 
was the same fault, I think, whk:h was made 
by Mr. Arif Beg when he started comparing 
two Kashmirs. There is no comparison be
tween the two countries. Kashmir came to 
secular India brought by one of the greatest 
Indians of this century, Sheikh Mohammad 
Abdullah, came of Its own accord and joined 
the secular India. There Is no difference 
between Kashmiris and Bengalis or any- 
tx)dy from Kishanganj or my friend, Mr. Soz 
who comes from Kashmir. I don’t care 
whether Pakistan-occupied Kashmir gives 
the Kashmiris the nght to vote or not, I don’t 
care. It does not matter to me anything. What 
I do know is that the Kashmiris who belong to 
my country must have the right to vote 
whether any one else gives the Kashmiris 
the right to vote whether It is Pak occupied 
Kashmir, whether it is Bulgaria, whether It is 
Romania, whether it is America, whether it is 
anywhere else in the worid. This under
standing of the fundamental nature of our 
two countries is a problem which, I think, will 
take a life’s time.

prepared to go back on the legislatk>n which 
the CPI (M) opposed.

SHRIBHCXBENDRA JHA (Madhubani): 
And you are demanding that.

SHRIM.J.AKBAR: I am not demanding 
that. I am merely asking. I am supporting the 
law which was passed.

SHRI SAIFUDDIN CHOUDHUiRY: 
Sir,...

(Intel,uptions)

MR. CHAIRMAN: Just a minute. If any 
hon. Member yields, he is yielding the time 
also.

SHRI SAIFUDDIN CHOUDHURY: Not 
only that. We will try to educate the Muslim 
masses that what was done was wrong and 
the previous positton should be restored. 
Regarding the civil code also, I make it clear 
that we will go to the people of our country, 
the Muslim masses, and tell them that there 
is no harm in having uniform Civil Code.

SHRI M.J. AKBAR: Thank you very 
much. I am happy that he has made his point 
clear. Certainly he has the support of Mr. 
Vajapayee on these benches.

Finally, Sir. on the previous debate, I do 
understand my friend, Mr. Saifuddin Ch- 
oudhury—I have respect for the position he 
took vis-a-vIs the Muslim Personal Law. I do 
not agree with him, but I have respect for the 
position he took, and I quite happily agree 
that when they into campaign, they had to 
right a certain political battle, they did it 
bravely, they it out of convictbn. I merely
request him now to do one thing. Today he 
bebngs to a Ruling Alliance which Is in the 
majority. Today he betongs to groups which 
are in majority and formed the Gk̂ vernment 
and the Home Minister. Mr. Mufti Sahib is 
here. I wouk) really request him and ask 
whether this Government is prepared to 
change what was done by the Rajiv Gandhi 
Government, whether this Govemment is

AN. HON. MEMBER: Mr. Advani. (in- 
terruptions),

SHRI M.J. AKBAR: Yes. Mr. Advani.

SHRI L.K. ADVANI (New Delhi): You 
referred to Mr. Arif Beg.

[Translation]

He only meant that there should not be any 
discrimjnatbn between those who have 
migrated to Kashmir and those who are the 
reskJents of Pak-occupied Kashmir But as 
to how Pak-occupied Kashmir deals with this 
matter is not relevant here.
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SHRI M.J. AKBAR: It is only appropri
ate. Sir, that communalism forms one of the 
subjects for debate and for discussion in the 
very opening Session, however brief, of this 
House. The reason why I think it is particu
larly appropriate is because for 40 or more 
than 40 years of our democracy never before 
in our Independence history has communal
ism proved so successful as it is in the last 
election. I believe that a large and even 
terrifying price has been paid for its success. 
We have, today, in this House, a Party of 88 
MPs and another Party offour MPs. Both are 
communal parlies in my view and it is the 
view which I believe in, but I am happy that 
this particular view of mine is supported by 
my friends in the Left. I quote at this point 
from the man’feGto of the CPI (M) and it says, 
'lhat we must isolate the communal forces 
from the people, eliminate the influence of 
communal people and defeat the game of 
destruction.” I am happy you have been 
specific when you were writing the mani
festo, because it goes on to say—"isolating 
of the communal parlies like the BJP.” When 
I say that this election was won by communal 
parties, it was won by inciting the communal 
passions of a very base and gross nature. I 
quote not only the slogans that were used in 
support of their candidates; if you like I will 
repeat some of the slogans. Yesterday, I had 
the opportunity to say one which came vol
untarily and today I say more voluntarily one 
slogan which every Member of this House 
has heard. I presume it has also been used 
in Mr. Arif Beg’s constituency.

[Translalion]

"Shapalh Ram ki Khate hein mandir 
yehi banayenge"

[English]

The use of the Babri Masjid-Ramjan- 
ambhoomi was made the focal point in the 
election campaign of this particular party 
and of certain forces. Even more provoca
tive were the slogans like this:

"Jis Hindu ka khoon na khole, Hindu ka 
khoon nahin vah paani hai.
Ram Janam-Bhoomi ke kaam na aaye, 
vah bekar jawani hai"

I would like to know whether this is not an 
incitement to communalism. We have had 
on the record already a judgement by the 
Bombay High Court unseating a Legislator 
of the Shiv Sena for raising communal slc3- 
gans. I presume if in the electoral reforms 
which are coming up, the use of communal
ism would be enough to get Members dis
qualified, I am certain that this strength of 
more than 90 MPs today would be vastly 
reduced, if not totally reduced. Once again. 
I quote the manifesto of the CPI (M) which 
says very categorically because at that time, 
the fire had begun. The CPI(M) is a good 
party and a party which I believe to be 
secular, had recognised this fact in its mani
festo. I am proud to say both the CPI(M) and 
the CPI are secular. In Uttar Pradesh, the 
CPI (M) are already intervening to organise 
mass opinion and resist the fanaticism of the 
VHP-RSS-BJP combine which fans riots by 
organising Shila Punja processions. There 
are two reasons, perhaps, more than any 
others for certain riots of communalism. One 
was the conscious creation of the riots all 
over the country. Many Members speaking 
on this debate have said something, which,
I heartily agree with, that the people of this 
country are not communal. In my experience 
during the election campaign, if there was 
c<fi*thing which was stressed over and over 

it was this, that particularly the poor 
paople's understanding of secularism, friend
ship and love of hamanity is absolutely 
unique. It is something we would all learn 
from them. But the same people when efforts 
are made to distort their mentality to create 
hatred among thim—and this process was 
taken up seriously through the use of com
munal /iots. I have heard this evening and 
heard/much before almost unanimous and 
sloW|blame being put on the Congress—I....

[Translation]

It Is repeatedly alleged that riots take 
place only in the congress ruled States. It
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was true, largely true, but not totally true. The 
reason for that Is evident in that charge. The 
reason for that was the communal forces 
went out within the Congress—I ruled States 
to create riots in order to create public opin
ion against us.

23.00 hrs

SHRI SOMNATH CHATTERJEE: Why 
could you not tackle it?

SHRI M.J.AKBAR: Yes. that is right. 
That is a good question. This is the question 
to which my answer is inadequate. I agree 
with it. Left to myself, I am not going to 
defend the indefensible. What mistal<e the 
Congress made was this.

SHRI M.J.AKBAR: In that case, you will 
have to continue your support to a gentle
man like Mr. Bal Thackrey who says what 
India needs is not a democracy but a be
nevolent dictatorship. The Hindu factor will 
determine the shape of Indian democracy. 
He says about the BJP, “There is no great 
clash of ideology with BJP. After all, it is an 
offspring of Jan Sangh.”

SHRI SAIFUDDIN CHOWDHARY: Is 
Janata Dal BJP or what?

SHRI M.J.AKBAR: If this problem coulcJ 
be solved by torn or by debating skills, I think, 
the country would be little happier. But it is 
more serious than that.

[ Translation]

Our fault was that we were not able to 
extinguish the fire of communalism at the 
every outset. I have observed the situation in 
Bhagalpur as well. You ask them who are 
behind W'̂  You should look to yourselves. 
You should punish these who have lit this 
fire. You should punish them as well. We 
have already been punished.

[English]

It is a little sad that whenever a question 
of this type is raised, the Left here seems to 
become a little Rightist. The real danger to 
them is towards their left. You keep looking 
towards your left. That is where you will find 
the real dangers.

SHRI SOMNATH CHATTERJEE: We 
are quite conscious of our left. But we will 
continue to support the Janata Dal for your 
information.

SHRI M.J.AKBAR: I hope. Sir...

SHRI SOMNATH CHATTERJEE: That 
is your hope—this Government will go, when 
we withdraw our support. That is what you 
hope. We are quite conscious of our 
\Bh.{lnterruptions).

Sir, on the one hand, a deliberate at
tempt was made to create riots by communal 
forces. The other reason for rise of commu
nalism in the country is the politics of com
promise which was indulged by the people 
who are members of the ruling party. The 
alliance that you see in shape at the moment 
was worked out long before, between the 
Janata Dal and BJP. A pretence was kept 
up. The pretence was particularly repeated 
by Mr. Vishwanath Pratap Singh because he 
has to camouflage the politics of compro
mise with a semblance of apparent secular
ism.

I quote his statement during the election 
campaign particularly when asked over and 
over again about his relationship with BJP. I 
had certainly the experience of the present 
Pnme Minister of the country coming to my 
constituency Kishan Ganj and there too he 
told the people, "There is no question of our 
party ever forming the Government, with the 
help of BJP.

THE MINISTER OF ENERGY AND 
MIN ISTER OF CIVIL AVIATION (SHRI ARIF 
MOHAMMAD KHAN):. He never said that.

SHRI M.J.AKBAR: He said that in my 
constituency. Before that, he maintained 
certain political profile, distancing himself 
from the BJP because he knew that the
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people understood the nature of the BJP that 
they are a communal. He went on at Hathras 
on 13th November and said, ** I should not 
address rallies from a platform which has the 
BJP flag.** He would not address a rally 
Which has the BJP flag. But he will run India 
from a platform which has the BJP flag. That 
is what he has done.

This alliance is playing cat and mouse 
with communalism and with the country. The 
work of the cat was left to the BJP. to do 
hunting and creating a mood or environ- 
ment. The work of a respectable mouse was 
left for the Janata Dal. It worked for a while. 
It had worked well enough for this alliance to 
come to power. I believe, Sir, you can con
tinue this strategy; it might have been good 
enough to come to power. You may win 
elections with this strategy. But it is very 
difficult to run the country with this 
strategy. (Interruptions)

I may on this point say that there is one 
difference between the BJP the Left at the 
moment. There is one critrcal difference in 
their politk:al assessment. The left a little 
unfortunately In my view, no tonger has a 
national agenda. The Left has a regbnal 
agenda and it wants to protect its fortresses 
whether K is In Bengal or Kerala or Tripura or 
a few constituencies here and there as long 
as it comes to a deal with any government in 
the Centre which will enable it to protect its 
fortresses, it is satisfied and a few bits of 
socialism, a mention of the socialism in the 
President's speech will be enough to satisfy 
them. The critical difference between the 
Left and the BJP is that the BJP does have 
nattonal agenda. It has a visk>n of India 
which is different and separate. It does have 
a grave plan, it is working towards a st̂ âtegy, 
towards the creation of different type of In
dia. This is only an intermediate step in its 
larger strategy. It is using politk̂ s which you 
and particularly the Left'is familiar with be
cause it is the polk;y of the United Front. It is 
the policy of using alliances in order to con
tinue promoting your strength and then, in a 
sense, Mr. V.P. Singh is nothing but Ajoy

Mukherjee of 1989. They quote and unquote 
clean Congressmen first to defeat the Con- 
gress and then go on to defeat Ajoy Mukher
jee and the Bengal Congress and then go on 
from United Front to Left Front for what thte 
Left dki. What Mr. Advani Is doing from this 
United Front to a Hindu natton? I have had 
occask>n in the past to complement natk>n 
Mr. Advani behind his back. Today I am very 
happy to complement him In front of his face. 
There is one thing that he has certainly 
restored to his party. It Is one thing which he 
hasdoneforhisparty and which I find is very 
admirable. He has placed ail his cards openly 
and clearly on the table. He did not flinch, he 
6\6 not try and cover himself up with bogus 
terms like Gandhian socialism. Hahasbeen 
very clear about what he wants to do. But he 
is a very perceptive man. He understood his 
allies far better than anybody else under
stood them. He understood his allies may be 
better than his allies understood them. He 
understood one thing that the Janata Dal 
wouki do anything, sacrifk:e any principle, in 
order to come to an adjustment. This is not 
the first time that a non-Congress govern
ment has come to power. In 1977, there was 
a non-Congress government too. But in that, 
there was a very very major difference. That 
non-Congress government, you will remem
ber. finally got destroyed on an issue called 
dual membership of the RSS. Today the very 
first thing that Mr. Advani did when he was 
working out the alliance was first settle that 
there wouki never be any image or com
ment, and that they would not raise the RSS 
as an issue. That is the first compromise. ( 
Intenuptions) I should reply to that charge 
because it has been published in the papers. 
May I take the opportunity to answer this? 
The BJP candkiate in Kishanganj withdrew 
in favour of Janata Dal candidate Munna 
Mustaque. He withdrew clearly. The BJP 
actively supported Mr. Mustaque. In additkni 
to that, there was very communal campaign. 
In additk>n to Mr. Munna Mustaque's very 
communal campaign, an unequivocal com
munal campaign, there was another cam
paign of the Janata Party by Shri Lakhan Lai 
Kapur, who was the true communalist. Along 
with that, there was communalism in my 
constituerKy. When I heard Shri SaHuddin I
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ramembar it because I had faced the same 
example. I was also accused of being this 
and that but I do not want to go into all these 
things... (Intenvptions) But I expected a little 
more wi^om from you. Mr. Arif than Shri 
Yuvraj Singh. (Interrupthns).

[Translation]

Yesterday I had told you that in Kishan- 
ganj, peace loving people had won. It was 
not the victory of communalism.... (Intarrufh 
thns)..,.

SHRI YUVRAJ SINGH (Katihar): I rise 
on a point of order. It is wrong to say anything 
m the House about a person who is not there 
to defend himself. It is a matter of shame that 
Shri Lakhan Lal Kapur has been dubbed as 
a communalist. You should get it corrected.

[English]

MR. CHAIRMAN: Have you concluded? 
Should I request him to continue now?

(intenruptions)

SHRI MJ.AKBAR: I can only say this 
much in response to your plea to be brief and 
I have to cut short othenvise what would 
have been somewhat lengthy. In response 
to this, I would like to say that this strategy of 
the BJP will take this present Government to 
a situatbn where the Government will be
come as irrelevant to the needs of BJP asthe 
Janata Dal has become Irrelevant to the 
BJP*s needs In Maharashtra. When they can 
consolidate themselves, they will convert 
this Government also into an irrelevant 
factor in their calculations.

Sir, it did not bother me very much when 
I heard that Mr. V.P. Singh has compro
mised. But it did sadden me when people like 
Mr. Madhu Dandavate also compromised 
because they have a tradition which is 
different from the tradition that we have seen 
now. When Mr Madhu Dandavate compro
mised in Rajapur then I thought that the 
allegation that this GoV̂ arnment will do any
thing in compromise with anybody in order

to sit In the Chair is probably an accural* 
allegation. I know my friends in the Left are 
protesting vehemently. Mr. Somnalh Chat* 
terjee. of course, made it very clear. But I do 
want to end with a story whk:h I think is very 
appropriate to this debate, a story of Pandit 
Jawaharlal Nehru and mentk>ned by Y.D. 
Gundevia, who was the then foreign Secre
tary in his book “ Outskie the Archieves.” 
Afterthe success of the Marxists and that too 
Mr. Namboodirlpad*s success, a question 
had begun to arise in the minds of the bu
reaucrats because in. those days the big 
phobia was communism. Today it is not but 
in those days that used to be a big phobia.

SHRI LK. AD VAN!: Today, it is the BJP.

SHRI M.J.AKBAR; Because it Is aques- 
tion of better reasons than...

SHRI L.K.ADVANI: Not for better rea* 
sons but because of the people.

SHRI M.J.AKBAR: One of the things 
that Pandit Jawaharlal Nehru used to do 
virtually was to hoki seminar with the foreign 
Service people like Mr. Gundevia. In one of 
the these impromptu seminars—that was a 
little before the Bhubaneshwar Seminar and 
that may be only less than a year certainly 
before he passed away—a bureaucrat as 
Mr. Gundevia himself was raised this ques
tion: " what would happen to this country if 
the Marxists came to power'? What would 
happen"̂  Would all the bureaucy have to be 
changed? What would happen if commu
nists took over”"? Pandit Jawaharlal Nehru 
replied:

"Communists, Communists, Commu
nists ‘ Why are ail of you so obsessed 
with Communists and communism? 
What is it that Communists can do that 
we cannot do and have not done for 
the country? Why do you imagine the 
Communists will ever be voted to power 
at thp Centre? But; Pause

"The danger to India, mark you. is not 
communism. It is the Hindu rightwing 
communalism.*
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Today If the Leftists are tost to the 
friends to their left, then I think everybody in 
the country will suffer. It is not really—I plead 
with you to believe me—a question just of 
the Congress Party’s interests. Naturally I 
am a member of the Party and an MP of the 
Party and 1 am proud of its interests and I 
hope that it will flourish and improve. But this 
question deals with something larger than 
the Congress. It deals with the nation, it 
deals with all of us.

I do want to say one thing at the end of 
quote from Swami Vivekananda when he 
said;

“Every fanatic who gets up and de
nounces something can secure a fol
lowing. It is very case to break. A 
maniac can break anything he likes. 
But it would be hard for him to build 
anything/’

Sir, everyone of us in this House has 
been elected by the people to build India; not 
to break India. Compromise with the forces 
that Jawaharlal Nehru warned us of, that 
Gandhiji warned us of, would only break this 
country outside—-would shatter it—if not 
physically, but certainly emotionally

[Translation]

SHRI L.K.ADVANI (New Delhi): Mr. 
Chairman, Sir, Shri MJ Akbar has himself 
proved the veracity of the last sentence of 
the above mentioned citation from Swami 
Vivekanand. It was their alliance to crate 
differences among the people, I think that 
the Congress has hitherto followed to policy 
of divide and rule just to topple this Govern
ment but they should know that they will not 
be successful in thoir attempts. The other 
point I want to matter is that there is a 
difference of opinion between us. But it shows 
the efficiency of this Government bocause 
they had done so much injustice to the 
people that the masses of the country did not 
care for the fact that there was a difference 
of opinion between them. They said that it

did not matter that it was minority Govern
ment, but at least this Government should 
not be voted again to power. However, I was 
expecting Shri Akbar to speak on commu- 
nalism. Moreover, It has been a matter of 
great joy for me that these efforts were put 
in only to break that alliance.

[English]

MR. CHAIRMAN: Shri Ibrahim Sulaiman 
Sait. He is requested to take not more than 
to minutes.

SHRI IBRAHIM SULAIMAN SAIT 
(Manjeri): Mr. Chairman Sir, I must tell you 
one thing and that is very very important. 
Very basic issue have been raised during 
this debate which are very much essential 
for the existence of Musalmans in this coun
try and I must have right for reply to that and 
have my say. (Interruptions)

[Translation]

SHRI HEMENDRA SINGH BANERA 
(Bhilwara): You think yourself to be the sole 
representative of the Muslims. I also con
sider myself the representative of Muslims.

[English]

Please don’t say that you are the only Mus
lims here. Don’t be a sectarian. {Interrup
tions)

SHRI IBRAHIM SULAIMAN SAIT:’ I 
never said in that sense. I am the sole 
representative of the Muslims. But I said that 
certain basic issues are there which affect 
basically the existence of the Muslims in the 
country. I have been trying to be the sole 
representative of the musllms:

Sir, I have to . take part in the discus
sion on communal discussion with deep 
pain and anguish. I can say that communal- 
ism is really the greatest menace which is 
going to shatter the Integrity and solidarity of 
this country. This fact has to understood very 
well. Today our country, India, Is burning; 
today our country, India, is bleeding today.
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thousands and thousands of innocent men 
and and women are being butchered and 
massacred ruthlessly; today, properties worth 
crores and crores of rupees stand destroyed; 
today, the image of India has got tarnished 
throughout length and breadth of the world; 
and today, the confidence of the the minori
ties particularly in the administration and the 
Government of this country is shattered.

Sir, I must tell you and emphasise that 
these killings, these massacres and these 
arson and looting cannot be brushed aside 
as just an ordinary law and order problem. It 
is not. It is a well planned massacre. It is a 
genocide. Therefore, the Central Govern
ment should own the responsibility of pro
tecting the minorities of this country. We 
must understand that State para-military 
forces have invariably failed to establish law 
and order. We have got State forces. We 
have got PMP. We have got PAG. But all 
these, just failed because they proved to be 
criminal and communal forces. That has 
disbandled completely. It is only when the 
forces~CRP and PAC—sent, the order was 
restored. Therefore, we should understand 
the responsibility that the Central Govern
ment has, in protecting the minorities in th»s 
country. I must tell you what is happening in 
this country. It is a tragedy. It is a very sad 
tale that for the last 42 years continuously, 
the country has been having riots and it has 
become worse and worse as every day and 
every hour passes. For example, we had 
Jabalpur riots. When we talk of Jamshedpur 
riots, it is worse than Jabalpur. Then we had 
Ahmedabad, which is worse than Jam
shedpur. Then we had Moradabad, which is 
worse than Ahmedabad. Then we had Nel
lie, which is worse than Moradabad Then we 
had Meerul which is worse than Nellie, today 
we are having Bagalpur— t̂he worse in the 
independent India. My heart beats.l do not 
want to go into the details. Prof. Soz told you 
about what had happened in Chandeli and 
what had happened in Logaeen. I went over 
there and I saw for myself as to how the 
Muslims are butchered there. Stiil, dead 
bodies are being recovered from ponds, 
from wells and from streets. Even decom
posed bodies are being taken out. But, here

the hon. Home Minister said that only four 
hundred and odd were killed. But, how can 
he finally give a figure? He cannot—I chal
lenge. In the entire area, all the Muslim 
bastis were razed to the ground. Not 400 to 
500 have been killed, but thousands and 
thousands have been killed. Therefore, we 
have to understand the seriousness of this 
problem. We must also understand that these 
are not simple communal riots; but it is not 
communal violence; but I must tell you, it is 
a planned genocide.

One more factor is tragic and that is the 
involvement of the State forces in these riots. 
It was not there, 10 years before. Just now 
my dear friend Shri Saifuddin Choudhury 
said that he had been to Malliana. What did 
he say? In the killings that took place in 
Malliana, they put the dead bodies in the 
trucks and threw them in the nenrby river. 
dsThey were shot one after another and 
thrown into the river. It was PAC who did it. 
What action did government take against 
them? (Interruptions)

I know riots have taken place both in 
Congress ruled and non-Congress ruled 
States. Only the magnitude may differ. (Inter
ruptions) I have already said Government of 
the State is responsible and they cannot run 
away from the responsibility. State Govern
ment as well as the Central Gov^ r̂nment is 
responsible. Both are responsible.

Sir, the hon. Minister is talking with other 
members. I would like him to hear me when 
I speaking. I must say here that even the 
National Integration Council had resolved 
that all the concerned police officials should 
be held responsible wherever riots take place 
but it has so far proved to be a mere eye
wash. No action or no case has been regis
tered against such police officers. I would 
like to ask this government and also the 
previous government did they take any ac
tion against such erring police officials? 
Nobody has been punished so far. Mere 
transfer is not enough. Has any police officer 
been chalrge-sheeted? {Interruptions)

Therefore, action has to betaken against



495 Disc. f9. Communal DECEMBER 29.1969 Sltuatbn In the Country 496

[Sh. Ibrahim Sulaiman Sait]

•vwy erring police officer. Then abne the 
communal harmony can be maintained.

I want to say one more thing about PAG. 
it should be completely restructured. It must 
reflect the composition of the country. If 
there is a force with 99 per cent personnel 
belonging to one community then how can 
they win confidence? There should be people 
from all communities. Muslims In this coun
try are neither slaves nor rulers but they are 
part of the day to day administratbn of the 
country, {\nt0rnjptions)

Now. Sir. we talk of secularism. It is well 
and good. I am happy. Secularism should be 
there but where is secularism today? We do 
not find it is anywhere. Therefore, what we 
find today is that aggressive communal 
forces are becoming stronger and stronger 
everyday and that is the tragic tale. It is the 
greatest misfortune that communal and fas
cist forces are becoming more and more 
powerful in this country.

MR. CHAIRMAN: You have already 
taken bt of time. Please conclude in another 
two minutes.

SHRI IBRAHIM SULAIMAN SAIT: Pa- 
trbtism is not the monopoly of any particular 
section. I have got equal rights in this country 
as anybody else has got. I have got equal 
rights as ShriV P. Singh or Shri Rajiv Gandhi 
or Shri Bal Thackrey or Shri Batasahib 
Deoras. has got. Nofc>ody can deny it. We 
have sacrificed for our country. We have 
shed our blood during the freedom struggle. 
I am not loyal to anybody but I am loyal to my 
country.

A compensation of Rs. 1 lakh was 
announced by Shn Jagannath Mishra. Chief 
Minister of Bihar, for the families of those 
who were killed during the riots in Bhagalpur. 
I would like the Home Minister to find out how 
much has been paid so far. Thousands and 
thousand have been kHled in that massacre

at Bhagalpur. Even though a compensation 
of Rs. 1 lakh was announced but thal amount 
has been offered to a very few people. Iwant 
to know how many of them have been paM. 
How many have t>een completely rehabill* 
tated? Separate assistance shoub be given 
so that all those vbtlms do not remain home* 
less and jobless in future.

A mention has been made about the 
uniform civil code both insbeandoutsbethe 
House. You must understand that we have 
every right to live according to our Shariyat, 
that is. personal law. It is a part and parcel of 
the religbn. It is a defined law. But promulga
tion of uniform civil code would mean abro- 
gatbn of personal law.

MR. CHAIRMAN: Please conclude.
{Interruptions)

SHRI IBRAHIM SULAIMAN SAIT: I 
want to tell my hon. friend, Mr. Saifuddin 
Choudhury, that you may oppose the judge* 
ment in the Shah Bani case and also subse
quent Bill—for the protection of divorced 
Muslim women—brought forward in Parlia
ment to annual the judgment of the Supreme 
Court. But we cannot force others to adopt 
our personal law. Nobody can force us to 
have uniform civil code, under the funda
mental rights, we have got full freedom to 
folbw our religion and live according to our 
Sharivat,

MR. CHAIRMAN: Please conclude. 
{Interruptions) I am cafling the next speaker. 
(Interruptions) Now nothing will go on rec
ord.

{Interruptions)*

[Translation]

SHRIJANARDAN YADAV(Godda): Mr. 
Chairman. Sir, the recent incidents of riots in 
Bhagalpur remind us of the days of 1947. 
Even in 1946, there were riots In Bhagalpur. 
Just now. Shri M.J. Akbar was speaking in 
the House, who is a memberof the Congress

•Not recorded.
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party. Thor© has been a well known journal
ist who had written the book "Freedom at 
Midnight". But he was going to write “Slave of 
Midnight" before 11.30 hrs. It is their mental
ity. Hon. Shri Soz was speaking on the 
Bhagalpur rbts. I was thinking that being a 
veteran Member, he would not t>e biased 
towards Hindus or Muslims. During his 
speech in this House, he forgot to mention 
that in the rbts which started in Bhagalpur 
there were several innocent students of 
T.NiV. College who lived in the TItarpur hill 
tract. The Bhagalpur riots were pre-planned 
by the by the former Chief Minister, Shri 
Bhagwat Jha Azad. This was reported by the 
local people in the Urdu newspaper on 6th 
September. But the Administration and the 
Congress (I) Government of Bihar dki not 
pay any heed to it.

SHRI KALPNATH RAI (Ghosi): Sir. 
whatever he is saying is not true.

SHRI JANARDAN YADAV; Mr. Chair
man. Sir. I would like to place the relevant 
papers on the Table of the House. We are 
not going to discuss the number of Hindus or 
Muslim killed In the Bhagalpur rbts. but we 
have to find out who was responsible for it. 
There are two criminal groups of Muslims in 
Bhagalpur. These cnmInals have no rela
tionship with the Muslim. In the past two 
years the Sallan and Ansari groups have 
killed 500 Muslims. In the disturbances, 
Sallan and Ansari were ‘right-hands’ of 
Bhagwat Jha Azad and Shivchandra Jha. 
Bhagwat Jha Azad fought the 1984 electbns 
in which he won by a very narrow margin. 
Recently, during the procession taken out in 
connection with the Ram Shila Pujan in 
Bhagalpur, these two groups had thrown 
bombs. About 50-100 people were killed on 
the 24th, 25th and 26th. The former Prime 
Minister, Shri Rajiv Gandhi went to Bhagalpur 
on the 26th and riots started in the villages on 
the same night. These riots have disturbed 
the life of the people on the behest of the 
former Prime Minister, Dwivedi’s transfer 
was cancelled. The S.P. of the area was 
transferred because he had arrested Sallan 
and Ansari. Shri Bhagwat Jha Azad did not 
want Sallan and Ansari to go to Jail. Even

today there are 3000 people in jail in 
Bhagalpur and the jail dfidals have en
gaged them In collecting the bones from the 
bank of the river. The Bhagalpur blinding 
case happened under the Chief Ministership 
of Shri Jagannath Mishra. At that time, Shri 
Vishnu Dayal was the S.P. The persons 
responsible for this inckient were later set 
free. Even after Shri Jagannath Mishra had 
visited the scene of the crime, the blindings 
went on unabated.

Sir. the Bihar Government and the 
Congress (I) were responsible for the mas
sacre which started in Bhagalpur on the 
27th. At least they did remember the rbts 
whbh took place in Changeri and Naugaon. 
But they conveniently forgot to mention the 
Hindus who were killed and whose villages 
were burnt in Jamalpur and Samastipur.

A mentbn was made about the Naresh 
Das case. I would like to say that he had 
brought two witnesses. Laxman Das was 
killed in Ghoraiya by Muslim and the killers 
were later found travelling in the jeep belong
ing to Naresh Das. The S.P. detained Naresh 
Das for 30 hours at the police statbn. The 
riots in Bhagalpur were pre-planned by the 
Congress (I) and sparked off by the Adminl- 
stratbn. For the people in this rbt-torn city of 
Bhagalpur, life has become a nightmare. 
Ghoraiya, Baliyas, Babra and Bhagatpurare 
full of criminals. In the neighbouring locali
ties, the people belonging to the majority 
community live but, in fact, they are in minor
ity and are having sleepless nights. The 
polbe also wants a share in the Rs. 1 lakh 
meant for families of victims. For this pur
pose bones are collected and then sorted 
out to find out whether they belong to Hindus 
or Muslims. How is one to know whether a 
bone belongs to a Hindu or a Muslim? The 
polbe and other people are fighting over how 
to share the money which the Prime Minister 
has actually sanctioned for families of vic
tims. The Congress (I) Government headed 
by Shri Jagannath Mishra does not want 
peace in Bhagalpur. The Chief Minister has 
instructed officers to incite Hindus and 
Muslims against each other. Each commu
nity is being harassed without reason, as
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example of which is the thousands of inno
cent persons being sent to jail. At the In
stance of Shri Jagannath Mishra. the D.I.G. 
Shri Naseem Ahmed is registering cases 
against the innocent people and for this 
purpose, voters’ lists come handy. Sir, 
through your good offices I request the Central 
Government to ensure that riots do not recur 
in Bhagalpur. Steps should be taken to dif
fuse the tension currently prevailing between 
Hindus and Muslims. The District Collector 
Shri Arun Jha and Shri Naseem Ahmed were 
responsible for starting the riots. Action should 
betaken against all such officials. The.Bihar 
Assembly should be dissolved without fur
ther delay, otherwise riots may reoccur.

SHRI ASHOK ANANDRAO 
DESHMUKH (Parbhani): Mr. Chairman. Sir, 
I am grateful to you for giving me an oppor
tunity to speak. I would like to raise a few 
points. In their election campaign the leader 
of the Opposition and his colleagues 
launchedfalse propaganda against the B.J.P. 
and Shiv Sena saying that these are commu
nal parties which favour a Hindu nation. Let 
me tell them the meaning of 'Dharma Chakra 
Pravartanaya’. It is a characteristic of relig
ion, of Hindu culture which we have to pre
sen/e. I want to make them understand what 
Hindu and Hinduism really means. What can 
we do if they fail o understand this?

Two days back. hon. Shri Sathe said 
that Vedic dharma, Sanatan dharma and 
Hindu dharma were different. Hindu religion 
Is all encompassing and it includes vedic 
religion and 'Sarva dharma Sambhava’ 
mentioned by hon. Shri Sathe. Inspite of all, 
this we ar^ accused of being communal. The 
main elements of nationalism are one land, 
one culture and one community. All these 
elements are parts of Hinduism. So national
ism means Hinduism. Therefore, my conten
tion is that our is a Hindu nation, it has been 
so far ages. We are proud to say that ours is 
a Hindu nation. If Muslims want to live here 
they are most welcome to do so but I would 
like to make it clear that ours is a Hindu 
nation. Hindu culture consists of the cultures

of Satyug, Tretayug and Dwaparyug, That is 
why I call this a Hindu nation. Muslims in our 
country are generally called a minority 
community, but I speak of them as Muslims. 
To our Muslim brethren, I would like to tell 
that we are against the black sheep in their 
community who explode crackers when the 
Indian cricket team is defeated by their 
Pakistani counterparts, who hoist the Paki
stani flag in Kashmir on the 15th of August, 
who throw stones during the Ram Shilanyas 
ceremony. We are not against Muslims like 
Ameenbhai who themselves came forward 
to lay the foundation of the Jyotirlinga. We 
are proud to call them our brothers even 
though they may be
Muslims.... (Interruptions)...

PROF. SAIFUDDIN SOZ (Baramulla): 
Can this not a Hindu nation? This nation 
belongs to everyone. {Interruptions)

AN HON. MEMBER: What is meant by 
Hindu naWon?...{Interruptions)

SHRI ASHOK ANANDRAO 
DESHMUKH: From where has the word 
‘Hindu; originated ... {Interruptions) ....Bud
dhism was the creation of Gautam Buddha. 
Jainism came from 'Jinvar', Vedic religion 
came from the Vedas and the word 'Hindu’ 
has originated from the Sindh region. From 
the Sindh river to Sindh sea, the population 
consists entirely of Hindus. Our wise ances
tors grouped all communities under one re
ligious philosophy. A philosophy that con
tains the crux of all religions and which we 
now call Hinduism. It is like a bunch of 
flowers, Hindus, Sikhs or Buddhists being 
flowers in that bunch. This land is neither 
'Darul Islam’ nor "Darul Harav’. It is ‘Darul-4- 
ch am an’... (Interruptions)...

PROF. SAIFUDDIN SOZ: India cannot, 
be an Islamic State.

SHRI ASHOK ANANDRAO 
DESHMUKH: We say that all Muslims in 
India are our brothers and sisters. We should 
all live in harmony. It Is upto the Muslims to 
destroy or strengthen the country. In one 
household there is a family of five members
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while in another there is a family of 20 
members. So we have to see which of the 
households can lead a batter life. Therefore, 
it is in the interest of both Hindus and Mus
lims to adopt family planning. This responsi
bility lieson everyone.,.{lnterruptions)...,The 
country’s economy is in a pitiable condition. 
But it is the attitude of the Muslim leaders due 
to which the country's population is increas
ing. The poor Muslim have nothing to do with 
whattheir leaders say and they are prepared 
to go in for family planning. The Muslims in 
service also favour family planning. Only 
those Muslims are true Indians who love the 
nation, work for its advancement and think in 
unison that India is one, that ‘Sare Jahan se 
achcha Hindustan Hamara, hum bulbulen 
hain uski, yeh gulistan 
hamara’... (Interruptions)....

PROF. SAUFIDDIN SOZ: This was 
said by Iqbal.

SHRI ASHOK ANANDRAO 
DESHMUKH: I am proud of labal.

PROF. YADUNATH PANDEY (Hazar- 
ibagh): He went away to Pakistan.

PROF. SAIFUDDIN SOZ: At that time, 
Pakistan did not exist...{Interruptions)...

SAHRI ASHOK ANANDRAO 
DESHMUKH: Riots took place in States 
ruled by Congress (I).

Mr. Speaker. Sir, kindly go through all 
these figures. All these communal riots took 
place during Shri Rajiv Gandhi’s tenure 
particularly, from 1986 to 1989. About 2545 
incidents took place, 1400 people died, and 
11,852 were injured. And now all the Muslim 
brothers and Hindu brothers have united. 
There is no nationalist Muslim with them. All 
of them have now opted to support us and we 
all support Shri V.P. Singh. We would like the 
Congress Party to reorganise themselves. 
We will see what happens after our term is 
over. Allow us to rule, now. Please cooper
ate with us in bringing about national integra
tion and accomplishing tasks of national 
interest.

PROF. YADUNATH PANDEY (Hazar- 
ibagh): Shri Lalu Prasad referred to the 
communal riots which took place in Hazar- 
ibagh. I have myself been a sufferer. The 
Congress Government kept me in jail for 6 
months and then release me without giving 
any reasons. Ido not know the reasons even 
today.

SHRI YU VRAJ (Katihar): I rise in a point 
of order under Rule 353.

[English]

"No allegation of a defamatory or in
criminatory nature shall be made by a 
member against any person unless 
the member has given previous inti
mation to the Speaker and also to the 
Minister concerned so that the Minister 
may be able to make an investigation 
into the matter for the purpose of a 
reply....”

[Translation]

A short while ago Shri Akbar said in his 
speech that Shri Lakhan Lai Kapoor is 
communal. Shri Kapoor has been an hon. 
Member of this House and he contested 
elections against him from Kishanganj con
stituency this time. Under Rule 353 he has 
no right to make any defamatory allegation 
against any person. You should take note of 
the allegation.

[English]

MR. CHAIRMAN: I will give it to the 
Speaker:

SHRI SOMNATH CHATTERJEE: You 
are the Speaker now.

MR. CHAIRMAN: I will give it to the 
Speaker. I am the Chairman now.

SHRI SONTOSH MOHAN DEV (Tripura 
West): We have heard the speeches from 
the members of the various parties and in 
spite of the accusations that have been 
hurled against each other the basic thing that
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everybody has said is that the communal 
situation in the country must be arrested and 
It IS cancerous disease and it must not spread. 
Members have taken a stand-̂ those who 
are in the ruling party and also those who are 
supporting the ruling party that almost all the 
communal disturbances took place in the 
states ruled by the Congress and therefore 
the responsibility lies with the Congress.

I had an opportunity to visit Sitamarhi 
along with the then Finance Minister and the 
Chief Minister We travelled nine kilometres 
and we were greeted with black flags, on the 
one side of the road by the Hindus and from 
the other side by Muslims

I would like to share a certain informa- 
tion with the House When we stopped at a 
particular place, a meeting was held with the 
villagers We were told that a procession of 
10DD people—some of BJP and others of the 
Vishwa Hindu Panshad—was stopped by 
two constables and one ASI They said, "you 
cannot pass through this route there are 
eight to ten Muslim villages and you should 
avoid I t " One of the officers came and said, 
"Hindus will take processions and how can 
you stop them" As a result, four villages, 
mostly dominated by Muslims were gutted 
and they became subject to this humiliation 
True, It happened in the Congress I State 
because of the procession by the BJP and 
VHP. I do not know, who is guilty I do not 
want to say I only want to narrate the facts 
The Home Minister is here In my capacity as 
the Minister of State in the Ministry of Home 
Affairs 1 had given a report It is in the files of 
the Home Ministry He can check it up whether 
I am telling lies or I am telling this after a 
second thought Sir, it is not a question of 
accusing Congress, BJP, CPM, or CPI The 
fact remains that it has to be arrested and 
as the then Minister of State in the Minister of 
Home Affairs . (Interruptions)

SHR1LK.ADVANI BJP is the commu
nal scapegoat for ey/eryone...{Interruptions)

MR. CHAIRMAN: Permit him to contin-
ute.

SHRI SONTOSH MOHAN DEV: You 
are an hon. Member and a very dignified 
Member. You people do not have the guts to 
listen the criticism, ft is not your monopoly 
only to cnticise. You can intervene after
wards For God’s sake, do not misbehave... 
{Interruptions)

SHRILK.ADVANI 1 strongly object to 
this language. .{Interruptions)

MR CHAIRMAN Permithimtocontinue.
SHRI SOMNATH CHATTERJEE: It 

should be expunged.. {Interruptions)

SHRI SONTOSHl̂ OHAN DEV If I had 
said anything wrong, 1 apologize Please do 
not interrupt me . {Interruptions)

MR CHAIRMAN Mr. Sontosh Mohan 
Dev, you address me

SHRI SONTOSH MOHAN DEV. In this 
House, they have accused Mr Bhagat Jha 
Azad, they have accused Mr Rajiv Gandhi 
We have not said anything When we say 
one word they get punctured What is 
this'>. {Interruptions)

MR CHAIRMAN Please continue

SHRI SONTOSH MOHAN DEV When 
they criticise us, we do not misbehave When 
we criticise them, they become 
restless {Interruptions) i apologise for us
ing the word “misbehave" I withdraw it. 
Allow me to speak I do say, as the then 
Minister of State in the Ministry of Home 
Affairs that it was a carnage motivated by 
VHP and BJP. That is why. the other day I 
requested the Home Minister of the country 
to pass a resolution in this House asking a 
Supreme Court Judge to inquire into the 
matter and I if Congress is guilty, then Con
gress must be punished. That is what I want 
to demand today. This is the only intention of 
my speaking now. By giVing speeches and 
hurling accusations against one another, the 
problem will not be solved. The CPM has 
said that nothing has happened in their State. 
In the CPM procession in West Bengal, a 
Church was attacked, in the CPM area* 
Murshidabad, 500 people were
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killed....{fntenuptbns)

SHRIRUPCHANDPAL(Hooghly): Sir, 
he Is misleading the Ho\jse.,.,{lnterruptions)

SHRISONTOSH MOHAN DEV: Kindly 
move a Privilege Motion against me. I will 
face 'ti...{tnterruptions) Sir. the Constituency 
where from I have cx)rr\e.,.{lnterruptbns)

SHRI SYED MASUDAL HOSSAIN 
(Murshidabad): The number of casuality 
was only 40.„{Interruptions)

SHRI SONTOSH MOHAN DEV: I cor
rect it as 40, even I correct it as 4. But it has 
happened. So, do not say it has not 
happened... (Interruptions)

SHRI SAIFUDDIN CHOUDHURY: 
Those who organised the riots, you 
vindicate,..(Interruptions)

SHRI SONTOSH MOHAN DEV: The 
Chief Minister of West Bengal has taken 
stern action and the situation came to nor
mal.

24.00 hrs.

Mr. Saif uddin Choudhury said that CPM 
does not believe in communal propaganda. 
In Tripura this time I have seen in my con
stituency CPM taking the service of Maula- 
nas. The President of their Assam unit gave 
instructions to the local CPM that they must 
not utilise it and he had stopped that. I 
appreciate it."That is why I was telling in the 
tobby that there is a difference between the 
CPM in West Bengal and CPM in our area.

Now I want to ask a few questions from 
the hon. Home Minister. Is it or is it not a fact 
that the land which was given for the founda
tion of the temple was on the disputed land? 
I have in my possession one of your answers 
in which you have spelled out something but 
in a very diplomatic way. Has any part of the 
BabrI Masjid been demolished during the 
Congress rule in UP or after the Janata Dal 
came to power? If the court verdrct does not 
come before 27th or 28th of January and if 
negotiations do not materialise which you 
are having witii all the political parties, you 
have said that you are going to have a 
consensus after discussing with all the 
groups, are you going to allow the construc
tion of the temple at this particular spot 
where this foundation .was laid? Is it a fact 
that in Bihar after the carnages the Govern
ment of Bihar has taken certain steps about 
some emergency trial to be conducted by 
special courts? If that is so, what is the 
thinking of the Central Government? Are you 
going to have another trial for them or the 
special court trial is acceptable to the Centra! 
Government because some one in the 
Central Hall has said that they are not going 
to accept the trial whk:h is being conducted 
by the State Government and that they will 
have special trial? If that is done. I welcome 
it. Lastly, I would like to know whether at 
present elections have been declared in the 
country; if not, has the Bihar Government 
done constitutionally anything wrong by trans
ferring officers who were involved in these 
riots, from one place to another or taking 
action against those officers because we 
have heard in this House many people have 
said that transfer of the officers was contrary 
to the election laws?

Mr. Saifuddin Choudhary said that he 
had won because he had proved himself to 
be a nationalist and that he did not believe in 
Muslim majority. The constituency I come 
from, in 1980 and 1985 there was 40 per cent 
Muslims there. Both the times I fought against 
Muslim candidates—one CPM Muslim can- 
dkJate and the other Congress (S) Muslim 
candidate—̂ nd both the times I won. So it is 
not his monopoly. It is not correct to say that

MR. CHAIRMAN: Thank you very much. 
It began on 29th and ended on 30th. Now the 
last speaker before the Minister is Mr. 
Hukumdeo Narayan Yadav from Janata Dal

[Translation]

SHRI HUKUMDEO NARAYAN YADAV 
(Sitamarhi): Mr. Chairman. Sir. after hearing 
the speeches of all the Members I have 
come to the conclusion that all of them have



507 Disc. re. Communal DECEMBER 29.1989 Situatton in the Country 508

[Sh. Hukumdeo Narayan Yadav]

only accused each other for inciting commu
nal riots. My submission is that though today 
is the last day of the session the discussion 
that has been taken up in the House is 
appreciable. But it requires to be discussed 
publically. The entire country is torn by con- 
troversies in the name of community, relig
ion and spiritualism. What is community, 
religion and spiritualism after all? Unless 
one knows basic concepts one cannot un
derstand religion, community or spiritualism 
In the real sense of the term. Community 
cannot be taken for religion nor can it be vice- 
versa. When religion Is treated as commu
nity a lot of things are done under its garb. 
We try to hide our sins and misdeeds by 
putting mask of religion. This is the way we 
behave. I was listening to Shri Soz who 
said— t̂hat slogans are being raised "Fee 1 
proud of being a Hindu” I would like to urge 
upon my friends that we may differ on this 
point. I am socialist. Dr. Lohia’s follower, 
Jalprakash Narayan's companion and have 
been a spiritual disciple of Pandit Ramnan- 
dan MIshra. But I also feel proud to say that 
I am a Hindu. When I say this it may mean 
one thing and when somebody else utters 
these words it may be altogether different 
when I say I am a Hindu. I mean that I have 
equal regard for Hinduism as well as Islam. 
Thus none will object on my being a Hindu. 
It is only when other communities in India 
are respected and honoured equally that a 
wave of tolerance will surge throughout the 
country, otherwise fanaticism would remain 
dominant and be ultimately responsible for 
the disintegration of the country. If a liberal 
Muslim supports the cause of Hindus a lib
eral Hindu should support the cause of 
Muslims. Only then will the wave of religious 
tolerance and liberalism be strengthened.

Now about communalism. Shri Bho- 
gendra Jha contested from Madhubani as a 
candidate of Communist Party. From the 
adjoining constituency of Sitamarhi I was 
contesting as a Janata Dal candidate and 
next to my constituency was Shri Shakeelur- 
Rehman who contested on a Janata Dal 
tkJ<etfrom Darbhanga. The force whteh used

to raise stogans against Shri Shakeetour- 
Rehman In Darbhanga was in favour of the 
Congress. Shri Kalpnath Rai, Shri Santosh 
Mohan Dev and Patil Sahib are better judges. 
They know who were behind it. In Vejapur, 
Manigatchi. Wahera and Kewati villages 
Congress provkied liquor to the people and 
they shouted the name of Lord Rama in a 
drunken state. They might have seen Ha- 
numan in T.V., but they did not know the true 
characteristk:s of the character of Hanuman. 
They misused the name of Lord Rama in an 
inebriated state. They tried to gain politk;al 
mileage out of Lord Rama’s name in favour 
of the Congress Party. The same force 
misused the name of Lord Rama against 
Shri Bhogendra Jha in Madhubani and 
against me in Sitamarhi. Sometimes they 
are in Congress and sometimes in B.J.P. 
They have no identity of their own, rather 
they go on changing it.

“Ugharahi ant na hoi niwahu, Kaal- 
nemi Jimi Ravan Rahu"

Ultimately such people are exposed.

Finally I would like to submit about the 
communal riots that took place in Bhagalpur 
and Sitamarhi. The Parliamentary Commit
tee cannot ascertain the real facts about the 
communal riots while sitting in Delhi. They 
should visit the riot affected areas in order to 
find out as to who were behind these riofs 
and to which political party did they belong. 
The Muslim are not blaming the Hindus for 
inciting the riots but they are blaming their 
own people who have a hand in the riots and 
are ruining them. They are balming those 
who have been arrested by the administra
tion and have been branded as communal. 
Therefore, I would like to request that a 
Parliamentary team consisting of Members 
bebnging to all the parties should visit these 
places whk:h have t>een affected by commu
nal riots so that the truth is revealed. You will 
come to know whether it was because of the 
mutual brckerings between Shri Mishra and 
Shri Bhagwat Jha Azad or between Shri 
Bhagwat Jha Azad and Shri Shivchandra 
Jha it will also be known whether the atmos
phere created due to the wrangling between
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Shii Faiyaaz Bhagalpuri and Shri Bhagwat 
Jha Azad during the last elections was also 
one of the reasons for the outbreak of these 
riots? You should go there in person to 
ascertain the facts and find out the persons 
who were actually behind the communal 
riots. My submission is that a Parliamentary 
committee should be constituted and it should 
visit Bhagalpur, Sitamarhi and the affected 
areas of Uttar Pradesh to ascertain the real 
cause of communal riots there. You will find 
that neither the Hindus nor the Muslims are 
responsible for these riots but the bureauc
racy and the politicians are responsible for 
them. Until such politicians are thrown out, 
politics cannot become clean and communal 
riots will never come to an end. This is all 
what I want to say.

[English]

SHRISOMNATHCHATTERJEE: What 
will happen to the other debate, Sir?

MR. CHAIRMAN: I will take the sense 
of the House after the Home Minister replies. 
Now the Home Mtnlster.

[Translation]

THE MINISTER OF HOME AFFAIRS 
(SHRI MUFTI MOHAMMAD SAYEED): Mr. 
Chairman, Sir, most of the hon. Members 
have expressed their views on the commu
nal situation prevailing in the country for the 
past 5 or 6 months and they have extended 
several suggestions in this regard. I think 
that communalism is the greatest challenge 
before us today as it not only weakens our 
country but also creates an atmosphere of 
hatred and estrangement. History bears 
testimony to the fact that our country has 
never been weakened so much by external 
threats as by internal conflicts. The British
ers adopted the policy of ‘Divide and Rule’ 
and partitioned this vast country. Mahatma 
Gandhi used to say that partition of the 
natton is like the partition of the human body 
but I don't think that all these things will be 
mentioned in our history. The country has 
suffered a bt due to this. Had our country not 
been partitioned, we would have been safe

from the threat of China and Russia because 
of the natural borders of Himalayas and the 
heavy expenditure which is being incun̂ ed 
for our Defence could have been avoided. 
The country had to suffer a lot because of the 
partition. The worst sufferers have been the 
Indian Muslims who constitute the largest 
minority in the country. Had religion been 
capable of keeping a nation united, Pakistan 
would not have been partitioned again or 
Iraq-lran would not have fought a war. Relig
ion is not the only force for keeping the nation 
together. If at the time of partition. I was with 
the Congress Party it was because the then 
Congress Party remained above the mon
strous wave of communalism which had 
swept the country. Humanity was at stake. 
Man had become a devil and blood-thirsty 
and the Hindu fanatics were possessed with 
the devilish passion of throwing the Muslims 
out of the country. That was the kind of 
atmosphere prevailing in the country and 
when Pt. Jawahar Lai Nehru was unfurling 
the National Flag on 15th August 1947 at the 
Red Fort, Mahatma Gandhi was in Noakhali 
to protect the Muslims from the wrath of the 
Hindus. He undertook a fast until bloodshed 
was stopped. Sardar Patel was the Minister 
of Home Affairs at that time and he informed 
him that the situation yvas under full control. 
He told him that fraternal disputes are com
mon. Great Britain which was proud of its 
democracy, was also facing a similar prob
lem in Ireland, The protestants and Catholfc 
were up in arms against each other. Simi
larly, in U.S.A. which is an advanced country 
the Negroes and the Whites do not see eye 
to eye with each other. The greatest strength 
of the Congress Party was its commitment to 
secularism. Regardless of the religion or 
community to which a member of the Cpn- 
gress Party may belong, whether he is rich or 
poor It had a tradition of harmonising all 
these diversities ad uniting all the desperate 
forces. When I was a Minister in Shri Rajiv 
Gandhi’s cabinet, I visited Meerut 20 days 
after the outbreak of the riots in Meerut. On 
my return, I apprised the Government that 1 
had not found disaffection so much between 
the common Hindus and their Muslim 
counterparts as between Hindu members of 
the Congress and their Muslim counterparts
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in the Congress. There was a faction of the 
Congress working under Mohsina Kidwai I 
had pointed out that the Congress had been 
divided. The communaf riots are spreading 
in the rural areas. The Government is trying 
to control the riots but the Party is playing a 
negative role. The party upholds secularism. 
Why does it not represent the will of the 
masses? I apprised the party about the situ
ation three times. Once they said that Shri 
Bhatia will be sent over there. I felt as If 
attempts were being made to encourage 
these things. What are reasons for it? H is 
also true that fundamentalism has become a 
world phenomenon. You can see it every
where. For example, in Beirut or elsewhere, 
fundamentalism has its savour. In India also 
Hindu fundamentalism and Muslim funda
mentalism and revivalism is gaining momen
tum. But the point is that if the Government 
is well-intentioned it can control the situ
ation. As an iliustratfon. I would like to recall 
one incklent. I had an opportunity to visit 
Karnataka four-five months back. From there 
I had to go to Hyderabad Shri Vikaruddin 
who was the eWerman of the city, advised 
me not to enter the cily in view of the immer
sion of the idol of Lord Ganesha. He said 
lakhs of people would be joining the proces
sion. I was also frightened and it took me 
about two hours to reach Guest House. It 
was Bala Saheb Dewaras’s procession and 
when I met Shn Rama Rao he told, me 
categorically that the entire police force of 
the State has been put on alert and it will be 
ensured that no one is harmed. I gave the 
example of Bongai also. People may criti
cise Shn N.T. Rama Rao in Hyderabad and 
Secunderabad but during his 5 year rule 
there have been no incidents of riots in his 
State. If you recall the period when Shn 
Chenna Reddy was the Chief Minister, you 
willfindthat communal riots took place every 
year and once there was a curfewfor 47 days 
continuously. Communal riots are rare in 
Karnataka and Haryana. Shri M.J. Akbar 
has left the Housft, I was making this submis
sion for his benefit. I was in Allahabad dunng 
the elections. Dunng the campaign the

Congress leaders brought. Shri Arun Govii 
on the stage in the attire of Lord Rama.

SHRI M.L KHURANA: He was brought 
to Delhi as well.

SHRI MUFTI MOHAMMAD SAYEED: 
Lakhs of people were there. Who does like 
this? Shri Rajiv Gandhi began his campaign 
from Ayodhya where he sakJ that he wouki 
usher in 'Ram Rajya*. Now the Muslim as 
well as the Hindu thinkthat Ram Rajya will be 
established and the poor people of India will 
get relief. But what were his real intentions 
there? He wanted to play the Hindu Card and 
also played the Muslim card where it suited 
him. But where there is a credibility gap 
nobody believes on anything and the result 
is before us. But I would like to submit to the 
patrbts and those who want to see the 
country prosper to see for themselves the 
situation in Punjab where a section of the 
population is making attempts to alienate 
itself from the national mainstream. I am not 
saying that they have separated themselves 
but for the past six years the nation’s ener
gies have been diverted in this directbn. 
Right now, the Government is very much 
concerned about what is happening .in 
Punjab. Humanity is at stake. People are 
being killed everyday. Our country is being 
weakened. If the largest minority of the 
country is cut-off from the national main
stream, It will weaken the whole nation. God 
forbkl, if a part of the body is paralysed the 
entire mechanism of the body weakens. 
Similarly, the minorities have talent. Whether 
he is a craftsman, a carpet weaver or en
gaged in papermache work, all of them are 
talented and it has to be utilised for the 
benefit of the nation. I am surprised when it 
is said that the Ram Janam Bhoomi-Babri 
Masjid issue or the Muslim Personal Law 
controversy is solely an issue concerning  ̂
the Muslims. This is infact beneficial to them.
If the national illiteracy is 40 per cent of 
Muslims constitute 15 per cent. Why is the 
rate of illiteracy so low? From a very young 
age. a child is engaged in working at the 
loom, carpet-weaving or zari-work. I mean to 
say that in doing all this work, they are 
deprived of educatk>n..Such work is done by
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the people who want to contribute towards 
the advancement of the nationat and want to 
see it emerge stronger. A major part of our 
country’s population has to be brought into 
the national mainstream in order to instill a 
sense of confidence in them.

I have been living in this land for years. 
My ancestors have also lived here and there
fore, this country's culture is my own culture. 
Islam has contributed a great deal to the 
Ganga-Yamuna culture, which in turn has 
also enriched Islam. I would like to tell Indian 
Muslims that they are setf-respecting citi
zens in this land of Ganga and Yamuna. 
Muslims who have migrated from U.P. and 
Bihar and are presently settled in Karachi or 
Sind-Hyderabad are called refugees by the 
natives of Pakistan. But In this country, my 
brethren are not called refugees. So we have 
to conskier what steps can be taken by the 
administration in this respect.

I know of many ambitbus directions that 
used to be Issued during the time of Shrimati 
Indira Gandhi, A 15-Point programme was 
formulated for them. Had even 10% of this 
programme been successfully implemented, 
there would have been a significant im
provement in the lot of Indian Muslims by 
now. I would like to read out the instructk>ns 
that were issued to check communal riots>

[English]

‘‘Streamlining of intelligence appara
tus, taking of preventive steps includ
ing arrest of anti-social elements, 
search and seizure of unauthorised 
arms, stressing accountability on the 
part of district ofjicers.

[Translation]

Most of the implementation has been with 
regard to—

{English]

“Emphasis on personnel and recruit
ment policies with regard to polce force, 
effective monitoring of 15-point pro

gramme partk:ularly relating to recruit
ment of mlnorittes in Central force, 
depbyment of Central force to control 
riots, enactment'of taw for preventing 
misuse of reiigbus places. Amend
ment In the Representatbn of People 
Ad, and elaborate exercise undertaken 
in the Ministry to review mechanism.*

[Translation]

Unless there is commitment in our efforts, 
we cannot hope for any positive effect. 
Everyone, is aware of the incWents that took 
place in Bhagalpur. This is the first occur
rence of this kind since Independence. 
Wherever there are communal rk>ts. It be
comes very dear as to who are responsible 
for triggering off these riots and whose inter
ests are served by the outbreak of this vio
lence. Previously, the poison of communal- 
ism had been confined to the affluent dass, 
industrialists and people living in cities, kHit 
now it has spread to villages also. I had an 
opportunity to visit Budaun. I met a poor 
women in the hospital over there. She toU 
me that she was travelling by a train to bring 
her daughter. The mischief-mongers forced 
some of the train passengers to get dovm 
from the railway coach. Then they asked 
some of their own men to enter the coach. 
Thousands of villagers had congregated over 
there. Then they attacked the passengers In 
the coach. Inddents of similar nature oc- 
cured in Bhagalpur also. This is the biggest 
challenge facing us. The Government does 
not have any means at its disposal by which 
it can solve this problem within no time. We 
do not have any *AIIaudin*s Lamp’ that can 
provide instant solutions to problems. Simi
larly. the Punjab problem cannot be solved 
overnight. Even though hon. Shri M.J. Akbar 
may have a difference of opinbn, I woukJ like 
to emphasize that the need of the hour is that 
people shoukf unite. It goes to the credit of 
hon. Shri V.P. Singh that he has klentified 
the biggest challenge facing us today. The 
challenge is to fight the secessbnist ele
ments in our country. We have to preserve 
the unity and Integrity of the country and 
create harmony among the different com
munities. With full responsbiNty and humil-
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ity, I would like to say that whatever we may 
have been saying to the Oppositbn,

[English]

it is testing time for us. We will have to face
it.

[Translation]

I shall not make tall claims at this juncture but 
we will certainly make a sincere effort. For 
instance there is the National Integration 
Council which is a very high level forum. The 
meeting of this council would be held at best 
once a year and the formula put forward by 
the old timer Shri Haksar could be discussed 
therein. Views on the questions as to how 
religious places should be used, what sylla
bus should be included in text-books and 
how seminars should be organised have to 
be considered. Now onwards, it will not be a 
sort of decorative thing. In fact, we have 
decided to call a meeting of the National 
Integration Council in the first week of Feb
ruary. We have to carry its message to every 
corner of the country. I believe that when it 
comes to strengthening the country, ail po
litical parties will co-operate with us. There is 
no point in trading accusations and we will 
not be party to such things, I would like to 
make it clear that

[English]

The District Officer, Deputy Commissioner 
and the SSP will be made squarely respon
sible if there are any riots and if there is any 
slackness in tackling the situation.

[Translation]

Some people say that in case of a fire in the 
House, the fire brigade is summoned, but 
our endeavour will be to ensure that no fire 
breaks out In the first place.

[Translation]

Efforts shouW be made that situation does

not deterforate to that extent. Rather the 
things shouW be improved so that there are 
no communal riots. I give the entire credit to 
the CPM tDecause during the assembly elec
tions in 1987,1 was on a visit to the minority 
areas as an offk̂ e bearer of the Congress 
and I enquired of the people living there as to 
why they cast their vote in favour of CPM. 
They explained that it was not their financial 
condition which was their prime concern but 
they were proud that their life and property 
was safe, under the regime of Shri Jyoti 
Basu because nobody ever dared to harm 
them. In fact, he is committed to the people. 
Even the officers know that if any such 
incident takes place, it may lead to dire 
consequences as Shri Santosh Mohan Dev 
has made a mention of a particular incident 
of Murshidabad where on one such occa
sion Shri Jyoti Basu ordered his party work
ers to visit the site immediately and fight it out 
in a political way. But so far as the Congress 
is concerned neither the administration nor 
their party workers have ever done it. They 
have their own political game everywhere. 
They do not have their firm line of action. But 
we, who are In the habit of levelling charges 
against them, have to establish our credibil
ity. However, we will try our level best to woi1< 
in this direction. At the moment, we are short 
of time as we have been busy throughout 
since 8 o’ clock in the morning. I assure you 
that we would try our best.

SHRI SAIFUDDIN SOZ: Please get the 
incMents of Bhagalpur investigated by a 
judge of the Supreme.Court,

SHRI MUFTI MOHD.SAYEED: It is my 
submission that in respect of Bhagalpur....

SHRI SAIFUDDIN SOZ: In the first 
instance kindly give us the figures about the 
number of people who have died there.

SHRI MUFTI MOHD. SAYEED: No 
doubt, some of the fads as stated by the 
member are correct. As regards the fate of 
the reports of variouscommissions appointed 
hitherto, for example one appointed to en
quire into the Meerut riots, we may examine 
them threadbare but it is a fact that so far no



517 Disc.m.ComnmMl PAUSA8.1911 (S4/C4) Situatfon in the Country 518

action has been taken on any of the reports 
of these commissions.

SHRi SAIFUODIN SOZ: What is the 
significance of such reports?

SHRI MUFTI MOHD. SAYEED: No 
folbw up action has been taken on the 
report. My submissbn is that we talk of the 
riots of 1984. Take any of these reports. 
There were persons who were involved in 
killings of Hindus or Muslims but none of 
them has been punished so far. These people 
talk of conducting enquiry into the matter by 
a judge of the Supreme Court or an Interna
tional Court but a judge has nothing to do 
with it when everything happens before the 
people...(lnterruptions)A!lthe incidents took 
place in their presence. Hence what can you 
expect of a judge in this connection? Inci- 
dents of killings have taken place before the 
people and consequently cases are insti
tuted against a large number of people while 
thousand others are put behind the bars. 
Thus there is nothing to be done by a judge 
in such cases. Instead, they are lost in the 
technicalities.

PROF. SAIFUDDIN SOZ: There should 
be proper enquiry.

SHRI MUFTI MOHD. SAYEED; En
quiry is of no use in such cases because 
people would not remember the exact de
tails of incidents till then and also no eye 
witness will be available to substantiate. In 
this manner this intervention of the Supreme 
Court, ’High Court, International Court etc. 
would further delay the whole case. My 
submission is that some effective step will 
have to be taken. In this regard cooperation 
of all the other political parties is required 
inorder to avert this situation. To some ex
tent administration should also be made 
accountable. Moreover, I am glad to say that 
the motive of CRPF and BSF is always to 
save the lives irrespective of the caste or 
religion of the individuals, be they Muslims or 
Hindus. Their only intension in is to save 
those persons who are in trouble. However 
there are some complaints aboutthe way the 
Police have conducted..... {Interrupttons) I

have heard about the Incidents of Bhagalpur. 
Incentives should be given to such persons. 
Some Hindus gave shelter to about 50 
Muslims. Similarly some Muslims saved the 
lives of some Hindus. Some similar incidents 
took place in Badaun also. The Government 
should honour such persons who set such 
examples. On the other hand, all those people 
who fan the flame of hatred, should be dealt 
with strictly. There are a number of ways to 
deal with them but at the moment I won't go
into the details of it... {Interruptbns)..... I
have got everything in writing. My sut)ordi- 
nates have supplied all this information in 
writing to me. This is nothing more than 
jugglery. I have with me the complete record. 
But I know what actually happens. I wish that 
whenever we meet next we will be here to 
discuss some other problem rather than the 
communal situation. In the end I would like to 
thank all those Members who have partici
pated in this prolonged discussion.

[English]

MR. CHAIRMAN: The next item on the 
agenda is Discussion under Rule 193 re
garding U.S. intervention in Panama. I am 
told that the movers Shri Chinta Mohan and 
Shri Ganendra Reddy, both are absent. Am 
I right?

SOME HON. MEMBERS: Yes Sir.

MR. CHAIRMAN:. In that case the rule 
is that this discussion falls through and this 
discussion would not take place.

Before we adjourn, hon. Minister for 
Parliamentary Affairs want to say a few words.

THE MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI P. 
UPENDRA): Before we adjourn, I would like 
to thank all the Members of this august 
House for their cooperation in conducting 
the business of the House. While the Mem
bers from the friendly parties shared our 
burden, Members opposite lightened our
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[Sh. P. Upendra]

burden. We have had excellent cooperation 
and an atmosphere of goodwill, insplte of 
occasionai fireworks which are inevitable in 
a pariiamentary democracy.

I apologise to all the Members for the 
inconvenience caused to them because we 
had to undertake a number of legislations left 
over in this short session—some left over 
legislatnns by the previous Government and 
some very important legislatnns wheh this 
Government had to undertake. I hope in 
future we will not tax you so much.

I wish all the Members a happy New 
Year and extend to them pleasant greetings. 
I also thank the staff of the Secretariat, the 
officers, the Hon. Speaker, the Panel of 
Chairmen and the Press for their wonderful 
cooperation. I wish you once again a happy 
New Year.

[Translation]

SHRIDALIP SINGH BHURIA (Jhabua): 
Mr Chairman, Sir, like the hon. Minister of 
Parliamentary Affairs, I would also like to 
thank you on behalf of the Congress Party. 
As the leader of the opposition Shn Rajiv

Gandhi had asaured the Government of his 
paity'sconstructive support and we stood up 
to It. though some of the Members from the 
ruling party were suspicious about it. Even In 
future we would continue to extend our 
support to the Government.

Our last point of discusston was com- 
munalism. In this regard I wouM IH<e to sub
mit that we shouM try to be a good and kieal 
citizen of India and thus make our contribu- 
tk>n to the nation and to our Parliament.

Mr. Chairman, I would also like to thank
you.

[English]

MR. CHAIRMAN: Now. H is for the me 
to thank all the Members—just for a minute 
and no more.— Let me thank the Members 
who began this sitting of the House on the 
29th and concluding it on the 30th. Towa.ds 
end, they have t>een burdened with some
body in the Chair, like me. I also wish all of 
you a Happy New Year and let me state that 
the House stands adjourned sine die.

24.41 hrs.

The Lok Sabha then adjourned since die.
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